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LOK SABHA DEBATES
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LOK SABHA

Friday, December 3, 19711 Agra hayana 12, 

1893 (Saka)

The Lok Sabha met at Eleven of the 

Clock.

[MR. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

National Policy on Overdrafts by States

♦4̂1. SHRI S. M. BANERJEE :
SHRI S. M. KRISHNA :

Will the Minister of FINANCE be 
pleased to state :

(a)  whether a national policy on over-
drafts by States is being evolved;

(b) if so, the salient features thereof;
and

(c) whether the State Governments, 
opinions have been taken into consideration 
in this regard ?

THE  MINISTER  OF  FINANCE 
(SHRI YESHWANTRAO CHAVAN) (a) 
to (c).  The  Government  of  India 
have been urging all States to keep their 
financial position under review, to contain 
their plan non-Pian expenditure within the 
available resources and to avoid recourse to 
overdrafts. The need for fiscal discipline on 
the part of States has assumed added 
urgency in the context of the present cons-
traint of resources. Discussions have there-
fore been held recently with States having 
overdrafts on the Reserve Bank. The con-
cerned States Governments have agreed to

2

initiate suitable measures  to reduce the 
overdrafts, including economies in non-plan 
expenditure and mobilisation of additional 
resources.

SHRI S. M. BANERJEE ; If I have 
understood it correctly, the situation has be-
come so bad because of the limited financial 
resources with the States and the limited 
financial powers under the present set-up of 
State Governments. This is one of the 
reasons why they are today resorting to 
overdrafts knowing fully well that this is 
not going to pay them finally.  I would 
like to know whether any steps have been 
taken to enlarge the financial powers of the 
States to meet their own expenses or the 
Centre will always keep them dependent on 
their mercy in this regard.

SHRI YESHWANTRAO CHAVAN  :
I think, the hon. Member is trying to over-
simplify the problem.  Really speakmg, 
one of the major reasons why the problem 
of overdrafts has arisen is because enough 
use of the powers which already are with 
the State Governments is not being made. 
The resource mobilisation effort, or should 
I say the targets that they initially agreed 
to while the Plan was formulated, are not 
enough in some of the States in which thi 
problem of overdrafts is there. Some of the 
Stales, I won’t say ail of them, have not 
made sufficient resource mobilisation effort.

Of course, the other reason for that is 
the  addition,—-justified or unjustified I 
won’t say,—in the non-Pian expenditure.

So, these are the two main reasons 
for the overdrafts.  Some States have 
even tried to expand the Plan expenditure 
by having recourse to overdrafts also. 
This I won’t say is true of all the States. 
But, there are States, one or two, which 
have made recourse to this thing also. So,
1 say, that what he is saying is rather 
over simplifying the case.

Giving more power.  In what sense ?



The Centre gives to the States share in the 
Centra] Revenues through the mechanism 
or the mechanics of the Finance Commiss-
ion every five years. In addition to that, 
Central assistance is given for Plan develop-
ment. In addition there is the devolution 
of taxes, they get an increasing quantum 
of the taxes that are collected. For 
example, in the massive effort that we made 
in this Budget certainly the States will'have 
an increased share in those resources. As 
a matter of fact, enough efforts are being 
made to give more financial resources to 
the States. It is not necessary to expand 
any more their financial powers as such 
because there are enough with them.

SHRI S. M. BANERJF.E : Is it a
fact that recently a decision has been taken 
to help those Stages financially more which 
are within the discipline—may T use the 
world ‘discipline'—the financial discipline 
of not having many overdrafts but have 
less overdrafts and if so, what will happen 
to those States which, for reasons better 
known to them or to the Central Govern-
ment, take more to this overdrawing ? 
How is it going to be discriminated ?

SHRI YESHWANTRAO CHAVAN : 
Those who are always disciplined, always 
get advantage because it is good for them. 
But, of courte, the best way of encourag-
ing the States which are observing discipline 
is to discourage those who do not ob^ rve 
the discipline. This is th? only way 1 can 
think about. We certainly have had 
discussions with the Chief Ministers con-
cerned and we are evolving a policy wlvch 
will help us to contain this problem of 
overdrafts in a phased manner and see, 
at the same time, that the States also take 
necessary steps to observe financial 
discipline.

MR. SPEAKER : Mr. S. M. Krishna— 
absent.

SHRI K. NARAYANA RAO : The
hon. Member has rightly pointed out that 
the States should observe financial discip-
line. But discipline in non-plan sector 
cannot be observed in certain areas without 
(he same discipline being practised at the

centre. Take for instance the case of 
employees of the Central Government and 
with all its immense potential for economic 
resources so far as the Centre is concerned, 
the Centre is yielding to the pressure of 
its employees. Therefore, immediately 
pressure is also applied on the State 
Government by the State employees.

MR. SPEAKER : Please ask your
question.

SHRI K. NARAYANA RAO : In view 
of this, as my hon friend, Mr. Banerjee 
correctly p >inted out, in view of the limited 
tax entr:es i.i the Constitution so far as the 
States are concerned and in view of the 
inelastic chancier of the tax entries of the 
Centre and in view of the increasing number 
of welfare ac ivitics that the States have to 
undertake, may I ask whether it would not 
be desirable on the part of the Central 
Government to give more tax entries to 
the State Governments so that they can 
become disciplined in the way the Central 
Government is disciplined ?

SHRI YESHWANTRAO CHAVAN : 
The hon. Member has certainly raised a 
very relevant point. One of the difficulties 
of the States is of the rise in the 
dearness allowance ctc. of their employees. 
It is a very understandable problem. But 
J really do not understand fir* suggestion 
about giving more tax avenues to the States. 
How would it help them ? They have not 
leally used some of the tax entries which 
arc already there particularly in the case 
of the agricultural uctor. We have invest-
ed large amounts in the agricultural sector 
and we have creaied assests. The point 
that we were discussne, and the point that 
is generally debated upon here is that we 
have not rrntde sufficient efforts in taxing 
agrcultural income. We have not been 
successful so far in doing that. 
There was a demand that we should take 
over the right to tax the agricultural income 
at the Centre. Of course, we discussed 
this matter with the State Governments and 
they have agreed in principle—not to hand 
over the right but—to make efforts in 
their own sphere. So, it is not a question 
of transferring more tax entries to thern, 
because I do not think that that :s likely to 
help in this matter.



SHRI S. R. DAMANl : The hon. 
Finance Minister says that he had discussed 
the matter with the Chief Ministers of 
States and given them advice. A similar 
advice had been given by the previous 
Finance Minister also, bnt the position is 
deteriorating, and the overdrafts are 
increasing. May I know whether the hon. 
Minister is going to put a ceiling on the 
overdrafts or has suggested or is going to 
suggest any such ceilings ?

SHRI YESHWANTRAO CHAVAN : 
I cannot behave like a schoolmaster in this 
particular matter. We have to deal with 
the States, and this relationship is a politi-
cal relationship. Naturally, one will have 
to talk to them, argue them, persuade them 
and convince them and think about other 
things, if necessary, only in the last 
resort.

SHRI C. M. STEPHEN : May I
know whether Government have made any 
attempt from time to time to analyse the 
financial position of the States State-wise 
and to find out whether and where 
financial indiscipline is indulged in and 
whether and where resources which can be 
mobilised are not being mobilised and 
whether the hon. Minister proposes to 
discuss with each State the picture that is 
emerging out of the study so that the 
correct line could be indicated for each 
State ?

SHRI YESHWANTRAO CHAVAN : 
At the conference of all the Chief Ministers, 
we discussed about the general position of 
resource mobilisation and whether there 
we e specific suggestions about areas 
where they could make some efforts. 
Having done that, I discussed individually 
with the Chief Ministers of those States 
which were having the problem of over-
draft and went into the different aspects of 
their problems and tried to evolve certain 
polices for them. Of conrse, much depends 
upon them. I would not like to go into 
the details because it would not be fair to 
the States, but we had gone into this 
matter.

Moratorium on Payment of Foreign Loans

*421 DR. RANEN SEN : Will the 
Minister of FINANCE be pleased to state :

(a) whether Government have consi-
dered the question of declaring a morato-
rium on repayment of foreign loans; and

(b) if so, the decision taken thereon ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and (b). 
Government do not consider it desirable to 
declare a moratorium on repayment of 
foreign loans.

DR. RANEN SFN : It is well known 
to everybody that the amount of India’s 
foreign loans is increasing day by day so 
much so that every year we have to pay 
more than Rs. 500 crores as interest on 
those foreign loans. That is the figure at 
the present moment and it is increasing 
every day. In view of the present finan-
cial position inside the country and the 
state of economy and the difficulties 
that we are facing, may I known what 
difficulty the Govenment of India feel in 
appealing to the parties or the Governments 
that have given us loan to have a sort of 
phased moratorium.

SHRI YASHWANTRAO CHAVAN : It 
is not a question of any difficulty in dec- 
lararing a moratorium. Tt is not just done 
like that. That is not the way we function 
in the international sphere. Naturally, wc 
are repaying the loans we have taken, I 
must say there are two periods which are 
distinct from the loan point of view. In 
the earier period, the terms on which 
had to take loans were rather hard, 
but lately the terms of the loans we are 
receiving from the international institutions 
are softer. Therefore, things might be 
easier so far as the later part of the period 
is concerned. We are now at a stage 
when wc are. really speaking, trying to 
return the loans contracted during the 
earlier period when harder terms were 
there. Therefore, debt- ervxing has, no 
doubt, become a problem.

I thank we have reached a stage when 
our objective now is to depend less and less 
on foriegn aid, foreign loans. So if this 
process continues, I think we will reach a 
stage when we will repay the loans and 
possibly we will not be required to depend 
too much on n$w foreign loans.



DR. RANEN SEN : I quite appreciate 
the statement made by the hon. Finance 
Misti*ter that we should be more and more 
self-reliant and not take loans' At one 
stage, he referred to aid in this context. 
But Government are aware, and aie mak-
ing us aware everyday, that we are passing 
through a difficult position. He said that 
the proposal of a moratorium is not made. 
Very recently, not only Pakistan, which 
may be in a greater financial stringency 
than we, but the Egyptian Government also 
have notified to those parties from whom 
they are getting loans that there will be a 
phased moratorium. It is reported in the 
papers that most of the governments con-
cerned have accepted the proposal. There-
fore, if there be anv difficulty, why should 
Government be ashamed to make this 
request to those countries, while appreciat-
ing what he said, namely that we stand on 
our own legs ?

SHRI YESHWANTRAO CHAVAN : 
I do not say that we should try and imitate 
Pakistan or even Egypt. Every country has 
its own personality, its own economic 
policies and problems and India...

SHRI PILOO MODY : Self-respect.

SHRI YESHWANTRAO CHAVAN : 
Self-respect also. Coming to the problem of 
adjustments, when there is the problem of 
repayment and service charges, we do take 
up this question with the countries concer-
ned and they also do respond in a cons-
tructive manner. For example when there 
was a question of debt servicing becoming 
more difficult in 1907, the World Bank 
agreed to appoint a French expert, M. 
Guindey, to go into the problem and they 
agreed to give us certain debt relief, by 
way of rescheduling and refinancing facili-
ties. This was done for three years for 
nearly 300 million dollars. Even for this 
year, this is being done; not that we are 
filfakmed of asking for adjustment when it 
i^necfta^try, but that should be done in a 
particular way as a self-respecting nation 
should do.

SHRI INDRAJIT GUPTA : May I
draw the hon. Minister's attention to what 
has been stated in the Government’s own 
Economic Survey foi 1970-71, namely, ‘for 
many years to come, the annual outgo on 
account of servicing of debts alre to'*

incurred will continue to be well over the 
level of 1970-71'. The level in 1970-71 was 
of the order of Rs. 435 crores. It has been 
calculated by some of the economic jour-
nals that at this rate by 1980-81, this figure 
will go upto Rs. 677 crors. While he hopes 
that gradually this burden of debts will be 
lightened, according to these calculations 
coming out of his own Economic survey, 
the debt-servicing burden is not going down 
but going up. In view of this very serious 
situation. I would like to ask him. In an 
emergency, as we are facing, where many 
temporary burdens are being placed on Our 
own people, and they have been promised 
that as soon as the crisis is a bit lightened 
we will remove these burdens, what is 
there so embarrassing or derogatory to our 
self-respect to say that for a temporary 
period, say, three or five years, we will 
declare a moratorium on these debts till 
we are in a better position to discharge 
our abligations.

SHRI YESWANTRAO CHAVAN : 
This is asking the same thing. About the 
burden part, I would like to tell him that 
the burden in terms of quan'ity might 
increase. But meanwhile, he must remem-
ber that burnen is a comparative term; it 
has relationship with your own strength. In 
ten years, by 1980-81, we are not going to 
remain stagnant. We will increase our inter-
nal strength as well. Along with the burden 
of debt servicing our target for increasing 
internal savings also is projected.

If you take that burden in 1980-81, in 
relation to the strcngtn and the internal 
capacity of the country, the burden will not 
be as high as he visualises. As I said, in 
terms of the quantum, in terms of the 
amount, possibly it miy be more, b it, at the 
same time, our internal capacity also will 
increase to that extent’ So, the burden will 
have to be compared and explained in rela-
tion to our own capacity.

SHRI B. V. NAIK. : I would like to know 
from the hon. Finance Minister whether this 
concept of progressive self- sufficiency, 
the immediate one as against the long-term 
one, connected with American aid; whether 
the curtailment of American aid has an 
effect on the concept of self-sufficiency 
and a moratorium is therefore justified, I 
would like to know whether the rejection by



the President will harm our position, parti-
cularly, our concept of salf-sufficiency, as 
far as our own finances are concerned.

MR. SPEAKER: Please be relevant. It is 
not a relevant question.

SHRI B.V.  NAIK : Regarding self-
sufficiency. (Interruption)

MR. SPEAKER : What self-sufficiency ? 
lt is a moratorium on loans, 1 am sorry. 
Yes, Shri Kachwai.
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SHRI YESHWANTRAO CHAVAN: 1 
do not think this question on moratorium 
on loans will be related to the present 
problem.  The present problem will have to 
be faccd;  separately. The international 
community has also certainly shown some 
interest, and they have already paid some 
of the amounts- I think a few weeks before, 
the World Bank had also called a meeting 
of the consortium countries to give additio-
nal aid, etc., for the refugee problem. So, 1 
think these thing should be looked at separa-
tely.  As far the amount of the loans of 
this country, I have got the details.  If you 
want, I can read them, but I do not think 
there is enough time to do that.
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MR. SPEAKER: That does not arise 
out of this.  You can ask a separate ques-
tion.

Recovery of arrears of tax

*424.  SHRI AMAR NATH CHAWLA: 
Will the Minister of FINANCE be pleased 
to state:

(a) how far the operation  “RAT” 
(Reduction of Arrears of Tax) launched 
by Government has been sucessful in realis-
ing outstanding arrears of tax; and

(b) whether Government  propose to 
provide special incentive to Tax Recovery 
Officers who show outstanding performance 
in the recovery of tax arrears; and if so, 
the nature thereof?

THE  MINISTER  OF  FINANCE 
(SHRI YESHWANTRAO CHAVAN) : (a) 
and (b). A statement is laid on the Table of 
the House.

Statement

(a). The problem of income tax arrears 
was  discussed  in  the  Commissioners' 
Conference held in May, 1970 and it was 
decided that a spccial drive Operation Rat 
(Reduction of Arrears of Tax)-be launched 
in all Commissioners charges to reduce the 
outstanding tax demand.  As a result of 
these efforts, in the financial year 1970-71, 
the collection out of arrear demand amoun-
ted to Rs. 159.61 crores as against Rs. 129.75 
crores in ihe financial year 1969-70. The 
total gross  demand outstanding as on 
31-3-19 0 ai Rs. 840.70 crores was  also 
brought down to Rs. 738.77 crores as on 
31-3-1971.

During the current financial year, upto 
September,  1971, the arrears have been 
further brought down.

(b).  It has been  decided that an 
appropriate  note  regarding  outstanding 
work done by any officer in the recovery of 
tax arrears may be made while writing his 
annual cofidential report. The question of 
giving special pay to Tax Recovery Officers 
is also under consideration of the Govern̂ 
ment.



SHRI AMAR NATH CHAWLA : May 
I Jcnow from the hon. Minister as to how 
many additional Commissioners of income- 
tax and income-tax officers have been 
appointed during the last four months ?

SHRI YESHWANTRAO CHAVA f : 
I think five Additional Commissioners for 
recovery have been appointed. But 
Government have sanctioned 60 posts of 
income-tax officers for the same purpose.

SHRI AMAR NATH CHAWLA r It 
was stated in the House on 25th June that 
arrears of income-tax above Rs. 5 lakhs 
and Rs. 10 lakhs were due from 1,200 
persons. During this period, may I know 
from how many persons arrears of income- 
tax have been realised and also the amount 
which has been realised from those 
persons from whom more than Rs. 5 lakhs 
and Rs. 10 lakhs were due ?

SHRI YESHWANTRAO CHAVAN : 
I cannot give the break-up now. (Inter-
ruption) <

AN HON. MEMBER : Catch them.

SHRI YESHWANTRAO CHAVAN : 
Catch them ? If the theory is to set a 
thief to catch a thief, well, I can unJcr- 
stand.

I have not got any breakup of the figures 
of Rs. 5 lakhs or Rs. 10 lakhs. We have a 
two-pronged attack on these outstanding 
amounts. The qua turn of arrears is in- 
crcasin? because there was dccline in 
recovery of Current year’s payment. We 
have to see that current year’s payment Is 
afso increasingly recovered. That is one 
thing. The second thins is this. We are 
trying to make an attack on the net 
arrears which can be recovered. 1 have 
explained this qucvion of arrears many 
times ; it consists of many component. 
For example, large amounts are pending 
because of stays, e:c. cither before the 
High Court or the Supreme Court, and 
that takes sometime. Some of them 
ore pending t$fore the income-tax tribunal 
which has to go through judicial procedure. 
One ha$ to wait for it. I hope by the end 
of this year I shall be in a position to 
report that we have made some progress.

SHRI AMAR NATH CHAWLA : The 
hon. Minister has stated that it will taken 
some time. It was stated on 24th June 
that the information collected would be 
laid on the Table of the House. How 
much more time will it take for the 
Minister to place it before the House ?

SHRI YESHWANTRAO CHAVAN : If 
I have given that assurance, certainly 
I shall try to fulfil it as early as possible.

SHRI S. M. BANERJEE : I would 
like to know whether it has bean brought 
to the notice of the hon. Minister that in 
Kanpur alone the income-tax arrears 
amount to Rs. 4.98 crores and for some 
of the industrialists this non-pail amount 
is capital ? What concrete steps have been 
taken in this regard ? Tn one case where 
an amount of Rs. 31 lakhs was written 
o(T, that case was reopened. What is 
happening to that case ?

MR. SPEAKER : This is a general 
question but you are asking a specific 
cjuestian.

SHRI S. M. BANERJEE : That is
why I Invc asked generally. Mr. Chavan 
knows it and my hon. sister who is sitting 
there knows everything.

SHRI YES IWANTRAO CHAVAN : 
I have no official information atout it.

SHRI N. K. SANGHI : In his reply 
he says that a sum of Rs. 738.77 crores 
’was due on 31-3-71 and out of this large 
amounts have been stayed by income-tax 
tribunal, High Court and Supreme Court. 
What is the finalised demand which is not 
pending against any of these organs so 
that we reilly know what is the demand 
from the people of India ?

SHRI YESHWANTRAO CHAVAN : 
The amount which is considered to be the 
net arrears is due from the people.

Nationalisation of Audit Work of Public 
Limited Companies

*425, DR. SARADISH ROY : Will 
the Minister of COMPANY AFFAIRS be 
pleased to state :

(a) whether Ooveminent have received



any re-onLnendation from the in the parcat Jaw there i* no provision
Maharashtra Government to for auditing the accounts of ail
nationalise the work of auditing of companies or of particuler companieseven
Public lim ited Companies ;

(b) if so, the nature thereof ; and

(c) the reaction of Government there-
to ?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF COMPANY AFFAIRS 
(SHRI BEDABRATA BARUA) (a) : andtb). 
The sugggestion recieved from thelndustries 
Minister of Maharashtra Government is 
that the appointment of company auditors 
should be made by the Government.

(c) The suggestion is receiving consi-
deration.

DR SARADISH ROY : In view of the 
fact that the public limited companies 
appoint their own auditors and the audi-
tors are at their service and do not look 
after the interesr of the share holders and 
many companies are closing due to financial 
stringency, will the Government take an 
urgent decision to appoint independent 
auditors independent of the management 
to look after the accounts of public limited 
companies ?

SHRI BEDABRATA BARUA : Yes, 
Sir; this maucr has been cons'dered 
so as to assure the independence of the 
auditor in relation to the management of 
the company and at the suggestion of the 
Maharashtra Government we are having 
that matter further considered.

DR. SARADISH ROY : In view of the 
fact that many public limited compsnies 
are closing because of financial stringency 
will the Govcrment take any measures so 
that they can come to know the actual 
financial position and take eariy remedial 
measu-es ? Would the Government appoint 
independent auditors, independent of the 
management ?

SHRI BEDABRATA BARUA : The
Government can appoint auditors in certain 
cases, especially it can get the account of

when they are not run properly unloss it 
comes within the mischicf of section 233 
of the Companies Act. This whole matter 
is under consideration, and we are thinking 
in terms of amending certain provisions 
of the Companies Act to facilitate removal 
of such practices,

SHRI INDRAJIT GUPTA : While it 
has not yet been decided whether to 
nationalise this auditing or not, I would 
like to know whether Government is 
proposing to permit the existing private 
auditor firms to go in also for cost account* 
ing, so that the misuse and abuse may be 
increased even further. The same people 
arc allowed to do coit accounting as well.

SHRI BEDABRATA BARUA : So for 
auditing the accounts of the companies is 
concerned, that is one part It is no doubt 
true that the auditors are allowed to render 
other services also including cost account-
ing as private practitioners. Of Course, 
Government is not thinking of controlling 
that part, and even the proposal of the 
Maharashtra Government is not for the 
nationalisation of the audit services. It is 
only a proposal to get the audit of compan-
ies done through Government-appointed 
auditors or through the Comptroller and 
Auditor-General. No doubt, auditors d.} 
certain other types of work as giving 
special advice on other metters, but the 
matter has not yet bsen considered in that 
light.

SHRI B.V. NAfKL : May I know whe-
ther, in considering the preposal of the 
Maharashtra Goverment, the opinion of 
the Institute of Chartered Accoutants, 
wh:ch is a representative body o f the 
auditors in this country, an independent 
body, has been c.uisulted, and if so, what 
is their reaction in this matter ?

SHRI BEDABRATA BAR JA ; So far 
as this new proposal of the Maharashtra 
Government is concerned, it was ft very 
rccent one, and wc will certainly take into 
consideration the opinion of the Institute

a company specially audited when it is of of Chartered Accountants in this matter,
the opinioo that it is not run strictly in On alt proposals that have been before us
accordance with business principles But during the last few months or even earlier,



the Institute has always been consulted, poly auditing companies who work in a
In fact, the Institute b id  always been con- slipshod fashion in the interests of the
suited in regard to matters which concern the monopoly capitalists ?
general interests of tbe Chartered Accoun-
tants as well as the interests of the country.

SHRI RAJA KULKARNI : Has not 
the Maharashtra Government pointed out in 
Its proposal that had audit been nationalised 
earlier, the sickness and subsequent closure 
of a number of textile mills in the State 
would have been averted ?

SHRI BEDABRATA BARUA : No, Sir. 
The Maharashtra Government’s suggestion 
is the outcome of their discussions with 
the Minister of Industrial Development of 
the Union Government, and they placed 
these suggestion which include two points. 
Under the present system, a company is 
required to appoint its own aulitors and 
this renders difficult the task of checking 
malpractices. Therefore, it is proposed 
that the auditors should be appointed by 
the Government or independent agencies.
I do not know if other points were also 
raised in the discussion.

SHRI RAJA KULKARNI : What were 
f the reasons given?

SHRI BEDABRATA BARUA : Reasons 
might have been given. All these things 
did not come up before us when the rcfere- 
ence was made to us by the Ministry of 
Industrial Development. Certainly it stands 
to reason to say that when a company 
closes down, part of the reason might be 
the mis-management of the company bv 
the controlling shareholders who are in 
most cases the people in the management 
of the company.

SHRI H. N. MUKERJEE : In view of 
the representations which I have seen of 
Associations of Chartered Accounts and 
Cost Accountents that certain monopoly 
houses in the auditors business like Flight, 
Waterhouse & Peak have almost a mono- 
paly of the accounting and auditing work 
in respect of these public limited compan-
ies, is Government going to give some 
Spedal consideration to having a measure so 
that the auditing can be done on a more 
representative scale and not by these morio

SHRI BEDABRATA BARUA : So for as 
the public limited companies are concerned, 
theie have been reports that big audit firms 
have a larger share of the audit business 
of the various big companies. This matter is 
receiving the consideration and the atten-
tion of Government, and a number of 
changes in the Companies Act are being 
proposed or are under consideration.

Uniformity in scales of pay of officers 
of different refineries in the 

country

*426 SHRI DINESH CHANDER 
GOSWAM1 : Will the Minister of
PETROLEUM AND CHEMICALS be 
pleased to states :

(a) whether there is uniformity in the 
scales of pay of the Officers empolyed in 
the various Oil Refineries in the country; 
and

(b) if not, the reasons therefor ?

THS DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH) :
(a) There is no uniformity in the scales 
of pay of the officers employed in the 
various refineries in the country, but by and 
large there is uniformity in {he scales of 
pay of the officers in the refineries of 1.0.C. 
Wz, Gauhati, Barauni and Koyali.

(b) The Government have fixed the 
pay scales for the following posts in the 
public sector refineries appointments to 
which are made by Government.

1. Chairman, Indian Oil Corporation.

2. Managing Director (Refineries &
Pipelines Division) Indian Oil 
Corporation.

3. Finance Director, Indian Oil
Corporation.

4. General managers o f Gauhati, 
Barauoi and Koyali Refineries.



Chairman and Managing Director, 
Madras Refineries Ltd.

The pay settles for other posts are fixed 
fry the concerned under takings depending 
oil the job content, qualifications, experi-
ence, availability of personnel, local condi- 
liens etc.

Since the private sector refineries are 
separate entities they fix the pay of their 
officers independently normally based on 
similar consideration.

SHRI DINESH CHANDER GOSWAMI: 
The Minister has stated that there is more 
or less uniformity in the pay of officers 
employed in the public sector undertakings. 
May I know whether it is a fact that even 
in respect of important  officers like the 
Security Officer,  the pay scale  in  the 
Gauhati Refinery is lower than that in the 
Barauni or other refineries of the public 
sector ? Considering the fact  that this 
causes a lot of discontent, has the Govern-
ment any proposal to bring about unifor-
mity in these scales of pay of officers at 
least in the nationalised Sectar ?

THE MINISTER  OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
So far as the pay scales that have to be 
decided at the Government level are con-
cerned, there is uniformity in all the re-
fineries, but below this, all the pay scales 
have to be fixed by the Board of Directors. 
If there is any inconsistency in these pay 
scales between one refinary and the other, 
we would certainly bring it to the notice of 
the IOC Board.
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Baa on Shifting of Companies from one 
State to Anoffer

*427. SHRI R. S. PANDEY :  Will
the Minister of COMPANY AFFAIRS be 
pleased to state :

(a) whether there  is any proposal 
under consideration of Government to ban 
shifting of Companies from one State to 
another without any convincing reasons;

(b) if so, the main features of the 
proposal; and

(c) Whether  the  Indian  National 
Trade Union Conngress has been consulted 
in this regard ?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF COMPANY AFFAIRS 
(SHRI BEDABRATA BARUA): (a) Govern-
ment has no proposal under consideration 
to ban shifting of registered offices of the 
companies from one State to another under 
the Companies Act, 1956. Section 17 of the 
Companies Act already provides for certain 
restrictions e.g. approval of the court after 
affording opportunity to Registrar of Com-
panies to make objections.

(b) and (c).  Do not arise.
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SHRI BEDABRATA BARUA : I think, 
the hon. Member means the  registered
office of the companies, because there are 
three different things,
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SHUI BEDABRATA BARUA : The; *
has been a certain amount of shifting of 
offices from West Bengal.  I have with me 
only figures from April 1968 to May 1971. 
During this period, about 37 companies 
have shifted their ofiicrs from West Bengal. 
When this shifting is done, it requires the 
approval of the courts and they get the 
approval of the courts. We also represent 
before the courts. The West Bengal GOvern-
ment and the other Governments also do 
represent before the courts.  We cannot 
possibly ban the shifting of these companies 
even from West Bengal.  But the West 
Bengal Government and the Central Govern-
ment also are taking a large number of 
measures to help the industrial activity in 
that State and also to discourage people 
from shifting their offices from West Bengal 
to here, whether it is factory, office or head 
office.
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SHRI BEDABRATA BARUA :  When
a company is given a licence, the permission 
of the Ministry of Industrial Development 
is necessary before shifting the factory of 
the company.  If the head office is to be 
shifted, retaining the factory  there, the 
permission of the courts is necessary. There 
is a regular procedure for it.  It is not that 
somebody can just go away and leave the 
place as he wills.

SHRI S. 0. GIRI :  When permission
is given to the company or the factory to 
shift from one place to another, not because 
of any labour trouble but probably in the 
interest of the company for making good 
profits, what will happen to the fate of the 
, labour force ? They are not closing. I 
ean understand closure because of several 
difrtcwities and reasons.  They are shifting. 
What will be the fate of the labour fotee ?

Is the Government of India doing some* 
thing about the labour force ?

SHRI BEDABRATA BARUA : Govern- 
mmt’s view is that this shifting should not 
take place and companies have been dis-
couraged from shifting.  When the shifting 
takes place under the law, Government 
tries to do whatever is possible under the 
circumstances  to help  rehabilitate the 
workers.

SHRI AMARNATH VIDYALANKAR : 
The hon. Minister has given some number 
of companies shifted from  Calcutta,  I 
would like to know whether the Govern-
ment approved Of the shifting or opposed 
the s'lifiing before the courts.

SHRf BEDABRATA  BARUA :  Of
course, this Ministry discourages shifting 
as do other ministries  But  when the 
pioposal comes under the Companies Act, 
the proposal has to be approved by the 
court and not by the  Goverment.  Of 
course, a notice is served on this Ministry 
also and this Ministry represents in the 
interest of labour and other persons con-
cerned.

DR. RANEN SEN :  The hon. Minister
has just now said that quite a large num-
ber of industries have shifted their head 
offices and factories  from West Bengal. 
He has further said that in such cases either 
they have to appear before the court or 
take the sanction of the Central Govern-
ment.  When those companies want to shift 
either their head offices or their factories 
from West Bengal, what actually are the 
please given by the comranies before the 
court ? Was it a fact that most of the 
companies gave the plea that West Bengal 
was no longer remunerative as a business 
field ?  If that is so, what was the argu-
ment given by the Gove nment representa-
tive whj appeared before the court to plead 
against such applications ?

SHRI  BEDABRATA  BARUA :  I
would like him to repeat the question.

MR. SPEAKER !  He says that these 
companies got the permission by giving the 
reason that there was no good business. 
He wants to know what was the plea given 
by the Government incontradicting that



SHRI BEDABRATA BARUA : They 
made a petition before the court and 
they said, for various reasons, they 
wanted to shift the company. I am not 
able to give the reasons immediately. There 
are various reasons that might have 
been cited. It is the court which decides 
it In view of certain gnide-lines that have 
been laid down in the Act itself as to- 
whether shifting can be allowed. If the 
hon. Member means shifting of the head-
quarters—I was answering in regard to re-
gistered companies-it does not require any 
clearance from this Ministry. The Manag-
ing Directors can have their own head-
quarters office at any place.

Preferential Treatment to Backward 
States by L.I.C.

*430. SHRI N.K. SAGHI : Will the
Minister of FINANCE be pleased to 
state ;

(a) whether the Life Insurance Corpo-
ration has decided to give preferential 
treatment to backward States for there 
development;

(b) if so, the nature of facilities that 
will be afforded; and

(c) whether their proposals have been 
made available to the backward States and, 
if so, the reaction of the States, particularly 
of Rajasthan thereto ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to (c). 
A statement is laid on the Table of the 
House.

Statement

(a) to ( c ) : The major fields of invest-
ment available to the L1C are the market 
securities issued by the Governments or 
issued under their guarantee, loans to State 
Governments (for housing), State Coopera-
tive Housing Societies, State Electricity 
Boards and Municipalities and Zilla Pari- 
shads (for water supply etc.) and the market

requirements. In actual practice, the U C  
has met in full the requirements of the 
backward States.

A recent change made by the LIC in 
the method of lending to State Electricity 
Boards, namely, to accept a Government 
guarantee in respect of a portion of the 
loan which cannot satisfy the requirements 
of a mortgage loan, is likely to help the 
State Electricity Boards in some of the 
relatively backward States to draw larger 
loans than they would have been able 
to do under the normal mortgage loan 
procedure. It is understood that the Rajas-
than State Electricity Board will shortly 
avail itself of this facility.

SHRI N. K. SANGHI : The statement
that has been laid has hardly anything to 
do with my Question. My question is about 
preferential treatment to backward States by 
L.I.C. My Question was based on a state* 
ment made by Mr. Pai which I quote ;

“ Mr. Pai revealed the L.I.C. had made 
an emergency allocatien of Rs. 2 crores 
for the cyclone hit areas of Orissa, 
Rs. 3 crores for U.P. flood victims, 
Rs. 2 crores for Bihar and Rs. 1 crore 
for West Bengal.”

I would like to know from the hon. 
Minister, in the background of this state-
ment, whether the L.I.C. has laid down 
criteria for giving help to the backward 
States and, if so, what are the criteria on 
which they make these allocations.

SHRI YESHWANTRAO CHAVAN : It 
depends upon the schemes that they, really 
speaking, have, namely, the Electricity 
Board, the Housing Board, etc. Some of 
the backward States hive, unfortunately* not 
resorted to having some of these bodies. I 
think, they are learning their lesson and they 
are trying to have them. Many of the 
States have not got Electricity Boards. 
Naturally, the L.I.C. can help a State by 
subscribing to their loans and debentures, 
etc. and making investment in different 
forms. 1 have not recawed any complaint
so far from any bickward State that the 

securities of and loans to the private cor- L.I.C. has not responded to their demands 
porate sector. The scope for showing in this form of investment. lit just can*
p r^ w j^ e  to any particular States can not go on distributing monev. i*
arise only in respect of loans, and that too only through thin s wcial method by which

the matter of giving priority to their they can go and help a State.



SHRI N.K. SANOHI: Amongst the 
backward States, U.P. and Rajasthan stand 
foremost. I would like to know whether 
the Government of Rajasthan has made any 
request to the L.I.C. for giving certain funds 
fSr drinking water purposes and, if so, what 
has been the reaction.

SHRI YESHWANTRAO  CHAVAN : 
As regards Rajasthan, certainly, whenever 
they have made any request, it has been 
specially taken care Of.  if I can give you 
information about State-wise distribution of 
L.I.C. investments, Rajasthan has its own 
share in it, and upto March, 1971, they have 
an investment of nearly Rs. 51 crores.
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SHRI YESHWANTRAO CHAVAN : It 
depends upon the loan programme of the 
State Electricity Board  or  the general 
Government loan that they raise.  But it 
is, naturally, subjcct to the allotment made 
by the Reserve Bank according to different 
States* requirements and capacity.

SHKI H.K L. BHAGAT :  Sir, before
1 put my question I want to bring to your 
notice that a mistake has crept into my 
quesikrawhether it is  through printing 
mistake or by mistake somewhere in the 
office* In part tc) of the question 1 have 
asked : “the steps proposed to be taken by 
the Govemment in this direction.” But it 
is printed as:  ■ '

‘(b) if so, since when Pakistan has in 
this regard.*

I do not know how Pakistan has infiltrated 
into my question.

MR. SPEAKER :  It has already been
corrected. There is already a Correction 
slip issued.

Advancing of Credits by Nationalised 
Banks on Sccond-Hand Vehicles.

*432 SHRI  H. K. L. BHAGAT  : 
Will the Minister of FINANCE be pleased 
to States :

(a) whether the nationalised  banks 
do not advance credit  on second-hand 
vehicles of any model;

(b) whether as a result of this, small 
operators are not able to take advantage of 
the credit facilities; and

(c  the steps proposed to be taken by 
the Government in this direction ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) :  (a) to (c) .
In deserving cases nationalised banks do 
grant advances to small operators for the 
purchase of second-hand vehicles also pro-
vided they are not more than 3 to 5 years 
old from the date of original registra-
tion.

SHRI H. K. L. BHAGAT : I would
like to have a few clarifications.  The hon. 
Minister says that  in deserving cases 
nationalised banks grant advances to small 
operators.  I would like to know whether 
any guidelines have been laid down in this 
regard and communicated tc all the banks, 
or, whether it is left to the individual dis-
cretion of an officer to see whether it is a 
deserving case or not.

Secondly,  I  would like  to  know 
whether this applies to trucks, taxis and 
scooters.

SHRI YESHWANTRAO CHAVAN : 
When I say that it in applicable to vehicles, 
whatever is a vehicles is covered, #̂ her 
it is a taxi or truck or anything; Ii is made 
applicable to it.  1 .



When I  say ‘deserving cases’, it is a 
quest tonof making a judgment and natu-
rally when it is a question of making a 
judgment, it does have an element of d s- 
cretion—discretion in the sense that he has 
to take into account the wear and tear of 
a second-hand vehicles. Naturally he has 
to take the responsibility. 1 cannot say 
that he has no discretion to decide about it 
But, if the hon Member ha*. got any speci-
fic cases of complaints, I am prepared to 
look into them.

SHRI H. K. L. BHAGAT : I quite
see that there is an element of discretion. 
But I want to bring to his notice that in 
most of the Banks in Delhi, for a second-
hand vchicle, even if it is only one year or 
two years old, loans are being denied to the 
small operators. Will some general inst-
ructions and principles be issued to the 
Banks ?

SHRI YESHWANTRAO CHAVAN :
J will look into the general problem, but I 
do not know what specific nstructions 
can be issued. 1 can certainly tell them 
that they should look into them sympathe-
tically. More than that I can’t say 
anything.

MR, SPEAKER : The next question
is also a similar one. That can also be 
taken up along with this.

Loans to small traders by Nationa-
lised Banks.

*433. SHRI PILOO MODY : Will
the Minister of FINANCE be pleased to 
state ;

(a) whether the nationalised bunks, 
including the State Bank of India, used to 
advance loans to small traders to enable 
them to expand their business;

(b) , whether such loans have either 
been stopped or substantially curtailed; 
and

(c) if so, the reasons thereof ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Public 
sector banksare continuing to grant credit 
to small traders for their genuine business 
requirements. ' V  . .

fb) No Sir.

(c) Does not a r i s e . .................

SHRI PILOO MODY : Do I uke it
that the Minister says that there has been 
no decline in the advances to the small- 
scale traders or is it that consistent with 
the funds available these traders are getting 
less than they used to get, because my 
information is that there has been a consi-
derable decline in bank credit, particularly, 
to the sm ill scale sector and very often to 
the point, at wnich he cannot carry 
through his activies till the next loan 
becomes available ?

SHRI YESHWANTRAO CHAVAN : 
I do not understand how the hon. Member 
has got (his impression that it is declining. 
I can say that at the end of june I9f7i, 
the number of barrow accounts of ati public 
sector banks taken together was 1,46,398 
with an outstanding of Rs. 72.66 crores. 
Therefore, it can be seen that as a matter 
of fact, the number is increasing.

SHRI PILOO MODY : In the initial
stages, after th?: nationalisation of banks, 
there was a tremendous spurt in this acti-
vity which is granted. But later on as a 
result of the paucity of funds what has 
happened is that the number of accounts 
and the amount of money loaned have 
shrunk so drastically that it is difficult for 
these traders to continue with their business, 
much less to expand them. Today,, any 
banks that you go to borrow money from 
anywhere will tell you that they hive no 
fund*. This is something that ] am bring* 
ing to the notice of the hon. Minister. If 
the hon. Minister has any statistics, he 
might quote them.

SHRI YESHWANTRAO CHAVAN :
I have got certatin statistics and I would 
like to quote them. AH the public sector 
banks have been financing retail trade, and 
the data for advances are maintained under 
the caetgory of retail trade and small busi-
n ss. Under this category, the number of 
accounts in respect of public sector banks 
has gone up from 28,037 as at the end Of 
June, I960 to 1,46,398 as at the end of 
June, 1971, which indicates a fivefold 
increase. So, how can the hon. Member 
sav that they have been neglected ?



SHRI SHYAMNANDAN MISHRA : 
What is the amount/wrr capita ?

SHRI PILOO MODY : Does he have 
any tentative figures thereafter ?

# Shri yeshwantrao chavan ;
The outstandings have gone up during the 
same period from Rs. I9. "2 crores to Rs. 
72.66 crores indicating a fourfold increase. 
The average per account as at the end of 
Juffe, 1971 was Rs. 5000.

SHRI R. S, PANDEY : There are two 
kinds of small traders ; one category con-
sists of those who have got their establish-
ments such as shops etc., and the other 
is the category of small hawkers. May 
1 know whether the hon. Minister has given 
any direction to the banks to give loans 
to the hawkers because they have nothing 
to pledge ? Those people are selling goods 
on the footpaths. They are to be sup-
ported much more than those who have got 
their establishments and who are getting 
credit facilities from the wholesalers ?

SHRI YESHWANTRAO CHAVAN r 
I think hawkers are also certainly inclu-
ded in the neglected sector, and it depends 
upon preparing a proper scheme.

SHRI R. S. PANDEY : They are 
selling things on the foot-path and very 
often the police are after them.

SHRI YESHWANTRAO CHAVAN : 
Sometimes they may do unauthorised thing 
for which they may bo prosecuted.

gTTT fHRRT *I>T WT
wprrc

*434  wto tfto mi : wr
fa :

(v) w  srram % 

ster % mx* tott

* * *   % }  ,  .  .  '  ..  .

■ '-A wfacerw

(*r) $ w w

THE  MINISTER  OF  STATE 
(DEFENCE PRODUCTION)  IN  THE 
MINISTRY OF DEFENCE (SHRt VIDYA 
CHARAN SHUKLA : (a) and (b) : From 
1962 Pakistan had been in forcible occu-
pation of certain  areas in Lathitilla- 
Dumabari, including a portion of the 
Pathini Tea Estate, sn Assam*  !

(c)  The boundary in this area has 
not been finally demarcated.  Our attempts 
to get the boundary demarcation finalised
in consultation with the Pakistan Govern-
ment, hive so far been infructuous.
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1963 t jf ̂  I ̂  f TO 22 mitt, 

1966 -tirfa %.*$■■.**' fwrfa



% *r*t%  a f ife r  *r$f y f  W k m

SHRIMATI JYOTSNA CHANDA : 
Lathit ilia and Pathni estate have been 
under the occupation of Pakistan for long 
years. I And from the statement that 
only some meetings were held to discuss 
the matter. May I know what other 
measure-, Government purpose to take to 
get these areas back ?

SHRI VIDVA CHARAN SHUKLA : 
We propose to follow the methods which 
are laid down for settlement of boundary 
disputes, and, therefore* I have indicated 
what methods we have so far adopted. If 
the hon. member is asking for extraordi-
nary methods, I do not think we should 
debate those methods here.

WRITTEN ANSWERS

Impact of Devaluation of Rouble

♦423. SHRI R.R. SINGH DEO: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Soviet Union has 
recently devalued rouble in relation to all 
major foreign currencies; and

(b) if so, its effect on India’s foreign 
exchange position?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) The
monthly list of exchange rates published for 
September 1971 by the Soviet State Bank on 
1st September, 1971 shows among others, 
some depreciation in the value of the rouble 
in terms of foreign currencies like the 
Japanese Yen, the pound Sterling, the 
Swiss Franc, (he Belgian Franc, the Dutch 
Guilder the Deutsche Mark* the Austrian 
Schilling, the Swedish Kroner, the Italian 
Lira and the Canadian Dollar. The U.S. 
dollar, the French Franc and the Indian 
rupee are among the currencies for which 
new rates have not been ptescribed.

(b) The above measure has no effect 
on India’s-foreign exchange position, as all 
transactions between India and the U.S.S.R, 
are conducted In inconvertible Indian

rupees, where the parity between the two 
currencies is governed by a gold clause. 
The parities of the rouble defined at 0.987412 
gram of gold and of the rupee at 0,1284 9 
gram of gold remain unchanged,

Setting vp of a Fertilizer Factory 
Paradeep in orissa

*428 SHRI D.B. CHANDRA GOwDA: 
WiH the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the reply 
given to Starred Question No. 471 on the 
14th June, 1971 regarding the setting up 
of a fertilizer factory at Paradeep in 
Orissa and state:

(a) whether ti e Fertilizer Corporation 
of India has since submitted its report 
regarding the setting up of the Fertilizer 
Factory; and

(b) if not, the reasons for delay?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P.C. SETHI) :
(a) and (b). No, sir. Detailed market 
surveys have been made. Alternative 
patterns of Production indicated by these 
surveys are being studied by the Corpora-
tion and the Feasibility Report is expected 
to be finalised as soon as the studies etc. 
are completed.

Foreign Exchange Earnings from tourists

*429. SHRI P.K. DEO: Will the Minister 
of TOURISM AND CIVIL AVIATION 
pleased to state:

(a) the total foreign exchange earnings 
from tourists during 1971;

(b) Whether inflow of tourists and 
foreign exchange earnings from them have 
considerably declined in the wake of Bengia 
Desh problem;

(c) whether attention of Government 
has been drawn to a report in the “States* 
man” dated the 15th September, 1971 under 
the caption ‘Bangla Desh hits tourism*;
and ■ ■■ : . ■■■■ ■

(d) if so, the reaction of Government 
thereto?



THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR, KARAN SINGH):
(a) and (b). Foreign exchang earhings from 
tourists are estimated at Rs. 29.97 crores 
for the period January-September, 1971 as 
compared to estimated earnings of Rs. 27.69 
crores during the corresponding period in 
>970. The figures of tourist arrivals this year 
sofar show an increase over the corresponding 
figures for last year. It is probable that but 
for apprehensions regarding conditions in the 
sub-continent the results would have been 
better.

(c)  and (d). Yes Sir.  The report is 
based on an analysis of the trends of tourist 
arrivals during the first half of the current 
year prepared by the Statistics & Research 
Unit of the Department of Tourism. These 
are marginal fluctuations due, perhaps, not 
only to Bangla Desh development but also 
the economic  recession affecting tourist 
generating countries.

Achievement  of self-sufficiency in
petroleum refining.

*431 SHRI NIHAR LASKAR : Will 
the  Minister  of PETROLEUM AND
CHEMICALS be pleased to state :

(a) what steps are being taking  to
reach the goaf  of self-sufficiency in the
field of petroleum refining and

(b) how long India propose to continue 
import of refind products ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P.C. SETHI) :
(a)  and (b).  The country is by & larger 
self-sufficient in refining capacity for the 
last  three  years, except for superior 
kerosence  and  furnace oil  mainly. 
Tbe  refining  capacity  is  being 
progressivc!y expanded to nuct the growth 
in demand for petroleum p ©ducts.  It is 
not always possible to strictly mutch produc-
tion with the demand.  Certain surpluses 
and deficits are invariably thrown up and 
have to be made good by imparts or ex-wrts, 
as may be necessary.  Complete self-suffi- 
eiency in refining capacity is likely to be 
reached fey 1976 with the commissioning of 
the refineries now being planned. Measures 
ate a Ho being taken to curb to the consent 
possible the consumption  of petroleum 

'  products. ■-  .  • .  .  .

Snppiy of coal tad ftef 6ft to Bihar

*435. SHRI SHYAMNANDAN MISHRA : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : •

(a) whether Government of Bihar have 
complained about Indian Oil Co., and 
N.C.D.C. going back upon their commit-
ments to meet the coal and fuel oil requir- 
ments of the State's biggest thermal plants 
at Barauni and Patratu; and

(b) whether there have been break-
downs in operations in both these plants as 
a result of failure of I.O.C. and N.C.D.C. 
to fulfil their commitments ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P.C. SETHI) :
(a) and (b) There have been no failures in 
the supply of low sulphur heavy stock and 
light diesel oil to the Barauni and Patratu 
Thermal Power Stations respectively due to 
any failure on the part of the Indian Oil 
Corporation. These two products  have 
been available  at the refinery to the full
extent.  However, supplies could not reach 
the Patratu Thermal Station  owing to
breaches of rail track and other trans-
port  problems.  There  was  no hold 
up in supplies to Barauni Thermal Station. 
The position regarding coal supply by 
N.C.D.C. is being ascertained and will be 
placed on the Table of the House.
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Freezing of wages of employees working 
In public undertakings

*437. SHRI SAMAR MUKHERJEE . 
Will the Minister of FINANCE be pleased 
to state ::

(a) whether the Bureau of Public 
Enterprises has sent directions to all public 
sector undertakings not to  effect any 
increase in wages, salaries and fringe be-
nefits to their employees;

(b) if so, a gist of those directions and 
reasons therefor ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) :(a)and(b). 
Finance Ministry have issued instructions 
to the administrative Ministries and Public 
Enterprises in October 1971 that there 
should be no general revision of wages or 
increase in fringe benefits in the Public 
Enterprises and institutions where Govern-
ment have a majority control without prior 
consultation with the Central Government 
(administrative Ministry concerned acting in 
consultation with  Finance Ministrp), in 
view of the present situation causcd by the 
large influx of refugees from Bangla Desh 
and the consequential need for economy 
all round.

Increase in price of residual oil sold 
to Cîarat State Electricity Board

*438. SHRI K. S. CHAVDA.
SHRI P. M. MEHTA :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether the price of residual fuel
o l sold to Gujarat State Electrify Board 
for Dhuvaron Power plant has been increased 
from Rs. 45 to Rs. 138 per tonne;

(b) if so, the reason therefor; and

(c) whether Government have offered 
to refer the matter to arbitration?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P.C. SETHI):
(a) and ib) Owing to the absence of a 
settlement on the prige of low sulphur 
heavy stock, also known; as residual fuel



oil, the supplies to the Dhuvaran power 
plant of Gujerat Electricity Board continue 
to be made lit the provisional' price of 
Rs 45 per tonne as against Rs. J37.73 per 
tonne, which is the current ex-refinery 
selling price to the Ahmedabad Electricity 
Company for supplies from Koyali Refinery 
and a similar price for the same product 
from Barauni Refinery to the adjoining 
thermal station of Bihar State Electricity 
Board. The price at which this product 
is being sold to the Trombay Thermal 
Station is presently Rs. 103.21 per tonne 
and an upward revision is under negotia-
tion.

(c) The earlier suggestions made by 
the Government to refer the matter to 
arbitration were not accepted by the State 
Government. A suggestion to this effcct 
however has now been revived from 
the State Government and is under 
consideration.

Requirement of Vijayanta tank plates

*439 SHRI K. MALLANNA 
SHRI N. SHVIAPPA :

Will the Minister of DEFENCE be 
pleased to refer to the reply given to starred 
Question No. 466 on the 14th June, 1971 
regarding requirement of Vijayanta Tank 
Plates and states :

(a) the success achieved so far by 
Government in meeting all the requirements 
of Vijayanta tank plates from indigenous 
sources; and

■ ■ v' .
t  (b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE PRODUC-
TION (SHRI VIDYA CHARAN 
SHUKLA) : (a) and (b) By and large, the 
major requirements of the Armour Plates 
for the manufacture of Vijayanta Tanks arc 
being met by the Hindustan Steel Ltd., 
Rourkela. Marginal shortfalls are being 
imported efforts are, however, being 
made to increase the capacity of Hindustan 
Steel Limited/ Rourkela to meet our requir- 
ment in full. '■ '■ ■■ ■ ■

Credit Restrictions

*440. SHRI V> MAYAVAN : Will the 
Minister of FINANCE be pleased to state ;

(a) whether the credit restriction* 
against groundnut, castor seed, lin-seed and 
oil and vanaspati have proved major hurdles 
in the way of expansion and modernisation 
of the industry;

(b) whether oil cake has picked up 
increasing demand in the international 
markets; and

(c) if so, the steps taken by Govern-
ment for credit facilities to step up the 
exports of the aforesaid products?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) No Sir.

(b) Yes Sir.

(c) Consistent with the requirements 
of overall credit policy, the Reserve Bank 
of India reviews the position with regard to 
credit facilities for various commodities 
from time to time and where necessary, 
gives specific relaxations in the credit 
control for various purposes including 
promotion of export. Accordingly, suitable 
relaxations are also given for the export of 
oil cake against firm orders for export of 
oil cake and export bills.

' Growth in manufacturing allopathic 
formulations and basic drugs

*441. SHRI P. GANGADEB: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether commercial units manufa-
cturing allopathic formulations and basic 
drugs have registered phenomenal growth 
since the Independence: and

(b) if so, the extent thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) and (b). Yes, Sir. Apart from the 
increase in the physical number of units 
manufacturing drugs and pharmaceuticals 
from about 1640 in 1$52 to about 2610 in 
19'0, there has been tut impressive increase



1b  the production of bulk drugs which now 
total* Rs. 40 crores; these Include a variety 
of essential drugs from basic stages. The 
sale value has also increased from about 
Rs. 35 crores in 1952 to about Rs. 275 crores 
during 1970.

Theft of Mlg Batteries in Kanpur

*442. SHRI C.T. DHANDAPANI: Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether C.B.I. was asked to probe 
into the theft of MIG batteries worth Rs. 6 
lakh from the Aircraft maintenance comm-
and in Kanpur; and

(b) if so, whether Government has 
received its report?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM)

(a) and (b). 14 MIG Batteries worth 
Rs. 1.44 lakhs were stolen from Air Force 
Station, Chakeri, on the night of 18th 
19th July, 1971. These batteries have since 
been recovered. The case was investigated 
by Air Force authorities and the local civil 
police. One Serviceman and 13 civilians 
are suspected to be involved in the theft. 
Out of 13 civilians, 7 have been arrested 
and 6 are still at large. The matter is pend-
ing in tbe court of judicial magistrate.

Raids by income tax authorities in Jaga-
dhari and Yamuna Nagar (Haryana).

*443. SHRI B.S. BHAURA: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether the Income-tax authorities 
conducted raids on the 5th November, 1971 
on the premises of metal merchants in 
Jagadhari and Yamuna Nagar;

(b) whether the Income-tax Authorities 
had to break open locks of the premises of 
a merchant who had fled; and

(c) whether a number of lockers in 
local banks have also been sealed in the 
course of raids for subsequent searches?

THE MINISTER OF FINANCE (SHRI 
YESWANTRAO CHAVAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) Only one such locker was sealed in 
the course of a search under section 132 (1) 
of the Income-tax Act and a notice under 
Sectio 132 (3) of the said Act was served on 
the Bank prohibiting the operation of the 
locker.

Ceiling on Dividends by Companies

*444. SHRI JAGADISH BHATTACHA- 
RYYA: Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are consider-
ing any proposal to impose a ceiling on 
dividends by Companies; and

(b) if so, the salient features of the 
proposals?

THE MINISTER OF FINANCE 
(SHRI YESWANTRAO CHAVAN) :
(a) and (b). Government have been 
considering from time to time ways and 
means of evolving an integrated policy on 
prices and incomes including incomes in the 
form of salaries, wages, dividends, interst 
etc. and prices of industrial and agricul-
tural goods. Details regarding the policy 
on any particular area can be given only 
when specific decisions are taken in that 
regard.

Cases referred under the Monopolies and 
Restrictive trade Practices Act.

*445 SHRI MUHAMMED SHERIFF: Will 
the Minister of COMPANY AFFAIRS be 
pleased to state:

(a) whether the Department of Comr 
pany Affairs have taken long time in the 
disposal of applications referred to it under 
the Monopolies and Restrictive Trade 
Practices Act; and

(b) if so, the steps taken by Govern-
ment to expedite disposal of such cases?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) : (a) and (b). The procedure has 
been streamlined and as far as possible the 
applications are disposed of within the 
time limits laid down in section 30 of the 
Act. ' - ; ■" "



Proposed Demonetisation of currency

♦446 SHRIMATI SAVITRI SHYAM : Will 
the Minister of FINANCE be pleased to

•slate:.' ■' ' ■ ■■

(a) Whether Government are consider-
ing any proposal to demonetise currency in 
the country,

(b) If so, the denomination of currency 
Which will be demonetised and the reasons 
therefor;

(c) the extent to Which such a demone-
tisation will affect the internal and interna-
tional trade ; and

(d) the time by which the scheme is 
proposed to be implemented?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) There 
is no such proposal under consideration.

(b) to (d). Do not arise.

Completion of Fertilizer Project at 
Mangalore (Mysore)

*447. SHRI K.M. MADHUKAR: Will 
the Minister o f PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether alt preliminaries for the 
establishment of Rs. 52—crore Fertiliser 
Project Mangalore (Mysore) are proceeding 
accortfing to schedule to commission the 
projec* in early 1974;

(b) if so, the progress made so far,

(c) whether some difficulties have arisen 
in the matter of foreign exchange credit 
and for the release of the foreign exchange; 
and '

(a) The preliminaries for the establish* 
ment of the Rs. 51 crore MangaloreFertiJi* 
zer Project are still being worked out and it 
is not poss;bic to give a definite date at this 
stage for the commissioning of the plant 
unless all the formalities have been complet-
ed.

(b) to (d). About 315 acre of land are 
stated to have been acquired for the project 
and test bore drilling and contour survey of 
land have also been done. The Company 
have concluded fresh agreements with foreign 
firms for design engineering and supply of 
plant and machinery for ammonia and urea 
plants. The preliminary engineering agree-
ments of the party have been approved by 
the Government and foreign exchange 
equivalent of £ 75,000/—released. Other 
agreements are presently under considera-
tion. Discussions are also being held with 
the U.K. authorities for allocation of U.K. 
credit for meeting the foreign exchange cost 
of the project.

Arrest of air forcc Officer at Gauhati 
for passing secret news to Pakistan

*448. SHRI HARI KISHORE SINGH: 
SHRI BIRENDER SINGH RAO:

Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Starred Question No. 4rf0 on the 14th June, 
1971 regarding the arrest of an Air Force 
Officer at Gauhati for passing, secret news 
to Pakistan and state whether the matter 
has since been investigated and, if so, the 
nature of action taken or proposed to be 
taken by Government against the person 
concerned?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): The matter is still under 
investigation.

Review of fiscal Policies in Regard to 
Stagnation in the Industrial economy

(dj if so, the nature thereof and action *449. SHRI S.R. DAMANI: Will the
Government to overcome these Minister of FINANCE be plassed to state:

\ (a) whether Govemmcnf have called
; ‘ ̂ P E T R O L E U M  for arev iew of the recent fiscal policies to
Afcto CHEMICALS (SHRI P.C. SETHI> see as to what extcnt thcy are responsiblc



for the present stagnation in the industrial 
economy; and

(b) in what maimer they wish to give
a. push to ihis sector?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) (a) and (b). 
The Government keeps under constant 
review the fiscal as well as other policies 
which affect industial production in the 
cconomy. The recent slackness in industrial 
production is attributable to a number of 
factors, including shortage of raw materials, 
capacity constraints, and the poor state of 
industrial relations in certain parts of the 
eountry. The Government is trying to meet 
the situation by arranging adequate 
imports of raw materials in short supply 
such as raw cotton, steel, soyabean oil and 
non-ferrous metals, extending credit facili-
ties through term-lending and other financial 
institutions; stepping up the level of invest* 
ment activity in the public sector; and by 
specific steps for taking over sick and closed 
down units. The licencing and credit 
policies are being oriented to help the small 
scale industrial sector and industrialisation 
in backward areas is being fostered through 
the grant of a Central subsidy and offer of 
financial assistance on concessional terms. 
Resides, an Industrial Reconstruction 
Corporation has been set up to help revival of 
industrial activity, particularly in the 
eastern regions of the country.

Imposition of Additional levies by States

*450. SHRI MUKHTIAR SINGH MALIK: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether any directive has been sent 
by the Central Government to all the State 
Governments for imporsing additional leives 
to raise funds for Bangla Desh refugee 
relief work;

(b) if so, the nature of the directive;
and

(c) > the State Goyenments which have 
implemented the directive?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and (b). 
At ■ :tlie'. ■' Conference of the Govern-

ments Chief Minister* Of SUatiw held 
on 12th October, 1971 it was agreed that 
additional resources should be raised both 
by the Centre and the States for the relief 
of Bangla Desh refugees by the levy of tax/ 
duty/ surcharge on certain instruments of 
mass circulation.

(c) Nine States namely Bihar, Gujarat, 
Hatyana, Himachal Pradesh, Madhya Pra-
desh, Maharashtra, Mysore; Punjab and 
Uttar Pradesh have zo far announced new 
levies for the relief of Bangla Desh refugee?*

Increase in tourist traffic

2658. SHRI SOMCHAND SOLANKI : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state the 
percentage of increase in tourist traffic during 
1971 from U.K., U.S.A., France, West
Germany and Canada in comparision with 
the year 1970?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION: (DR. KARAN SINGH): 
Tourist arrivals from the U.K., U.S.A. 
France, West Germany and Canada during 
the period January-Octeber 1971 and the 
corresponding period in 1970 were as 
follows:—

Country Tourist Arrivals %Change 
(January-October)

1970 1971

U.K. 33,383 32,410 -2.9
U.S.A. 49,175 47,299 -3.8
France 14,835 15,084 +  U
West Germany 12,035 14,869 -f*23,5
Canada 5,855 5,877 + 0 .4

Reconstruction of Ahmodabad airport

2659. SHRI SOMCHAND SOLANKI; 
Will the Minister of Tourism and Civil 
Aviation be pleased to state:

(a) whether it has been decided to
reconstruct the Airport at Ahmedabed in 
1972; and ■ . ■ ...

(b) Jf *°* ^  outlay sanctioned for
the purpose? ' ;...



THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a)and (b). An estimate of expenditure 
amounting to Rs. 2,59,819 (including depart
mental charges) has been sanctioned on 
14-9-71 for extension of the terminal build
ing at Ahmedabad aerodrome.

Deposits attracted by nationalised 
Banka in Punjab

2660.  SHRI  DEVINDER  SINGH 
GARCHA : Will the Minister of FINANCE 
ba pleased to state :

(a) the total amount of long and short 
term deposits attracted by the nationalised 
banks through their branches in rural areas 
of Punjab; and

(b) the total amount of loan advanced 
for agricultural or cottage industries by the 
said Branches?

THE  MINISTER  OF  FINANCE 
(SHRI YESHWANTRAO  CHAVAN) : 
M Statewise figures of deposits are not 
available with the break-up as desired by 
the Hon.  Member.  Aggregate deposits of 
the nationalised banks in Punjab were of 
the order of Rs. 137 crores as on the last 
Friday of March, 1971.

(b)  The outstanding advances of the 
nationalised banks to agriculture and small- 
scale industry in Punjab amounted to Rs. 
5.08 crores and Rs. 9.53 crores respectively 
(as at the end of June, 1971) Separate figures 
of advances to cottage industry are not 
available.

Scheduled Castes and Scheduled Tribes 
employees in Life Insurance 

Corporation

2661.  SHRI AMBESH: Will the Minister 
of FIN NCE be pleased  to  state the 
percentage of Scheduled Castes and Schedul-
ed Tribes employees in  Life Insurance 
'’Corporationof India, category-wise?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) The category- 
wise percentage of Scheduled Castes and 
Scheduled Tribes employees m thg Life

Insurance Corporation on 31st March, 1971 
was as under:--

Class. Scheduled Caste Scheduled Tribes
__________% %

Permanent
I 0.13 0.03
II 0.16 0.03
in 1.26 0.12
IV 14.30

Temporary
0.83

i - *.

ii - -

in 1.40 -

IV 25.00 6.25

Scheduled Castes and Scheduled Tribes 
Employees in Nationalised Banks

266'. SHRI AMBESH:  Will  the
Minister of FINANCE te pleased to state 
the percentage of Seheduled Castes and 
Scheduled Tribes employees in the Nationa-
lised Banks, category-wise ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : The infor-
mation is being collected and will be laid on 
the table of the House.

Arrears of Income-Tax Against Political 
Parties

2663. SHRI  AMBESH : Will  the 
Minister of FINANCE be pleased to state :
(a) the names  of poltical  parties 

against whom Income-tax is outstanding; 
and

(b) the amount of arrears outstanding 
against each of them, year-wise, for the 
last three years ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (bj: 
The requisite information in respect of 32 
recognised Political Parties is being collec-
ted and will be laid on the Table of the 
House as early as possible.

Indian Currency in Circulation
2664.  SHRI AMBESH :  Will  the

Minister of FINANCE be pleased  to 
state':  ’■ •
(a)  the total amount of Indian currency 

in circulation at present; and "" ■’



(b) th» amount of expansion In Indian 
currency during the last three years ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Rs. 4556 
crores as on 12th November, 1971.

fb) The amount of expansion was as 
follows

Year In crores of Rupees

..  1968-69 +306
1969-70 +328
1970*71 +369

Dealership Under the Indian Oil 
Corporation to Unemployed 

Graduate

2665. SHRI ROBIN KAKOTI : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether Government haw drawn 
up a scheme to provide assistance to the 
unemployed Graduates for setting up dealer-
ship under the Indian Oil Corporation;

(b) if so, the salient features of the 
scheme;

(c) the State-wise allocation of funds 
for implementation of the scheme; and

(d) the names of the States which had 
already submitted plans for implementation 
of the scheme ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P.C. SETHI) :
(a) The Indian Oil Corporation fina-
lised such a scheme in November, 1969.

(b) Broad details of the scheme are 
given below

(1) Dealerships for retail outlets, for 
Kerosene/Light Diesel Oil and for 
Indane (domestic and commercial 
use) are normally awarded to suit-
able unemployed engineers and 
graduates from recognised institu-
tions, except In areas specifically 
reserved for ex*$ervicemen.

(ii) Press notices for individual dealer* 
ships are Issued in two widely 
read daily newspaperis, one English 
and the other a regional language 
newspaper.

(iii) Only applicants under 30 years of 
age are eligible.

' (iv) Applicants should belong to the 
lower income group (i.e. family 
income upto around Rs. 10,000/—* 
per annum) and should belong to 
the civil district in which the dea-
lership is to be operated or to con* 
tiguous civil districts (within the 
same State).

(v) Weightage is given to demobilized 
Emergency Commissioned Officers, 
other ex-Serviceraen and members 
of the Scheduled Castes and Sche-
duled Tribes.

(vi) Exceptions to this Scheme are 
made in cantonment areas and in 
the selected towns where dealerships 
have been reserved for ex Service-
men.

(c) No funds have been allocated 
State-wise for the implementation of the 
Scheme.

(d) Does not arise.

Hotel Projects Completed ta Public 
and Private Sectors

2666. SHRI V. MAYAVAN : Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) the number of hotel projects com* 
pleted, out of 58 projects approved so far, 
togethet with their locations;

(b) the number of projects completed 
in public and private sectors, separately; 
and

(c) the steps being taken to meet the 
shortage of about $000 hotel rooms by 
1973 ?



THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) The approval of jp«w hotel projects 
and the progressive completion of those 
already approved being a continuing process,

Dr. BhagwanDa&s Menaoriisi Trust, Lajpat 
Nagar, New Delhi ?

the number of approved hotel projects is at 
present 72. Since the end of 1968, when a 
formal survey was made of the additional 
hotel rooms required in relation to the exis-
ting capacity in approved/classified hotels, 
21 new projects were completed at the follo-
wing locations :—

No. of Hotels
Agra ' 1
Bombay 4
Bangalore 2
Baroda 1
Calcutta 2
Cochin I
Delhi 2
Hyderabad 2
Kanpur 1
Khajuraho 1
Manipai (Mysore) 1
Nizamabad (A.P.) 1
Poona 1
Visakhapatnam 1

(b) With the exception of one hotel 
project in Bangalore, which is in the public 
sector, the rest are in the private sector.

(c) In the public sector, the India - 
Tourism Development Corporation and Air 
India have plans for the construction of a 
number of hotels, and the private sector 
has been encouraged to set up more hotels 
by means of various incentives offered in 
the form of tax and fiscal reliefs, financial 
assistance under the Hotel Development 
Loan Scheme, the sale of Government owned 
land . at concessional rates for hotel cons-
truction, priority treatment for the needs 
of the hotel industry, etc.

Dr. Bhagwan Dass Memorial Trust,
New Delhi.

2657. SHRI AMBESH : Will the
Minister of FINANCE be pleased to refer 
to the reply given to Unstarred question 
No. 5728 on the 23rd September, 1971 
and state them ainpojn ts contained in the 
icporto f the concerned officer in respect 
of the Income-Tax exemption granted to

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): In reply 
to Unstarred question No. 5728 replied to 
on 23rd July, 1971 it was stated that the 
Income-tax Officer held in 1959 that 
conditions laid down in section 15B (2) of 
the Income-tax Act of 1922 were satisfied. 
There was no reference to any report of 
the Income Tax Officer. The question of 
stating the main points in the report of the 
Income-Tax Officer therefore does not arise. 
As already stated, the Income-Tax Officer 
held that the statutory conditions laid down 
under the Income Tax Act of 1922 were 
satisfied. He is now examining whether 
the conditions laid down in the Income 
Tax Act of 1961 are satisfied and will be 
passing necessary orders.

Payment of city compensatory allowance 
to auxiliary airmen

2668, SHRI NARENDRA SINGH 
BISHT : Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No, 4532 on the 12th 
July, 1971 regarding payment of city 
compensatory allowance to Auxiliary Air-
men and state :

(a) whether any representations have 
been received by the Officer Commanding 
Air Force Central Accounts Office regarding 
non-payment of City Compensatory All-
owance at the civil rate, and if so, the 
action taken thereon;

(b) whether the City Compensatory 
Allowance paid at the civil rate by the 
Railway Authorities was later on deducted 
partly/fully from the salaries of the 
employees in question by the Air F^rce 
Authorities, and if so, the reasons therefor; 
and .

(c) whether the amount thus deducted 
was paid back to the Civil Revenues, and 
if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM : (a) In 19<r3» a railway 
employee wfio was a member of the 
Auxiliary Air Force and was palled up for 
active service, submitted a representation 
to the 4 îr Force Central Accounts Offica



requestit̂ for m payment of house rent 
allowance and city compensatory allowance 
at the civil rate for the period of his 
servtice in th* Air Force. The Air Force 
Central Accounts Office sent a reply to the 
effec that for the period of his service in 
the Air Force, the individual was entitled 
to bouse rent  allowance at the rates 
applicable to Air Force personnel.

(b) The city compensatory allowance 
paid by the Railway authorities to the 
individual was not deducted by the Air 
Force Central Accounts Office either fully 
or partly from his salary.

(c) Does not arise.
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Cmpisliti regarding supplies mode 
by tbe fertilizer factory At 

Gorakhpur.

2670. SHRI CHANDR1KA PRASAD : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether reports regarding complaints 
that the Fertilizer Factory at Gorakhpur has 
been adopting a partisan attitude with 
regard to Eastern Uttar Pradesh, with most 
supplies going to Bihar, have come to the 
notice of his Ministry; and

(b) if so, the steps being taken to 
ensure equitable and timely distribution of 
the fertilizers to put an end to the practice 
of sale through black market ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI r\C. SETHI) :

(t) No, sir.

(b) Does not arise.

Cut in U.S. aid to India

2671. SHRIMATI BHARGAVI 
THANKAPPAN : Will the Minister of 
FINANCE be pleased to state :

(a) whether Washington has announced
10 per cent cut in U.S. aid to India for the 
year 1971-72; and

(b) if so, the reasons therefor and 
reaction of Indian Government there to ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b) 
flfr^ugust 15, 197!, the U. S. President
anaounced a cut of 10% on the U.S. 
foreign economic aid programme for the U.S. 
Fiscal Year 1972 (July 71-June 72). No 
specific cut in aid to India was, however, 
indicated. The cut was sought to be 
justified on budgetary and balance of 
payments considerations.

Discussions on the U.S. Foreign Aid 
bill are now in progress in the U.S. 
Congress. It is difficult to say what the 
final outcome s 'l l  be but the Government 
of India are following the developments 
clo*ely and will take adequate steps at the 
appropriate time.

Pending easesuf Income Tax before 
Bi$» Courts and Tribunals ’

2672. SHRIMATI BHARGAVI THAN* 
KAPPAN : Will the Minister of FINANCE 
be pleased to state :

(a) the number of Income-tax cases 
pending before High Courts and Tribunals 
at present;

fb) whether the Auditor-General of 
India has adversely commented on the 
mounting tax arrears and the methods 
employed to collect them; and

(c) the efforts made by Government to 
improve the methods of tax collection ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The
desired information is given below :—

(i) Number of cases relating to In-
come-tax and other direct taxes 
pending before the High Courts 
as on 31.3.1971 (number as on 
30.9.1971 not yet available...7642.

fii) Number of cases relating to In-
come-tax & other direct taxes 
pending before the Income-tax 
Appellate Tribunal as on 30.9.1971 
.......... 85,894.

(b) The Comptroller & Auditor- 
General of India undertakes a test-audit 
of the assessments made by the Income- 
tax Department annually. The results of 
test-audit are reported every year in the 
Audit Report on Revenue Receipts and 
this report generally covers the period from 
1st September of a year to 31st August of 
a year to 31st August of he next year. In 
his report, normally, the Comptroller and 
Auditor-General brings out the factual 
position in relation to the net effective 
arrears of tax pending for recovery as at 
the close of 5 years ending 31st March of 
each year. Hie does not make any comment 
about the tax arrears or the methods emp-
loyed to collect them. /

(c) The efforts made by Government to 
improve the methods o f tax collection are 
given in the statement enclosed.



Statement

The department has taken the following 
administrative, legal and executive measures 
to improve the method of tax collection :-

ADMINISTRATIVE MEASURES :

(i) Prior to 1961 recovery of tax 
arrears was done by State authori-
ties who often failed to evince 
sufficient interest in the collect on 
of revenue.  The 1961 Act, there-
fore, incorporated a self contained 
Revenue Code and made provision 
for Tax Recovery Officers who 
could be Departmental Officers. The 
Departmental Officers have taken 
over the tax recovery work fully 
or partly  in all Commissioners’ 
charges.

(ii) Introduction of the scheme of 
functional distribution of work. 
Here the collection of taxes is 
made the specific function of one 
or more Income-tax Officers in the 
Range.

(iii) Acceptance of crossed cheques by 
the Department and opening of 
special receipt counters for this 
purpose in the Income-tax offices.

(iv) Publication of names of at lessees 
who are defau't ti in the payment 
ol taxes over certain prescribed 
limits.

(v) Arrear Clearance Fortnights are 
being observed all over the country. 
During the period, special emphasis 
is laid on carrying out pending 
adjustments/rectifications,  giving 
effect to  appellate orders and 
collecting the net demand due from 
theassessee.

(vi) Five Tax Recovery Commissioners 
have  recently been posted in 
Calcutta, Kerala, Delhi, Nagpur 
and Hyderabad. In addition to 
administrative jurisdiction  over 
Tax Recovery Officers, they will 
also have appellate jurisdiction 
with effect from 1.1.72 to hear 
appeals against the orders of the

.  departmental  fax  Recovery

Officers. Further some Additional 
Commissioners of Income-tax are in 
exclusive charge of recovery work.

(vii) Sixty posts of Income-tax Officers 
(Collections) were sanctioned last 
year by the Government for attend-
ing to the work of liquidation of 
of arrear demands.

LEGAL MEASURES :

(i) Under the Income-tax Act, 1961, 
Directors of a private limited 
company, which goes into liquida-
tion after the Act came into force 
have been made liable in certain 
circumstances for the tax payable 
by the Company.

(ii) Production  of  Tax  Clearance 
Certificates under Section 230 of 
the Income-tax Act from persons 
going abroad.

(iii) Clearance Certificates under Sec-
tion 230 A required before a 
document for sale of property in 
excess of Rs, 30,000/- can be 
registered.

(iv) Levy of penalty under Section 221 
of the Income-tax Act upto 100% 
of tax upon a defaulting tax-payer.

(v) Introduction of a self-contained 
Recovery Code in the Income-tax 
Act under which the tax in arrear 
can be recovered by any one or 
more < f the modes mentioned 
below :-

(a) attachment  and  sale  of
assessee’s movable property;

(b) attachment  and  sale  of
assessee's immovable property;

(c) appointing  the receiver for
management of the assessee’s 
movable  and  immovable 
properties;

(d) arrest and detention in civil
prison of a defaulter;

(vi) Rate of interest in cases of delayed 
payment has been raised from 6% 
to 9% with effect from; 1st October,

" .. 1967 '  .  /



EXECUTIVE MEASURES :

(i) Income-tax verification/Income-
tax Clearance Certificates from 
.persons applying for Import 
Licences/Quota Certificatcs/Con- 
tracts etc.

(ii) Grant o f rewards to informers in 
respect of information or other 
assistance in recovery proceedings 
where the attempts of the Depart-
ment at recovery have not been 
successful.

Cancellation of dally flights of Indian 
Airlines to and from Assam,

Tripura and Manipur.

2673. SHRI ROBIN KAKOT1 : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether there were frequent can-
cellations of daily flights of Indian Airlines 
to and from Assam, Tripura and Manipur 
during the last six months causing hardships 
to the travelling public and delay in mail 
services of the States in the Eastern 
region;

(b) if so, the causes of such frequent 
dislocations in the Air services in the East-
ern region; and

(c) the steps taken to make the air 
services regular in the Eastern States ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). There have been some can-
cellations of flights on account of bad 
weather, engineering snags and operational 
reasons.
‘ : ■ '

Every effort is being made by the 
l^iporation to ensure regularity of their 
services to the extent possible.

Allocation of Quarters to Class IV 
Employees of Safofk School,

, Trivandrum

2674, iSHfct RAMACHANDRAN 
KADANNAPPALl :
SHfcl VAYALAR RAVI :

Will the Minister of DEFENCE b:

pleased to state : ; ;

(a) whether Government received any 
representation regarding the allotment of 
rent free quarters to the class IV employees 
of Kazhakootam Sainik School, Trivandrum; 
and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) A representation
was received from Sainik School Class IV 
Employees Union, Kazhakootam requesting 
that Class IV employees should be given 
free accommodation.

(b) It has not been found possible to 
accept this demand, due to paucity of 
funds.

Search of Premises of Coir Exporters 
in Kerala

2675. SHRI RAMACHANDRAN 
KADANNAPPALLI : Will the Minister of
FINANCE be pleased to state :

(a) whether the Customs officials of 
Cochin have searched the offices and resi-
dences of certain Coir exporters in Kerala; 
and

(b) if so, the outcome of the search ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes,
sir.

(b) Documents indicating the compli-
city of some exporters in what is commonly 
known as ‘switch trade' were seized. The 
parties have been proceeded against by th; 
Collector of Customs, Cochin for violation 
of the provisions of the Customs Act and 
the Foreign Exchange Regulations Act.

Employees of Companies

2676. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of COMPANY 
AFFAIRS be pleased to state :

(a) the nuinber of employees of the 
companies in India that existed on their 
rolls in accordance with item 4 of Part II



of Schedule VI of the Companies Act, 
1956 as on ist January, 1969, 1970 and 1971 
separately, year-wise;

(b) the number among them who were 
Indians and non-Indians, separately on 
these dates; and

(c* the number of employees who were 
drawing salaries above Rs. 5,000/— p.m. in 
each category ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) : (a) Under the then existing 
provisions of the Companies Act, the in-
formation regarding the number of employees 
covered by clause (4) of Part II of Schedule
VI was not required to be indicated by the 
Companies.

(b) and (c) : In view of (a) above the 
question of furnishing any information 
against parts (b) & (c) docs not arise.

Raids by Enforcement Directorate 
in Andbra Pradesh

2677. SHRI BIRENDER SINGH RAO : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether the Enforcement Directo-
rate raided the residence and Bank Lockers 
o f any Members of Parliament in Andhra 
Pradesh recently;

(b) whether any unaccounted money 
was recovered during (his raid; and

(c) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The 
Enforcement Directorate did not conduct 
any search in the case of any Member of 
Parliament. However searches were under 
taken by the Income-tax authorities in 
September, 1971 in the case of two Members 
of Parliament.

(b) Cash wits found and seized under 
section 132(1) of'the Income-tax Act at the 
premises occupied by one Member of Parlia-
ment along with his sons and their families 
as k  prlnw facte appeared to be unaccounted 
mpn*y. ■' . ; '

(c) The Income-tax Officer has to pass 
aa order u/s 132(5) in respect of cash seized 
u/s 132(1) of the Income-tax Act, 1961 
within 90 days of the search after giving 
the assessee an opportunity of ; furnishing 
his explanation and evidence. The enquir 
u/s 132(5) is in progress. This is a  quasi- 
judtcial enquiry and orders will be passed by 
the Income-tax Officer on the basis of 
evidence before him.

Raids by Income-Tax Authorities in 
Andhra Pradesh

2678. SHRI GADADHAR SAHA .
SHRI K. BALATHANDAYU- 

THAM :
SHRI N. E. HORO :

Will the Ministar of FINANCE be plea-
sed to state :

(a) whether the Income-tax authorities 
had conducted raids and searches in Vijaya-
wada, Hyderabad and Guntur Districts of 
Andhara Pradesh during the third week of 
September, 1971;

(b) if so, the names of cases detected 
during these raids;

(c) whether a number of M.P.’s houses 
were also raided in this connection; and

(d) if so, the action taken against 
them ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes, 
Sir. Searches were undertaken under 
section 132 of Income-tax Act of 1961 during 
the second and third weeks of September, 
1971.

(b) A statement is laid on the Table of 
the House giving the names of persons 
whose premises were searched in September, 
1971.

(c) Searches were conducted in the 
business and residential premises of two 
Members of Parliament.

(d) Investigations are stljl' ia progress.
Action 1$ accordance with t ^  taw wit! be 
i*t*n where necessary. - ‘ •' /  ■ - '■



■■■; ■. Statement ■■ :' . ■.

Names o f the parties in Andhra Pradesh 
whose premises were searched in the 

month o f September, 1911

1 ► M/s. Shri Rajarajeswari Ra w  & Boiled
Rice Mitts Contractors Co., Guda-

. . ... vada. ■ ■ . ■ ■ ■' ■ ■ ■ <■.: ■■■

2. Sri Tummala Ramabrahmam, Gudi- 
vada.

3. Sri Chalasani Venkata Satyanarayana 
Rao.

4. Sri Adusumiili Subba Rao. Gudiwada.

5. Gudivada Guntupalli Lakshminara- 
yana, Gudivada.

6. Akivedi—M/s. Ramerla Ragannadha 
Rao & others.

7. M/s. Dhyyra Lakshmi Rice Mills.

8. Shri K. Dharama Rao, President W.
. C. Rice Millers Assocn.

9. Shri K. Dharama Rao, YellamiUi.

10. M/s. Bhupathiraju R imachandra Raju, 
Palakol.

11. Sri Satyanarayana Rice Mills, Palakol.,

12. Bhupathiraju Ramchandra Raju, 
Jinnur.

13. Vad.avani Palem Vegesina, Somaraju.

14. M/s. Sri Satyanarayana Rice Mills 
Contractors and M/s. Penumatsa 
Surapa Raju Ramachandra Raju, 
Palakol.

15. M/s. Ganesh Rice Mills, Tade palli- 
gudem.

16. Korlepara Koteswara Rao, Pippara.

17. Tummalappalii Veeranhadra Rao, 
Tadepalligudem.

18. The Krishna District Rice & Oil 
Millers Assen., V jayawada.

19. The A. P. State Rice Milters Assocn.,

20. Sri Adusumiili Subba Rao, Vijays*-
' ' ' vada/' ■'' : "■ '

21. M/s. Krishna Rice & Groundnut Oil 
Mills.

22. M/s. Kondapalti Bhrahmamamda 
Reddy.

23. V. Venkateswarlu Sons & Co., Gudi-
vada.

24. M/s. Sri Rama Rice & Groundnut
Oil Mill Contractors Co., Gudivada.

25. Sri Koduri Ranga Rao, Mandapadu.

26. Koduri Ranga Rao, Koduru.

27. Koduri Ranga Rao, Gudivada.

28. Pinnamameni Venkata Kutumba Rao, 
Gudivada.

29. M/s. Rukmini Krishna Boiled Rice 
& Oil Mills, Vijayawada.

30. Legal Representative of late Shri 
Atturi Venkataraiah.

31. Shri K. Satyanarayana Murthy, 
Vijayawada.

32. Shri T. Ramachandra Rao, Vijaya-
wada.

33. Shri K. L. N. Prasad.

34. Residential premises of Shri Haddi 
Sudersanam and his sons and the r 
families at Kothapet, Guntur.

(At the last mentioned premises, cur-
rency notes of Rs. 2,81,003/- were found 
and seized. In addition 13 U. S. A, dollars 
and 501 Italian Lira were also found and 
seized)

Symposium on Fertilizer Held in 
October, 1971

2679. SHRI P. GANGADEB :
SHRI P. M. MEHATA :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state v



(*) Whether a  three-days inter-regional 
symposium on fertilizers organised by the 
IJolted Nations Industrial Development 
Organisation was held in New Delhi on the 
13th October, 1971; and

(b) if so, the reaction of the Union 
Government on the recommendations ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) Yes, Sir. The concluding Session of 
(he Second Inter-regional Fertilizer Sympo-
sium organised by the UNIDO was held 
in New Delhi from llth  to 13fh October, 
1971.

(b) The Symposium Report is still 
awaited from UNIDO. However, a state-
ment enlisting the broad conclusions and 
recommendations emerged out of deli-
berations is placed on the Tabic of the 
House.

Statement
(i) International Financial Institutions 

like World Bank, IDA etc., should help 
Governments to promote and finance ferti-
lizer projects by providing necessary 
additional facilities like low interest rate 
loans etc.

(ii) Reciprocity of investments and 
exchange of favourably located raw mate-
rials should be established, without 
prejudice to one another’s national inte-
rests.

(iii) The question of feedstock will 
have to be determined by each country by 
striking a compromise between its overall 
national interests and compulsions to keep 
fertilizer costs reasonably low.

<iv) In the interests of cost reduction, 
pilot schemes should be sponsored in deve-
loping countries oh bulk movement and 
storage of fertilizers; liquid mixture prepara-
tion and appliaations; direct use of 
ammonia; production of nitro-phosphates 
etc.

(v) Agencies like UNJDO, ECA, 
ECAFE etc. could sponsor studies to 
provide guide lines regarding economics of 
sizing and standardisation of plants and 
problemsofcapacity utilisation.

(vi) Governments in developing count-
ries should tackle the problems of market

development and promotional incentives 
by re-arranging the means available with 
them.

(vii) Developing counties should 
emulate the model set by the Indian expe-
rience regarding Training & Research 
Development.

(viii) UNIDO, IBRD & FAO should 
establish closer links to formulate policies 
designed to promote more rapid develop-
ment of fertilizer industry in developing 
countries and suited to their respective 
economies.

(ix) The global project presented by 
UNIDO for UNDP financing on the effect 
of manufacture, distribution and use of 
chemical fertilizers on the environment and 
the control of pollution there-from should 
be actively pursued.

(x) The World Bank finance import of 
spare parts for maintenace of fertilizer 
plants and ensure timely availability of spare 
parts for smooth functioning of the indus-
try.

(xi) In collaboration with ECAFE* 
ECA, ECIA & UNESOB, UNIDO should 
take initiative in setting up joint ventures 
amongst countries.

(xii) The developing countries should 
consider implementation of a suitably 
designed guaranteed price support and procu-
rement policy for agricultural crops.

The above conclusions and recommen-
dations are broadly in line with the policies 
of the Government.

Transport Facilities in Hill Stations
2680. SHRI R. S. PANDEY: WiH the 

Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether transport facilities in the 
hill stations which are main tourists centres 
in the country, are not found satisfactory 
for the foreign tourists;

(b) whether Government have made an 
assessment for providing more efficient and 
modem transport like airconditioned buses 
and cars in the country’s tourist centres to 
remove their d if lto f tte ra i#  :

(c) if so, the steps taken so far in tJMs 
regard ?



THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c) : The provision of transport 
facilities is the responsibility of the State 
Governments concerned. While fio regular 
survey has been made, the Department of 
Tourism tries to supplement the available 
transport facilities at vaious places of tourist 
interest. The following measures have been 
taken in this regard :—

(b) if  so, the main features ?

THE MINISTER OF FINANCE (SHRI 
YESHWANT RAO CHAVAN) (a) and (b ) : 
The Government have been consideringfrom 
time to time the ways and means of evolving 
an integrated policy oh incomes, wages and 
prices. Details in regard to the policy can 
be announced only when specific decisions

( 0 A number of cars acquired by the 
State Trading Corporation arc 
allotted at reserve prices to recog-
nised transport operators.

(ii) The Department of Tourism has 
been given a special quota of 30 
Ambassador cars per quarter for 
allotment to the tourist trade for 
use as meterless tourist taxis. 
This is in addition to the taxi 
quotas made available to the State 
Governments.

(iii) Financial assistance at low rate of 
interest is available to tourist 
transport operators.

(iv) The tourist trade is being assisted 
by the Department in the import of 
air-conditioning equipment for 
tourist coaches, pending 
manufacture of indigenous equip-
ment.

(v) 12 State Governments have been 
released vehicles exclusively for 
tourist promotion. In addition, 
the Himachal Pradesh Government 
huS been allotted two mini-buses 
for the use of tourists visiting the 
Kulu-Manali area,

2. The India Tourism Development
Corporation is operating transport units at 
16 centres including two hill stations with a 
fleet of 71 imported cars, 44 Ambassador
cars, 21 large coaches, (including 2 air- 
conditioned coaches) and 8 mini-bases.

Policy on prices, Incomes and wages

2631. SARI RAMKANWAR : Will 
the Minister of FINANCE be pleased to 
'State . '

(a) whether Government have recently 
di^iitsse^i the feasibility of formulating a 
prices, incomes and wages policy; and

ire taken,

Shortage of Popular Drags 
in Capital

2682. DR. RANEN SEN :
SHRI P. VENKATASUBBAIAH :

Will ; the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether for the past few weeks 
there has been a shortage of certain broad- 
spectrum antibiotics, eye drops and vitam-
ins tablets of certain popular brands in the 
Capital;

(b) if so, the reasons for the shortage;
and

(c) the steps taken to meet the shor-
tage ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI
(a) to (c). Some shortages of cer-
tain popular propreitory medicines including 
opthalmic preparations and antibiotic 
preparations were reported in September 
1971 due to sudden out break of conjuncti-
vitis in Delhi and surronding areas. The 
situation was met by arranging immediate 
supplies.

Managers in Public Sector Under* 
takings Opting For Their 

Parent Cadres ,
2683. SHRI P. GANGADEB :

SHRI P. M. MEHTA :
SHRI RAJA KULKARNI :

Will the Minister of FINANCE be 
pleased to state :

(a) whether a serious crisis has develo-
ped as a result of a number of top level 
public sector Managers opting to return to 
their parent cadres;

(b) if so, how many such persons have 
opted for their pffre&t cadres; an<| y;



(c)  what steps government propose 
to take to deal with crisis ?

T»E MINISTER OPFINANCE (SHRI 
YESHWANTRAO CHAVAN) (a) to (c) : 
No crisis has developed in the public sector 
as a result of the reversion of some depu- 
tationists from the enterprises to their 
parent Government cadres, pursuant to the 
exercise of option by them, as required by 
Government's decisions on the Administra-
tive Refroms Commission’s recommenda-
tions. In many cases the deputationists 
have preferred to be absorbed in the enter-
prises where they are serving, According 
to available information, it is estimated 
that out of about 300 deputationists who 
have had to exercise their options so far 
less than 50 per cent have reverted to 
Government. Wherever the deputationists 
have opted for reversion to Government, 
successors have been appointed or are in 
the process of being appointed, according 
to procedure. For a number of such vacan-
cies it has also been possible to select

successors from within the public sector 
itself.

Manufacture of soap by Monopoly 
Concerns

2684,  DR. RANEN SEN : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the name of the single unit mono* 
poly concerns producing soap in the coun-
try at present; and

(b) how the prices of indigenously 
made soaps compare With those of the 
imported soaps, including import Duty ?

THE DEPTY MINISTER IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH) :
(a) The total production of soap in the 
organised sector during the years 1968, 19*9 
and 1970 vis-a-vis that of the three largest 
firms in the field of soap production is 
indicated below:—

(Quantity in Tonnes)

Total Production  Production of the three largest  Share of the
Year  of soap in the soap units firms in the

organised sector total produ-
• ction.

1968 2,16,494

1969

1970

2,37,539

2,32,400

Hindustan Lever Ltd., Bomby 
1,21,723

Tata Oil Mills Co, Ltd., Bombay 
55,811

Kusum Products Ltd. Calcutta. 
7,735

Hindustan Lever Ltd., Bombay 
1,25,254

Ta.a Oil Mills Co. Ltd. Bombay 
69,1 j0

Kusum Products Ltd., Calcutta. 
6,415

Hindustan Lever Ltd., Bombay 
1,15,22 >

Tata oil Mills Co* Ltd., Bombay 
67,957

Kusum Products Ltd., Cucutta 
6,088

55.3% 

26.0% 

3*5% 

52.7% 

29,1% 

2.7% 

49.6% 

2? 2% 

2.6%

th addition to the production in the organi-  3.5—4 lakhs tonne of soap per year.

led sector, production in the sector other

than the organised sector is estimate at at not allowed.
(b) Does not arise as import ofsoap is



Impact of U.S. decision to stop foreig? 
aid for Bangla Dealt Refugee

2685. SHRI BISHWANATH JHUN- 
JHUNWALA:

DR. SANKATA PRASAD: Will the
Minister of FINANCE be pleased to state :

(a) whether the recent American 
decision to stop all foreign aid will cut off 
inflow of aid for the refugees from Bangla 
Desh in India;

(b) if so, the quantum of aid that 
Government of India has been receiving 
at present from Government of America; 
and

(c) when the suspension of aid will 
take effect and whether any other foreign 
country has come forward to make up the 
gap?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) (a) No 
decision has been taken by the United 
States to stop foreign aid. The U.S. 
Congress is still considering the U.S. Foreign 
aid BiU for the F. Y. 1972 (July, 1971 to 
June 1972) and the final outcome will be 
known only after some time. However, the 
provision of 250 million for the relief of 
refugees has remained unaffected so far.

(b) Total amount pledged up-to-date 
by the United States Government for the 
Bangla Desh refugees in India is $ 89.16 
million.

(c) Does not arise in view of the posi-
tion indicated at (a) above.

Shrinking Employment in Industries

2686. SHRI BIREN DUTTA: Will the 
Minister of DEFENCE be pleased to 
state:

(a) whether attention of Government 
has been drawn to the Reserve Bank 
Bulletin Report on employment in the 
Indian factories published in August in 
which it is stated that sincc 1951, employ-
ment in * Ordnance Factories has been 

declining; and

(b) if so. what steps Government 
propose to take in this regard?

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA): (a) The Government 
are aware of the Reserve Bank Bulletin 
Report, issued in August, 1971. As compar-
ed to 1951, the present employment 
strength in Ordnance Factories is more 
than double.

(b) Does not arise.

Negotiations with France for Mirage 
Aircraft

26 .7. SHRI C. CHITTIBABU:
SHRI BISHWANATH JHUN- 

JHUNWALA:
SHRI SHYAMNANDAN 

MISHRA :

Will the Minister 
pleased to state:

of DEFENCE be

(a) whether India is negotiating 
France for Mirage aircraft; and

with

(b) whether Government have explor-
ed the possibility of collaboration in 
manufacturing aircraft in India?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SHUKLA) : (a) and (b). The discussions 
with the French Economic Mission, which 
visited this country recently, ranged over a 
wide field including m  exchange of views 
on cooperation between the aeronautical 
industries of the two countries.

Surrender by PAK. Mujahids/Razaknrs

2688. SHRI BISHWANATH JHUNJH- 
UNWALA:

SHRI HUKAM CHAND KACHWAI: 
SHRI NIHAR L ASKAR:

Will the Minister of 
pleased to state: ,

DEFENCE be



(a) whether a large number of Pak. 
Mujahids/Razakars have surrendered to 
the Indian Army authorities in Assam 
recently;

., (,b) If so, the number thereof; and

(c) whether these Mujahids have been 
found to have been deliberately sent and 
used by Pakistan authorities for subversive 
and probing activities ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN R A M ): (a) and (b) About 900 
Pakistani Razakars have surrendered in our 
eastern borders.

(c) Some of them had been delibera-
tely sent by the Pakistani Military rulers 
into our country for subversive activities, 
while some others appear to have been 
involuntary recruits.

Raids by Income-Tax Department in 
Andhra Pradesh

2689. SHRI K. SURYANARAYANA : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether the officers of Income-tax 
Department raided the business house and 
residential premises of some leading busi-
nessmen of coastal district in Andhra 
Pradesh in September last;

(b) if so, the names of these business-
men and the amount of unaccounted money 
heized from their premises; and

(c) the action Government propose to 
take in the matter against these persons ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Yes, 
Sir.

(b) A statement indicating the requi-
site information is laid on the Table of the 
House. [Placed in library, sea No. LT—
1222171}

(c) Investigations are in progress. 
Action according to law Will be taken 
Wherever it is necessary.

Border Past Re-occupied hy Pakistan

2690. SHRI N.K. SANGHI : Will the 
Minister of DEFENCE be pleased to state :

(a) whether one of the forward border 
posts near Kargil, which was vacated by 
Pakistan after the 1965 hostilities and 
which could be re-occupied by India, 
remained unmanned so far and that Pakis-
tan recently re-occupied it in violation of 
the Tashkent agreement; and

(b) if so, the steps taken to get the 
post vacated by Pakistan ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b) Govern-
ment have no information regarding the 
re-occupation of any such border post by 
Pakistan which was vacated by them after 
the Indo-Pak conflict of 1965.

Strike at Goa Shipyard, Sambhaji

2691. SHRI P, VENKATASUBBAIAH: 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether the 35-day old strike at 
the Goa Shipyard, Sambhaji (Vasco;, a 
Government of India undertaking* has been 
called off;

(b) if so, the reasons for the strike;
and

(c) the steps taken to ensure smooth 
working of the Goa Shipyard after taking 
into account the loss sustained during the 
strike period ?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (c) The work-
men of the Goa Shipyard Ltd. went on a* 
illegal strike from 15.9.1971 in connection 
with certain demands relating to wage 
revision and payment of bonus. These 
demands were raised in contravention of an 
existing settlement between the workmen 
and the management which would continue 
to be affective upto 31.8.1972. However, 
in order to maintain amicable industrial 
relations, the management conceded, even 
before the commencement of the strike, a 
number of demands of the workmen invoi-



Ving additional expenditure of about Rs.  (c) These schemes hnve been sanc-
2,25 lakhs per annum. Additionally, the  Honed only during the year endmg June
management offered to consider an mf hoc ,1971,  , /

These are phased to be implemented 
over a period of time.  While some of 
them are under the initial stages of hnple-

wageincrease from 1st April 1972. This 
was, however, rejected by the Union. As 
regards  bonus,  the workmen demanded 
20% profit-sharing bonus as against the 
entitlement of only 4% for the year 1970-71 
under the provisions of the Bonus Act. 
The Management offered to consider pay-
ment of an ad hoc profit-sharing bonus of 
8.6%.  The workmen* however, did not 
accept these offers of the management and 
resorted to strike from 15.9.1971.

On 22nd September 1971, the Govern-
ment of Goa issued an order prohibiting 
further continuance of the strike and sim-
ultaneously referred the dispute to the 
Industrial Tribunal, Goa for adjudication. 
Nevertheless, the workmen continued their 
illegal strike.  During the period of strike, 
the management and their officers showed 
great patience and restraint in spite of 
certain reprehensible acts indulged in by 
soine of the striking workmen. The strike 
was finally called oft on 21st October 1971. 
The dispute is now under adjudication by the 
Industrial Tribunal.

Sanction of Schemes by Agricultural 
Refinance Corporation

2692.  SHRI P. GANGADEB : Will the 
Minister of FINANCE be pleased to state :

(a) whether the Agricultural Refinance 
Corporation has sanctioned 100 schemes 
of Rs, 62.15 crores in the >ear ended June, 
1971;

(b)  if so, an outlines thereof; and 

>  the results achieved ?
*§-.\  ■

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a)  Yes, 
Sir;

(b)  The purposes for which these sch-
emes have been sanctioned by the Corpor-
ation are (i) minor irrigation (55), (ii) land 
development (9), (iii) plantation * horticul-
ture (26),; (iv) Poultry farming (2), (v) dairy 
$), <*?) godowns (2), (vil) fisheries <2) and 
viij) farni mechanization <

mentation, development proposed in others 
will start only from the current year.  It 
would, therefore, be too early to make an 
evaluation of their actual impact on agri-
cultural development in terms of physical 
achievements.
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Production of Drugs

2694.  SHRI  P. N. MEHTA :  Will 
the Miniser of PATROLEUM AND CHE-
MICALS be pleased to state :

(a)  whether  schemcs  are ready in 
private and public sectors to meet  the 
country’s requirements of most  of the
essential chugs; '  "? . /"" V'T  ■



Advaaeed Training I« Technical 
Aid Prograauae  ; ■ ' '

(b) i|»o, whether certain private sector 
units have taken up manufacture of new 
products utilising the latest methods and 
techniques of production developed abroad 
after years of investigation and research;

(c) whether industrial licensing policy 
has been liberalised to enable the industry 
to take up the production of drags expe-
ditiously; and

<d) if 40, the facts of the matter ?

THE  MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a)  From the private sector, from time to 
time, schemes are received for expansion of 
production or  for production of new 
essential drugs. Tbe public sector in the 
drugs and pharmaceuticals industry came 
into existence only in recent years and 
Government have been actively considering 
expansion of its roJe in the production of 
essential drugs.

(b)  Private sector units have been 
generally taking up the manufacture of 
new products  baaed on the technology 
developed by their existing collaborators. 
Their schemes are sanctioned after due 
examination of the needs of the country 
and merits of the technologies proposed to 
be adopted.

(c) and (d) The liberalisation introduc-
ed in the Licensing Policy of Government 
in February, 1970 can be taken advantage 
of also by the drugs and pharmaceuticals 
industry.

Proposal to Raise the House Rent 
Allowance

2695.  SHRI  NAWAL  KISHORE 
SHARMA : Will the Minister of FINANCE 
be pleased to state :

(a) whether there is any proposal under 
the consideration of Government to replace 
the present House Rent Allowance per-
centage to fixed amount to the Government 
employees; and

(b) if co, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (ShW K. R. 
GANESH); (a) No, Sir.

<b) Does not a/ise.  'V  ■'

im. SHRI MUHAMMED SHERIFF; 
Will the Minister of FINANCE be pleased 
to state :

(a) whether some Indians have gone 
to foreign countries this year for advanced 
training in various fields under the
aid programme; and

(b) if so, tbe main features of the 
scheme under which they have gone ?

THE MINISTER oF FINANCE (SHRI 
YESHWANTRAO CHAVAN); (a) Yet, 
Sir.

(b)  Indian officials are sent abroad for 
training  under various multilateral and 
bilateral Technical Assistance programmes 
like l/NDP, USAID, Colombo Plan, Indo- 
French Technical Cooperation Programme, 
etc.

The purpose of sending the officials for 
training abroad is for “knowhow forma-
tion** with a view to building up modern 
manpower cadres of talent in essential 
sectors.  The training facilities abroad are, 
therefore, availed of only where they are 
essential to the economic development of 
the count y and the required facilities are 
not available in the country.

The cost of international travel and 
training abroad is borne by the aid giving 
agency.  The Government bears only ‘local 
cost* i.e. Salary for the period of training, 
travel expenditure upto the port of embar-
kation etc., which is paid in Indian rupees.

The main criteria followed for selection 
of candidates to be sent abroad are as 
follows :

(1) The candidate possesses bask; edu-
cational and technical qualifications 
and also adequate practical expert* 
ence in the proposed field of 
training.

ii) He is not more than 45 years old 
(Relaxabie in exceptional cases 

' " '  ttpfO48).  ■ ■' ■  ' '■  '■



(3) He ha&not gone abroad far train* 
in* under any Technical Assistance 
Programme during the preceding 

v 3 year*.  .. . ....  ...■  ■

The period of training is  normally 
restricted to 9 months.
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Shares owned by 3 Foreigners in Godfrey 
Phillips India United

2701.  SHRI SHASHI BHUSHAN : 
WiH the Minister of FINANCE be pleased 
to state :

(a) the percentage of shares owned by 
Foreigners :n Godfrey Phillips India United 
fa cigarette manufceturing concern); and

(b) the percentage of shares held by
foreigners in the capital of D. Macropolo the 
sole selling agents of Godfrey Phillips India 
Limited ?  ,

THE MINISTER OF FINANCE (SHRI 
YESHWANT RAO CHAVAN) : (a) The 
pêentage of sharesheld by non-residents 
in the equity Capital of Godfrey Philips 
India Limited is 92.84. The percentage of

shares heldbyforeigners in the preference 
share capita:) is 1.4. >Y  .■> ■  .

(b)  the percentage of shares held by 
non-residents in the capital of D. Manropolo 
is 22.14. ;

Merger of D. Macropolo with M/s 
Godfrey Phillips of India United  .

2702.  SHRI  SHASHI BHUSHAN : 
Will the Minister of FINANCE be pleased 
to state : .

(a) whether a merger application of 
D. Macropolo with M/s. Godfrey Phillips 
of India Limited is pending consideration; 
and

(b) if so, when a decision will be taken 
thereon ?

THE MINISTER OF FINANCE (SHRI 
YFSHWANT RAO CHAVAN) : (a) Yes. 
Sir*

(b)  The application is still under exa-
mination, and it is not possible to say 
when the case will be ripe for a decision 
by the Government.

War Risk Insurance scheme

2703. SHRI BISHWANATH JHUNJH- 
UNWALA :

SHRI C. JANARDHANAN : 
SHRI H.IC.L. BHAGAT :

Will the Minister of FINANCE be 
pleased to state :

(a) whether a meeting was held in Delhi 
on November 10, 1971 between the repres-
entatives of the States and o;her associa-
tions to finalise schcmc for providing War 
Risk Insurance;

(b) if so, the recommendations made at 
the meeting; and

(c) whether Government h&ye considered 
the recommendations and,  *f so* their 
reaction in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FJNAN&E (SHRIMATI



SUSfilLA k u h ATOI) : (a) Government is 
not aware of any such meeting.

(b) and <c): Do not arise.

Stoppage of Large Trade Credi ts

2704. SHRI K.M. MADHUKAR :
SHRI RAMAVTAR SHASTRI:

Will the Minister of FINANCE be 
pleased to state :

(a) whether attention of Government 
has been drawn to a news item appearing in 
the “ Patriot” dated the 9th November 1971 
under the Heading **A1TUC asks Govern-
ment to stop large trade credits’*;

(b) if so, the reaction of Government 
thereto;

(c) whether the AITUC has also deman-
ded closure of all forward trading markets 
a.»d withdrawal of large credits advanced 
for holding stocks of consumer goods such 
as sugar, textile goods and oils; and

(d) if so, the steps taken by Government 
in this regard ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b) : 
Yes Sir. The representatives of the AITUC 
met me on 11th November 1971. The points 
raised in the memorandum were generally 
discussed and the views of the Government 
on various points were made known to 
them.

(c) Yes Sir.

(d) At present forward trading in con-

sumer goods such as foodgrains, pulses, 
gur edible oils and oilseeds is already 
prohibited. Even in respect of the very few 
commodities in which such trading may 
take place, a commodity-by-commodity 
analysis is regularly done with a view to 
see whether there is any need for continu-
ance of such trading.

As regards credits advanced for holding 
stocks of sugar, textiles and oils, these 
fom  part of the selective credit control of 
the Reserve Bank of India. The Reserve 
Bank of India reviews the position from 
time to time and modifies its credit policy 
so as to ensure that the credit needs for 
genuine purposes of production and distri-
bution are met, keeping in check at the 
same time, hoarding and speculative 
practices.

Staff Working on the Strength of third 
Pay Commission

2705. SHRI BIRENDER SINGH RAO : 
Will the Minister of FINANCE be pleased 
to state :

(a) the strength of staff and officers, 
categorywise, working in the Office of Third 
Pay Commission;

(b) the number of officers and members 
of staff who are on deputation, category- 
wise; and

(c) the amount spent on Third Pay 
Commission so far ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (c) , 
The required information is contained in 
the enclosed statement.

Statqnent 
Position^ 4m 29-11-197}

—— ---------------------   '■■■-»- 1 1 i ■■"■■■ i*"    ...... «  
Sr, No. Category of regular posts No. of No. of Amount spent T

' regular regular 70-71 71-72 O
persons persons . (upto T
in on ^  3MO-7I) A

. ■ ■ ■ ' position, ^ ^ ^ a t i o n . '1;;, ■ L

:  ̂ fR^. m tekhs)..
Member Secretary * 1 t

. Joint Sectetary ' I'. .■ '■ I- ; . ■■■■■.■- ■■ '■
Adviser - 1 Nil



4. Director 2 2
3. Deputy Secretary 4 4
* O.S,D- 2 2
'?• Under Secretary 4 4
*• Secretry to Chairmen 1 1
9. Deptrty Director I I

10. Senior Analyst 2 2
II. Sr. Research Officer 5 5
12. Sr. Account* officer 1 1
13. Research Officer 4 4
14. Admlii«rtnitive<tmvAecxranfs

Officer f 1
15. Section Officer 6 6
T6. J t r m t n  Analyst 4 4
17. Prfvite Secretaty (S. G.J 5 5
ia. S r .  Personal Assistant (Gv.l) f I
J9. Superintendent 1 1
20. Reoprters 6 6
21- Asnstanf 3 3
22. Xr- Research A f̂stamt 15 14
23. Technical Assisianfi 34 34
24. Librariazs 1 1
25. V . t k C i 3 3
26. C o m p a t o r 13 13
27, Stenographer Grade- II 19 19
28. Hmdl Translator 1 1
29. Draughtsman 1 1
3«v Stenographer Grade 10 19 1 9

31- L.D. Cleric 17 17
32. Gestefner Operator * 3 3
33. Staff Car Driver ‘ 2 2
34- Jamadar 4 4-
35. Daftry 2 2
36. J0W*--' ‘v. 19 2

37- Tarasft ■ ■ ■ . 'v
*> ......., : . * ’ ‘

2 —

Total 211 190
' ■ . ■ t. - y ' T

16-99 14*44 31-43

•(Incfading Book debits 
amounting to Rs. 0.92 lakh)

•♦(Including Book debits 
amounting to Rs. 1*44 lakh)

16-99 14*44 31*43

Note; It db«* nor fndocfe tfir casual1 worfcery (daily wage clerk* I» <g Rs, 7/- per day 
4  Class IV sfafF 29 @ Rs. 4/- per day.) empfoyed on per dfent remanenrtton a* 
ifteir number varies/from. time to» time depending upon the* actual regUfremfcftt of̂

,,. V 10te wade*. ' ■ ■ ■■' ■ ■ 1 ' " '



:'v ;y Managerial p««H for Publlc Sector  '

tm, SHRI BIRENDER SINGH RAO : 
Witt the Minister of FINANCE be pleased 
to slate :

(a) whether  14-year old  Industrial 
Management Pool* set up to provide public 
sector enterprises with managerial personnel 
at the top and senior levels, is in stagna-
tion;

(b) whether, despite recommendations 
of the Estimates Committee, the Pool has 
neither been converted into a regular service 
nor expanded to keep pace with the growth 
of the public sector; and

(c) if so, Government’s reaction there
to ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) It would 
not be correct to say that the Industrial 
Management Pool is in staganation as can 
be seen from the table below :—

Position of IMP Officers 
Initial posi- Position as 
tion (1960) on date

Grade I (Rs. 2750 fixed) — 3

Grade II (Rs. 2500 fixed) 2 13

Grade III (Rs. 2000-125-2250)3 25

Grade IV (Rs. 1600-100-2000)9 22

Grade V (Rs. 1300-60-1600) 18 17

Grade VI (Rs. 1100-50-1400)26 8

Grade VII (Rs. 700-1150) 39

Lower Grade (Rs. 400-710) 2

Others in various grades

(allocation to grades not

available) 31

Total  130 88

(Wastage of strength by resignation from 
the cadre as well as by normal retire-
ment accounts for the difference in the 
total figures)

Some of the major public enterprises 
like Hindustan Steel Ltd. andBokaro Steel 
Ltd,, a*e headed by officers of the Pool.

(b) Presumably the Honourable Member 
is Deferring to the observations/recomme-
ndations made by the Estimates Committee 
in their Ninth Report (Firs* Lok Sabha, 
1953-54) and Fifty-second Report (Third 
Lok Sabha, 1963-64) where the Committee 
had emphasised the need for ensuring the 
availability of adequate managerial talent 
for manning the public enterprises and in 
this connection suggested the constitution 
of a centralised Service as well as the 
implementation  of suitable training pro-
grammes. The Industrial Management Pool 
constituted by the Government of India in 
1957, is a Central Service Class I. Appoi-
ntments to the various grades of the Pool 
were made during 1959-60. After the initial 
intake, however, there has been no further 
recruitment to the Pool.

(c) Government  have accepted the 
validity of the views of the Administrative 
Reforms Commission in regard to personnel 
policies in public enterprises, expressed in 
their Report on Public Sector Undertakings. 
It was the view of the Administrative 
Reforms Commission that it is neither 
necessary nor desirable to constitute a 
common cadre for managerial and technical 
personnel for the public sector as a whole. 
It may also not be desirable to have any 
external agency for undertaking the recruit 
tment of personnel required by the public 
enterprises. In this context, Government do 
not have at present any proposal to revita-
lise  the Industrial  Management  Pool. 
However, Government haw instituted a 
suitable machinery to spot managerial talent 
for the public enterprises. The Bureau of 
Public Enterprises for this purpose emo- 
anels suitable persons with proven ability 
in various areas of industrial ai|I comme-
rcial management and administration drawn 
from the officers of the public enterprises. 
Industrial Management Pool, managers of 
private sector industry and commerce as 
well as those in permanent civil and defence 
services in Government. These panels are 
utilised for selection of managers at the 
middle and top levels, whenever necessary.

Sale of Juta Mills and Other Con- 
eerns by M/S. Andrew Yttte and 

Company, Calcutta

2707* SHRI S* M. BANEJEE : Will 
the Minister of CfcMPANV A*#A*R$ be



s i  D e c e m b e rs ,.  wn
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(a) Whether M/s. Andrew Yule & 
Company Limited, Calcutta are secretly 
selling jute mills and other profiteering 
concerns;

(b) whether this has been brought to the 
notice ofGovernment by the Employees 
Union; and

(c) if so, the steps taken in this re-
gard ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY)
(a) to (c) : The company’s balance sheet 
as at 31. 12. 70, disclose ,the disposal of the 
investments of the value of Rs. 4,92.260/— 
in other companies. . 11 has come to the 
notice of the Government that the company 
is transferring its holdings in M/s. Budge 
Budge Amalgamated Company Limited 
which owns a jute mill to certain business 
houses^ M/s, Andrew Yule & Co. Ltd. 
were the earstwhiie Managing Agents of 
M/s. Budge Budge Amalgamated Company 
Limited. Matter is being tooked into to see 
if any of the provisions of the Companies 
Act. 1956 has been infringed. A represent-
ation purporting to be from minority share-
holders of Budge Budge Amalgamated 
Company Limited has been received.

Option From Civil Servants for Abs-
orption in Public Undertakings

2708. SHRI CHINTAMANI PANIG- 
RAHl : Will the Minister of FINANCE 
be pleased to state :

(a) ^'whether a vast majority of civil 
sei vantsori deputation to the public sector 
undertakings has refused to opt in favour 
of the undertakings they are currently 
serving m;

(b) if so, the number of such civil ser-
vants; and

(c) whether Government are formu-
lating any personnel policy for the public 

>ectot Undertakings ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) jnd

(b). According to Government orders, 
deputationists from the permanent civil 
services other than those in the Industrial 
Management Pool, and from the Defence 
services other than those employed in the 
Defence Production Undertakings have to 
exercise an option, between permanent 
absorption in the enterprises where they 
are employed or reversion to their parent 
cadres within stipulated periods varying from 
two to thiee years. As such, in many cases, 
the time for exercise of option has not yer 
come. However, according to available 
information, it appears that a larger number 
of deputationists is opt ng for services in 
the Public Enterprises rather than reverting 
to their Government Cadres. Out of an 
estimated 300 deputationists who had to 
exercise option as on date more than about 
50% have decided to permanently opt for 
scrvice in the undertakings.

(c) Government’s intention is to make 
the public enterprises self-reliant in mana-
gerial resources, lt is towards this end that 
the orders for reducing the dependence of 
the enterprises on deputationists from 
Government were issued, as this would 
undoubtedly assist the enterprises in devel-
oping I omi geneous managerial cadres. 
Government have further laid down guide-
lines and Government also render assistance 
for the recruitment of suitable managerial 
personnel and their development by train-
ing, job rotation, career planning, etc. The 
personnel polices of the public enterprises 
are also kept under constant watch so as 
to take remedial action to meet short-
comings wherever they exist.

Causes of Excessive and Perennial 
Rains This Year

27 9. SHRI B. R. SHUKLA : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether any steps have been taken 
to investigate the causes of the unusual 
and almost perennial rainfatls during this 
year beginning from early March upto the 
18th Octobcr, in the northern parts of the 
country, namely, in U. P., Bihar and 
Haryana;

(b) if so, the main features; and



(c) if no investigation has been under-
taken, the reasons therefor ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH)
(a) Yes Sir;

(b) The main features of the study 
were

(i) Heavy and sustained rainfall during
the last monsoon season was due 
to a series of depressions and low 
pressure areas from the Bay of 
Bengal moving inland and trave-
lling northwestwards over the 
Gangetic plains.

(ii) 14 such low pressure areas app-
roached northern India between 
June and the middle of October 
and caused heavy rains, and floods 
in the nothern Indian rivers. This 
number, though large, is not 
unusual,

(iii) During the pre-monsoon months 
of March to May, a number of 
low pressure areas moved into 
north India from the west and 
caused unusual rains in three 
extended spells during summer.

(c) Does not arise.

Invitation to a Team of U. N. Experts 
fo Assess the Country’s Toirist 

Potentials

2710. SHRI D. P. JADEJA : Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government are inviting a 
team of U.N. experts to assess the country's 
tourist potential and to advise Government 
in the matter; and

(b) if so, the fact of the matter ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b ) : A team of 4 li , N. experts 
visited India during November-December, 
1970* to reccommend measures for improv-
ing'''the, : tourism infra-structure, training 
programmes, research* statistical methods 
and the promotional activities of the

Department for projecting India as a tourist 
destination. The team submitted its report 
in June, 197!, which is being processed.

Proposal to Arrange Son-et-Lumiere 
Show in Gujarat

2711. SHRI D. P. JADEJA : Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether there is any proposal to
arrange a son-et-Lumiere show in Gujarat; 
and ^

(b) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(bj A Son-et-Lumiere show based on 
the life and work of Gandhiji at Sabar- 
mati Ashram is being mounted at the 
Ashram on behalf of the Department of 
Tourism, by the India Tourism Develop-
ment Corporation. The estimated cost of 
the project is Rs. 18.25 lakhs.

Forged Currency Seized In Delhi

2712. SHRI AMAR NATH CHAWLA: 
Will the Minister of FINANCE be pleased 
to state :

(a) the total amount of forged cur-
rency seized in Delhi during the last six 
months; and

(b) the number of persons arrested in 
this connection and the action taken against 
them ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN); (a) and (b). 
Information is being collected and will be 
laid on the Table of thjf House as soon as 
received. '* . . . ■

Dcfateation of Money ln Gaahati

2713. SHRI DINESH. CHANDER 
dOSWAMI ? Will'the Minister of PETRO-
LEUM AND CHEMlCALS be pleaied to

..State



(a) whether in the, Administrative 
Department of Gauhati Oil Refinery, there 
has been, defalcation of large stuns of 
money; and

(b) if so, what action has been taken 
against the officers concerned ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SARI P. C. SETHI) :
(a) Internal Audit of Gauhati Refinery 
done in October, 1971 covering the years 
1970-71 and 1971*72. > howed irregularities 
In the Stationery Account, which on test- 
check basis reveal a misappropriation of 
about Rs. 10,000/-.

(b) The matter is being investigated 
with a view to taking action against persons 
that might be found at fault. The clerk 
incKarge of stationery has been shifted to 
another department.

Rule# Re : Conditions of service of 
Income Tax Officers

2714. SHRI DINESH CHANDER 
GOSW/M1 : Will the Minister of FINA-
NCE be pleased to state :

(a) whether there are no comprehensive 
Rules regarding the appoinments, promot-
ions, salaries and other conditions of 
service of the Income Tax Officers;

(b) if so, the steps Government pro-
pose to take to frame a comprehensive set 
of Rules in this regard; and

(c) if so, the reason therefor ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) ; (a) No. 
Sir.

There are at present two grades of 
Inff^ijjw r Officers namely, Income-tax 

^(Class .11) and Income-tax 
pffic^4Class ) Recruitment to the former 
grUde is regulated m ^ccordance wjth the 
Income-taxService (Class II posts) Recruit- 
meat Rules, 1963. Recruitment to the latter 
grade is regalated in accordance with the 
Government of India iate Finance Depart-
ment, . (Central Revenues), Resolution No-

29, dated the 26th May, 1945, read with 
the Ministry of Finance, (Revenue Division), 
letter F. No. 24(2)—Adm. I. T ./Sl, dated 
the 18th October, 1951.

The scales of pay of the grades were 
fixed under the Central Civil Services 
(Revised Pay) Rules, I960. The salaries and 
allowances admissible in individual cases 
are governed mostly by the rules and orders 
of general application issued by the 
Government of India f rom time to time.

The seniority of the Officers in the two 
grades is determined in accordance with the 
Central Board of Revenue letter F. No. 
58(10) Ad <IT)/51, dated the 27th October, 
1V55, and letter F. No. 58(3) Ad(IT)/50, 
dated the 5th September, 1952, respecti-
vely.

The other conditions of service are 
regulated mostly in accordance with the 
rules and orders of general application 
issued by the Department of Personnel and 
the Department of Expenditure from time 
to time.

(b) The proposal to bring up-to-date 
the rules regarding recruitment to the 
various grades in the Income tax Service, 
Cla* s 1, and issue them in a consolidated 
form, is already under examination.

(c) Does not arise.

Observance of Excise Regulation by 
Private Hotels

2715. SHRI R. S. PANDEY : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether the Excise regulations 
with regard to serving of liquor are not 
observed properly by private hotels and this 
has adversely affected the business of 
Government Hotels;

fb) whether Government have made 
any assessment in this regard; and

(c) if so. the action taken ag^inlt the 
private, hotels which do not observe t&dse 
rules ?  ̂ ■■



THE MfNISTER OF TOURISM AND  of qualified doctors tad nurses in the Army
CIVIL AVIATION {DR. KARAN SINGH):  Hospitals; the following seeps have been
<a) and (c). The enforcement of the excise  taken:
regulations relating to the serving of liquor 
in hotels is a matter for the concerned 
authorities of the respective State Govern-
ments and Union Territories.
(b) No, Sir,

Working of Chit Fund Companies

2716. SHRI R. S. PANDEY : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether complaints are often recei-
ved from the public investing money in 
Chit Fund Companies  and  Financing 
Firms, alleging cheating and fraudulent 
activities;

(b) whether Government propose to 
regulate working of such institutions and 
to put strict control on their working; 
and

(c) if so, the steps proposed to be 
taken in the matter ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) A few 
complaints relating to delays in the payment 
of prized chits or other amounts due to 
the members have been received by the 
Reserve Bank as well as a few Registrars of 
Companies.

(b)  and (c). The Banking Commission 
is examining the issues relating to non-
banking Companies including Chit Funds. 
Tile future course of action would be consi-
dered in the light of the recommendations 
of the Banking Commission.

Shortage of Qualified Doctors and 
Norses in Army Hospitals

2717,  SHRI  D. B.  CHANDRA 
GOWDA : Will the Minister of DEFENCE 
be pleased to state the steps taken or 
proposed to be taken by Government to 
meet the shortage of qualified Doctors and 
Nurses in the Army hospitalas in the 
country?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) ; To meet th<? shortage

(a) DOCTORS

(i) Recruitment through the open 
market has been intensified. 
From 1971 onward, for admi-
ssion  to  Armed  Forces 
Medical College, Poona, for 
60 open seats, preference is 
being given to those who 
volunteer to serve the Army 
Medical Corps as Short Ser-
vice Commissioned officers 
after passing the M. B. B. S. 
Examination.

(ii) Grant of Reserve Commission 
and re-call to colour service 
of ex Army  Medical Corps 
Short Service Commissioned 
officers.

(iii) Secondment of doctors from 
the Central  Health Service 
and from the State Medical 
Services under the compulsory 
Service Liability Scheme,

(b) NURSES

(i) Recruitment of civilian nurses 
has been accelerated.

(ii) Obtaining of civil nurses on 
deputation from the Central/ 
State Medical Services.

(iii) Training  of  Probationer 
Nurses and B.Sc. (Nursing) 
students, to  the maximum 
number in Military Schools 
of Nursing and College of 
Nursing for  the grant of 
commission in the Military 
Nursing Service.

(iv) Measures to improve the terms 
and conditions of service 
to make the Service more 
attractive are under consid~-

■■ - ' V ■  V

(v) Voluntary Aid Dctachment of 
civilian ladies trained an First



Aid to supplement the woik 
of regular nurses.

2. Wide publicity is being given to 
opportunities for employment/career in 
Military Medical and Nursing Services 
through press, radio and periodical visits to 
Medical Colleges.

Theft of Jenellery from a Shop 
in New Delhi Hotel

2718. SHRI P. K. DEO : Will the 
Minister of FINANCE be pleased to state :

(a) whether attention of Government 
has been drawn to a report appearing in 
the “ Indian Express*' dated the 2nd Nov-
ember, 1971, stating that in spite of plead-
ing by certain b sinessmcn, Customs auth-
orities at Palam Airport, New Delhi, 
refused to take action against some Ameri-
can Nationals who were involved in a 
jewellery theft case in New Delhi; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF FINANCE (SHRI 
YFSHWANTRAO CHAVAN) : (a) and (b). 
Government have seen the report appearing 
in the Indian Express dated 2nd November, 
1971 under the heading “ JEWEL THIEF 
ELUDES POLICE TRAP**. There is noth-
ing in the news-item to indicate that certain 
businessmen approached the Customs auth-
orities at Palam Airport and the authorities 
refused to take action against the American 
nationals.

The facts however are that Mr. Lochelin 
Cel Han Carles reported at the Customs 
counter for clearance by Pan American 
flight on 1.11.71. A Pan American offiical 
cime and took the passenger away for check 
Of his ticket. The handbag of this passenger 
was left behind at the Customs counter. 
After the passenger had left with the airline 
official, a businessmen approached the 
Customs officer With the request that as the 
passenger was involved in a theft case, his 
baggage shouldthoroughly searched. The 
Customs offiber assured the gentleman that 
this would be done. Mr. Carles however 
did wH come back while in the meantime 
the poMctftrtd others approached the Cust- 
©ms authorities when the haiufoag was

searched and the goods after verification 
were taken possession of by the police.

Reduction in Enoncmy Class Fares by 
Air India to and from U.S.

2719. SHRI NIHAR LASKAR :
SHRI Y. ESWARA REDDY : 
SHRI MUHAMMED SHERIFF:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether Air-Ind:a has recently 
reduced its Economy Class fares to and 
from USA by about 50 percent;

(b) whether Air India proroscs to 
further reduce Economy Class fares 
by more than 50 percent fr. m December, 
1971; and

(c) if so, the reasons for the reduction 
in fares ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) With effect from !9th September 1971, 
Air-India has introduced a new $ 450 return 
excursion fare from the USA to India, The 
conditions laid down are that there will be 
a minimum stay of 21 days in India, and 
the ticket will have a maximum validity of 
120 days. No stop-overs are permitted, 
and travel between the last point of depar-
ture in North America and the first point 
of arrival in India and the last point of 
departure in India to the first point of 
arrival in North America must be performed 
on th same carrier and without a change 
in the flight number.

(b) With effect from the 1st December 
1971, Air India is introducing a new return 
excursion fore of £ 550 or Rs 4125/- for 
travel from India to the United States. 
The conditions will be the same as in (a) 
above, except that the minimum stay in 
North America will be 14 days.

(c) These promotional fares have been 
introduced in order to generate new traffic.

Creation of Asian Dollar

2720. SHRI PILOO >!O D Y ^W ill -W - 
Minister of FINANCE be pleased to state :



^Whether Ifterc are prog*taa)s for 
the creation of a  national “ Asian Dollar*’ 
to replace dependence on sterling and U.S.

. ■ d o l l a r ; : . , \ '■ " .  ' ■ ■; '

(b) whether there was any discussion 
in this regard at the meeting of the Asian 
Council of Ministers for Economic 
Cooperation which was recently held in 
Bangkok; and

(c) if so, the decisions taken in this 
regard ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The 
draft agreement of the proposed Asian 
Clearing Union envisages the establishment 
of a common unit of account denominated 
“ Asian Clearing Dollar", which shall be 
equivalent to one special drawing right 
(SDR) allocated by the International Mon-
etary Fund, whose value is at present equi-
valent to 0.888671 grammes of fine gold or 
to one United States dollar at its present 
per value. This national unit of account is 
being contemplated to facilitate settlement 
of transactions between members routed 
through the clearing mechanism of the 
proposed Asian Clearing Union.

(b) No, Sir. The Asian Council of 
Ministers for Economic Cooperation did 
not hold any meeting recently in Bangkok. 
A Ministerial Meeting of the Asian Group 
of the Group of 77 was held in Bangkok 
from 5th to 7th October, 197], but the 
creation of a national “ Asian Dollar'* was 
not discussed at that meeting.

(c) Does not arise.

Report of International Monetary 
Fund on India's Economy

2721. SHRI PILOO MODY : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether the Intern&ticnal Monetary 
Fund has recently released its Report 
detailing the performance of the world 
economy during the year 19/0 and in the 
first part of 19/1 i

(b) if so, whether the Report also 
makes reference to India’s economic deve~ 
lopmeM; and

(c) if so, an outline thereof and 
reaction of Government thereto ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to (c). 
The 1971 Annual Report of the Interna-
tional Monetary Fund deals inter alia with 
the performance of the world economy dur-
ing 1970 and the first part of 1971. The 
Report also briefly refers to India’s econo-
my in the year 1970 and mentions that the 
growth of output was susta'ned at a rate of 
about 5 percent with the principal expan-
sionary thrust continuing to come from the 
agricultural sector, which was given pre-
ferential treatment along with small scale 
industries, exports and certain cooperative 
credit societies by new guidelines for 
allocation of bank credit. The Report also 
rccognises that 1970 was a year of deteriora-
ting balance of payments position for India 
arising from a fall in the net inflow of 
external assistance and also from a wider 
gap between imports and exports.

These observations are in accordance 
with our own assessment of the situation as 
indicated in the Economic Survey for
1970-71.

Cut in The Fourth Plan Financial 
Allocations

2722. SHRI PILOO MODY : Will
the Minister of FINANCE be pleased to 
state :

(a) whether his attention has been 
invited to a report in the * Statesman'* of 
the 17th September, 1971. to the effect that 
lie had proposed a drastic cut in the Fourth 
Plan financial allocations; and

<b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) The 
Government have seen the news report 
which appeared in the "Statesman” of 17th 
September, 1971.

(b) It is ript our intention to Slow 
down implementation of the Plan schemes. 
In fact, our effert has been to improve the 
Plan performance with a  view to ensuring 
speedy completion of Plan project?. But



keeping in view the heavy financial burden 
on accountofBangla Desh refugee expen-
diture, it is being examined in ̂ on&uttetion 
with the PI annihg Commission, whether a 
saving of 5% can be obtained in the Plan 
expenditure of this year by way of econo-
mies without, however, effecting, the essen-
tial and basic features of the Plan.

Illegal Mint in Srinagar

2723. SHRI PILOO MODY :
SHRI SARJOO PANDEY :

Will the Minister of FINANCE be 
pleased to state :

(a) whether an illegal mint was recen-
tly unearthed in Srinagar;

(b) whether Government have received 
any report in this regard from the Kashmir 
Ooverment and, if so, an outline thereof; 
and

(c)  the reaction of Government there-
to ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (c). 
The information is being collected from 
the Government of Jammu & Kashmir and 
will be laid on the Table of the House as 
soon as received.

Increase in Demand of Petroleum

2724. SHRI RAJDEO SINGH : Will 
the Minister  of  PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether growth in demand  for 
petroleum in the country averaged 8.6 per 
cent oer year and from 7.8 million tonnes 
in I960, the demand has more than doubled 
in 1969 to 17-3 million tonnes; and

(b) whether according to the estimates 
prepared by the Indian Institute of Petro-
leum, the growth of demand during 1970 
has been around 9.S per cent per year and 
consumption is  expected to reach 32.2 
million tonnes by 1975 ?

THE MINISTER OF  PETROLEUM 
'v̂t̂'CH6MICAL$ (SHRI F,C. SETHI):
(a) Though the demand for POL Pro-

ducts tose from 7.8 million tonnes in 19£0 
to 17.3 million toniies In the «oin- 
pound growth rate averaged 9.3% |>er 
annum.

(b)  According to the IIP report of 
May, 1971, the demand in 1970 was estima-
ted at 8.2% more than the total require-
ments of POL Products  in 1969 and that
the upper and lower levels of demand in
1975 would be as under :—

Upper level..............31.5 Million tonnes
Lower level............. 29.8 Million tonnes
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Shortage of small Coins in Calcutta

2726.  SHRI SAMAR MUKHERJEE : 
Will the Minister of FINANCE be pleased 
to state :

(a)  whether attention of Government 
has been drawn to the serious problem of 
shortage of small coins in Calcutta on



account o£ which the public transport 
undertakings and the people are facing 
difficulties;

(b) the extent of shortage and the 
reason therefor; and

(c) the steps taken by Government to 
overcome the shortage ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) Yes, 
Sir. while the general shortage of smill 
coins felt in other parts of the country 
earlier is steadily improving, the situation 
in cakutta seems to have deteriorated only 
recently.

(b) It is not possible to quantify the 
extent of shortage of small coins. The 
reason for shortage of small coins in Cal-
cutta is basically the same as for the over 
all shortage within the country, viz. large- 
scale diversion from circulation of small 
coins in certain alloys for melting with a 
view to realizing their higher value as 
metal. The position in Calcutta was rela-
tively satisfactory a couple of moths ago. 
The causes of the recent deterioration arc 
being investigated.

(c) For solving the problem of general 
shortage of small coins satisfactorily, Go-
vernment have already taken steps to sub-
stantially increase the production of small 
coins in the Mints and change the coinage 
alloys in such manner as to obtain higher 
rate of production and also eliminate the 
risk or their being diverted for melting. 
The Small Coins (Offences) Ord:nance, 1971 
has also been promulgated on 22nd October, 
1971, making melting of small coins and 
hoarding such coins with a view to melting, 
an offence in law which they were not 
previously.

In order to tackle »he local shortage in 
Calcutta, the Reserve Bank of India has 
made special arrangements to issue small 
coins to the principal public transport 
undertakings of the City, namely Calcutta 
Trammways Company and Calcutta State 
Transport Corporation at the rate of Rs. 
35,000.00 per week and Rs. 18,000.00 per 
week respectively, other private bus ope-
rators have also been given special quotas 
havMig i^gafd to the s t^ k  position.

Expansion of Koyali refinery to 
Gujarat

2727. SHRI K. MALLANNA :
SHRI N. SHIVAPPA;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer to 
the reply given to Started Question No. 
470 on the 14th June, 1971 regarding the 
expansion of Koyali refinery in Gujarat and 
State :

(a) whether the expert Committee 
appointed by Government has since sub-
mitted its report to Government;

(b) If not, the reasons for delay;
and

(c) the time by which the Committee 
will submit its report to Government ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) 
(a) Yes Sir, on 17-11-71.

(b) and (c). Do not arise.

Selection of Directors of Indian 
Air Lines

2728. SHRI VIKRAM MAHAJAN : 
Will the Minister of TORlsM AND CIVIL 
AVIATION be pleased to state :

(a) the mode of selection of Directors 
of Indian Airlines;

(b) the normal length of their terms;
and

(c) the names of existing Directors, 
their qualifications and since when they 
have been on the Board of Directors ?

THE MINISTER OF TOURISM & 
CIVIL AVIATION (DR. KARAN
(a) The Constitution of theB oard  of 
Directors is regulated by section 4 of the 
Air Corporations Act, 1953.

(b) They are normally appointed for a
pe, iod of two years. :

(c) A statement is attached.
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S. No. Name Date of
appointment and 
re-appointment, 
if any.

Qualifications

1. SHRI N. P. Sen (Chairman) 1.8.1971 Principal, Administra-
tive Staff College of 
India, Hyderabad.

2. Shri J. R. D. Tata (Member) 12.6.1953
to-date

Long experience and 
knowledge to Aviation 
both domestic and in-
ternational—a well 
known industrialist.

3. Shri Y. T. Shah (Member) 
Additional Secretary, 
Ministry of Finance, 
(Deptt. of Expenditure)

1.8.1969
to-date

Official

4. Shri M. S. Sundara (Member) 1.8.1971 Chairman and Manag-
ing Director, India 
Tourism Development 
Corporation Ltd.

5. AVM S. A. Hussain (Member) 1.P.1971 General Manager, Indian 
Airlines.

6. Air Marshal M. S. Chaturvedi 2.12.1967 General Manager, Air-
(Member) to-date India.

7. Shri N. Khosla, (Member) 
Joint Secretary,
Ministry of Tourism & civil 
Aviation New Delhi.

12.3.1969
to-date

Official

8. Shri Ravi J. Matthai, (Member) 1.8.196? 
to-date

Director, Indian insti-
tute of Managment, 
Ahmedabad.

9. Shri K. N Mookerjee (Member) 1.8.1967
to-date

Industrialist.

Review of the working of price 
control Order on Drugs

2729. SHRI P. GANGADEB :
* j* SHRI c« JANa r DHAn AN :

' Wty the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether Government have reviewed 
the working of the Price Control order 
relating to drugs; and

(b) if so. the result thereof ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) and (b) : The working of the Drugs
(Prces Control) Order, 1970, has been 
reviewed from time to time and certain 
amendments made thereto in the iight of 
expenrience gained in its working. C rtain 
clarificatory instructions have also been 
issued for information and guidance of the 
drugs industry and trade. The revised 
price structure under the Order came into 
force from January, 1971 and it will be 
possible to undertake any review after 
the prices in terriir of the order have 
been in operation for at least one year.
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Foreign Exchange Earned by India 
Tourism Development Corporation

2731.  SHRI C. T. DHANDAPANI : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a)  whether the India Tourism Deve- 
lopma at .Corporation earned foreign ex-

chane worth rupees 2.5 crores during 
1970*71;  ,  >: .■'■■;■■■  ■■

(b) the amount of foreign exchange 
earned during 1970-71 by the four duty-free 
shops opened by the Corporation; and

(c) the total profit made by the Cor-
poration in 1970-71 ?

THE MINISTER OF TOURISM AND 
CTVIL AVIATION (DR. KARAN SINGH)
(a)  Yes, Sir. It is estimated that foreign 
exchange of the order of Rs. 250 l&khs 
has been earned due to the verious acti-
vities of the India Tourism Development 
Corporation.

(b) Rs, 22.56 lakhs.

(c) The  total trading profit (before 
taxation and depreciation) was Rs. 97.83 
lakhs and the net profit after taxation was 
Rs. 37.06 lakhs during 1970-71.

Impaet of Cut in Bank Rate by U.K.
Government on India

2732,  SHRI C.T. DHANDAPANI : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether the U. K. Government 
has cut their bank rate on the 2nd Sep-
tember, 1971, to curb hot money inflow;

(b) if so, whether this decision of the 
U. K. Government has had any effect on 
India; and

(c) if so, to what extent ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes, 
Sir. The bank rate in the U.K. was reduced 
from 6 per cent to 5 per cent on 2nd Sep- 
tembcr, 1971. The cut was prompted by 
international considerations and was meant 
mainly for discouraging the inflow of spe-
culative funds  into the U. lp£ from 
abroad. ■

(b)  and (c). The one per cent reduction 
in the U. K, bank rate, in the present 
uncertain international monetary conditions 
is of only marginal significance to India. 
To the extent itimproves output and reduces



unemployment in the U. K., it may have a 
favourable effect on our exports to that

■ country. ■■.■■■ ■■■.■■■■■ \

Appointment of Goverament Nominee
In the Governing Council of Chartered 

Accountants of India

2733. SHRI M. K. KRISHNAN : 
Will the Minister of COMPANY AFFAIRS 
be pleased to state:

(a) Whether Government are aware 
of the resentment among the Young Char-
tered Accountants, against the appointment 
of Government nominees, some of whom 
are partners in big audit firms, on the 
Governing Council of the Institute of 
Chartered Accountants of India;

(b) a gist of memorandum received by 
Government on the subjee; and

(c) the reaction of Government there-
to ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY)
(a) and (b). A copy each of the two Memo-
randa received by the Government from 
Young Chartered Accountants are placed 
on the Table of the House as statements 
‘A’ and *B* {Placed in Library. See No LT- 
1223/71}

(c) The matter is under examination

Survey Report conducted by the 
Industrial Bank of India

2734. SHRI M. K. KRISHNAN : 
Will the Minister of FINANCE be pleased 
to state:

(a) whether Government have received 
any ..purvey Report about the industrial 
pOt»*lT»l of the backward States, condu-
cted by the Industrial Development Bank of 
M fft;

(b) ff so, the broad outline thereof;
and

<c) the reaction of Government there
to ?  ■ -■ ' ' '

MINISTER OF FINANCE fSHRI 
YESHWANTRAO CHAVAN) (a) Yes, Sir,

The Government have so far received Sur-
vey Reports, conducted by the Industrial 
Development Bank of India in collabo-
ration with the other public financial insti-
tution in respect Of four backward States/ 
Territories namely Assam, Bihar, Jammu
Sl  Kashmir and Tripura. Similar reports in 
respect of surveys of Himachal Pradesh, 
Madhya Pradesh, Manipur, Nagaland, 
NEFA, Uttar Pradesh, Rajasthan, Orissa 
and Chandigarh are in the process of 
finalisation.

(b) The four Survey Reports so far 
received broadly cover- (i) the infra-structure 
facilities for industrial development which 
need strengthening in the areas, (ii) the 
industrial potential of the areas; (iii) the 
financial incentives, viz. subsidies for 
transport and power which may have to be 
given by the Central/State Goveraments; 
and (iv) the concessional terms of financial 
assistance which may be extended by the 
financial institutions.

(c) To enable the State Governments 
concerned to take appropriate action on 
the recommendations made in the Survey 
Reports the Committee of Direction com-
prising senior officials of the Industrial 
Development Bank of India, Industrial 
Finance Corporation of India, Industrial 
Credit and Investment Corporation of 
India Ltd., Agricultural Refinance Corpo-
ration and Reserve Bank of India which 
supervises and guides the survey work, holds 
discussions with the officials of the State 
Governments and the State Financial Insti-
tutions concerned. Such discussions have 
taken place recently in September and 
October, 197J in respect of the reports 
relating to Assam, Tripura and Jammu & 
Kashmir. The State Governments, it is 
expected, will take the necessary follow 
up action on the lines agreed upon at these 
discussions.

Branches of Indian Banks Functioning 
Abroad

2735. SHRI RANA BAHADUR SINGH: 
SHRI RAJA KULKARNI :

W fl the Minister o f  . FINANCE .'.'be
rJeesed to state :



■ (at) fche number p(- countries  abroad 
where Branches of Indian Banks are functi- 
onmg to assist the Indian Traders and indu-
stries; and

■(b) whether  Government propose to 
establish new branches  of nationalised 
banks in foreign countries and if so, an 
outline of the proposal ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) 7 Indian 
commercial  banks are operating in 13 
countries abroad. The details regarding the 
countries and the number of branches of 
Indian banks are indicated in thm. enclosed 
statement.  These  branches provide all 
possible assistance to Indian traders and 
industries.

(b)  The Reserve Bank of India has 
given permission to the following banks for 
opening additional offices outside India :

(1) State Bank of India — New York
(U.S.A.)

(2) Bank of India — Wembley (U.K.)

(3) Bank of Baroda— Coventry & Bra-
dford (U.K.)
Rose Hill
Vacoas

Mauritius

Statement

S.No.  Country  No. of Offices

1. Ceylon 3

2. Fiji Island 7

3. Guyana 2

4, Hongkong 4

5. Japan 2
6. Kenya 10

7. Malaysia 11

8. Mauritius s

9. Nigeria I

10. Singapore 6

11. Uganda 5

12. Thailand I

13. United Kingdom 11

Total  66

Note : (i) The Offices include base offices 
of mobile/satellite offices.

(ii) The branches of Bank of India 
in Nigeria  and Uganda were 
taken over by subsidiary com* 
panies of the bank with effect 
from the 28th November, 1968 
and 1st November, 1969 respe-
ctively. The branches of Bank 
of Baroda in Uganda were taken 
over by a subsidiary company 
of the bank with effect from 1st 
November, 1969.

(iii) Besides the  above mentioned 
offices, India Commercial Banks 
are also having 39 offices in 
Pakistan, which have been taken 
over by the Pakistan Custodian 
of Enemy Property in 1965.

Quality of “Soft Bars"

2736.  SHRI  JYOTIRMOY BOSU : 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether a large quantity of ‘soft 
bars' introduced as an emergency  food 
ration for the Defence services some years 
ago had to be destroyed or fed to animals, 
because of their poor quality causing con-
siderable loss to Government; and

(b) if so, the facts of the case ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) :  (a) and (b). Out of
1S,38,399 soft bars purchased some years 
ago, 2,06,485 bars went bad owing to 
their poor keeping quality. Of the quantity 
gone bad, 91,802 bars were returned to the 
suppliers for replacement and 1,05,472 were 
fed to animals. The suppliers have since 
replaced 36,826 bars and the cost of balance 
quantity (including that fed to animals) 
amounting  to Rs. 1,89,6119y has been 
deducted from their bills. The suppliers 
have however not accepted the deductions 
and have asked for arbitration.

Corporation for Construction and 
Maaageaentof Hotels

2738 SHRI JYOTIRM0Y BOSU : Will 
the Minister of TOUISlî AND ClVlt 
AVIATION be pleased to state :



proposed to provide the Hotel Akber New 
Delhi, and the hotels at KovaJam and

(a) whether his Ministry has set up a 
Corporation to construct and- run several 
hotels in different parts of the country;

. (b) if so, the places where it has already
decidcd to construct hotels;

(c) the estimated expenditure for the 
construction of each hotel;

(d) the facilities proposed to be provided 
for the tourists and other customers in each 
of these hotels;

(e) whether Government have entered 
into any agreement with any foreign com-
pany for the purpose; and

(f) if so, the broad outlines thereof ?

THE MINISTF* OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) One of the main functions of the India 
Tourism Development Corporation is the 
construction and operation of hotels.

(b) and (c ) :

Location Estimated Cost

(i) Airport Hotel
Calcutta. Rs. 120 lakhs

(ii) Hotel at Gulmarg. Rs. 110 lakhs

(iii) Hotel and 40 cott-
ages at Kovalam. Rs. 135 lakhs

The ITDC has recently completed the 
construction of a hotel at Bangalore the 
provision for which is Rs. 165 lakhs. The 
hotel started functiong on the 1st May, 
1971.

The ITDC is examining tne question of 
constructing hotels at Aurangabad and Goa 
and adding another 100 rooms to its hotel 
at Bangalore. The ITDC will also shortly 
commission the Aktaar Hotel in New Delhi, 
under lease arrangements with New Delhi 
Municipal Committee.

Calcutta Airport with facilities normally 
available in hotels in the four-star class. 
The type of facilities to be provided in the 
Gulmarg hotel are under consideration.

(e) and ( 0 -  An agreement has been 
signed by the Government of India with 
the Government of the Federal Republic of 
Germany to provide technical co-operation 
for the promotion of tourism. Under this 
agreement the Federal Republic of Germany 
will make available the services of 8 Advi-
sers, of whom 2 are for the Department of 
Tourism and 6 for the ITDC. to advise on 
investment planning, hotel Construction, 
hotel management and training facilities.

Seizure of Smuggled goods by 
C*chin Customs

2739. SHRI C.K. CHANDRAPPAN : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether the Cochin Customs seized a 
large amount of gold and a large quantity 
of wrist watches from Shri M.S.V, Anwar;

(b) if so, the amount of seizure; and

(c) whether there was any complaint 
regarding the payment of reward in this 
case ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and (b). 
On 10-1*60 Cochin Customs seized approx. 
-*67 Kgs. of Gold valued at about Rs. 3^*37 
lakhs at international monetary rate and 
Rs. 74 lakhs at the Tndirm market rate and 
4998 wrist watches valued at about Rs. 6 54 
lakhs at the Indian market rate from a 
motorised sailing craft “Anwar” ,

(c) Yes, Sir; but on investigation, it was 
found to be incorrect.

Investigation by C.B.I. in Payment 
of Reward

■ :• -r ' . V .
2740. SHRI C. K. CHANDRAPPAN :

(d) The hold at Bangalore has facilities 
! to tfw five-star category. It is

Will the Minister of FtNANCF be please* 
to  state ■■■■ ■■ ' •' '



(a) whether the Central Bureau of 
investigation had investigated an alleged 
fraud in payment of reward in connection 
with the arrest of Shri M.S. Anwer on 
Kerala Coast in the year 1969;

(b) if so, the findings of the Central 
Bureau of Investigation; and

(c) the action taken in the matter ?

THE MINISTER OF FINANCE (SARI 
YESHWANTRAO CHAVAN) : (a) Yes. 
Sir; but the case relates to interception of 
an Arab dhow M.V. ‘Anwar’ and not to 
the arrest of Shri M.S. Anwer.

(b) After investigations the Central 
Bureau of Investigation came to the con- 
elusion that the allegations were not 
proved.

(c) Docs not arise.

Demand for Construction of a New 
Airport at Mangattuparainbu 

Near Cannanore

2741. SHRI C. K. CHANDRAPPAN : 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether Government have received 
any representation demanding the construc-
tion of a new airport at Mangattuparambu 
near Cannanore; and

(b) if so, the decision taken thereon ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir. But the financial 
resources for construction of aerodromes 
being limited, it is not possible to consider 
the case of Cannanore at present.

Increase in Demand for Petroleum 
Products Goods

2742. SHRI MU HAMMED SHERIFF : 
Will the Minister of PETROLEUM AND 
CHEMICALS be phased to state :

(a) whether demand for petroleum 
productsis rising very fast in the country;
and :V. ' ■■ .V ■■ . ■.= ■

(b) if so, the percentage of increase 
and the steps taken by Government to meet 
the situation ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) and (b). The annual demand of POL 
products during the last three years and the 
percentage increase year-wise, are given as 
under

Demand of POL %age mere-
Year Products (in *000 ase in the

tonnes) demand

1968 15829 +12A
19(9 17336 - f  9.5
1970 18734 +  8.1

The rising demand for petroleum produ-
cts is being met by the expansion of existing 
refineries and by the establishment of new 
refineries. The inbalances between demand 
and indigenous production during any given 
year are met by importing the deficit pro-
ducts and exporting the surpluse..

Award of Prizes to the Agents of 
L. I. C.

2743. SHRI K. M. MADHUKAR: 
Will the Minister of FINANCE be pleased 
to state :

(a) whether any competition was held 
in March, 1969 for awarding prizes to the 
L. I. C. agents;

(b) if so, the nature thereof;

(c) whether government are aware that 
some L. I. C. agents are dissatisfied with 
the manner in which decisions were taken; 
and

(d) if so, the action taken in ihe 
matter ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (d). 
In March, 1969, the L. I. C. held compeer 
tion for Agents Branch-wise, Division-wise 
and for All-India on the basis of new 
business, number of policies and/or premium 
collected. Each office was free to Jay <fc>wn 
its terms and conditions for the competi-



tion. Dissatisfaction was, however, 
expressed by some Agents over one or the 
Other of the ter^ft and conditions of the 
competition* Complete information in this 
regard is not readily available, but can be 
f le e te d 'a n d  furnished if the names of the 
offices of the Corporation about which the 
£foit*ble Member has heard complaints are 
given.

Counterfeit Notes of Two Rupees 
Denomination

2744. SHRI K. M. MADHUKAR :
Will the Minister of FINANCE be pleased 
to state : >

(a) whether attention of Government 
has been drawn »o the reported conspiracy 
of inter State counterfeiters to print and 
circulate counterfeit notes of two rupees 
denomination in Bangalore and elsewhere;

(b) whether a complete set of six 
blocks used for printing two rupees currency 
notes, a blow* up photo of the two rupees 
note and a number of currency notes cut 
and the uncut were seized recently;

(c) if so, the facts of the case; and

(d) the reaction of Government there-
to ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (d). 
Information is being collected from the 
Government of Mysore and adjoining States 
and will be laid on the Table of the House 
as soon as received.

High Prices of drugs manufactured in 
U. S. A. charged by International 

Development Mission Agency 
of U. S. A.

2745. SHRI HARI KISHORE SINGH : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether International Development 
Mission Agency of U. S. A. in India has 
been charging high prices for drugs manu-
factured in l T. S. A.;

(b) if so, the extent thereof and 
reasons therefor; and

<c) the reaction of the Government 
thereto? .

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHR! P. C . SETHI) :
(a) to (c). Presumably, the reference is 
to U. S. Agency for International Develop-
ment and not International Development 
Agency. Procurement o f drugs mamifactur- 
ed in U. S. A. was done under direct 
arrangements with suppliers using A. X. D, 
financing for the purpose. The question of
A. 1. D. charging high prices for the drugs 
so procured does not, therefore, aris.5.

Under the procedures which were 
invogue prior to 1971, certain purchases 
were reportedly made on the basis of “Sole 
source” procurement and this might have 
led to higher prices being charged than in 
the case of competitive procurement. Com-
plete reliable information in regard to the 
extent of such procurement at high prices, 
if any, is not available. The mechanics 
relating to these purchases have since been 
improved to ensure that all such purchases 
take place on a comptetive basis.

Meeting of the Custodians of Nationa-
lised Banks

2746. SHRI HARI KISHORE SINGH : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether a meeting of the Custo-
dians of Nationalised Banks was held on 
the 4th November, 1971 in Delhi;

(b) if so, whether the Custodians have 
suggested the need for greater co-ordination 
among the public sector banks, small 
farmers development agcncies and marginal 
farmers and agricultural labourers’ projects; 
and

(c) if so, the reaction of Goverrment 
thereto ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes Sir.

(b) Yes Sir.

(c) I stressed in the meeting for closer
contact between local banks agents and the 
Agency functionaries. _ The Qowrnmcht is 
keefi on co-ordinated ^forking • for 
optimum results. ■



Performance of Public Undertakings

2747.  SHRI ST. R. DAMANI : Wilt 
the Minister of FINANCE be pleased to 
state :

(a) the overall performance of public 
sector undertakings during the year 1970-71 
and how it compares with that of the previ-
ous year; and

(b) the industrial undertakings which 
have incurred losses and the reasons there-
for ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The 
audited Annual Accounts for the year ended 
1970-71 have yet to be received from some 
undertakings.  However, based on infor-
mation available, it is estimated that during 
1970-71, SI undertakings are expected to 
earn a net profit of Rs. 72 crores, where 
as 36 undertakings are likely to incur a 
net loss of Rs. 78 crores.  During 1969-70 
49 undertakings had earned a net profit of 
Rs. 72.3 crores as against a net loss of 
Rs. 75.7 crores incurred by 32 undertakings. 
The overall performance for 1970-71 is, 
therefore, expected to result in a net loss 
of the order of Rs. 6 crores as against the 
net loss of Rs. 3.40 crores in the previous

year.

(b) The undertakings which are expec-
ted to make losses during 1970-71, are given 
in tne statement enclosed.

The main reasons for the losses are :

(a) Low Level of production due to :

(i) Lack of proper production, 
planning and control.  ,

(ii) Delay in bringing into effec-
tive use additional/balancing 
items of production equip-
ment.

(iii) Lack of proper maintenance 
of equipment.

(iv) Lower productivity of labour.

(b) Loss of production due to poor 
idustrial relations.

(c) increase in salaries  and Wages 
consequent to Wage Award nego-
tiations etc.; and

(d) Increase in  township cost and 
social overheads.

Statement

Running Concern Figures in Rs. lakhs 
(Provisional)

1 2 . .  3 ..

1, Heavy Engineering Corpn. Ltd. 1756.4

2. Neyveli Lignite Corpn. Ltd. 1105.9

3. Indian Drugs & pharmaceuticals Ltd. 786.6

4. Mining & Allied Mechinery Corpn, Ltd. 645.3

5. Heavy Electrical's (I) Ltd. 581.6

6. Hindustan Steel Ltd. 472.0

7. Indian Airlines 469.4

8. Hindustan Photo Films Mfg. Co. Ltd. 288.5 ;

9* National Mineral Development Corpn* Ltd. 262.2  .... ■.

10. Fertilizer & Chemicals Travancore Ltd. • \ •. .....



1 2 ■ . ■■  3 ■■■

11. Central Inland Water Transport Corpn. Ltd. 142.7

12. National Instruments and Opthalmic Glass Ltd. 134.7

13. National Projects Construction Corpn. Ltd. 126.0

14. Hindustan Zinc Ltd. 117.7

15. National Coal Development Corpn. Ltd. 95.5

16. Bharat Heavy Plates & Vessels Ltd. 82.1

17. Trivenl Structurafs Ltd. 71.2

18. Tannery & Footwear Gorpn. of India Ltd. 57.8

19. National Newsprint & Paper Mills Ltd. 47.3

70. Hindustan Organic Chemicals Ltd. 42.6

21. Machine Tocrf Corporation of India Ltd. 35.3

22. Cement Corpn. of India Ltd. 34.4

23. Pfaga Tools Ltd. 29.7

24. Central Road Transport Corpn, Ltd. 22.9

25. National Buildings Construction Corpn. Lid. 16.4

26. General Fisheries Corpn. Ltd. 11.8

27. Indian Consortium for Power Projects Pvt. Ltd. 5.1

28, Hindustan Salts Ltd. 3.5

29. Sambhar Salt* Ltd. 3.6

30. Engineering Projects (India) Ltd. 2.5

31. Water & Pbwer Development  Coasutftancy 
Services (I> Ltd. 1.9

32. Hindustan Cables Ltd. 1.2

33. Pyrites Phosphates St Chenw'cafs Ltd. 

Prom0t£aml Undertaking*

17.3

34* Rehabilitation Industries Corpn. Ltd. 62.6

35. National Small Industries Corpn, Ltd, 473

36. Housing & Urban Development Corpn. Ltd.

7792.9
Ĵuit comBUMjced operatkaiand iM&mredajewnuc expense ®f Rs 30j8C©̂



Climate ior foreign In vestment hi India

2748 Silfkl B . PANDA : Will 
the Minister of FINANCE be pleased to 
state : -

(a) whether Mr. Norman Kipping* 
Senior Advisor on Overseas Affairs to the 
Confederation of British Industry, recently 
made a statement in New Delhi that foreign 
investment climate in India now was no-
where neer as good as it was some time ago; 
and

(b) if so, the reaction of Covernment 
thereto ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes, 
Sir. Press statements to this effect have 
come to the notice of Government.

(b) Government do not agree with this 
view. According to Government there has 
been no deterioration in the foreign invest-
ment climate in the country.

Working of Monopolies Commission

2749. SHRI D. K. PANDA : Will 
the Minister of COMPANY AFFAIRS be 
pleased to state :

(a) whether Government have reviewed 
the working of Monopolies and Restrictive 
Trade Practices Commission since its incep-
tion; and

(b) if so, the results thereof ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a) and (b). An annual report 
under section 72 of the M. R .T . P. Act 
covering the period from 1st June, 1970 
to 31st December, 1971 will be placed 
before the Parliament as early as possible.

Concentration of Andit work

2750. SHRI D. K. PANDA :
SHRI P. NARASIMHA 

RED D Y :

(a) whether Government are aware of 
the growing concentration of audit business 
in the hands of a few firms; and

(b) if so, whether Government pro-
pose to take any steps to curb such 
concentration ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a) It has been brought to
the notice of Government that a small 
number of firms of Chartered Accountants 
have secured the major portion of the audit 
work in the corporate sector.

(b) The matter is under examination.

Permission sought by Oil India to 
acquire Share of OH Concession 

in Somalia

2751. SHRI D. K. PANDA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to sta te :

(a) whether Oil India has sought 
permission to acquire a share of a large 
concession in Somalia (Africa) at present 
jointly owned by a consortium of interna-
tional oil companies;

(b) if so, the proposal submitted by 
Oil India in this connection; and

(c) the decision taken thereon ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C, SETHI) :
(a) to (c). The offer was made by the 
Burmah Oil Company and would have pro-
vided mainly a financial partnership in 
their Petroleum Exploration Concession in 
Somalia. All decisions, technical and 
operating, would have been in the hands 
of the foreign partner. The offer would 
have enabled Oil India Ltd., to acquire a 
small interest in the Venture on payment of 
its share towards initial estimated explora-
tion costs. This too was conditional on a 
decision being taken, on the basis of pre-
paratory steps like surveys which were 
under way, to drill two wells in  that 
area.

Will the Minister of COMPANY Since these terms, with 
AFFAIRS be pleased to state : the conditions and prospects of ^ ^ ^ r e a



of the Concession, were found tobe not  inadequacy of suitably  a«x»i3inodation 
attractive* the offer was not accepted.  at selected tourist centres in Orissa/tourist

Action taken for iocs of documents In
the Indian CHI Corporation, 
highlighted in the 86th 
report of the esti~ 
mates Committee

2752.  SHRI CHANPRA SHEKHAR
SINGH :  Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state the action taken against the officials 
of the Indian Oil Corporation responsible 
for loss of documents in the light of the 
recommendations made in paras 2.24 to 
2.32 of the 86th Report of the Estimates 
Committee (Fourth Lok Sabha) ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) : 
No further action has been necessary in 
this case in view of the Government’s reply 
on this subject, which has been referred to 
by the Estimates Committee (Fourth Lok 
Sabha) in Chapter II of their 115th Report 
(Recommendation at SI. No. 4—Paragraph 
2.31).  This Report contains details of 
the Action taken by the Government on 
the recommendations containted in the 
86th Report of the Estimates Committee 
(Fourth Lok Sabha).

Development of Tourism and opening 
of Hotels at places of Tourist 

attraction in Orissa

2753.  SHRI BANAMALI PATNAIK : 
Will the Minister of TOURISM AND 
OVIL AVIATION be pleased to state :

(a) the steps taken for development of 
tourism in Orissa;

(b) whether the desirability of opening 
some good hotels in any of the ptacts of 
tourist attraction in Orissa has been con-
sidered; and

(c) if so, with what result and the 
steps proposed  to  be taken in this 
direction 7

THE MINISTER OF TOURISM AND 
CM- ■ AVIATION  (DR.  KARAN 
SINGH) ;  4(j0  To  make  up  for

bungalows wholly financed by the Central 
Department of Tourism we constructed 
at Bhubaneshwar and Konarak, and with 
50% grant at Puri, Bhubaneshwar, Konarak 
and Rambha during tl\o Third Plan. The 
Department of Tourism also gave 50% 
subsidy to the State Government for 
opening Tourist Bureaux at Puri, Bhuba-
neshwar and Rourkela during the Second 
Plan.  In the current Plan period it is 
proposed to concentrate on the further 
development of facilities at Konarak and 
Bhubaneshwar.

The State Government have a Plan 
provision of Rs. 32.00 lakhs for tourism 
schemes for flood-lighting of Khandgiri 
and Udaigiri caves, expansion of tourist 
bungalows, recreational facilities at Chilka 
lake, for augmenting transport and towards 
the construction of a marine drive from 
Puri to Konarak.

(b)  and (c). There is no proposal to 
construct a hotel in Orissa in the Public 
Sector, but the India Tourism Development 
Corporation  proposes  to  enlarge  its 
Travellers’ Lodge at Bhubaneshwar.  A 
proposal received from a private party for 
the construction of a 75 room hotel is under 
examination of the Department of Tou-
rism.

Crash landing of an aeroplane of 
Aviation Research Centre

2755.  SHRI MUKHTIAR  SINGH 
MALIK :  Will the Minister of DEFENCE
be pleased to state :

(a) whether an  aeroplane of the 
Aviation Reseauch Centre crash landed 
near Sakden in Bhutan on the 12 August, 
1971;

(b) if so, the facts of the case and 
the cause of accidents;

(c)  the number of casualties;

(d) whether any inquiry has been con* 
ducted into the accident; and

(e) tfee names of officers and digni-
taries on board t, .''  ,■ :■. •••,



THE lilN IS fE R  OF DEFENCE (SHRI 
JAdJtVAN RAM) : (a) to (e). There 
was an aircraft accident bn the I2th 
Aligust, 1971. 21 person^ were killed iii
the accident. A Court of Inquiry has been 
ordcred. I t is not iii the public kite- 
re$t to disclose further details in this 
regard.

Ddeoqe Plan sold to Pakistan

2756. SHRI MUKHTIAR SINGH
MALIK :

SHRI BIRENDER SINGH 
R A O :

WiH the Minister of DEFENCE be 
pleased to s ta te :

(a) whether Defence Plans pertaining 
to areas adjoining West Pakistan are 
reported to have been sold to Pakistan 
recently;

(b) if so, whether any inquiry into 
the missing defence plans has been made ; 
and

(c) if so, the outcome thereof ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) to (c). No,
Sir. Government are not aware of any 
case of sale of any Defence Plan to Paki-
stan recently. There was however a case 
of missing blue print which was recovered 
the next day, vide my reply to Unstarred 
Question No. 1870 on 26th November, 
1971.

Steps to rehabilitate persons displaced 
by acquisition of land for Caustic 

Soda Factory in North Kanura 
District (Mysore)

2757. SHRI B. V. NAIK : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether adequate steps to reha-
bilitate the persons displaced by the 
Caustic Soda, Factory in North Kanara 
District (Mysore), numbering about 12,600 
have been taken before acquiring their lands; 
and ■: .. . . . . .  , ■

<b) whether land acquisition pro-
ceedings are proposed to be deferred till

after the installation o f popular Govern-
ment in Mysore State ? ’

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DAfJWR SINGH) ;
(a) and <b). Information has been called 
for from the Goverment of Mysore and it 
will be placed on the Table of the House 
when received. :

Death of an Employee of O.N.G.C.

2758. SHRI DASARATHA DEB ; Will 
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state : . '

(a) whether Shri Tara Saikia, an 
employee of Oil and Natural Gas Commi-
ssion Central Workshop, Agartala expired 
in the O.N.G.C* Hospital, Agartala (Tri-
pura) due to lack of proper and timely 
medical aid;

(b) if so, the facts of the case; and

(c) whether Government have taken 
any action against those found guilty ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI):
(a) and (b). Shri Tara Saikia, Blacksmith, 
working at the Tripura Project of the Oil
& Natural Gas Commission, reported sick 
and was admitted to the Government Hos-
pital at Agartala on 8th September, ’71 for 
treatment of enteric mcringo encephalomye- 
litist on the advise of the O.N*G.C.’s 
Medical Officer. The Specialist Of the 
Government Hospital examined him and 
administered proper treatment. Unfortun-
ately, after showing some improvement, 
Shri Saikia expired in the hospital On 17th 
September, 1971, due to ardidrespiratory 
failure,

(c) Does not arise.

Taking over of the Branches of Nationalised 
Banks in foreign Countries

2759. SHRI DASARATHA DEB ; WiU
the Minister of FINANCE be pleased to 
s ta te : . ■” ;

(a) whether branches of the nationali-
sed Banks in foreign countries have been 
taken over by GoVtBfwnwnt; and I ; ^



(b) if »ot#the reasons therefor?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) All the 
overseas branches of the Indian banks, 
except those in Malaysia, are functioning 
m branches or subsidiary companies of the 
nationalised banks.

(b)  In Malaysia, a banking company 
owned or controlled by a foreign govern-
ment is not permitted to carry on banking 
business.  It is proposed to form a new 
company in Malaysia to take over the 
business of the branches of Indian banks 
there in which 33-1/3% capital will be held 
by Indian Nationalised Banks.

Defective Ammunition

2760.  DR. KARNl SINGH :  Will
the Minister of DEFENCE be pleased to 
state :

(a) whether the ammunition worth 
about Rs. 4 crores imported for the use of 
Services till February, 1968 against the 
orders placed in September, 1966, had been 
found defective;

(b) whether indigenous manufacture of 
the above ammunition had been undertaken 
in collaboration with foreign supplier of the 
said ammunition;

(c) whether the ammunition produced 
indigenously was also found defective as a 
result of which further production had to 
b? suspended; and

(d)  if so, the total estimated loss on 
account of the suspension of production ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CHARAN 
SHUKLA) : (a) Yes, Sir.  Certain defects 
were noticed in the ammunition imported 
against the o*ders placed in 1966. The 
supplier has since worked out a satisfactory 
repair procedure and has agreed to remove 
the defects in the ammunition supplied by 
fhepi at their own cost.  Accordingly a 
portion of the  quantities supplied has 
already been rectified satisfactorily and the 
balarce is expectipd to be modified shortly.

(c)  and (d) . The ammunition produced 
indigenously also showed similar defects as 
the Imported ammunition, a* a result of 
which production  had to be temporarily
suspended. Subsequent to the  satisfactory
repair procedure evolved by the firm further 
indigenous production has been planned to 
the extent of the  requirement*  of the 
Services. As such there has  been  no 
significant loss on account of suspension 
of  the  indigenous  production  due 
to the defects noted in the ammunition.
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Wstf v fWM Wstf v fWM m  w    w  m Wm
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(v) tot qŝTT (fŵTT) fsr& % srt- 

% SPTTf* % 48 aqmWf 3ftr 

wfW %s&:tv¥V strata wrar % 

wr* i n?r 20 arvprc v*  tv % %*rc- 

#*t % to ̂r% *«r$ vrofrro % qfc qr 

V*$ 9TTO ̂5TT I;

(«) 9&#, tftsavr scftTT TO I;

aftt

(*)  3 STVR tft srf̂ WT

tot $ ? ...................

ftrar*rft («ft m m m **$*) :

(v) Sr («r). ft, fi i 20 3rwt 1971

STt fsrfTC % q?5TT  *r *TRF3pc % fg 

?«n*ft?T fa*Tfaft % •mrrftir 

t̂*\% ararea-qfr <*v snan̂ îrr 
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2766.  «ft WIWR 5TT?ft : TOT fat*f 

*fft *Tf 3RTT% ft fqt V t̂fa :

(v) TOT w% f̂Wf % favrcr % 

wa&ft vmf % 

affer ark 3R>?>n=ir  % vrw w|?r %

wWf vt ̂  5T?Y fro TTcTT t irr

f*T5T% Jr  vfCTTf ̂tcfv I;

(̂r) ^ ff, ?ft tot *Twrr vr 

f̂ r̂rr ̂r% qjrTnf vr  ark

t̂t% vt  srk
’  ': : ‘  ■  f

(*t)   ̂ fr, ?ft  ?w ?

firar »nfV (M înpmm vfrn) :

(v) V ,  ̂)-rfe r  % 

55TO viifvr/V arfgvitof %  3pt*¥V 

tsvf ̂r ̂  % 1̂  3rr%?PT vrWif 

iMT5* vT 3TTTOW qT 3fk ĉTT T«T | » 
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PMc Subnmrfiie sighted Near Botvbty

  27̂7.'.  RAM̂ VATA|t- §fHAi$T1U :
Will the Minister of t̂ F̂ CE;be pleased 
to frtAte : . .  ■  .' ; ' ' .'̂



 ̂ (a) whetheV aPaksubm arine had been (a) the increase registered in the amount 
sighted near Bombay; recently; , of loans advanced by banks to agriculturists

. *toce batik natianalisaUoti; "
(b) if so, the facts of theincident; and ;

(c) whether measures have been taken to 
prevent the intrusion into our waters by 
submarines of hostile countries ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM ): (a) and (b). A subma-
rine was sighted off Bombay outside our 
territorial waters in August this year but 
the same could not be identified.

(c) Yes, Sir,

Credit Requirements of Small and 
Marginal Farmers

2768. SHRI BHOLA MANJHI :
SHRI B.K. DASCHOWDHURY :

Will the Minister of FINANCE be 
pleased to state :

(b) whether the small and marginal
farmers have not benefited much from this 
increase; and .

(c) if sot whether any special measures 
have been taken to meet the credit 
requirements of small and marginal' 
farmers ?

THE MINISTER OF FINANCE (SrfRl 
YESHWANTRAO CHAVAN) : (a) From 
the Table appended below, it will be obse-
rved that the amount of outsandings of 
direct advances (excluding plantations) to 
farmers by the public sector banks registered 
an increase or Rs. 159.53 crores durifig the 
period between June, 1969 and June, 1971 :

Table

(Amounts in lakhs of rupees)

As at End June 1969

No. of Balance 
accounts out-

standing

171880 3802.0

As at End June 1971

No. of Balance 
accounts out-

standing

805735 19755.2

Increase registered 
between end June, 
1969 and end June,
1971

No. of Balance 
accounts out-

standing

633855 15953.2

(b) and (c). Small and marginal farmers 
with holdings of land of 5 acres and below 
accounted for 21.5% approx. of the total 
amount of ousfandings of the direct adva-
nces to farmers by the public sector banks 
at Rs. 184.26 crores on 25th December,
1970.

The measures taken to further accelerate 
the increase in the bank advances to small 
and marginal farmers are enumerated in the 
statetement enclosed. .

Statement

Pursuant to the recommendations of the 
Rural /Credit Review Committee, 46 Small

Farmers and 41 Marginal Farmers and 
Agricultural Labourers Development Agen-
cies have been sanctioned in the country for 
improving the lot of small farmers. The 
primary objectives of SFDA/MFAL are *0 
identify the eligible categories of small/ 
marginal farmers and agricultural labourers 
in its areas, prepare appropriate progr-
ammes for them, to ensure the availability 
of inputs, services and credit, and make 
institutional, financial and administrative 
arrangements for the implementation ofth* 
programmes. SFDA aims at achieving 
viability of the small farmers by maximising 
his income through adoption of proper 
crop plans whereas MFAL aims at achi-
eving the objective by initiating subsidiary



professions for the marginal farmers as 
well as the landless labourers, th e  financial 
institutions, e.g. the co-operative and com* 
mercial banks, are expected to provide 
timely credit t6 ensure the implementation 
of the schemes in this behalf.

A new public limited company known 
as Credit Guarantee Corporation of India 
Ltd. was incorporated in January, 1971 and 
it started functioning w.e.f. 1st April 1971. 
Among others, the loans to agriculturists 
upto Rs. 1000/* on short term basis and 
upto Rs. 5000/- on medium term basis will 
be covered under the guarantee scheme of 
the Corporation. Under this scheme, u d Io  
75% of the losses will be covered.

The Agricultural Refinance Corporation 
provides 100% refinance for schemes under-
taken in the SFDA/MFAL areas for small 
and marginal farmers.

Crop loans varying between the range 
of Rs. 1000 and Rs. 5000 are advanced by 
d-fferent nationalised banks without insi-
stence on any tangible security of land.

The Reserve Bank of India has introdu-
ced a system of obligatory earmarking upto 
20% the credit limits sanctioned to Central 
Cooperative Banks for the small and econo-
mically weaker farmers.

The, recommendations of the Expert 
Group on State Enactments having a bear-
ing on Commercial Banks' lending to 
Agriculture regarding land alienation rights 
Of agriculturists and other matters, when 
implemented by the State Governments, 
wjjil give a fillip to commercial banks’ 
raiding, especially to small farmers.
.i*' - ■ . . ’

Establishment of Synthetic Detergent
■ Units in States

n m .  SHRI E. R. KRISHNAN : Will 
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the names of States in which synthe-
tic detergent units have not been established

: ' - . ■' ■

(fc) the steps taken to establish such 
■; < urnts in those m m * ; - . ■ ' ■

(c) whether the production has reached 
the installed capacity of 47580 tonnes; and

(d) whether the additional capacity of 
(6520 tonnes, for which letters of intent 
have been issued, has been established ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH) :
(a) All states excepting Maharashtra and 
west Bengal.

(b) Letters of intent have been issued 
for establishment of units in the States or 
Gujarat. Haryana, Mysore, Punjab and 
Tamil Nadu.

(c) Production in 1970 was 31,400 tonnes 
and is expected to reach the installed capa-
city in 1970.

(d) No. Sir. The schemes are in various 
stages of implemention.

Representation from Tamil Nadu regarding 
Ethyl Alcohol (Price control) order, 1971

27'0. SHRI E.R. KRISHNAN ; Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether any representation has been 
received from some units in Tamil Nadu 
regarding Ethyl Alcohol (Price Control) 
Order 1971; and

(b) if so, the contents thereof and 
action taken thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHE- 
M1CALS (SHRI DALBIR S.NGH) : (a) 
Yes, Sir.

(b) Representations were received against
(i) reduction in the price of alcohol;

(ii) reduct on in the ceiling of the 
surcharge which could be levied 
by distilleries on account of 
transport cost of molasses;

(iii) dis-comir.uance of the allowance
■ . ■ ' : ■ allowed to .d>‘ineries wiring

.p lf - v . f ^ i
. , ' unit . . ’ . . ■. . ’



The p riceof alcohol was revised with 
effect from 1-2-1971 on the basis of the 
recommendations of theTarHf Commission 
which had taken all relevant factors into 
ac&>uni: The^points made in the represent-
ations will be considered while reviewing 
the price.

The rep esentations in regard to the 
reducticn in the ceiling of surcharge on 
account of transport cost of molasses and 
abolition of the allowance on account of 
use of furnace oil are under examination.

Decision on setting up a New Plant of 
D.D.T. or Expansion *f B.H.C.

Plant at Alwaye

2771. SHRI R. P. ULAGANAMBI : 
will he Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether any decision has been taken 
either to set up a new plant for manufactu-
ring D.D.T. or to expand the capacity of
B.H.C. plant at Alwaye; and

(b) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a) No 
Sir.

(b) Does not arise.

Completion of work of Kaiol-Nawagam 
Sector Pipe Line

2772. SHRI R. P. ULAGANAMBI : 
will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether the pipe line work on the 
Kalol-Nawagam sector has been completed 
according to schedule; and

(b) if so, whether it has been commi-
ssioned ?

THE MINISTER OF PETROLEUM
a n d  Ch e m i c a l s  (s h r i  p . c . s e t h d  :
(a) and (b). Kalol-N’iwagam sector of the 
Kalol Nawagam-Koyali Pipeline was commi-
ssioned on 28-8-71 after the main work on 
it was completed, The Commissioning of 
the Pipeline wee delayed, partly due to

late receipt of imported seamless pipes and 
partly due to slow progress by the Contra-
ctor. . ' . , ■ .

Import of Sophisticated Equipment 
for Spudding the Well to Tripura

277 ’. SHRI R. P. ULAGANAMBI : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state ;

(a) whether the sophisticated equipment 
for spudding the first well in the Tripura 
area has been imported according to the 
schedule; and

(b) if so, whether the first well has been 
spudded ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) No, Sir. The equipment was to be 
imported mainly from U. S. A. However 
because of Long-Shoremen’s Strike In 
U. S, A. only a portion of items required 
to be imported from that country have been 
shipped so far, although orders were placed 
for all items by the first half of 1971. In 
regard to items not shipped as yet, efforts 
are being made to arrange diversion of 
despatch from East Coast of U. S. A. to 
West Coast ports where the Strike is reported 
to have been called off.

(b) No, Sir.

Setting up Faetory for Manufacture 
of Jeeps in Jabalpur

2774. SHRI SHASHI BHUSHAN : 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether Government have set up a 
factoty at Jabalpur to manufacture military 
jeeps and other vehicles;

(b) whether more than 5 crore rupees 
have already been spent on the construction 
of shed and officers’ colony there; and

(c) whether the manufactureof jeeps 
has started there, and if not, the reasons 
therefor; and

(d) the production target and when
the first jeep is likely to come out from this 
factory ? : ; ’• ■■ ■ :



THE MINISTER OF STATE (DEFE-
NCE PRODUTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CHARAN 
SHUKLA) : (a) Yes, Sir. A separate 
factory has been set up at Jabalpur for the 

. production of three types of vehicles, viz, 
SHAKTJMAN 3-Ton, NISS\N  1-Ton and 
NISSAN JONGA (a Jeep type of vehicle).

: (b )s The factory comprises a number
of buildings technical/produci ion/administra-
tive/storage. There is also a towmhip 
comprising different types of residential 
accommodation and connected services, 
including an officers’ colony. All these 
have been constructed by a Government 
agency under proper sanction against ade-
quate justification. The estimated total 
cost of the entire civil works is of the order 
of Rs. 13^43 crores.

(c) and (d). Yes, Sir; production of 
NISSAN JONGA vehicle has already started 
at the factory. The planned production 
target for the current year is 1500 NISSAN 
JONGA.

Amount spent on Shed for Jeeps 
Vehicles Factories at Jabatpur

2775. SHRI SHASHI BHUSHAN : 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether the amonnt spent on the 
construction of shed for the jeep and vehi-
cles factory at Jabalpur set up recently has 
been found to be undully large; and

(b) if so, *vheth«r the responsibility 
for this expenditure has been fixed and if 
so, the action taken against the persons 
concerned ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SHUKLA) : (a) No, Sir. The hon’ble 
Member is probably referring to the produc-
tion Shops of the New Veh c!e Factory, 
Jabalpur, This technical accommodation 
has been constructed after detailed scrutiny

• .for production of the 
$$*** d if fc ^ t types of vehicles 3-Ton, 

1-Ton and Jonga.

(b) JOoes n o tarise.

Dealerships given by Esso Centpany

2776. SHRI SHASHI BHUSHAN 'i 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state ;

(a) the capital investment of Esso 
Company in India;

(b) the number of Petrol pumps owned 
by this Company or for which this Company 
has given dealership;

(c) the extent of expansion granted to 
it in various fields during the last three
years; and

(d) the profit remitted by it abroad 
during the last three years ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) The total capital invested by Esso 
Marketing and Refining as on 31-12-1970 
was Rr. 2901.7 lakhs.

(b) M/s. Esso's retail outlets in the 
country as on 1-1-1971 were 1J>28.

(c) No expansion of refining capacity 
has heen allowed during the last three 
years.

(d) Amounts transferred by M/s. Esso 
to their principals abroad on account of 
profits/dividends/gross remuneration during 
the last three years were as follows :—

Rs./lakhs

Name of 1963 D O  1970
Company

E<S) 15 15 94
Esso Refining Nil 171 284

Decision on Withdrawing Suspension 
Orders and Court Cases against 

Shri Ranadive of I. A. C.

2711. SHRI MADHURVYA MALDAR : 
SHRI BIREN DUTTA :

■ Will the Mmister' .df ';:tOUR:feW,-- 
CIVIL AVIATION be pleased to state :



1(a)' whether Government have token pumps in cantonment areas far ex-service
any decision to withdraw the suspension men exclusively; and

(b) if so, how many ek 'servicemen
orders and the court cases against Shri 
Ranadive, Deputy Operations Manager, 
Indian Airlines, Bombay and the President 
df the Indian Commercial Pilots Association 
in view of the AVRO Technical Committee's 
report; and

(b) if so, the nature thereof ?
t

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) : No decision has been taken 
to withdraw the suspension orders and the 
court case against Captain Ranadive. The 
President of the Indian Commercial Pilots 
Association is not under suspension nor is 
any court case pending against him.

Allotment of Petrol Pumps to 
Ex-Servicemen

2778. SHRI HARI SINGH : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Indian Oil Corporation 
has any scheme to give preference to ev- 
servicemen in the matter of allotment of 
petrol pumps; and

(b) if so, how many ex-servicemen 
applied for petrol pumps and how many of 
them have been allotted petrol pumps 
during the current years ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) Yes, Sir. Other things being equal 
weightage is given to ex-servicemen and 
Scheduled Castes/Scheduled Tribes in the 
matter of allotment of petrol pumps.

(b) The information is being collected 
and will be plaesed on the Table of the 
House.

Reservation of Petrol Pumps for 
Ex-Servicemen

2779. SHRI HARI SINGH : WiH the 
Minister of PETROLEUM AND CHEM1- 
CALS beplcased to state :

applied for petrol pumps in the cantonnients 
and how many of them got allotments 
during the current year ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C; SETHI) :
(a) Yes, Sir.

(b) During the current year, no retail 
outlet site has b£en released by cantonment 
authorities. Hence the question of ifiviting 
applications and processing them for 
allotment of retail outlets has not arisen so 
far. *

Loan to Defence Personnel for Cons- 
traction of Houses

2780. SHRI HARI SINGH : Will 
the Minister of DEFENCE be pleased to 
state : . ,

(a) whether the State of Punjab and 
Union Territory of Delhi have reserved 
funds for giving loans to Defence personnel 
for the construction of houses under the low 
and middle income group housing schemes; 
and

(b) if so, how much money has be^n 
giving by them to the Defence personnel 
under the aforesaid scheme from January, 
J 970 to date ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b) : The
requisite information has been called for 
from the State Governmmt/Union Territory 
Administration and will b^ laid on thJ table 
of the House when received.

Scheme to Allot Surplus Military 
Lands to Ex-servicemen

,2781 * SHRI HARI StNGH : Witt
the Minister of DEFENCE be pleased to
state : ■ . ' ■' . ' "

, ( a ) ; whether Government have ■ = any 
... ■ . . .  . . .  . . . . .  . . .  '.scheme
-  ^  whether the Indian Oil Corpora- ex-servicemen Societies

tion has decided to reserve all the petrol formed by them; and



(b) if so, how much surplus land wilt 
be available for the purpose in the month 
of December, 1971 ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) and (b). The 
broad policy of the Government is to give 
priority to Cooperative Societies of ex-
servicemen and individual ex-serviceman in 
the lease of defence land. Agricultural 
lands permanently surplus to defence 
requirements desired by Cooperative Society 
of ex-servicemen or individual ex-service-
man are not permanently disposed of but 
leased to Cooperative Societies of Ex-
servicemen or individual ex-serviceman. 
Likewise in the matter of disposal of surplus 
urban plots of land, priority is given to ex-
servicemen. In respect of agricultural lands 
not immediately required for defence pur-
poses but not permanently surplus to de-
fence requirements, it is the policy of the 
Gove nment to give preference to Co-
operative Societies of Ex-servicemen and 
individual ex-serviceman. Where agri-
cultural lands temporarily surplus to de-
fence requirements are held on agricultural 
lease by parties other than Cooperative 
Societies of Ex-servicemen and individual 
ex-serviceman, the broad objective is to 
gradually withdraw these lands in a phased 
manner and lease them to the Cooperative 
Societies o f  ex-servicemen and individual 
ex-serviceman except in cases of special 
hardship. It is not possible to say how 
much defence land will be available in 
December, 1971. However, the agricultural 
leases generally expire at the end of March 
or May.

Engine Trouble In a Jumbo Jet at 
a West Asian Airport

2782, SHRI VIJAY PAL SINGH : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether one of the jumbo jets 
had recently developed engine trouble at 
one of the West Asian airports and the 
whole engine had to be replaced before it 
could resume its flight;

(b) if so, who bore the cost of replace-
ment of the engine and alternative flight 
arrangements for p*ssengers;aad '' ■ ;

(c) whether the Company which manu-
factured the jumbo had given any guaran-
tee for the plane 7

THE MINISTER OF TOURISM AND 
C W L AVIATION (DR. KARAN 
SINGH): ( i) An Engine of one of Air- 
India’s 747 aircraft w is replaced at Kuwait 
on the 2nd August, 1971 for reported high 
oil consumption prior to take off.

(b) In accordance with the usual pra-
ctice the cost of the engine replacement and 
the alternative flight arrangements for 
passengers was borne by Air India. The 
cost of engine repair including labour and 
materiaf is bo'ne by the manufacturers as 
the defect occured within the warranty 
period.

(c) Aircraft manufacturers give a 
guarantee in respect of the aircraft struc-
ture covering material and design defects 
for a stipulated period. Engine defects 
and failures are covered by a warranty for 
a certain period and covers replacement of 
defective parts as also material and labour 
for replacement.

Stepping up Production in Ordnance 
Factories

2783. SHRI VIJAY PAL SINGH : Will 
the Minister of DEFENCE be pleased to 
state :

(a) the progress made in the perform-
ance of Ordnance Factories in the last 
three years;

(b) whether in view of the tense situa-
tion created on our borders as a result of 
Pakistan's Warlike preparations, any special 
steps are being taken to step up production 
in Ordnance factories; and

(c) if so, a gist thereof ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CHARAN 
SHUKLA) ; (a). A statement is placed on 
the Table of the House.

(b) and (c). Yes, Sir. A cm h  pro-
gramme for production of important items 
required by the Services has been under-



takeninconsultation wlth thc Services coo- War II vintage, has been developed indi-
cerned tom eet their iocreased requirements genously and has successfully competed
and the Ordnance Factories have been technical trials and production of these
geared up to fulfil these increased denandi. 
Special financial powers have been delegated 
to the General Managers of the Ordnance 
Factories for procurement of material and 
components both indigenous and imported. 
Steps have been taken to streamline tho 
procedure so that various bottlenecks in 
production arc removed, in consultation 
with the Services, the procurement agency 
and other authorities concerned.

Statement

Considerable progress have been made 
in the Ordnance Factories during the last 3 
years. Apart from the established item;, 
the production of a large number of new 
items required by the Services has been 
established during this period and the area 
of self-sufficiency has been progressively 
enlarged.

2. New Factories established after 
1962 have since gone progressively into 
production for more and more items rnd 
adequate self-sufficiency has been achieved 
in small arms and light artillery weapons 
and their ammunition. Steps have b^en 
taken to step up the production of anti-
aircraft guns. White Phosphorus filling of 
smoke ammunition has been established. 
A new Vehicle Factory has been established 
to undertake manufacture of Shaktiman 
3-ton Trucks, Nissan 1-ton trucks and 
Nissan Patrols which was being underUken 
earlier withm the existing capacity of 
various Ordnance Factories, and has com-
menced production. A grey iron foundry is 
being established at Jabalpur to produce a 
large number of grey iron and mallcabla 
iron castings for the Vehicle Factory and 
the Tank Factory and other Public Sec'or 
Undertakings under the Ministry of D f- 
cnce. Indigenous production of Floats for 
Kruppman Bridges has commenced. Pro-
duction of some Parachutes his been estab-
lished Mid manufacture of other types of 
Parachutes are under establishment. Pro-
duction of Field Cable and Carter Quad 
Cable has also commenced in Ordnance 
Factories , .. . ' . , ■ .

3- A new field sun with a longer range 
‘c replace the existing guns of the World

guns are likely to commence in about 5 
years. The Ordnance Factories are also 
developing a new pistol both for the Army 
and the civilian use and! its productio n ii 
likely to commence in absut 3 years’ tim;. 
An alloy and special steel project has been 
sanctioned to meet the requirements of a 
variety of special steels for the manufacture 
of modern armaments.

4. It must, however, be stated that 
production in the Ordnance Factories was 
adversely affected particularly during 1970-
71, on account of seriou; shortage of steel 
and certain other raw materials and difficult 
labour situation in certain factories. Steps 
have since been taken to remove the bottle-
necks. *

Abuse of Public Relation facilities 
in tbe Interest of Foreign Oil 

Companies

2784. SHRI S.C. SAMANTA : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Government have received 
any complaint alleging abuse of Oil India's 
Public relations facilities in the sole inter-
est of some foreign Oil Companies; and

(b) whether Government have also 
received any complaints that press briefings 
given by joint sector and public sector 
companies attached to his Ministry alleged-
ly contain propaganda against Govern-
ment ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P.C* SETHI) :
(a) and (b). No, Sir.

Infra-Red SearchUaM for Vijayanta Tank

2785. SHRI NAWAL KISHORE
SHARMA : Will the Minister of DEFENCE 
be pleased to state ; \

(a) whether Instrument Research and 
Development Establishment at Dehra Dun 
has recently developed infra-red searchlight 
for the Vijayanta Tank; and



.(b) if *o, ; the extent to which this 
w ill''■}# tywfuV and ii^prov^ tfte, 

efficiency of the Tank ? ■'

: tH E  ^ I S T E R  OF STAtE (DEFEN-
CE PRODUCTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CHARAN 
SHUKLA).: (a) The Instruments Research 
and Development . Establishment at Dehra- 
Dun, has, developed the Infra-red search- 
1 ight ,for the use of Gunners of Vijayanta 
tanks. The Infra-red searchlight for use 
of Commanders of Vijayant tank is at 
present Under development.

(b) The use oF the Infra1 red searchlight 
w||I enable the crew of the Vijayanta Tanks 
to Of crate the tanks during night effectively.

Re-Empfoyment of Released Emergency 
Commissioned Officers in N. C. C.

2786. SHRI NAWAL KISHORE 
SHARMA : WiH the Minister of DEFENCE 
be pleased to state : .

(a) whether Government have offered 
alternative posts in N. C. C. to the former 
Emergency Commissioned Officers;

(b) if so, how many officers were 
offered the posts and how many of them 
accepted them;

A ■ ■

(c) ihe steps which Government are 
taking to protect the interests of ex-emer-
gency commissioned officers in NT, C. 
and

(d) the reasons for >he unpopularity :of 
N.C.C. service among the ex-Commissioned 
Officers?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) Yes, Sir.

(b) .(• (d» : As indicated in answer to 
Starred Question No. 767 given in Lok 
Shrbha on 28th June. 1971. ordinarily 
Regular Officers from the three Services man 
ti e posts in the National Cadet Corps, 
Due to aceute shortage o f  Regular Officers, 
a; numbe* < o f ex-Emergency Commissioned 
Ofllccrs hrve been granted* commissions in 
the N .C  C. nn a temporary basis.

• who'had, applied for grant 
'Commission bad ;bech cbnsidcred

for grant of NCC Commresfon. 1157 had 
been approved but out of frodb«n
absorbed in c ^ K c i : ^ i r v i o e s  
like CRP/IPlS/fi$F etc.* remaining
1086 were offered NCC Commissions. 1$2 
joined NCC out o f them 163 have subse-
quently left, There are thus at present 
569 ex-ECQs holding NCC Commissions.,

Their tenure is prescribed as two years, 
extendable by one yevr at a time for .o Ions 
as their services arc required. As the 
Present shortage of Regular Officers in the 
three Services is likely to persist for some 
years, there is no risk of these ex-ECOs 
holding NCC Commissions being retrenched 
in the near future. As they are employed 
in lieu of Service Officers, they cannot be 
retained permanently in the NCC.

The ex-ECOs who have been given 
temporary appointments leave NCC as and 
when they get jobs with better security of 
tenure.

National Ptan for Tourism

2787. SHRI VEKARIA : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether the suggestion made by 
the Travel Agents Association for drawing 
up a national plan for tourism. has been 
examined by Government; and

(b) it so, the main features thereof 
and decision taken in the matter ?

THE MINISTER OF TOURISM AND  
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b) : Government in considering 
steps for the formulation of a National 
plan for tourism.

Financial Assistance to Gujarat

2788, SHRI VEKARIA : Will the 
Minister of FINANCE be pleased to siate :

(a) the amount of Central aid given 
to State o f Gujarat during the year 1968-69,
1969 70 and 1970-71 for development works;
and , , _ ., ■ (

(b) whether the aid has been jfiHTy 
utilised by the State ?/.
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(b) :The Central<Mfttttnce allocated to 
Q̂krat for the Stite Pltn 'awd the Hbual

(«T)  3* TO

» *r ' $iilf  " ''

«rr; afk
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firw wt «rff 1# * *f ?

amounts released̂ the basts of the Staffs 
entitlement are given below :

(Rs. Crores)

Allocation Central assis-
tance released

1968-69 34.70 33.03
1969*70 28.20 28.20
1970-71 21.64 27.05

TUT IffiWWff

*****

2790. «ft JV«C TO TOVTO : TOT

W! tfsft  W5TT% * SNT V̂*T fa :
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Reconnendetions made at (he tear 
on Wild Life

2792.  SHRI C. CHITTIBABU : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether a Seminar on Wild Ufe 
was held recently;

(b) if so, the recommendations made 
by the Seminar in regard to preservation of 
the fast vanishing species; and

(c) the steps Government have taken 
in the matter ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINOH) :
(a) Yes, Sir. A Seminar «t Wild life 
was held at Bella in Bihar in May, 1971.

(b)  Among the recommendations made 
for preservation of fast vanishing species 
were :.  ' .  ■  ■' '■  " ,  '

1/ Citation of mole game sanctua-
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3. Creation of mobile armed forces
•■••  for checkiag po*c,hing.  .

4. Establishment of a Wild Life 
Management School.

';■ 5.' •'1 J‘‘ fenictnient ‘'oSf comprdicnsive iegis- 
tetion for the protection and preser- 
yation Of Wild Life. ■;  , . .

|c) These are under the State Govern* 
ment’s consideration. ,

dofld Smugglers in Jamnagar

2793,  SHRI P. M. MEHTA  Will 
the Minister of FINANCE be pleased to 
state :

(a) whether Government arc aware of
the tact that, the entire coast from Sikka to
Salaya in the Jamnagar District is used for 
hiding smuggled gold;

(b) if so, the steps Government have 
taken to curb the activities of smugglers 
there; and

(c) whether Che Customs  authorities 
arc not able to keep a round the clock vigil 
on the coast for lack of modern equipment 
to detect smuggling ?

THE MINISTER OF FINANCE ($HRI 
YESHWANTRAO CHAVAN) : (a) Seizu-
res of contraband gold have been made on 
the Western Coast from Sikka to Salaya 
from time to time. It is difficult to say 
whether the entire coast between these 
two points is used for hiding smuggled 
gold.

(b)  and (c) : Besides strengthening the 
intelligence agencies, intensive, patrolling 
iscarried pit,on the Western Coast, Addi-
tional preventive staff has also been recently 
sâl̂opied |o curb the activities of the 
smugglers. Equipment like vehicles and 
launcftes have al*o been .provided for better 
control... . ,  . ......
' ■ ■  ft'-
A h;gh level study group to examine 

and afdviie on the requirements of modern 
equipment wasset up and its repeat is under 
examination.

;'Û;r\vT\ '
■  . AUotmantof lull

;-,,.2794v>SHRI ■'P.-,M. MEHTA 'Lw* 
the Minister of DEFENCE be pleated to 
state :  • ■ ..

(a) Whether Centre has written to the 
States suggesting that the National Cadet 
Corps xr$y be allotted certain tasks like 
civil defence; maintenence of essential 
services etc; and

(b) if so, the reaction of the State 
Governments thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): (a) and (b). In exer-
cise of the powers conferred by Section tO 
of the National Cadet Corps Act, 1948 
(31 of 1948) the Central Government had 
in a notification issued on 9th September, 
1965, prescribed the following as the duties 
which shall be performed by the National 
Cadet Corps Officers (Senior. Junior and 
Girls’ Division)  and Cadets (including 
girls) of the Senior Division who are of 
the age of seventeen years and above, 
namely :—

(a) Passive Air  Defence including 
rescue work, first aid, evacuation 
of casualties,  fire-fighting and 
removal of debris.

(b) Manning of Civil Defence posts 
including civil defence patrols and 
lookouts.

(c) Maintenance of essential services 
such as motor transport, pioneer 
and engineer services, water supply 
and power supply.

(d) Traffic control.

(e) Manning of static signal installa-
tions.

(f)  Messenger service.

(g) Duties in hospitals.

(h) Administration  and ; running of
camps ip jjase of movement <>f 
civil population, and  ;  "

(i)  Any other allied duties.



The rule position m this regard haw  (a) whether Government have received 
been brought to ̂  jiô  of State Ooŷj-  any  representation
mei.ts so that they may utilise the NCC Minister for the ppening of w Air  Force
resources to the extent necessary during  Recruitment Centre in Kerala;
the present circumstances.

(b) if so, this nature thereof and 
tt is expected that the States will make  whether it has been considered by Govern-

full use of the N. C. C. resources to the  ment: and
extent warranted by circumstances as was
the case in 1965. (c) if so, the outcome thereof ?

Utilisation of Services of Ex-servicemei

2795. SHRI P.M. MEHTA : Will the 
Minister of DEFENCE be pleased to state 
whether State Governments have  been 
asked to utilise the services of Ex-Service-
men for civil defence and maintenance of 
essential services ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN  RAM) : Civil  defence and 
maintenance of essential services, are the 
functions of Civil Defence, Police and 
Home Guards organisations  of State 
Governments; reservations exist in these 
organisations for ex-servicemen.

Payment of Loan by Kerala Government

2796. SHRI A. K. GOPALAN : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether the Kerala Government 
have requested the Central Government for 
reduction in the amount of loan to 
be repaid by the State Government;

(b) whether Government have consi-
dered this request; and

(c) if so, the reaction of Government 
th reto ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO  CHAVAN): (a) No 
specific i equest has beeii received from the 
Government of Kerala for reducing their 
repayment liability to the Centre. ■ . ,

(b) and (c) Do not arise.

Air Force Recruitment Centres la Kerala

2797; SHRI A. K. GOPALAN : Will 
the Minister of DEFENCE be pleased to
St*t$ ;  ■  '  '  '  ' '

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) to (c No such 
representation has been received from the 
Chief Minister of Kerala. But a request 
has just been received from the Govern-
ment of Kerala for opening an Air Force 
Recruiting Centre in Kerala. This will be 
duly considered by Government.

TffWSl,  tWTSf
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1967-68 0.05 63.40
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tvfrfos % ^̂ftnNr  VTWFt %

fifOT f̂nrmf % wt *ro g; afK

(9) w#v Ann* ̂ arftrvttalf afh 

vt 5ffWT fV̂T'ft ̂ ?

qatftww aftr tfjtw  (̂  <#t̂ 

lft«  : {S?)  (̂) . #ftr?T ̂ TT

fifTST JWER I :■

)Siw.«:wr_'.'7V' - irf«rv̂ vV̂ wr  v̂ r?ff ̂ wwt

j .-.. .  v. ,   ̂ ; '7̂: 1 ■  -■  i2B5■■'

■?̂ • ■■■,•;■,: /.  '"  ...- y : ■■'̂  ̂V':

. :■ :̂ i-y/̂ ui :>-V- -. /; W:'
■ u,  —  *■ N ". ' J*H ■'’■  7V.'  : y* •* * ‘/V*riV ' ' . .’>"■■
4. y* fsrw«r   ̂v?r " 12 i#



a p . "7':'.,-

153 Written Answers AGRAHAYANA 12, 1893 (SAKA) Written Answers 154
~

2 3

). 'fiq. 'ill <:T Cl"if Cf~T srnr~ 9 164

c. T"~T 1:!;<fq;T~~ 120

7. fCf~ l~<f ~@" 7 118

8. ~T~Tlf ti<f ~ II 164

9. ~Fe-;T I 2
10. \j(q-I~., lI'~T 1:!;<ff.,~i'i1lT 5 19
11. cnf1Jlf,,1:f'fi f~'q"T~ 2 23

.JOI 174 3032

.,
• I

•

Increase in the Profits of
Commercial Banks

28lO. SHRI S. A. MURUGANAN-
THAM : Will the Minister of FINANCE
be pleased to state :

(a) whether the total profits of the 69
scheduled commercial banks during 1970-71
have shown a sharp increase; and

(b) if so, the quantum thereof?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b)
There has been a significant increase in the
total profits of the 69 scheduled commercial
banks in the year 1970 compared to the
year 1969. In respect of the 34 non-nation-
alised Indian scheduled banks, figures of
profits available are before payment of
bonus and the increase in their total profits
before bonus is Rs. 41 lakhs. In the case
of the rest of the banks, the increase in
their total net profits after payment of
bonus is Rs. 146 lakhs.

Scheme to Construct Airstrips and
Aerodromes in Kerala

2801. SHRI C. JANARDHANAN :
SHRIMATI BHARGAVI

THANKAPPAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Kerala Government sub-
mitted any scheme to the Centre for con-

struction of more air-strips and aerodromes
in that State to operate internal flights
connecting various cities of Kerala;

(b) if so, an outline, thereof; and

(c) the decision taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c) No, Sir,

Economic Problems of Kerala

2802. SHRI C. JANARDHANAN
Will the Minister of FINANCE be pleased
10 state:

(a) whether the Chief Minister of
Kerala had a discussion on the economic
problems of the State with him recently;

(b) if so, the points of discussion;
and

(c) the results thereof?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c)
The discussions held with the Chief Mini-
ster of Kerala on 14th October, 1971 related
to the problem of overdraft of the State
Government on the Reserve Bank of India.
The Chiet Minister shared the concern of
the Government of India over the over-
drafts ami ~reed that steps would need to
be taken, Including.econorny in expenditure
and additional reseurce mobilisation, to
reduce the overdrafts.
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Shortage of Crude oil ia Btrami Refinery  been in existence since 1968.  Under this
. .......  .  ;  . . .... sûcffîe tang tem» fodLiKR avfe «<lvmncM for

M, SHRI K. LAKKAffA : "Will  financing construction ofnew hotel projects
the M inkier of  PETROLEUM  AND and also for renovation and expansion of
CHEMIjCAlS be pleased to state :  existing Hotels.

(a) /whether Barauni Refinery faces 
sho&tage of crude oil at present;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be 
taken to meet the shortage ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) to (c) The Barauni refinery receives 
approximately two million tonnes of crude 
from the Assam fields against its design 
capacity of 3 million tonnes. A scheme 
envisaging certain modifications and addi 
tions to the refinery plant has already been 
approved and is now under implementation. 
It is expected to be completed by mid. 
1974. On completi6n of these modifica-
tions, the refinery would be in a position 
to take imported crude to reach its design 
capacity fully.  Other efforts are simul-
taneously being made to utilise the present 
balance capacity earlier, if technically 
feasible,

Financial Assistance to Private Hotels 
to promotes Tourism in the 

Country

2805. SHKIK. LAKKAPPA :  Will
the Minister of TOURISM AND CtViL 
AVIATION be pleased to state :

(a) whether the Minister of State for 
Tourism and Civil Aviation has recently 
announced in public that private parties 
will be financially assisted in constructing 
hotels in order to promote Tourism in the 
country; and

(b) If so, the nature of assistance 
and aid proposed to be given to them by 
Government ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION  :  <DR. KARAN
SINGH) : <a) and (b):  For providing 
a specialised source of firianeiai assistance 

industry in the private sector. 
A iiotei Development 14611s Scheme has

Expenditure incurred oa the ijmflgaral 
flights oT Air India's Jumbo 
Jeji in October, 1971

2806. SHRI K. LAKKAPPA :
SHRI  P.  NARAS1MHA
RADDY :

SHRI P. A. SAMINATHAN :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether m the inaugurral flights 
of Air India's Jumbo Jets to London and 
New Yourk in October, 1971, some Mem-
bers of Parliament protested against their 
being accommodated in Economy Class;

(b) if so, the nature of protest and 
Government's reaction thereto; and

(c) the total expenditure incurred by 
Air India on the West and East-bound 
inaugural flights including the cost of 
boarding and lodging for M. Ps. in foreign 
countries in the course of these flights ?

THE MINISTER OF TOURTSM AND 
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (b) : The inaugural flights in
question were operated with an all-economy 
class configuration.

(c)  These flights were operated as 
normal scheduled flights and carried fare- 
paying passengers besides the inaugural 
invitees. However, the expenditure involved 
on the stay of 40 Members of Parliament 
for four days in New York is estimated 
at $ 11,000.

Construction of Hotels of Interna-
tional standard to attract 
Toarists of Mysore State

2807. SHRI K. LAKKAPPA :  Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a)  the number of persons who have 
applied lor loan for construction of hotels
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of International Standard out of funds 
available under ♦Totiuiaii’* in order to 
attraetTouriststoMysorp States; and

(b)  the decision of Government on 
their applications ?  ‘

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH);
(a) Applications for loans for financing 
the construction of three hotels projects 
at Bangalore have been received so far.

(b)  The Board for the Hotel Deve- 
lepment Loan Scheme has approved one 
loan application and the other two are 
under consideration.

Private Industrialists Catering in 
Indian Airlines

2808.  SHRI K. LAKKAPPA :  Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether some private industria- 
listr have been given contract for making 
catering arrangements in the Indian Air-
lines;

(b)  if so, the names of the parties;and

(c) whether any tcndeis were invited 
before contracts were awarded to them 
and,  if so,  tht  terms and conditions 
thereof ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c) :  Indian Airlines generally
obtain their meals from their own kitchens 
and from Air-India's Flight Kitchens at 
Delhi and Bombay.  At some plaoes. 
Indian Airlines uplift meats from the air-
port caterers appointed by the Director 
General of Civil Aviatk>n>  Where such 
facilities are not available, meats are 
uplifted from recognised hotels/restaurants, 
In these cases, the rates are fixed after 
negotiation.

Jopaent of Power loon 
:  '' ■  Industry _

2im. smi 6. c. dixit : wiii the
Minister of FINANCE pleased to s state 
the amount of money advanced by S«*te 
Bank of India, Burhanpur BratKh,#of 
development of powerJoom industry ■* during 
the last thrise years ?  ..‘••j.v.t ■ .Jjrti

THE MINISTER OF FINANCE (SHfcl 
YESHWANTRAO CHAVAN)  :  The
amount of money advanced dy State Bank 
of India, Burhahpur for the development of
powerloom , industry during 1969,...1970
and 1971 was Rs. 45,051, Rs, 9i.t70 ancl 
Rs. 2,17,64$ respectively.  ,  ,

Loan given to Farmers and Sinall
Entrepreneurs Etc. By Natkmafbed 
Banks Jn Madhya Pradesh

2810.  SHRI G. C. DIXIT Will the 
Minister of FINANCE be pleased to state;

(a the number of poor farmers, small 
entrepreneurs, persons engaged inPower- 
loom andv Handloom industry and culti-
vators Who have been given loans afier 
bank nationalisatiori for purchasing tractorŝ, 
ploughs, and bullocks in Madhya Pradesh; 
and

(b)  the total amount of loam given 
by the banks to them since nationalisa-
tion ?

THE MINISTER OF FINANCE (SHRI 
YESWANTRAO CHAVAN) : (a) and (b). 
Banks do not maintain figures according 
to each of the categories mentioned in the 
question, However, data . regarding direct 
advances to farmers and small-scale indu-
stries by the nationalised banks in Madhya 
Pradesh are furnished below:

(In Lakhs of Ruppees)

June 1969 March 1970 March 1971

No, of Amount out No. of Amount out No. of Amooni out

accountsstanding accounts 'standing " accounts ; standirfg

Direct finance to 3.152 74.00 12.849 27.328 6#L00
farmers Finance  ̂ 1  ;v■*. s
to Small Scale , 'i-.-
indust- .........
rfe* W'..■; 1.̂9 8flG.tr • 2 . 7 5 „

tractors, ploughs, bullocks, etc*
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' fbfftrtiaf Advaace of Credit Frws - 
; .'  Braack <*f the State «h*

2811. SHRI 0, ..€. DIXIT . Will the 
Minister of FINANCE be pleased to; state :

s (a) whether there have Wen complaints 
from powerloombwners that their appli-
cation* for credits were being turned down 
by the BurhanpurBranch of the State Bank 
of India (Madhya Pradesh) white credit to 
other  Sectors continued  to be given 
and

(b) if so, the action taken thereon ?

''THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) (a) and (b) : 
Complaints were received from Burhanpur 
Power lo<pnn Association (Federation) Bur- 
hanpur. State Bank of India, Burhanpur is 
considering sympathetically the financial 
requirements of the powerloom operators. 
As on 30. 6. 1971, out of 160 small-scale 
industrial units financed, 138 were power-
loom units. Out of 138 power!ooms financed 
by the. branch, V3 units own only 2 power- 
looms or less. The branch wilt continue to 
consider sympathetically on  merits the 
financial  requirements  of  powerloom 
owners.

Proposal to Construct Hotels in 
Madhya Pradesh For Tourists

2812. SHRI G. C. DIXIT : Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether Government are aware that 
there is a greit shortage of hotels in 
Madhya Pradesh to cater to the needs of 
foreign tourists; and

(b) where there is any proposal to 
construct a big hotel in Madhya Pradesh 
for tourists ?

THE MINISTER OF TOURISM AND 
CIVILAVIATIQN (DR. &NGH)
<a)&(b)It is -recognised tjiat thwêjl ̂leneral 
shortage of good 111 n ̂ '' ** *
almost all places of $|pp$V fîrtaace in 
the country.  ■$tfô;priority de-
mand̂however, of India
have no plans at present toconstruct any
■ boial in Madhya Pradesh, >■«.'  .V. r,:
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Un-«rtboHsed OHwtrc t ions ia Anbala
7 " Cantonment Area ' '

2814, SHRI SHIV KUMAR SHASTR*: 
WiH the Minister of DEFENCE be pleased 
to state:

(a) the number of encroachments and 
un-authorised constructions over the Canton-
ment land in Ambala Cantonment area;

(b) the number of brick houses and 
huts raised on the Cantonment land unau-
thorisedly and the area covered thereby; 
and

(c) the number of such unauthorised 
houses demolished so far by the authori-
ties ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVANRAM) : (a) to (c). The infor-
mation is being collected and will be placed 
on the Table of the House.

Losses Suffered by Government Companies

2815. SHRI N. E. HORO : Will the

Minister of FINANCE be pleased to state ;

(a) the total amount of loss shown by
78 Government Companies in their Annua! 
Accounts during the years 1968-69 and 
1969*70; ,

(b) whether the loss during the year
1969-70 was higher© than that in the year 
1968-69;

(c) If so, the reasons therefor; and

(d) the steps Government propose to 
take in this regard ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b). 
During 1969-70 there were 68 Running 
Concerns other than Promotional and 
Financial Undertakinsg. The financial results 
of operations of the Running Concerns as 
well as the Promotional and Financial 
Undertakings during 1969-70 and 1968-69 
were as follows :

Net Profit (-f)/N et Loss (—) 
Rs. in crores

1969-70 1968-69
(0 Running Concerns (—) 3.70 

(for 68 
undertakings)

(—) 27.34 
(for 61
undertakings)

(ii) Promotional and Financial 
Undertakings (excluding 
L.I.C.)

(4-) 0.30 
(for 13 
undertakings)

(~ )0 .7 7  
(for 12 
undertakings)

(iii) Overall loss (—) 3.40 
(for 81 
undertakings)

(—)'28.11 
(for 73
undertakings)

be pleased to state :

(a) whether the Government of India 
has been U.N. News and World Report 
dated the 27th September, 1971, which 
furnishes details of China's nuclear power;
and ■ ■ . ■ . . ■ ■ -

(b) what steps Government propose to
make India’s defence strong in the. light 
thereof T  .■ '.V' .' ' ■

As can be seen from the above table, 
the overall net loss during 1969*70 was less 
than that during 1968-69. . ,' ' '

(c) and (d). Do not arise.

Nuclear Power of China

SHJU CHINTAMANI PANI* 
G&Afil : Witt the Minister of DEFENCE



THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) Yes, Sir.

(b) Our defence plans take into consi-
deration the threats to our security and are 
kept under constant review.
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Haldia Fertilizer Project

SHRI JYOTIRMOY BOSU : Will 
stjsr'oi PETROLEUM AND CHE- 

to state :

<a) whether the proposed Haldia Fer- 
Froject. has been included in the 

Fourth Plan;

(b) if so, the main features of the 
project and when (he construction wtrk is

•?.**

(c) whether his Ministry has already 
sanctioned the Project; and

(d) if so, what stands In the way of 
starting construction work ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P.C. SETHI) : 
(aj Yes, Sir.

(b) to (d ) . The Haldia Fertilizer Pro-
ject has been sanctioned by the Government 
with the following capacity:-

(a) Ammonia 198,000 tonnes/annum

(ii) Nitropho- 
sphatcs

(iii) Urea

(iv) Soda Ash

(v) Methanol

379.000 tonnes /annum

165.000 tonnes/annum

60.000 tonnes/annum 

41,250 tonnes/annum

The projeet is estimated to cost Rs. 
8802.65 lakhs (with a foreign exchange 
component of Rs. 2903.7 lakhs) and will 
use fuel oil as feed stock. The Fertilizer 
Corporation of India are taking necessary 
steps towards implementation of the project. 
Construction work is expected to be taken 
up shortly.

World Bank Team’s visit to Bangla 
Desb Refugee Camps

2819. SHRI P. NARASIMHA REDDY . 
Will the Minister of FINANCE be pleased 
to state :

(a) whether a World Bank team rece-
ntly visited Bangla Desh refugee camps in 
India and also held discussions with him; 
and

(b) if so, a gist of discussions and 
reaction of Government thereto ?

the

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b). 
A six-member team from the Resident 
Mission of the World Bank in New Delhi 
visited Calcutta and nearby refugee camps 
between August 19 and August 22 to make 
an on-the-spot study of the refugee problem 
and its jmpQt# oq -th? Indian <u&$tomy. 
I also discussod thjs subject with Mr. Mc-
Namara, President" of the World Bank, when



I met Wim duringthe Annual Meeting of 
the Bank in Washington recently. On the 
basis of the study made by its local 
Mission, the World Bank produced a working 
paper for a special meeting of the Aid 
India Consortium which was called in 
Paris on October 26. The Government of 
India was also represented at tbis meeting. 
A copy of the Press Release is given in the 
statement issued after this meeting is laid 
on the Teble of the Sabha.

Statement

.< Subject : Special Meeting of
India Consortium.

A special meeting of the Consortium of 
governments and institutions interested in 
India's economic development was held in 
Paris on October 26, 1971, under the chair-
manship of the Wo l̂d Bank. It discussed 
the impact on the Iandian economy of the 
recent large and continuing influx of refu-
gees from Cast Pakistan and assessed the cost 
of relief at S7G0 million in the financial year 
ending March IV72. The meeting was attend-d 
by representatives of the Governments of 
Austria, Belgium, Canad, Denmark, France, 
Germany, India, Italy, Japan, the Nether-
lands, Norway, Sweeden, the United King-
dom and the United States, and by 
representatives of the International Monet-
ary Fund, the United Nations Development 
Programme, the United Nations High Com-
missioner for Refugees, the United Nations 
Children’s Fund and the Organisation for 
Economic Cooperation and Development. 
The governments of Australia and New-Zea- 
land attended the meeting as observers.

The meeting heard statements by Dr. 
I. G. Patel, Secretary, Department of 
Economic Affairs, Ministry of Finance, 
Government of India, and by Mr. Charles 
Mace, the Deputy United Nations High 
Commissioner for Refugees, and considered 
a report on the cost of refugee relief pre-
pared by the World Bank. More than 

' 9 |  million refugees have entered into 
India by now and the influx is continuing.

i Delegates expressed deep concern about 
the situation and its serious consequences 
for the economic development of India 
and unanimcui&ly recognized the need for 

; jto*offset the burden of

refugee relief. Members emphasised that 
assistance for refugee relief should be 
additional to normal development assist-
ance. Considering the nature of the 
problem this assistance should preferably 
be in the form of grants. To prevent 
drastic cutbacks of development expenditure 
in India, commitments of special assistance 
are required urgently and should be in a 
form which would provide immediate 
support to the budget of the Indian Govern-
ment and the Indian economy generally.

It was the sense of the meeting that the 
problem of refugees in India was an 
international responsibility. The meeting 
noted that worldwide contributions pledged 
to date came to over $200 million. Dele-
gations urged the UNHCR as the focal 
point of the whole U.N. system to continue 
his efforts to seek contributions from the 
international community to cover the cost 
of relief estimated at $700 million. The 
countries represented at the meeting agreed, 
bccause of their special interest in India, 
that they would make efforts to meet a 
substantial part of the total need.

Several members indicated their willing-
ness to provide substantial new contribu-
tions towards the cost of refugees relief 
and others indicated that the matter was 
receiving the attention of their Govern-
ments.

Condition of Roads from Silchar to 
Aijal and Aijal to Lungbi

2820. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of DEFENCE be 
pleased to state ;

(a) whether the conditions of to*4$ 
from Silchar to Aijal and Aijal to Lungbi 
which were constructed by the B.R.T.F. 
recently has deteriorated due to bad main-
tenance; and

(b) whether in view of the strategic 
importance of these roads Government 
propose paying more attention to their 
maintenance ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM ): (a) The condition of 
SHchar-Aijal and Aijal-Lungleh (not Lungbi) 
Roads has not deteriorated due to bed



maintenance. These roads suffered exten-
sive damages due to heavy monsoons during 
1970-71 and 1971-72.

(b) The roads are already maintained 
to a high standard. Several priority and 
emergent works have also been taken up 
to restore the damages caused by rains. 
Resurfacing of certain worn-out stretches 
on Aijal JLungleh road is also being under-
taken.

Findings of The Central Study Team 
to Kerala to Study Flood and 

Soil Erosion

2821. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FINANCE 
be pleased to state :

(a) whether a Central Study Team 
has visited Kerala State to study the con-
ditions of floods and soil erosion in the 
State recently;

(b) if so, their recommendations; and

(c) the action taken by Government 
in this matter ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b) 
A Central team of officers visited Kerala 
in September, 1971 to make an on-the-spot 
assessment of the flood situation and to 
determine the requirements of funds for 
relief measures, for purposes of Central 
assistance* The team recommended a 
ceiling of expenditure of Rs. 314 lakhs for 
various relief and repair measures, includ-
ing Rs. 10q  lakhs for repairs to irrigation, 
flood -eontrol and anti sea erosion works 
a ^ jg li amount of Rs. 10 lakhs for short- 
WS’& foans to cultivators for seeds and 
fertilisers to be provided by the Union 
Ministry of Agriculture.

(c) The eilings recommended by the 
Central team have been accepted in full 
and communicated to the State Govern-
ment. A loan of Rs. 32.18 lakhs, including 
Rs. £.18 lakhs as short-term loan fot 
agricultural inputs by the Ministry of 
Agn<^tu>t, has already been released. 
Further assistance will be released on the 
basis of the progrcss of actual expenditure 
subject to the ceilings indicated above.

Proposal to set up a UttU for ttaklRg 
Polyethylene Bags in Kerala

2822. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state :

(a) whether Government have any 
proposal under consideration to set up a 
unit for making Polyethylene Bags in 
Kerala; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b) No proposal for the establish-
ment of a unit for making Polyethylene 
Bags in Kerala is under consideration of 
the Government of India. The Govern-
ment of Kerala have however informed the 
Government of India that they are interest-
ed in the establishment of one unit for the 
manufacture of Polyethylene Bags and that 
they would be submitting their proposals 
shortly.

Shortage of Kerosene Oil in Kerala

2323. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state :

(a) whether Government are aware of 
the fact that there is shortage of Kerosene 
Oil in the State of Kerala; and

(b) if so, the action taken by Govern-
ment to remedy the situation ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) : 
O) No reports about the shortage of 
kerosene Oil in Kerala have been received 
either from the State Government of Kerala 
or from the Oil Companies.

(b) Does not arise.

Caustic Soda Factory In District 
NorthKanara ,

2834: SHRI B. V. NAIK : Will the 
Minister of PETROLEUM AND CHEMI*



CALS be pleased to atate the time by which 
the Caustic Soda Factory in District North 
Kanara will go into production 7

TOE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): 
According to present indications, the 
Caustic Soda factory in North Kanara 
District is likely to go into production in 
the first quarter of 1974.

Development of pilgrimage Centre of 
Karl Kanamma in Honnavar 

TaluKa, District north Kanara 
as a Tourist Centre

2825. SHRI B. V. NAIK : Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the pilgrimage Centre of
Kari Kanamma in Salkod village of
Honnavar Taluka in north Kanara District 
is proposed to be developed as a tourist 
centre; and

(b) if so, the outlay for development
of Kari Kanamma tourist centre and
the period within which it will be
developed ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARHN SINGH):
(a) No, Sir.

(b) Does not arise.

Advancing of money by nationalised 
Banks to foodgrains trade

2826. SHRI B. V. NAIK : WiH the
Minister of FINANCE be pleased to 
s ta te :

(a) whether the fourteen nationa-
lised banks have been financing foodgrains 
trade;

(b) if so, the total amount of 
money advanced therefor since national]* 
sation; and

0  the impact of the advances on the 
prices of foodgrians ?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) ; (a) 
Yes Sir. ^

(b) Advances against foodgrains are 
given in the form of cash credit facilities
i. e. rolling credit and figure are available 
about the outstanding as on a particular 
date. Latest estimates of outstandingadvances 
against foodgrains by scheduled commer-
cial banks as on June II, 1971 was Rs. 63 
crores excluding advances to Food Corpo-
ration of India and other procurement 
agencies whose outstanding is estimated at 
Rs. 245 crores approximate.

(c) Advances to Food Corporation of 
India and other procurement agencies 
help in maintaining the prices of the food-
grains at a remunerative level for the 
producers. Bank advances to other agencies 
for financing foodgrains trade have not 
been excessive and it is considered that 
this has not been a significant factor in 
raising the prices of foodgrains for consu-
mers. The Reserve Bank of India maintains 
a close watch over bank advances for 
financing foodgrains trade. These advances 
arc subject to selective credit control and 
under this system of control, suitable in-
structions to banks are issued from time to 
time to ensure that such advances do not 
contribute to speculative tendencies in the 
market.

Panel of Chartered Accountants for 
commercial audit

2827. SHRI M. KALYANASUNDA- 
RAM : Will the Mluister of COMPANY
AFFAIRS be pleased to state :

(a) the total number of firms of 
Chartered Accountants enlisted on the 
Panai for commercial audit; and

(b) the procedure and criteria adopted 
for their enlistment in the panel ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA. 
REDDY): (a) No such panel is being
maintained by the Department of Company 
Affairs; . ,

(b) The Question does not arise.



Boose rent allowance to Punjab

:  \ ’ .

2828. SHRI TEJA SINGH SWATAN- 
TRA : Will the Minister  of FINANCE 
be pleased to state :

(a) whether the Pujab Employees Co-
ordination Committee has sent any resolution 
to Punjab Government and Central Govern-
ment for the grant of house rent allowance 
on Haryana pattern to Punjab employees; 
and

(b) if so, the reaction of Government
thereto ? '

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) :  (a) No
resolution asking for the grant of house 
rent allowance on Haryana pattern appears 
to have been received recently from the 
Punjab Employees Co-ordination Commi-
ttee.  A letter was, however, received from 
that Committee early in November, 1971 
in which a reference was made to certain 
demands of Punjab employees including 
one relating to '‘house rent allowance.” 
The precise nature of the demand in res-
pect of house rent allowance was not stated 
in that letter.  The factual position is 
being ascertained from the Government of 
Punjab.

(b)  Each State has to evolve its own 
pattern of local allowances to suit its needs 
and changes of the nature proposed could 
appropriately be left to the State Govern-
ment.

Expansion of Cochin, Barauni and 
Koyali Refineries

2829. SHRI NIHAR LASKER :  Will
the  Minister  of PETROLEUM  AND 
CHEMICALS be pleased to state :

AND CHEMICALS (SHRI P. C. SEHTI):
(a) to (c). Yes, Sir. The position is as 
under *— '

(i) Cochin Refinery : In March 1971,
the refinery has been granted an 
industrial licence to expand its 
processing capacity by 1 million 
tonnes annually.  The expansion 
project is well under construction 
and additional capacity is expected 
to be commissioned in the first 
quarter of 1973.

(ii) Barauni Refinery:  Although the
refinery’s design capacity is 3 
million tonnes, it is operating at
2.2 million tonnes per annum. 
This is mainly due to the non-
availability of more crude from 
Eastern  fields.  To enable the 
refinery to process imported crude 
to the extent of the balance, cer-
tain modifications and additions to 
the  refinery plant  have been 
approved.  These will be com-
pleted by mid—1974.

(iii) Koyali Refinery :  Although the
design capacity of the refinery is
3 million tonnes per annum, by a 
process of revamping and debott-
lenecking  it has already been 
increased to 4.3 miilion tonnes
per annum. The Working Group 
constituted to examine the question 
of  further  expansion  of the 
refinery in all its aspects has re-
cently submitted its report, which 
is uuder examination.

Statement of companies at work

2830.  SHRI T. S. LAKSMANAN : 
Will the Minister of COMPANY AFFAIRS 
be pleased to state :

(a) whether there is any proposal for (a) whether withall the organisational
expansion of the Refineries at Cochin,  units and regul|r;pî»cedures in the Depart-
Barauni and Koyali; ment it is difticufilbconfirmed figures

of the companies ::'*t|i#ork for the years
(b) if so, the outline thereof; and  1967, 1968, 1969 andand

(c) when the work is likely to be (b) if not*, - t̂ wMont'- 'to? giving
completed ?  ’ provisional data for these years in State-

ment I of the Department's Annual Report
■ W;; , for 1970-11 ?  ..



^THie MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) ; (a) and (b) Final figures of
companies a t work for tjhe years 1967 and 
1968 have since been compiled and are 
being published in the next Annual Report 
of the Deptt. for the year 1971-72.

Normally, there is a time-lag of three 
years between the date to which data re-
garding companies at work relate and the 
date when final figures as on that date 
based on information in balance sheets 
become available. The companies file their 
balance sheets with the Registrar of Com-
panies after a lapse of 6— months after 
the close of their financial year, the 
Registrars of Companies take roughly one 
year to cull out the information from the 
balance sheets for the companies within 
their jurisdiction and the processing and 
final compilation of the data for the country 
as a whole takes another year.

Offices of India Oil Corporation 
located abroad

2831. SHRI VIKRAM MAHAJAN : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) the names of officers of Indian
Oil Corporation which have located abroad: 
and

(b) the amount spent on each of them 
by the Corporation ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) No office of Indian Oil Corporation is 
located abroad,

(b) Does not arise.

Appointment of the nominee under 
the memorandum of settlement

2832. SHRI AMAR NATH VIDYA- 
LANKAR I  Will the Minister of 
DEFENCE be pleased to state:

(a) whether the nominee in terms of 
para 20 of the memorandom oT settlement 
dated the 13th May, 1969 between the 
cantonment Board and the Federation

of its employees has not yet been 
apopinted;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken in 
this matter ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) : (a) to (cj .
It is correct that no nomination has been 
made in terms of para 20 of the Memo-
randum of Settlement dated 13th May 1969 
between the representatives and the em-
ployees of the Cantonment Boards as it 
has not yet become necessary to make such 
a nomination. The effort all aJong has 
been to settle amicably all matters with 
the Federation of the Cantonment Board 
employees, Sould any matters falling 
within the scope of the aforesaid clause 
remain unresolved, reference will be made 
as provided therein.

Non-implementation of memorandum 
of settlement with Cantonment 

Board Employees

2833. SHRI AMAR NAT« VIDYA- 
LANKAR :
SHRI RAM PRAKASH :

Will the MINISTER OF DEFENCE 
be pleased to state :

(a) whether Government have received 
numerous complaints regarding the non-
implementation of Memorandum of 
Sattlement dated the 20th November, 1966 
between the administration and the em-
ployees Of the Cantonment Board; and

(b) ifw , the action taken and pro-
posed to be taken to get the terms of 
settlement properly implememented ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAM RAM): (a). Appa-
rently, the reference is intened to the 
Memorandum of Settle dated the 20th 
November 1966 between the Contonment 
Board Sweepers* Union* Ambala and 
Cantonment Executive Officer, Ambala 
Cantonment Board. If this be so, it is 
fcorrect that some representations In 
the matter have been received by Govern-
ment. ■



Court and the same is still pending.
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Revision or Syllabus For Promotion 
Test of U.D.Cs. in Board of 
central excise and Customs

2836.  SHRI DILIP SINGH : Will the 
Minister of FINANCE be pleased to state :

(a) whether the Board of Central Ex-
cise and Customs have revised on 4th Aug-
ust, 1971 the syllabus for promotion of 
Upper Division Clerks to the post of 
Inspector;

(b) whether the candidates who have 
already qualified according to  the old 
syllabus have also been asked to re-appear 
in the test to be held according to new 
syllabus; and

(c) if so, *he reasons there for .

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) ; (a) Yes, 
Sir.

(b) The candidates who have already 
qualified in the written test according to 
old syllabus are eligible for cotisidieration 
for promotion to the post of Inspector of 
Central Exc'se against the vacancies which 
had arisen prior to the issue of the revised 
orders on 4-8-1971.

Against the vacancies which arose on/ 
after 4-8-1971, only those ministerial officers 
will be considered who qualify in the 
promotion examination prescribed  vide 
orders dated -8-1971,

(c) Prior to 4th August, 1971  only a 
simple written examination  to  test the 
candidates’ general knowledge, intelligence, 
outlock and ability to express himself was 
prescribed. In this examination, no test 
in technical subjects, such as Central Excise 
etc. was considered necessary. The pro-
motion examine ion which has now been 
prescribed is with a view to ensure that the 
ministerial officers promoted to the executive 
c idre possess sufficient technical knowledge 
of Central Excise, Customs and Gold 
Control and other laws administered by the 
Central Excise Department.

Payment of House Rent and Other 
Allowances to the Employees 
of Pubic Undertakings

2837.  SHRI NARENDRA SINQH BISHT 
will the Minister of FINANCE be pleased 
to state :

(a) whether many public undertakings 
like Food Corporation of Indii and State 
Trading Corporation are paying House Rent 
Allowance and City Compensatory Allo-
wance to the members of their staff at a 
rate higher than that paid to the Staff of the 
Government of India;

(b) whether some public undertakings 
like Food Corporation of India are also 
paying liberally Conveyance Allowance to 
all the members of their staff owning scoo- 
oters and motor cycles;

(c) if so, the reasons therefjr and



the reasons why these facilities have not 
been extended to Centra] Government 
>mployees;

<d) whether Government proposes to 
issue instructions to all the public scctor 
undertakings to pay such allowances to 
their staff strictly in accordance with the 
Rules applicable to Government employees; 
and

(e) if so, when and if not, the reasons 
therefor ?

THE MINISTER OF FINANCE (SHRI

YFSH WANTRAO CHAVAN) : (a) Some 
Public Enterprises like the Food Corporation 
and the State Trading Corporation are 
paying House Rent Allowance at rates 
higher than those applicable to Central 
Govrrnnunts, in the mijor pities. The rate 
of C ty compensatory Allowance paid by 
meat of the enterprises, however, is the same 
as in Government,

(b) The Food Corporation is paying 
conveyance allowance to its employees as 
follows :

(i) for employees drawing 
a pay not exceeding 
Rs. 250 per month

(ii) for employees drawing 
a pay exceeding Rs. 250 
per month but not 
exceeding Rs. 900 per 
month

(iii) for employees drawing 
pay exceeding Rs. 900/-

Rs. 5 per month if he owns 
and maintains a bicycle 

or a scooter or motor cycle

Rs. 5 per month if he owns 
and maintains a bicycle, 

Rs. 50 per month if he owns 
maintains a scooter or 
Motor-cycle or car.

Rs. 50 per month if he owns 
and maintains a scooter or 
motor cycle and Rs. 150 per 
month if he maintains a car,

Seme other public undertakings also 
pay con .eyance allowance to their emplo-
yees.

(c) The various allowances drawn by 
Central Government employees are norma* 
Hy t$sed on Government’s decisions on the 
recompiendations of the Pay Commissions, 
Wh&  ̂are set up from time to time. In the 
case of public enterprises, however, these 
allowances are determined by the enterprises 
themselves on various considerations 
including the practices which are followed 
generaly in industry and commerce.

(d) and (e) : As stated above, the allo-
wances paid by the public enterprises to 
their employees are not governed by 
Government Rules. Government have 
however accepted that while it may not be 
practicable to align pay and allowances in 
the public enterprises with those prevailing 
iii Government or to work out a uniform 
pattern of pity and allowances for all public

enterises, yet whether rationalisation is 
possible, this should be effected. Accord-
ingly, Government have already laid-down 
certain guidelines for guidance of the 
public enterprises for regulation of Dearness 
Allowance, City Compensatory Allowance, 
House Rent Allowance, Conveyance Allo-
wance, Project Allowance and Travelling 
Allowance. While these guidelines are not 
binding on the enterprises, it was stipulated 
by Government that the enterprises would 
take them into account and that deviations, 
if any, therefrom should be decided at the 
Board level. It was also pointed out that 
whether there are provisions in the Articles 
of Association requiring that the terms and 
conditions of employees would need the 
approval of Government, the same would 
have to be followed. Recently, in view of 
the present situation created by the large 
influx of refugees from Bangla Desh, 
Government have also imposed a blanket 
ban on the general revision of pay and 
fringe benefits by public enterprises without 
prior consultation with Government.



Locations Chosen by Gorernweiit for 
Development as Centres for 

Destination Tourist Traffic

2838 SHRI ERASMO DE SEQUEIRA : 
Will the Minister of TOURISM AND 
C lV lt AVIATION be pleased to state ;

(a) whether the certain locations were 
chosen by Government for development as 
Centres for destination tourist traffic and if 
so, which; and

(b) the progress of work and the 
investments made in each of these loca-
tions ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b) : Three centres have been selec-
ted for development as resorts to attract 
destination traffic during the Fourth Plan in 
the Central Sector. Gulmarg has been 
selected for development as a winter sports 
resort with an outlay of Rs. 400 lakhs, 
and Kovalam and Goa as beach resorts with 
an outley of Rs. 221. 58 lakhs and Rs. 20 
lakhs respectively. The road between 
Tangmarg and Gulmarg has been construc-
ted, a Ski School has been established to 
train ski instructors and mountaineering 
guides, and a 500 metre chair-lift. a 
practice ski-lift and a rope-tow erected. 
Ski equipment and snow-clearing equipment 
have been imported and mountaineering 
equipment acquired from indigenous manu-
facturers. Under the U. N. Technical 
Assistance Programme the services of a 
U. N. Adviser on Winter Sports and some 
equipment have been obtained*

At Kovalam the palace property and 
land along the beach have been acquired, 
and work has commenced on the beach 
cottages and hotel.

Starting of Institutions by Nationalised 
Banks to Train the rural Educated

2839. SHRI P. NARASIMHA 
REDDY : Will the Minister of FINANCE 
be pleased to state :

(a) whether arrangements have been 
made for starting institutions by Nationalised 
Banks to train the rural educated to take up 
positions in banks; and

(b) the arrangements made to reorient 
the approach and outlook of Key Personnel 
in Nationalised Banks to fulfil the economic 
and social objective of Bank Nationalisa-
tion ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) No, Sir. 
New recruits selected from amongst the 
rural educated are, however, trained along- 
with others at the training institutions run 
by the nationalised banks.

(b) Training courses for key personnel 
are geared to attune them to the new 
approach under bank nationalisation. 
Besides, officers are exhorted through perio-
dical circulars to change their old way of 
thinking and urged to adopt themselves to 
the new tasks devolved on them. These 
efforts are supplemented by convening 
seminars/workshops where special attention 
is paid for re-orientation of their outlook 
towards fulfilling the economic and social 
objectives of bank nationalization.

Development of Tourist Centres in 
Andhra Pradesh

2840. SHRI P. NARASIMHA REDDY : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) the places in Andhra Pradesh pro-
posed to be developed as Tourist Centres;

(b) the schemes proposed to be imple-
mented in Andhra Pradesh during the year 
for development of places of Tourist 
importance; and

(c) whether Horsely Hills and Tirupati 
in Chittoor District, which have great 
tourist interest, are proposed to be included 
in such tourist development schemes ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b ): It is proposed to concentrate 
on providing facilities in the Hyderabad- 
Nagarjunasagar complex in Andhra Pradesh. 
During the current year on order has been 
placed for 2 motor-launches at a cost of 
Rs. 14.28 lakhs for opertion at Nagarjuna-
sagar, and for flood-lighting the Char 
Minar at Hyderabad at a  cost of Rs. 1 
lakh. In addition the Indian Tourism



Development Corporation has set up a 
Transport Unit at Hyderabad with a fleet of
2 luxurycars, 3Ambassador cars, 2 coaches 
and 1 mini-bus.

(c) No Sir.

Recruitment to the Armed Forces 
front Rongaloseema District, 

Andhra Pradesh

2841. SHRI P. NARASIMHA REDDY ; 
Will the Minister of DEFENCE be pleased 
to state :

(a) the arrangements existing for 
recruiting personnel to our Armed Forces 
in the Ragaloseema District of Andhra 
Pradesh; and

(b) the measures proposed to step up 
recruitment from this area in view of its 
low representation in the Armed Forces ?

THE MINISTER OF DEFENCF (SHRI 
JAGJIVAN RAM) : (a) It is presumed 
reference is to Rayalascema Districts. 
Recruiting Offices at Madras, Secunderabad 
and Guntur cover the Rayalaseema area 
which consists of Anantpur, Chitoor. 
Kurnool and Cuddapah Districts.

(b) Recruiting Officers concerned have 
been instructed to step up effort for recruit-
ment in this area.

Submission of the Report by soviet, 
Experts Re : Oil Production in 

the Country

2842. SHRI CHINTAMANI PANI- 
GRAHJ : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to

(a) whether the Soviet experts, who 
were conducting techno-economic feasibility 
study of oil production in the country, 
submitted their report jn September, 1971: 
and

(b) if so, the action being taken there-
on?

THE MINISTER OF PETROLEUM 
AND* CHEMICALS (SHRI P C. SETHI) :
(a) Yes, Sir.

(b) The report is being examined in 
the ONGC to determine the volume of 
exploration and development operations 
that should be planned for the coming years 
on the basts of the recommendations made 
in the Report, talcing into consideration 
the practical problems in raising the man-
power equipment and financial resour-
ces of ONGC to the required levels.

Establishment of a Nylon yams 
Production Plant at Chlttor in 

Andhra Pradesh

2843. SHRI P. NARASIMHA REDDY : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pealsed to state :

(a) whether a letter of intent has been 
issued for establishing a Nylon yarn produc-
tion plant in Andhra Pradesh; and

(b) whether in accordance with the 
policy of developing industrially backward 
areas, the proposed plant is likely to be 
established at Chittor in Andhra Pradesh ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): (a) 
No, Sir.

(b) Does not arise.

Constitution of new Boards of Directors 
For Nationalised Banks

2844. SHRI S.R. DAMANI : will the 
Minister of FINANCE be pleased to state :

(a) whether the work of constituting new 
Boards of Directors of the Nationalised 
Banks has been completed in all the cases;

(b) if so, the constitution of the new 
Boards; and

(c) if the reply to part (a) above be in 
the negative, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (c) 1 
Hie first Boards of Directors of the Nati-
onalised Banks constituted on 18th July,
1970 under Section ? of the Banking Com-
panies (Acquisition and Transfer, of Uuder- 
takings) Act, 1970, have functioning. .The"



Boards ofDIrectors in accordancewith the 
Nationalised Batiks  (Management and 
MiscellaneousProvisions) Scheme 19*0 are 
expected to be constituted shortly as soon 
as the verification of the representative 
character of the union of employees in each 
of the Nationalised Banks has been com-
pleted. The constitution of the Boards of 
Directors has been indicated in clause 3 
of the aforesaid Scheme.

Guidelines Regarding Advances to 
Industries by Banks

2845.  SHRI S. R. DAMANi : Will the 
Minister of FINANCE be Pleased to State :

(a) whether any guidelines have been 
laid down for the grant of advances to 
industries by the banks;

(b) if so, the nature thereof; and

(c) whether a review has been made of 
their impact on the growth of industry and 
production ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (c) : 
The Reserve Bank of India formulates its 
credit policy from time to time so as to 
ensure that the banking system is able to 
afford credit facilities to meet the legitimate 
needs of the industry. In grating such credit 
facilitiesy the banks are required to ensure 
their proper end-use. This purpose is sought 
to be achieved by the Reserve Bank through 
the operation of its credit authorisation 
scheme under which it has asked the com-
mercial banks that  proposals for credit 
limits of Rs. 1 crore and above should be 
submitted to the Reserve Bank in the pres-
cribed forms which are intended to ensure 
that aspects such as inventory build up, 
inter-corporate lending and investment, 
diversion of short-term funds, etc.  are 
carefully scrutinised. The Reserve Bank of 
India has recommended to the public sector 
banks that a similar scrutiny may be made 
in respect of proposals for limits exceeding 
Rs. 25 lakhs. The Reserve Bank has also a 
system of selective credit control under 
which it advises the banks from time to 
time on the manner in which credit limits 
for certain commodities should be applied. 
These measures are operated! by the Reserve 
Bank with flexibility so as to assist a sust-

ained level of growth in industrial produ-
ction, at the same time ensuring that exce-
ssive credit is not given in cases where it 
is not warranted.

Arrears of Income Ta* Above Rs. 25 
Lakhs

2846.  SHRI CL C. DIXIT : WiH the 
Minister of FINANCE be pleased to state ;

(a) the names of business houses and 
individuals in whose cases arrears of Incp~ 
metax exceed Rupees 25 lakhs;

(b) the amount Government had written 
off in their cases in the last three years; 
and

(c) the amount realised from them ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The 
names of the assessees in whose cases the net 
arrears of Income-tax as  on 31-3*1971 
exceeded Rs. 25 lakhs and the figures of 
net arrears are given in the Statement laid 
on the Table of the House. [[Placed in 
Laibray. See. No. LT-1224/71]

(b) ‘NIL’

(c) The particulars regarding the amount 
realised from the assessees referred to in 
the Statement during the financial years 
1968-69, 1969-70 and 1970-71 are being colle-
cted and will be laid on the Table of the 
House as soon as possible.
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Setting up of Technical Experts 
Service Celle fat the National!- 

sed Banks

2849. SHRI R. P. ULAGANAMBAI : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether any of the 14 nationalised 
banks has set up technical experts service 
cells for prompt disposal of proposals 
from small scale entrepreneurs for financial 
assistance;

(b) if not, the reasons therefor; and

(c) the number of pending applications 
for assistance from small scale entrepreneurs 
with the nationalised banks 7

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b) 
Twelve of the Nationalised Banks have set 
up technical cells for dealing with the loan 
applications from small scale entrepreneurs. 
Other banks  have appointed  technical 
officers or have panel of  consultants. 
Wherever necessary nationalised banks are 
also taking assistance from Small Industries 
Service Institutes as well as private consul-
tants in the specialized fields.

(c)  Nationalised Banks as at the end 
of June 1971 have advanced credit to 68,839 
borrowal accounts with outstanding amount 
of Rs. 242,73.2 lakhs. Data about pending 
applications is not available.

Loan to the seven Defence Public 
Undertakings

2850.  SHRI R. P. ULAGANAMBI: 
Will the Minister of DEFENCE be pleased 
to state :

(a) the reasons for giving the loans of
Rs. 75.69 crores to the seven Defence Public 
Undertakings against the paid, up share 
capital of Rs, 77,94 <?ror«s; aad ’ ‘

(b) the steps to be taken in future for
the recovery of the said loans t  I



THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CHARAN 
SHUKLA) : (a) Government loans in addi-
tion to paid up Equity Capital have been 
given mainly to finance capital expenditure 
requirements in accordance with Govern-

ment's policy to finance such expenditure 
partly by equity capital and partly by loans. 
The undertakingwise details of paid up 
share capital and outstanding Government 
of India loans as on 31st March, 1971 are 
as under :—

SI. No. Name of Undertaking Paid up
Share
Capital

Outstanding
Government
Loans

(Rupees in Crores)

J. Hindustan Aeronautics Ltd. 50.41 50.20

2. Bharat Electronics Ltd. 3.21 5.91

3. Mazagon Dock Ltd. 3.30 6.49

4. Garden Reach Workshops Ltd. 3.00 2.40

5. Praga Tools Ltd. 3.00 3.20

6- Bharat Earth Movers Ltd, 11.90 7.45

7, Goa Shipyard Ltd. 0.60 0.45
Total 77.42 76.10

No loan has so far been given to Bharat 
Dynamics Ltd.

(b) The loan sanctions stipulate re-
payment within a specified period and in 
specified number of annual instalments.

Proposal to Import Aerodrome 
Equipment

2851. SHRI P. A. SAMINATHAN : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to sta te :

(a) the broad outlines of the proposal 
regarding import of aerodrome equipment, 
the value of foreign exchange involved, 
the countries from where they are to be 
Imported and the efforts made to locate 
the possibility of getting foreign know-how 
to manufacture the equipment within the 
country; and

(b) the steps that are being taken 
to manufacture the equipment within the 
country?

The Undertakings are repaying these loans 
in the stipulated manner. They are also 
paying interest on the outstanding 
amounts of these loans at the prescribed 
rate.

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) The main items of aerodrome equipment 
which are being imported are runway 
sweepers, aero-bridges, rescue vehicles, 
fire-tenders, transmitters/receivers, non- 
directional HF beacons, radars centre line 
runway equipment and some other electro-
nic equipment. The runway sweepers, aero- 
bridges, rescue vehicles, fire tenders 
transmitters/receivers and non-directional 
beacons estimated to cost approximately 
Rs. 4.94 crores in foreign exchange are 
being imported from Canada under a 
package deal. The centre line runw ^ 
equipment estimated to cost Rs. 35 lakhs 
in foreign exchange is being imported by 
inviting tenders. Additionally, certain 
sophisticated items of electronic equipment



estimated to cost Rs. 17 lakhs in foreign 
exchange arc being imported from the USA, 
the UK, Canada or France.

Every effort is being made to encourage 
indigenous production of a wide varity of 
equipment.

(b)  Import of eqnipment is resorted 
to only after clearance has been obtained 
from the Director General of Technical 
Development under the Ministry of Indus-
trial Development. As regards crash fire 
tenders, the Department of Defence Supplies 
is taking action to develop indigenous 
manufacture. The requirements of elect-
ronic equipment are intimated to Bharat 
Electronics Ltd. well in advance. The 
Electronics Commission is co-ordinating 
efforts for indigenous manufacture of this 
equipment.

Scheme for Instituting Fellowships for 
Research in Tourism

2852.  SHRI P. A.  SAMINATHAN : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a)  the particulars of the Scheme for 
instituting fellowships for research in the 
field of tourism in the leading Universities 
of India; and

(b> in how many Universities it has 
been implemented so far ?

THE MINISTER OF TOURISM AND 
CIVIL  AVIATION  (DR.  KARAN 
SINGH) : (a) and (b). A proposal to insti-
tute two fellowships for a Doctors in 
Tourism in one of the Universities on an 
experimental basis is under consideration.

Projects Approved for Loan wider 
Hotel Development Loan Scheme

2853.  SHRI V. MAYAVAN : Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) which are the 14 projects approved 
for loans of rupees 609.59 lakhs from the 
Hotel Development Loan Scheme;

(b) which are the 14 projects for which 
loans of rupees 217.54 lakhs have been 
disbursed; and

(c) when the balance of approved 
loans is likely to be disbursed ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A statement showing the names 
of the projects and the amount of loans 
approved and disbursed is laid on the table 
of the House.

(c)  The balance of loans approved will 
be disbursed when the parties create enough 
assets to provide a sufficient security margin 
and after they have satisfactorily completed 
all the legal formalities.

Statement 

Hotel Development Loan Scheme

Name of the hotel 
company and location

Amount of 
loan approved

(Rs. in lakhs)

Amount of loan 
disbursed

CALCUTTA

1.  S.P; Jaiswal Estates (P)
Ltd., Calcutta (Hotel 
Hindustan International)

2.  RuttDeen OP) Ltd., Calcutta
1. ...  '■ i' ■ ■  ■  .  '  '  '

3k  Rite Continental Hotels 
A ;  Ltd., Calcutta. ■.  :

25.00

12.00

20.00

12.00
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4.
BOMBAY ̂
Indian Hotels Co. Ltd., 
Bombay (Taj Mahal Hotel) 75,00 50,00

5. Fariyas Hotels (P) Ltd., 
Bombay 21.59 21.54

6. Piem Hotels (P) Ltd., Bombay. 80.00 32.00

7. Hotel Horizon (P) Ltd., 
Bombay 50.00 33.01

8- ELEL Hotel & Investments 
(P) Ltd., Bombay 74.00 —.'  ■

9. Narangs Hotels (P) Ltd , 
Bombay (Hotel Ambassador, 
Bombay) 6.00

10.
LUCKNOW 
Uttar Pradesh Hotels & 
Restaurants Ltd , Varanasi 
(Hotel Clarks Avadh, 
Lucknow). 60.00 a6.»

11.
SRINAGAR
Broadway Enterprises (P) 
Ltd., Srinagar 36.09

12.
HYDERABAD 
Karan Enterprises (P) 
Ltd. (Hotel Nagarjuna 
Hyderabad) 15.00 13.0*

13.
JAIPUR
Uttar Pradesh Hotels & 
Restaurants Ltd., Varanasi 
(Hotel Clarks Amer, Jaipur) 60.00

14. R. K. Hotels (P) Ltd., Jaipur. 75.00 ■

Total 609.59 217.54

(b) how many hotels have come up to 
the standard of higher category; and

(c) whether the Report of the hotel 
Review and Survey Committee will be 
placed on the Table of the House ?

THE MINISTER OF TOURISM AND 
CIVI AVIATION (DR. KARA* S*NG«):
(a) to («)> Four and Five staT Hbtds iflchi* 
ding the Hotels in question were inspected 
by the Hotel Review  Committee»l970.

Report of Ae Hotel Review * Survey 
Committee

: 2854. SHRI V. MAYAVAN : Will the 
Minister ojf TOIWSM  AND  CIVIL 
AVIATION be pleased to stale :

(a)  the names and locations of hotels 
which have been advised to (take a few 
improvements so as to have a chance to 
quality for a higher category before the 
2Bth February, 1971 j



The recommendations of the Committee 
ire  under the consideration of the Govern* 
ment.

Acquisition of Land of Lakwa Tea 
Estate by Oil *  Natural Gas 

Commission

2855. SHRI ROBIN KAKOTI : Will 
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether the Oil and Natural Gas 
Commission acquired about 300 acres of 
land of Lakwa Tea Estate in the D strict 
of Sibsagar, Assam some years back;

(b) if so, the amount that was paid 
to the owner of the said Tea Estate as 
compensation for the land so acquired; and

(c) whether there were serious allega-
tions regarding the above transaction and if 
so, whether any inquiry has been made ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) : 
(a) 300 Bighas (about 100 acres) out of 
land belonging to Lakhwa Tea Estate were 
acquired by Oil and Natural Gas Commi-
ssion.

(b) Rs. 27,50,471.12 Paise (Out of this 
compensation for Tea Bushes was Rs. 
22,67,148.00. The remaining amount repre-
sents the cost of land).

(c) Yes, Sir. An inquiry by the C.B.I. 
is in ̂ progress.

<3orrUpt Practices in the Nationalised

2856. SHRI B. R. SHUKLA : Will 
the Minister of FINANCE be pleased to 
s ta te :

(a) whether corrupt practices in the 
nationalised banks have considerably 
increased during recent months;

(b) whether Government propose to 
adopt stringent measures to curb the evil; 
and

(e) if so, what are the measures which 
J^ y e n t^ e n t propose to take in this direc-
tion? '''

THE MINISTER OFF7N ANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) There 
is no evidence to suggest that corrupt 
practices in the nationalised banks have 
increased during recent months.

(b) and (c). A number of measures 
have been taken to check corruption in the 
nationalised banks. All the nationalised 
banks have accepted the jurisdiction of the 
Central Vigilance Commission and have 
formed Vigilance Cells. Complaints of 
corruption are investigated by these cells 
and appropriate action taken. The Central 
Bureau of Investigation also conducts 
investigations into complaints of corruption 
received by it directly and referred to it 
by the banks. Strengthening of internal 
audit, supervision and control is also receiv-
ing the continual attention of nationalised 
banks and the Reserve Bank of India.

12 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPOR-

TANCE

REPORTED SUSPENSION OF ARMS 
SUPPLIES BY US TO INDIA

SHRI PILOO MODY (Godhra) : I call 
the attention of the Minister of External 
Affairs to the following matter of urgent 
public importance and request that he may 
make a statement thereon :

•The reported decision of the United 
States Government to’ suspend with 
immediate effect all arms supplies to 
India and also to cancel commitments 
already made.’

THE MINISTER OF EXTERNAL 
AEFAIRS (SHRI SWARAN SINGH): 
Government have been informed by the 
U.S. Government that in view of what 
they regard as “ the deteriorating situation 
in South Asia, and continued military 
engagements between Indian uad Pakistani 
armed forces**, they have as of December 
I, 1971 decided

O) to suspend the issuance of all 
future amuoitions list licenses for 

. , India*
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(ii) not to issue any new licenses or 
renew existing ones, and

(iii) to cancel several licenses, the total 
value of which according to their 
estimates is approximately S 2 
million.

For months India had been drawing the 
attention of the United States and other 
Governments of the world to the enormous 
burden imposed on her by the inhuman 
atrocities of the Pakistan regime in Bangla 
Desh and suggesting that they should dircct 
their efforts to persuade Pakistan to stop 
its military repression and to negotiate a 
political solution with the already elected 
representatives of Bangla Desh. Their 
efforts to persuade the military regime in 
Pakistan have not borne any fruit. The 
continuing presence of ten million refugees 
on our soil and a daily influx of over ten 
thousand, together with the concentration 
of Pakistani troops all along our border and 
hundreds of violations of our ground and 
air and continuous shelling of our territory 
endanger our security. We cannot be silent 
spectators of this serious development. 
We are therefore, surprised that the 
U.S. Government should have reacted to 
these developments in the manner they have 
done.

SHRI S. M. BANERJEE (Kanpur) : 
Why surprise ?

SHRI SWARAN SINGH : 1 will accept 
any modification.

SHRI PILOO MODY : For a change, 
Shri Banerjee Is correct. ‘Surprise’ is a 
very peculiar word to use in the context 
of this statement. Either the Minister of 
External Affairs should tell us that this is 
reprehensible on the part of the United 
State or he should say that this is a failure 
of our propaganda offensive or he should 
tell iis that this is a credit to our other 
offensive. It should be one or the other. The 
matter should not be left in a state of 
surprised animation.

Also in his statement, be has men* 
tioned in (iii) that their estimate of the 
amount of licences that were cancelled is 
$ 2  million. I think it is very peculiar that 
we should function by their estimate instead

of having our own estimates. Furthermore,
I was under the impression that we W e  
not, as far as I know, getting any military 
supplies from the United States. Therefore I 
would like to know when this practice was 
started, and the extent to which we have 
been doing this, and if we have been doing 
it on a commercial basis why whatever 
happens on our borders has affected these 
commercial transctions of which their estimate 
are $ 2 milion, and the Minister of External 
Affairs can show no more than surprise 
that this has happened ? I w^uld like to 
know whether he thinks there is any justi-
fication in this. If there is none, what has 
he done to protest to the US Government 
against this unfair and onesided treat* 
natives he ment ?

SHRI SWARAN SINGH: Sir, absut the 
first question he has posed; he has suggested 
two or three altenatives in his very elaborate 
and flowery English and wants me to choose 
one of the three alternatives that he suggests.
I shallmy self stick to my own medest 
expression rather than adopt the three alter- 
has posed.

About the estimate, it is a fact that they 
have said that the licences that they are can-
celling are of the total value of two million 
dollars. They have not given any further 
details and we will find out whether this 
amount is correct or not. But we are pro* 
ceeding on this, that this may be correct

SHRI PILOO MODY : What is our 
estimate?

SHRI SWARAN SINGH : Our esti-
mate can be formed only after we Know the 
details as to which particular licence they 
are cancelling. That information, they have 
not supplied. (Interruption) About die details 
of military equipment, I would not like to 
reply to any question, because it is not in 
our public interest to discuss details of supp-
lies from any country.

SHRI PILOO MODY i When 4W you 
start ? To one question he hasttot replied : 
when they have started, if  he wants to lay 
it let him say it. He does not want to  say
it. . .. . ; :

SHRI SWARAN SINGH : We have 
been purchasing small quantities of mili-



[Shri Swaran Singh]

tary equipment on a commercial basis from 
time to time. 1 am not prepared to g ive 
any further iotformation.

SHRI PILOO MODY : In conclusion, I 
may say I am also surprised.

SHRI SWARAN SINGH : You will 
always agree but after soms noise.
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SHRI SWARAN SINGH : About the 
question retettaf to the items or their value 
of purchase, it is a matter which we have 
never given on the floor of the House and 
we have no intention to give any details 
about our purchases abroad, quantities or 
the amounts involved, whatever may be 
the source from which we purchase. This 
reply covers all his questions.

SHRI S. M. BANERJEE : A specific 
question has been asked. Why should there 
be so much allergy ?

MR. SPEAKER : It is not a question 
of allergy. I think it is not the proper time 
to ask for such information. He has given 
reasons for that already and I agree with 
them.

SHRI S. M. BANERJEE: It is a per-
tinent question. If you rule it out, it is a 
different matter. What is the value of out-
standing licences. Is it not pertinent?
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SHRI H. N. MUKERJEE (Culcutta 
North E ast): He asked whethere there was 
any discrimination in the action of the US 
Government. Does the Government know 
about it or does not know about it ?
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SHRI INDRAJIT GUPTA (Aiipore) : 
It is a perfectly legitimate question whether 
this cancellation of supplies or licences app-
lies only to India or to other countries also. 
If he does not know, he should say so.

SHRI SWARAN SINGH : It is quite 
obvious that if they have stopped issuing 
licences in favour of India, that does not 
mean that they have stopped the supply of 
arms to other countries. They have got 
NATO arrangements and other friendly 
Countries, to which they are admittedly 
openly supptying-arms. It is part of their 
budget. They say openly that they are 
giving military aid to other countries.

SHRI P. K. DEO (Kalahandi) : l am 
surprised that the Government lacks the ■' 
boldness to call this attitude of the United 
States as unfriendly to India. Uptill now 
we have stood behind the Prime Minister 
to far as the Bangladesh problem is con-
cerned; the entire nation stands as one man. 
We want •  solution of the problem and a 
situation to be created in Bangladesh so 
that the refugees can go back. The matter 
is being delayed and complicated. Since 
1965, any arms supply from the United 
States hat been stopped, I do not know 
why we took recourse to placing orders 
with the American Government for supply 
o f  arms, if ** are not self-sufficient in our 
ownarms. Secondly, I  want to know whe 
ther i t  is going to affect our defence so far 
As radar and other equipment are concerned. 
If it is not available from United States, 
are afforts being made to procure them from 
Other friendly counties ? .May I  know whe-
ther any indication was given of this hostile 
Attitude of America, when the Prime Mini-

ster visited that country, of which *0 much 
publicity was made in this country t

SHRI SWARAN SINGH : Our general 
attitude in the matter of augmenting whit* 
ever may be the deficiencies in our defence 
equipment has been to try to get our re* 
quirements from whatever sources they are 
available. Therefore, we have tried to diver-
sify the source* of supply. This is part of 
that effort. About the question whether this 
will have any effect on our defence, obvi-
ously if we have placed an order and that 
order does not fructify, it will have some 
impact upon the availability of that equip-
ment. I am sure our armed forces will 
take matching action to see that our vital 
defence potential is not affected thereby. 
About the future, what will be the effect 
on other types of equipment, etc., that is a 
separated question altogether.

SHRI P. K. DEO : We care too hoots 
for American supply........

SHRI SWARAN SINGH : I am glad 
at this new-found boldness of the honour-
able maharaja. (Interruptions)

T ^m srr a m  ^  
arre v x  fo r t i

SHRI P. K. DEO : My third question 
has not been answered, whether any indi- 

. cation was given to the Prime Minister of 
this attitude during her last visit.

SHRI SWARAN SINGH : Not to my 
knowledge.

MR. SPEAKER : Papers to be laid.

12.20 tars.
RE : CALL ATTENTION NOTICE

(QUERY)

SHRI BIREN DUTTA (Tripura W est): 
What about my calling attention 7 For 
36 hours , Agartala has been shelled.

MR. SPEAKER : Boththe Prime 
Minister and the defence Minister are not 
here. I think we will leave it to thera. 
There may be a certain s itiiation there. 
Let them come and they will be In a better 
position to say.
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SHRI P. K. DEO (Kalahandi) : Last 

evening you promised that you will tend for 
the Defence Minister and he will be giving 
the infcvination.

SHRI INDRAJIT GUPTA (Aiipore) : 
They are briefing the press every day and 
news it flowing, but they never take the 
House into confidence.

SHRI DASARATHA DEB (Tripura 
Eatt): We expected that Government would 
make a statement suo motu.

SHRI S. M. BANERJEE (Kanpur) : 
The Defence Minister is away; it is true. 
But the Minister of State for Defence 
Production, Shri V. C. Shukla is here. 
Other Cabinet Ministers are here. After 
all, we want a factual statement.  We are 
proud that another Pak aircraft has been 
shot, but we want to know the factual 
position. So many of our friends are there. 
1 want to know whether a statement will be 
made by the Minister of Defence Produc-
tion.

SHRI  SHYAMNANDAN  MISHRA 
(Begusarai) : The situation is becoming so 
serious that the Prime Minister has had to 
advance her visit to the eastern border. 
We hear every day even in the international 
press that the situation is becoming very 
serious and very grave. The international 
situation is also becoming a little unfa-
vourable to us. We want to know the exact 
position.
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SHRI INDRAJIT GUPTA : May I 
draw your attention to the fact that during 
the I96i2 confrontation with China, Prime 
Minister Jawaharlal Nehru, on his own 
volition, practically every day nto motu 
used to report to this House on the deve- 
topmcnts on the border when the hostilities 
wore taking place. Here we have to shout, 
yell and plead, but nothing comet out. 
On the other hand, they go on briefing the 
press inclwiingforeifch correspondents every

MR. SPEAKER ; I Quite appreciate 
what you say and I wish I could convey 
it to the Prime Minister. But as soonas 
she returns, I will be conveying it.Hie 
Defence Minister also is not here. He has 
gone and he may be aware of the position 
a little better when he returns. About infor-
ming the House as to what is going on 
day to day, we will have to settle that 
procedure. I will inform the House how we 
propose to do it.

SHRI S. M. BANERJEE ; We table 
calling-attention notices on the basis of 
press reports.  Yesterday, the moment the 
teleprinter massage came, Shri P. K. Deo 
raised this question. It was known yester-
day.  We heard it on the All India Radio. 
There were comments also on Chat. The 
Defence Minister has gone there with the 
Prime Minister. That is very good. But 
Shri Shukla is quite capable of making a 
statement.

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : May I 
assure my hon. friends on the other tide 
that there is no attempt or desire whatso-
ever on our part to minimise the gravity 
of the situation ?  We certainly recognise 
it. Also we recognise the supreme need to 
keep the Leaders of the Opposition and the 
House informed as far as possible, consis-
tent with the protection and safe-guarding 
of our security and national defence, 
because any information given to this House 
can also be of use to the other side, the 
enemy. Therefore, the question is how 
to do it.

SHRI INDRAJIT GUPTX : You are 
giving information to the press which you 
are not giving to the House.  I charge you 
with that.  I do not want togp into details 
but day before yesterday ait  the press 
briefing you said thinks which you have 
never told the House.

SHRI RAJ BAHADUR . I would com-
municate the feelings of hon. Members to 
the Defence Minister and to the Prime 
Minister. But we have already evolved an 
institution by which the Leaden of the 
Opposition meet the Prime Minister, the 
Defence Minister and other Ministers. At 
the earliest opportunity I will arrange a 
mooting with them. - .



SHRI RAI BAHADUR : May I assure 
tbe House that as soon as the Defence 
Minister returns, posted with the latest 
facts of the situation, he will come and 
take the House into confidencc......(Interrup-
tion)

MR. SPEAKAR : I think, we leave it 
here. I do not want to prolong it further... 
(Interruption)

SHRI DASARATHA DEB : Communi-
cation lines are suspended......(Interruption)

MR. SPEAKAR : Their case, in my 
opinion, is very much valid.  When you 
give information to the press outside when 
Parliament is sitting, it is also incumbent 
and very kmtdi necessary that the informa-
tion should also be given to the House. 
The reason that anything that you say here 
would be made public, is lost when you go 
to the press.

SHRI RAJ BAHADUR : If Members 
would be satisfied with what is given to the 
press* there should not be much difficulty 
at all. But the House would certainly 
expect something more than that.

SHRI INDRAJIT GUPTA : You give 
us something less.

SHM RAJ BAHADUR : No. But 
What goes to the Parliament goes to the 
press also.

Dasaratha Deb comes from Taipura; my 
hon. friend here coifteS from Tripura 
and they are naturally agitated......(interrup-
tion)

MR. SPEAKAR : Please  remember 
that yon are not a4 a public meeting; you 
are addressing Members of the House.

SHRI S. M. BANERJEE : I know, I 
am in Parliament and not at a public mee-
ting. Bat I am being treated very shabbily by 
the Ministers.

MR. SPEAKER: I have already requested 
and put your point of view to him.

SHRI S.M. BANERJEE: You can rebuke 
him.......(Interruption.)

SHRI P. K. DEO : He was about to 
make a statement.

SHRI INDRAJIT GUPTA : Even after 
your observations made just now, he does 
not even respond. He is just sitting there 
like a stone. You have made certain weighty 
observations. He should respond to your 
observations at least.

MR. SPEAKER : Mr. Shukla, is it 
possible sometimes today ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CH*RAN 
SHUKLA): As you know, Sir, the Defence 
Minister has gpne to certain êas. The 
statement can be made here. Tftcire is no 
difficulty about making a iiat&mea'f to this 
honourable House. Whether that statementSHRI  M. BÂPRJEE : I take it 

that in future all die statements will be 
made onlytiy Shri Jagijivan Ram and not by 
Shri Shukla.
.. • ■■■■! \ ' h i
MR,SPMKER :No; ShriShukla as 

anequaiiy *9od Minisfer of Defence. But 
on this i|*iie*. wheB the Defence Minister 
has gone 90 the spot, I advise hon. Members 
to let him come back.

y/'fiiiiS*.' satyanarayan rao
(Karimnagar) : There will be no session for 
three days.... .{Interruption)

will be of idterest, of valtfe, 4i tot I can-
not say. Because of the very tensê{tuaetftn 
on due borders, we have to be -• necessarily 
very careful in wbtft we say and whtft in-
formation we give. As far. a* the-jtfress 
briefings are concerned, 1 w«̂d not say 
that the press is being tikiea mm* Into con-
fidence than. this honourable House. That 
is not correct.  ■ ■■■

provoke us. I do not want to raise things in 
the national interest. (Interruption)

SHRI SHYAMNANDAN MISHRA :  SHRI S. Mv. BANlRĴo.: lt* i«nb
Those meetings are quite a different thing, had beendropped on Delhi, then th*y
The nation comes to know through Parlia* would have known......(Interruption). Shri
ment and not through meetings with the 
Prime Minister.



SHRI VIDYA CHARAN SHUKLA : 
The matters of momentous importance and 
matters whxh arc of extra-or&nary signifi-
cance are brought to the House, If the hon. 
Members wish and you also desire that 
there should be ii briefing of this House 
everyday as we brief the press, that is a 
different question. 1 do not think that is 
the intention.

MR. SPEAKER : My main object in 
saying is that on matters which are happe-
nings the House should be kept informed. 
It is not essential that every time you in-
form the House. But the House must be 
kept informed on such matters.

SHRI RAJ BAHADUR : Miy 1 just say 
that a statement can be made from day to 
day as you hav; a ked us to make a state-
ment from day to-day......

MR. SPEAKER : Why do you take 
it like that. I have said that on such 
matters, the House should be kept informed. 
We will have to evolve a procedure during 
these difficult times.

SHRI RAJ BAHADUR : 1 would make 
» request to the House and to you that 
whenever any such statement is made, if 
questions are not asked, then it will be 
much better.

MR. SPEAKER : Don't so into all 
that.

SHRI RAJ BAHADUR : It would not 
be possible to answer all the questions. 
That is a valid point.

MR. SPEAKER : That you leave it to 
me, (Interruptions)

Papers to be laid.

1234 hr*.
PAPERS TO BE LAID ON THE TABLE

NOTIFICATIONS UNDER BENGAL FINANCE 
(SALES TAX) ACT, GOVERNMENT 

SAVINGS BANK ACT, ETC.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
$ i * S W X - R 0 f c ^  Shri
K. R. Ganesh. I beg to lay on the Table—

(1) A copy each of the following No**- 
ficatians (Hindi and English versions) under 
sub-section (4) of section 26 o f the Bengal 
Finance (Sales Tax) Act, 1941, as in force 
in the Union Territory of Delhi:

(i) The Delhi Sales Tax (Fifth 
Amendment) Rule% 1971 Publi-
shed in Notification No. F . 4 
(130)/68-Fin (G) in Delhi Gazette 
dated the 1st September, 1971 
together with corrigendum there-
to published in Notification 
No. F. 4 (130)/68-Fin (G) in 
Delhi Gazette dated the 1st Sep-
tember, 1971.

(ii) The Delhi Sales Tax (fifth Amen-
dment) Rules, 1971 published in 
Notification No. 4 (25ty?0-Fin. 
(G) in Delhi Gazette dated the 
1st September, 1971.

(iii) Notification No. F. 4(40)'71-Fin. 
(Genl.) published in Delhi Gaz-
ette dated the 1st September,
1971 containing corrigendum to 
Notification No, F. 4(41)/71-Fm. 
(Genl.) dated the 26th July, 1971. 
[Placed in Library. See. No. LT— 
1211/71]

(2) A copy of the Post Office Savings 
Bank (Second Amendment) Rules, 1971 
(Hindi and English versions) published in 
Notification No. G.S.R. 1260 in Gazette 
of India dated the 4th September, 1971, 
under sub-section (3) of Section 15 of the 
Government Savings Bank Act, 1873. (Placed 
in Library. See No. LT—1212/71].

(3) A copy each of the following Noti-
fications (Hindi and English versions) 
under Section 159 of the Customs Act, 1962 
and scction 38 of the Central Excises and 
Salt Act, 1944 :—

(i) Customs and Central Excise 
Duties Export Drawback (Gene-
ral) Sixty-eighth Amendment 
Rules, 1971, published in Noti-
fication No. G.S.R; 1376 in 
Gazette of India dated the 18th 
September, 1971.

(ii) The Customs and Central Excise 
Duties Export Drawback (Gene-
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ml) Sixty-ninth Amendment 
Rules* 1971, published in Noti-
fication No. G.S.R. 1377 in 
Gazette of India dated the 18th 
September, 1971.

(iii) The Customs and Central Excise 
Duties Export Drawback (Gene- 
rai) Seventieth Amendment 
Rules, 1971, published in Noti-
fication No. G.S.R. 1410. in 
Gazette of India dated the 25th 
September, 1971.

(ix> The Customs and Central Exise 
Duties Bsport Drawback {Geo#* 
rai) Seventy-sixth Amendment 
Rules, 1971, published in Notir 
fication No. G . S. R. 1416 in 
Gazette of India dated the 25th 
September. 1971.

(x) The Customs and Centra! Excise 
Duties Export Drawback (Gene-
ra!) Seventy-eighth Amendment 
Rules, 1971, published in Noti-
fication No. G. S. R. 1445 in 
Gazette of India dated the 2nd 
October, 1971.

(tv) The Customs and Centra! Excise 
Duties Export Drawback (Gen-
eral) Sevnty-first Amendment 
Rules, 1971, published in Noti> 
fication No. G.S.R. 1411 in 
Gazette of India dated the 25th 
September, 1971.

(xi) The Customs and Central Excise 
Duties Export Drawback (Gene-
ral) Seventy-seventh Amend-
ment Rules, 1971, published in 
Notification No. G.S.R. 1446 in 
Gazette of India dated the 2nd 
October, 1971.

(v) The Customs and Centra! Excise 
Duties Export Drawback (Gene-
ral) Seventy-second Amendment 
Rules, 1971, published in Noti-
fication No. G.S.R. 1412 in
Gazette of india dated the 25th 
September, 1971.

(vf). The Customs and Centra! Excise 
Duties Export Drawback (Gene- 
rai) Seventy-third Amendment 
Rules, 1971, published in Noti-
fication No. G.S.R. 1413 in
Gazette of India dated the 25th 
September, 1971,

(vii) The Customs and Central Excise 
Duties Export Drawback (Gene- 
rai) Seventy-fourth Amendment 
Rule, 1 >71, published in Noti-
fication No. G.S.R. 1414 in
Gazette of India dated the 25th 
September. 1971.

(v»ii) The Customs and Centra! Excise 
Duties Export Drawback (Gene-

* rai) Seventy-fifth Amendment 
, Rules, 1971, published in Noti-

fication No. G.S.R. 1415 in 
Gazetteoflndia dated the 25th

■ ■■&£itaite397l.. ■' ■

(xii) The Customs and Central Excise 
Duties Export Drawback (Gene-
ral) Sevsnty-ninth Amendment 
Rules, 1971, published in Noti-
fication No, G. S. R. 1516 in 
Gazette of India dated the 9th 
October, 1971.

(xiii) The Customs and Central Excise 
Duties Export Drawback (Gene-
ral) Eightieth Amendment Rules, 
1971, published in Notification 
No. G.S R. 1517 in Gazette of 
India dated the 9th October, 
1971.

(xiv) The Customs and Central Excise 
Duties Export Drawback (Gene-
ral) Eighty-fiiit Amendment 
Rules, 1971, published in Noti-
fication No. G. S. R. 1518 In 
Gazette of India dated the 9th 
October, 1971.

(xv) The Customs and Central Excise 
Duties fexpOrt Drawback (Gene- 
rai) Eighty-second Amendment 
Rules* 1^1, published in Noti- 
ficatfon No, G. S. It. 1519 in 
Gazette of India dated the ffch

■'■■■ m tdU t' W l. lV r:r".



;; (xvi) Ifco Cuttoms and Central Excise I beg to lay o n : tjie Tabfe* i'-WfP-M'-‘‘fa* '
C;& ,i(\i« .g>«t||» Drawback (Gene- Report (Hindi and English versions) on the
; > ,, ■ rai) Eighty-third Amendment working of the Commission of Railway 

^»les/197i* published in Noti- Safety for the yew 1970*7l. £Placed tn
fication No, G. S. R. 1520 in Library. See. No. LT-1215/71]
Gazette of India dated the 9th
October, 1971. NOTIFICATION UNDER CUSTOMS ACT

(xvii) The Customs and Central Excise 
Duties Export Drawback (Gene- 
rai) Eighty-fourth Amendment 
Rules, 1971, published in Noti-
fication No. G. S. R. 1521 in 
Gazette o f India dated the 9th 
October, 1971.

(xvii) The Customs and Central Excise 
Duties Export Drawback (Gene-
ral) Eighty-fifth Amendment 
Rules, 1971, published in Noti-
fication No. G. S. R 1522 in 
Gazette of India dated the 9th 
October, 1971. [Placed in Library 
See No. LT-1213/71]

(4) A copy each of the following Noti-
fications (Hindi and English versions) under 
sub-section (2) of section 9 of the Mysore 
Stamp Act, 1957 read with clause (c) (iv) 
of the Proclamation dated the 27th March, 
1971, issued by the President in relation to 
the State of Myg3re :—

(i) S.O. 578 published in Mysore 
Gazette dated the 8th April, 
1971.

(ii) S.O. 656 published in Mysore 
Gazette dated the 22nd April, 
1971.

(iii) S.O. 1295 published in Mysore 
Gazette dated the 22nd July, 
1971.

(iv) S.O. 1328 published in Mysore 
Gazette dated the 29th July, 
1971. [Ptaced in Library. Set. 
No. LT-1214J71]

REPORT ON THE WORKING OF COMMI-
SSION OF RAILWAY SAFETY FOR

1970-71

THE MINISTER OF STATE IN THE 
M lN lS m y OF TOURISM AND CIVIL 
AVIATION (DR, SAROJINI MAHISHI) :

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI NANOINft 
SATPATHY): I beg to lay on the Table—

(1) A copy of the following Notifications 
(Hindi and English versions) under section 
159 of the Customs Act, 1962

(i) G.S.R. 1172 published in Gazette 
of India dated the 18th August, 
1971, together with an explana-
tory memorandum.

(ii) G. S. R. 1383 published in 
Gazette of India dated the 19th 
September, 1971, together with 
an explanatory memorandum.

(iii) G. S. R. 1542A published in 
Gazette of India dated the 15th 
October, 1971.

(iv) G. S. R. 1596 published in
Gazette of India dated the 21st 
October, 1971. together with an 
explanatory memorandum.

(v) G. S. R. 1649 published in
Gazette of India dated the 30th 
October, 1971, together with an 
explanatory memorandum.

(vi) G. S. R. 1674 published in
Gazette of India dated the 6th 
November, 1971, together with 
an explanatory memorandum.

(vii) G. S. R. 1726 published in 
Gazette of India dated the 13th 
November, 1971, to gether with 
an explanatory memorandum.

(viii) G. S. R. 1729 published in
Gazette of India dated the 12th 
November, 1971 together with 
an explanatory memorandum, 
IPkced in Library. Set. No.

. . ■ ■. LM216/71] ■ ■ " ' . :
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(2) A copy of the Inland Air Travel* Tax 
Rules, 1̂ 71 (Hindi arid English versions) 
published in Notification No. G. S. R. 1760 
in Gazette of India dated the 15th Novem-
ber, 1971* under subsection (3) of section 8 
of the Inland Air Travel Tax Ordinance, 
1971. [Placed in Library. See. No. LT- 
1217/71} .

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report 
the following messages received from the 
Secretary of Rajya Sabha

(i) “ In accordance with the provi-
sions of sub-rule (6) of rule 186 
of the Rules of procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Railway Passenger 
Fares Bill, 1971, which was 
passed by the Lok Sabha at 
its sitting held of the 25th 
November, 1971, and transmitted 
to the Rajya Sabha for its recom-
mendations and to state that 
this House has no recommenda-
tions to make to the Lok Sabha 
in regard to the said Bill.”

(ii) “ In accordance with the provi-
sions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Tax on 
Postal Articles Bill, 1971, which 
was passed by the Lok Sabha at 
its sitting held on the ?5th 
November, 1971, and transmitted

' to the Rajya Sabha fcr its recom-
mendations and to state that 

< this House has no recommenda* 
tlons to make to the Lok Sabha 
in regard to the said Bill.”

(Iii) “ In accordance with the provi- 
1 1 fcions of sub-rate (6) of rule 186 
f of the Rules of Procedure and 

Conduct o f  Business in the 
' RajyaSabha, ( am directed to 
,-v return herewith the inland Air 

,, Travel Tax fiili, 1971, which

■ ■ • was paseed by the to k  Sabha at
iti sitting held on the 25>h 
November, 1971, and transmitted 
to the Rajya Sabha for its 
recommendations and to state 
that this House has no recomm-
endation* to make to the Lok 
Sabha in regard to the said 
Bill.**

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SECOND REPORT AND MINUTES

SHRI M.B. RANA (Broach) ; I beg 
to present the following Report and Minutes 
of the Committee on Public Undertakings:—

(1) Second Report on Bharat Earth 
Movers Limited.

(2) Minutes of the sittings of the Com-
mittee on Public Undertakings (1970-71 and
1971-72) relating to the Second Report of 
the Committee on Bharat Earth Movers 
Limited.

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1971-72

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : I beg to 
present a statement showing Supplementary 
Demands for Grants in respect of the Bud-
get (Railways) for 1971-72.

12.37 hr s.
STATEMENT RE. HINDUSTAN MOTORS 

FACTORY, UTTARPARA

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT (SHRI MOINUL HAQUE 
CHOUDHURY) : I beg to lay on the Table 
of the House a statement on the condition 
of the plant and machinery for production 
of cars in the Hindustan Motors factory at 
Uttarpara and book value thereof.

Statement
MR. SPEAKER, Sir, In response to 

your suggestion that 1 make a statement in 
the House on the condition of the plant 
arid machinery /or in
thc Hindustan Motors’ factory at U ttartafa 
andlhebook valuc thereof, ! wteh tomsrice
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the following statement:  . need an investment of the order of Rs> 10
Following my «tatefl*nt in tile House  crore‘ »> repl«e existing vwwn-out machi-

nery used for production of cars, so as to 
maintain the present production capacity:

on the 26th November, 1971 in response to 
CaTftrig Attention Notices given by several 
Honourable Members  relating  to  the 
judgement delivered by the Supreme Court 
on 24th November* 1971 regarding fixation 
of car prices, 1 was asked why Government 
should not nationalise Hindustan Motors, 
t replied that Government were not con-
sidering  at the  moment  nationalising 
Hindustan Motors in view of the poor 
condition of the machinery for producing 
cars, particularly when they had decided to 
set up a car project in the Public Sector.

Hindustan Motors  manufacture cars 
in their  factory at  Uttarpara in West 
Bengal,  Commercial  vehicles,  shovels, 
heavy cranes, structural etc., are also 
manufactured in the same factory. The 
factory was first established to assemble 
cars as early as 1948.  Facilities for pro-
duction of cars and commercial vehicles 
are integrated. The original value of the 
fixed assets of the Company as on 31st 
March, 1970 stood at Rs. 67.54 crores 
according to the published accounts. The 
written down value as on the same date is 
Rs. 44.70 crores.

The production facilities in the Auto 
Division like Forge, Foundry and Press 
Shop, and in addition, some machines and 
equipment, are common for the production 
of both cars and commercial vehicles. 
The written down value of the fixed assets 
of the Auto Division, as assessed on the 
basis of data furnished by the Company 
from time to time stood at about Rs. 28.0 
crores on the 31st March, 1970 as against 
the original  value of about Rs. 54.12 
crores, The written down value of the 
machinery exclusively used for cars has 
been assessed at about Rs. 7.5 crores. This 
includes the written down value of the 
sheet meial dies, namely Rs. 7.81 lakhs, of 
which the original value was about Rs.
2.2 crores;  .  .  .  ■..  ... ..  ••

Messrs* Hindustan Motors had furnished 
certain data Yo the Car Prices Enquiry 
Commission headed by Shri Saijoo Prasad

Messrs. Hindustan Motors had alsp sub-
mitted a proposal to the Government in 
July; 1970 stating that they would like to 
discontinue production of Ambassador car 
and Switch over to  the production of 
Opel Kadctt for which - also they would 
need an estimated investment of about Rs.
10 crores for replacement of worn-out 
machinery and equipment. It will thus be 
seen that, on their own statement, as 
against the written down value of the fixed 
assets of the Auto Division amounting to 
Rs. 28 crores, they would require an 
investment  or the  order of Rs.  10 
crores to maintain the current level of 
production of cars.

The annual licensed capacity for manu-
facture of commercial  vehicles of M/s 
Hindustan Motors is 15,000 units. There 
is no control over the price of distribution 
of commercial vehicles. Even so, production 
of commercial vehicles by this Company 
has been meagre and has been going down 
from year to year.  As against a pro-
duction of 4,855 trucks in 1965, their pro-
duction in 1968. 1969 and 1970 dwindled 
to 1981, 1755 and 1319 respectively.  The 
Supreme Court has concluded that, despite 
an installed capacity of 15,000 trucks 
per annum, the actual production by this 
firm was not likely to exceed 5,000 per 
year. As against the declining trend of 
production in this plant, two of the major 
manufacturing units have been recording 
consistently higher production In recent 
years.

I hope the information I have now 
furnished will enable  the Honourable 
Members  to  appriate  in better pers-
pective what 1 had stated the other 
day.

12.37£ hrs,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAa BAKADW :Ŝngh which . was set up followijog the 

KkxsrwTwndaiions of: the Sup&mev: Court. 
Thiy had ttaWl therein that they Would

Sir* I rise to announce that Government 
Business in this Bfcuse during the week
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commencing from Monday,the 6th Bece- 
mber, 1971, will consist of

(J) Consideration of  any  item of 
Government  Business  carried 
over from today's Order Paper.

<2) Discussion  and voting on the 
Supplementary Demands for Grants 
(Railways) for 1971-72.

(3) Discussion  on the Resolutions 
seeking continuance of President’s 
Rule in the States of Gujarat, 
Punjab and West Bengal.

(4) Consideration and passing of
(i) The Manipur (Hill Areas) 
District Councils Bill, 1971.

(ii) The Uttar Pradesh Canton-
ments (Control of Rent and 
Eviction) (Repeal) Bill, 1971 
as passed by Rajya Sabha.

,  (iii) The Asian Refractories Limi-
ted (Acquisition of Under-
taking) Bill, 1971.

(iv) The Coking  Coal Mines 
(Emergency Provisions) Bill,
1971.

SOME HON. MEMBERS rose—

SHRI P. K. DEO (Kalahandi): It has 
been promised by the Government that 
there will be a discussion on international 
affairs...

MR. SPEAKER : I have received only 
one intimation in writing from Mr. 
Banerjee. I have not received any intima-
tion from any other hon. Member.

SHRI S. M. BANERJEE (Kanpur): 
Thank you.

MR> SPEAKER : Prof, Samar Guha, 
did you send your intimation ?

SHRI SAMAR GUHA (Omtai) : Yes,

v ■. ■' <■'■■■'■' ■ ' '

'7- - MR. SSBA1EER; Afcoui thfc item? -

SHRI SAMAR GUHA :  If iyoa
cold allow me a minute...

.. MR. SPEAKER i/There'is î ocêre, 
that we are following. If I allow you, I 
cant say *No* to others...It woald have been 
much better had you written to me* Then 
I would have allowed you.

SHRI SAMAR GUHA : I have written 
to you.

MR. SPEAKER : Did he write ?

SHRI S. M. BANERJEE : With your 
premission, I would like to mention only 
two points.

Now, a situation is developing specially 
after the hostile attitude taken by the Uni-
ted States Government to freeze supply of 
arms—I don’t bother about it, rather I am 
happy about it—we should have a discussion 
on the international situation with parti-
cular reference to Bangla Desh.  This is 

my earnest request to you and through you 

to the hon. Minister for Parliamentary 

Affairs. I am sure he will make some 

commitment to the House. We took a 

decision in the Business Advisory Commi-

ttee that it should be done after the 12th 

when all these ordinances will have been 

passed into bills.

My next point is : the hon. Finance 

Minister is not here. A statement should 

be made by the Minister of Finance about 

their decision, final decision, announcing 

interim relief, payment of additional interim 

relief, as recommended by the Pay Commi-

ssion with certain modifications as suggest-

ed. That is a statement to which they are 

committed. Once the matter was referred 

to the Pay Commission and the Pay 
Commission has recommended, the Central 

Government employees should not be 

deprived of this. I want to urge upon you 

to ask the Government to make a statement 

Immediately. . /■ .,

MR. SPEAKER :
i did receive it, hut uwt w flttito *



general letter,not under this item. But you 
can sty in a minute.

SHRI SAMAR OUHA : I want to draw 
your attention that the Prime Minister 
made a statement and it was agreed that a 
discussion be held on the basis of that. 
A discussion be held on the basis of that. 
A discussion was already held in the Rajya 
Sabha. The Prime Minister has made a 
bold statement in the Rajya Sabha and we 
appreciate it and she has made certain 
observations in the meeting of the Congress 
Committee,. .(Interruptions) The question is 
that recently many international develop-
ments are taking place in relation to India, 
Bangla Desh and Pakistan. Naturally it is 
not proper, though we appreciate it, that a 
statement be made outside by the Prime 
Minister. We should not be deprived of a 
discussion and we shall make our views 
known to the Prime Minister. I would 
request you to ask the Minister of Parlia-
mentary Affairs that he may include an 
item that the statement of the Prime 
Minister on international affairs be taken 
into consideration.

SHRI RAJ BAHADUR : We shall have 
to find time for that. We stand committed 
to it already. We shall find time for it...

MR. SPEAKER : I would request the 
hon. Minister to adjust their request some 
time, very soon if possible.

SHRI RAJ BAHADUR : We shall try 
to adjust that discussion as best as 
we can.

SHRI S. M. BANERJEE : What is the 
answer to my points ?

SHRI RAJ BAHADUR : I shall comm-
unicate it to the Finance Minister 
and request him to apprise him of the 
position.

MR. SPEAKER : Usless I say ‘N o\ 
normally it will be communicated.

If there is any objection, then I say it 
on. the spot,

SHRI S. M. BANERJEE : If there is a 
word /rom you, Sir, (hey will take it more 
seriously. '

MR. SPEAKER : This it also equally 
good. ■ , v.

AIR CORPORATIONS (AMENDMENT) 
BILL—Contd.

MK. SPEAKER : The House will now 
take up further consideration of the follow-
ing motion moved by Dr. Karan Singh on 
the 2nd December, 1971, namely

“That the Bill further to amend the 
Air Corporation Act, 1953, as passed 
by Rajya Sabha; be taken into con-
sideration'*.

I would like to inform hon. Members, 
lest there be any mistake, that there is no 
lunch hour today, and the House will keep 
on sitting, because we are going to adjourn 
at 5 p.m. today; the President is coming to 
address the Fiftieth Anniversary of the 
PAC, and the legislators and Members from 
other States have also come to attend it. 
I thought I must inform hon. Members about 
this, because otherwise some Members 
might go away by mistake during the lunch 
hour.

DR. RANEN SEN (Barasat) : By and 
large, this Bill containts no objectionable 
features and the speech made by the hon. 
Minister also did not contain anything 
objectionable. But in his introductory 
speech, the hon. Minister has not explained 
some of the Important features of the 
Bill.

For instance, under section 2 (1) (a), it 
is stated that the board of directors shall 
consist of a chairman. It has also been 
stated that he would be a functionining or 
functionary chairman, i  want’ to know 
what type of people are going to be nomi-
nated to this office. At the present moment, 
Mr. Tata is the head of the Air India and 
the I AC also had Shi i S. Mohan Kumara- 
mangalam as i ts head and now the lAC has 
an Air Marshal as its head. If the chair-
men axe going to be whole-time function* 
aries, then naturally the working of these 
corporations will improve much more than 
at present So, I would like to know 
whom Government are suing to nominate 
for this post.
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Secondly, it has been stated in this dill 
that there will be directors instead of 
members, I am not going into that just 
now. I would like to know what type of 
persons are going to be appointed as 
directors. So far, only men of big business 
who are opposed to public sector have 
been nominated as members or as chairman 
or directors dr certain IAS fellows who 
have no knowledge of these things. So, I 
would request that Government have to be 
careful about it.

Under section 3, instead of allowances, 
salary and allowances are going to be paid. 
So, it is to be presumed that a fat salary 
will be given to the heads as is generally 
given to {he heads of the public sector 
undertakings# . . But it all depends upon the 
qualities of tbjp persons who are going to 
be nominated because on that will depend 
the industrialisation process which is very 
important today.

In the o rig ii^ .B ill which had been 
circulated to was some provision
about industrialisations. But I do not 
find it here, and I think that perhaps it has 
been deleted.

As regards industrial relations, it is 
known that -every third month there is 
trouble either in IA or Air India. The 
main reason is that industrial relatlW l are 
in a bad way. I would ask the Minister 
to go into this matter and to see that such 
people are nominated who are well-wishers 
of workers and employees. Many of the 
workers are, of course, highly paid, but 
ther6 is a very large number of poorly paid 
employees also. Therefore, while choosing 
the directors and chairman, one has to be 
very careful.

in  sec. 4 (i) I find 'any fund established 
for a benevolent or charitable purpose'. 
I  do not know what it means. This is a 
public corporation. It should not go into 
dharmasabu or mandirs like Birla Mandir. 
This Is unintelligible to me. One can 
understand the proviso banning contribu-
tions to any political party. But what is 
the purpose of mentioning benevolent or 
charitable trusts. If it was for the purpose 
dT contributing to workers’' welfare fund 
as there is in the railway or may be in

other public undertakings, o n e c a n  under-
stand it. But I do not understand this. ■

The Minister fold us yesterday that 
hotels would be built up by tfaesecojpora- 
tions. It is reported in the newspapers 
that Air India is going to build two hotels in 
Bombay, may be in some other places too.
I would draw attention to the fact that it 
is opined by Calcutta newspapers that in 
the absence of a good hotel for transit 
passengers near Dum Dum, many foreign 
tourists who could pass through Calcutta 
air port try to avoid it, with the result, that 
the international terminal of Calcutta air-
port is suffering very much. This is well 
known to everybody. What is being done 
about it ? I am here for the last ten years; 
this is my third term. I saw in 1961-62
that the international air terminal was 
rebuilt, which was completed two years 
back. While entering Dum Dum from the 
city, we find a little signboard ‘Proposed 
Indian Airlines Corportion hotel in 
Calcutta.’ 1 am seeing this for the last
five years. Is this the way to promote
tourism ? I want to know what has happen-
ed, AH Calcutta newspapers have said 
that in the absence of a transit hotel, 
Calcutta airport is also suffering. It should 
be remembered that even now the freight 
earning of Calcutta airport is no less than 
the freight earning of Palam. Then there 
are good places like Patna which has tourist 
spots like Rajgir,. Nflanda and soon. Is 
there programnogB:$y IA to build any hotels 
there ? This is a'point which the Minister 
should take up in right earnest.

Then there are one or two points, though 
minor. Clause 6 of the Bill seeks to amend 
section 12(2) of the parent Act. It seeks 
to substitute the word “ account*’ for the 
words “current account.”  I do not know 
why it should be like that.

AN HON. MEMBER : There may be 
fixed deposits.

DR. RANEN SEN : Why delete the 
word “current?” I want an explanation 
for that.

Then, in clouse 8, the limit of Rs. 15 
lakhs is sought to  be raised 16 Rs, 40 ialchs 
without any reference to the Geateal 
Government. I think this is a bad tfciag*



cent wbfeh should not be there,, Theremay
1$. ^ amount* t admit*
fcjji't, this, ̂ tbj&fc is too much.

These ar6 some of the main point* t 
wanted to make.  In the beginning I have 
said that there is not much objection to 
this BiTl,  u» his specch, he has not 
explained most of the things.  I hope he 
wHl explain some ef the points which 1 
hive raised.

SHRT V. MAYAVAN (Chidambaram) : 
Mr. Speaker, Sir, I rise to support this 
BiU.  Clause 2 of the Bill provides for a 
Board of Directors with one Chairman and 
a number of directors, the minimum being 
eight and the maximum being 14.  I sec no 
reason why there should be a provision for
14 directors.  I feel that the number of 
directors should not exceed eight.  The 
greater the number of directors, the greater 
is the expenditure that is involved.  Pro-
portionately there is a decrease in the 
efficiency of the undertaking.  Let us have 
a slightly enlarged red triangle when fixing, 
the number of directors. There is a saying 
that too many cooks spoil the broth.

Sub-clause (1A) of clause 2 also provides 
for the appointment of part-time directors. 
There should not be any part-time directors 
j|h such corporations.  Instead of, increas- 
$n$ the efficiency in the corporation, this 
yftn affect ̂overall outturn. The Qoyern- 
Sient should not encourage the tendency of 
having part-time directors.

. Secondly, let us have directors who are 
Whote-tlme persons who could come and 
contribute their wholehearted attention and 
dfryotipa to the successful running of the 
corporations. Part-time directors may be 
part-time also in many corporations and 
fntijertaktatf. The loyalties and interests 
of those'people ate divided and distracted; 
Ikoow at toast of one person being Chair* 
m«n of 28 corporations.  Practically, his 
aftfftftttosn will be as a broken mirror; 
ftkink that with atte managing director 
having four directors we can run the corpo-
rations successfully.

to offer.  Let there be a common managing 
director for these two corporations and 
about eight directors for boththe corpora-
tions.  Thiswould enable better co-ordi-
nation between the two air corporations 
and streamline all the: internal and external 
dir traffic.

Clause 8 of the Bill enables the corpora* 
tions to spend up to Rs. 40 lakhs without 
the Union Govennent’s approval.  The 
original figure of Rs. 15 lakhs is proposed 
to be increased to Rs. 40 lakhs. 1 do not 
know what were the reasons wich prompted 
or justified this increase.  Air India covers 
most of the countries of the world and' 
its service is also quite satisfactory.  If 

t money to buy spareparts, they 
proach the Union Government, 
feel that for the facilities of 
they may be permitted to spend 
50 lakhs without the sanction of 
30verment.

vYuue speaking in the Rajya Sabha, the 
hon. Minister said that “as soon as the 
International Airport Authority comes into 
existence, we may be able to do away with 
the private catering contractors.”

This House has passed a Bill during the 
last Session in respect of such an authority. 
I am awaiting the hon. Minister’s reply on 
this point. *

The hon.  Minister himself Ins stated 
that the Scheduled Castes and  Tribes* 
representation is not adequate Sh 1ndfati 
Airlines and Air India. I Wbiild be life 
rested in knowing how many 
vacancies have been filled by the Scffed&fed 
Castes arid Tribes candidates. êdohOt 
aspire for the post of directors, engineers or 
pilots. They should be appdjhkwwt last as 
airmen; there may not be any d&jection to 
that.  -  '  ' "/■  ■■■ ■' .'■■■ ■

I have another suggestions «iffer. The 
Government could explaretftl ftMHbfUty of 
establishing an •' own1tatî>%hi«Si • can 
supply the ipateparts to bOth cofpOratioas. 
I think this would he advantageous frOm 
many respects. i

I have to make a personal retjilest to the
. ..  ■ .........  .  ..  , hon.- Mirifster;■ - ^
la this connectim. r havc a suggestion airport announcement

■Ttwf :is,,m..xf|̂n to ît)op..$i'''.of'.thf pjwent 
Act. I say this is a -bad thing. :'' From Rs.
15 lakhs to Rs. 40 lakhs is nearly 300 per
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cleparture of the flights is made in Hindi or 
English. There are flights which touch 
regional airports like Minambakham in

Madras. There the announcements will 
h ·ve to be made in Tamil so that the people 
who are coming there may know and 
understand the announcements. I request 
the hon. Minister to issue orders in this 
regard. 

SHRJ P. VENKATASUBBAIAH 
(Nandyal) : In his introductory remarks on 
this Bill which seeks to amend the 1953 Act, 
the hon. Minister explained the salient 
features of the Bill and referred to the cut
throat competit•on that is going in the 
international sphere and said that this Bill 
was intended to meet such competition and 
make the Corporations profitable. 

With regard to the increase in the size 
of the board of management, I am inclined 
to agree with my hon' friend Shri Mayavan 
that the increase should not be such as to 
make the board unwieldy; it should be 
compact so that the affairs of the Corpora
tion could de cond11cted efficiently. 

13 hrs. 

With regard to the appointment of the 
Chairman, I believe that competent persons 
who are in public life and who have faith 
in the public sector undertakings must be 
chosen carefully. Steps should be taken to 
see .that the managing directors or a few 
perS,Qns do not :dominate the proceedings of 
the board or the affairs of the corporation. 
It happens that not only in the public sector 
but even in the private sector the procee
dings of JJle hpard meetings are held only 
to fulfil the c0nditions laid down in the 
Act. Sufficient information or sufficient 
involvement of the members concrened is 
not there, with the result that I can say form 
my own experience that many of these compa
nies are becoming one-man shows. Proper 
steps have to be taken to see that the people 
who are associated with the�e managements 
are involved and they contribute their 
mite for the efficient working of these imti

tutions. 

The remuneration has been fixed in the 
from of salary and allowances. That means 
the Chairman will be a salaried person. 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH; 
Can be. 

SHRI P. VENKAT ASUBBAIAH : 
I would say that he should be. That is my 
suggestion. And he should be made ans
werable for the working or the running of 
this Crorporation. 

Coming to the corporations that are being 
constituted under this Bil I for catering to 
the passenger public by running hotels and 
restaurants and rest houses. I would suggest 
to the hon. Minister that he should take a 
comprehensive view, not only of the external 
traffic but also of the internal traffic. By our 
over-emphasis on external traffic, we are 
losing s;ght of the fact that thousands of 
our people move from place to place and 
are not provided even elementary facili
ties. So, I suggest that the internal 
passengers. as the volume of their rraffic is

increasing day by day, must also be looked 
after. 

He should also not lose .ight of some 
of the important regional airports, At 
present only the major airports seem to be 
engaging the attention of the hon. Minister. 
There are vast possibilities of tourist deve
lopment in many places in this country. I 
remember to have read a news item that a 
place like Khajuraho,, which is going to 
attract a large volume of tourist traffic, 
internal and foreign, suffers from lack of 
amen1t1cs. There are many places of 
interest which, if developed in a careful 
manner, will bring in a lot of revenue and 
help our economy. 

I want to know whether airports autho
rity is constituted to look after the airports 
in the various places. 

DR. RANEN SEN : That is not in this 
Bill. 

SHRI P. VENKATASUBBAIAH : I 
only suggest that proper care should be 
taken to see that the airports are developed 
in the various parts of the country. For 
that he has to take urgent steps. He must 
also see that the small airports are looted 
after. 

It is provided that the Auditor-General 
may authorise any person to look in to the 
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accountfrof these Corporations, And they 
will be sent to hull far his comments, ‘ ttii| 
Auditor G enerali comments alsowill have 
to be placed before the general body of 
this company. I suggest that it shouH be 
tinder the direct supervision of the Aud tor 
General and also under the purview of the 
Committee on Public Undertakings so that 
when the report is placed before Parliament, 
Parliament will be in a position to assess 
the functioning of the corporations.

Coming to cut-throat competition ard 
efficiency, 1 am sorry to say that whatever 
may be the reasons, Air India is not 
occupying the same position as it did before, 
when it was the pride of our Government. 
So, some steps, have to be taken to see that 
it regains its previous position.

About the chartered services, there are 
a large number of people abroad who want 
to come to our country—many students and 
others who are employed abroad—meet 
their friends and relatives and go back.
I am told that a chartered service has been 
introduced at a concessional rate. But there 
are also people here—parents and other 
relations—who would like to visit their 
wards and relations abroad. They must be 
also given the same facility, provided the fare 
is paid in foreign exchange, My experience 
is, people working abroad are willing to 
purchase tickets for their relatives here to 
come there and visit them and they are 
willing to pay in foreign exchange. This 
should be examined. I hope after this Bill 
is passed, these corporations would work 
effectively and efficiently. I also hope the 
corporations that are going to be created 
under this Bill will complement the tourist 
promotion efforts in this country.

SHRI N. SREEKANTAN NAIR 
(Quilon) : Sir, I consider that there are 
five aspects which are being amended by this 
BUI. I do not think raising the limit to 
Rs. 40 lakhs from Rs. 15 lakhs is one of 
those important aspects, because articles 
which could be purchased for Rs. 15 lakhs 
about three years back, could be purchased 
only for Rs. 40 lakhs now. So, it is not 
so much a question of giving more autho-
rity tor expenditure.

There is golng to be an increase in the 
number (ft Directors. ' Whfr ■ aare tiiey ?

What is their calibre? How do you inteni 
to appoint them ? Is it going to be another 
avenue for nepotism, bribery and jobbery ? 
If so, it is very dangerous. We haw  to 
make these institutions, especially the 
Indian Airlines, very effective means of 
serving the nation. But it is the most 
tragic, despicable sector in the Government 
of India. As pointed out, there is a 
strike at least every three months in IA. 
The Avro dispute is continuing indefinitely. 
The management is so inefficient that they 
have not been serving the paople of this 
country or the foreigners properly. Soma 
people at the top echelons are even parochial 
and they want to fight against the develop-
ment of far-flung areas.

Trivandrum is the only State capital 
which ha; not been connected by a direct 
flight from Delhi. After great agitation 
we got a Boeing-737 flight to Trivandrum. 
The State Government had to raze a three- 
storey building to facilitate its landing. 
But we have been given such a timing that 
an MP from Delhi or a Government official 
who comes here they are the bulk of 
passengers—cannot catch the plane which 
goes to Trivandrum. There is a Boeing-737 
flight from D.lhi which goes to Banga-
lore but two hourj before that the plane to 
Trivandrum would have left. What pre-
vents the Boeing-737 flight from Delhi to 
go straight to Trivandrum ? Of course, 
the Minister is only concerned with the 
fact that the plane goes to Trivandrum; he 
is not concerned with how It goes. We 
have repeatedly brought this matter to his 
attention and he was very sympathetic but 
the officials at the top will not allow it* 
because they want to make the Boeing 
service to Trivandrum a financial failure 
and thus cancel the flight. If that is the 
attitude, certainly it is not going to help 
either national integration or the finances 
of India. The officers are very norrow- 
minded and sectarian in everything and on 
every question, they say that there is a 
technical difficulty. What is the technical 
difficulty if a plane starting f/om Deihi goes 
straight to Bangalore and Trivandrum and 
comes hack to Delhi ? There is  nothing. 
The feeder flights can be supplied. But 
they do not want to take any trouble or 
any proposition from anyothersouroe and 
they follow the narrow pattern that they 
lay down for themselves.
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Then* there1 ir the question for benevo-
lent and chM(ab& purposes.  It is giving 
sorherivalry to some people. Let it go on; 
it is toot a fitige thing and I am not very 
much worried about it.  But about the 
question of hotels and restaurants, every 
passenger has complained to the Minister— 
1 have also complained to the hon. Mini* 
ster—about the poor quality of service in 
these hotels.  1 would ask the Minister to 
fcee whether it is proper for such an insti-
tution, like the Indian Airlines, to take 
over another line also.  There is the Hotel 
Corporation with the know-how.  Let some 
subsidiary company with the help of the 
Hotel Corporation or something ehe be 
formed to look after this; otherwise, the 
already inefficient service will become much 
more inefficient. It is a necessity, but it 
must be  looked  after in  the proper 
manner with the proper technical know-
how and the proper set-up; otherwise, it 
will end in a fiasco.

Regarding the subsidiary companies 
also, When the main  company is not 
running Weil, what is the good of having 
subsidiary companies ? We have , to see 
that the Indian Airlines Corporation runs 
profitably and properly, gives service and 
does not stop services every three months, 
and do£s not enter into unnecessary dis-
putes.  For ail these things if you want to 
raise the number of directors, put in people 
Who can understand the technical questions 
and put in otiier sections of the people who 
understand the difficulties of passengers.  If 
such people are put in, I have no objection. 
But if it is a question of jobbery, we are 
once again  going to  end in dismal 
failure.  '

jteg»r<Jing the question of terms and 
the employees, taking it om 

jdfijhc' '“pdrylew of the directors and the 
executive of the Corporation may be 
hdpî tt̂ i %ut I dp iioi know how you 
ainei ̂î.t<r:do'it:  you  the Xyia-
■ tiSh  “'to'' 'ihatoclfe ' Ae . t'erins' ian&

i6ns  employees, it Is once again 
going to enii Iii a fiasco,  Let soft̂body 

Ministry;;a nttrij tfhb 
uriderttihds all these things, be appointed 
; gf fhe' Persohliei Maiiitger Slid let one or 
t̂o' olhser * trikfc-' toSdgi

be nominated to th«'';. |>bajrd* J  that the
terms and ..36#•
taken up on the spot at th<? correct 
If it is left to the bui-eaucrats?6f tte CiVil 
Aviation Ministry, they wili not cve£. 
consult the Labour Ministry and 
once again reach an impasse.

Finally, 1 would call the attention of 
the hon. Minister to the civilian pilots whp 
are being neglected. They have spent lots 
of money on their training. Recruit these 
people, give them training and let us have 
a second line of defence to fall back upon 
both for the defence sector and for the 
public sector undertakings.

With these words, I request the hon. 
Minister once again to look deeply into the 
working of the Corporation and see that 
the bureaucrats are brought to book and 
the aspirations of the people are fulfilled.

SHRI R.V. SWAMINATHAN (Madurai): 
Mr. Speaker, Sir, I would like to say a 
few words on this Bill

In the statement of Objects and Reasons 
of the Bill, it has been stated that hotels 
and restaurants are being considered to be 
established hear the airports.  When this 
kind of a thing is being thought of, I would 
say that the Government should think of 
all the airports and give equal treament 
to all airports.  Whenever they think Of 
providing more facilities, they think of only 
bigger airports, like, Bombay and Delhi. 
My hon. friend, Dr. Ranen Sen, was telling 
us that even Calcutta airport is bring negle-
cted. There ire only four international 
airports and these are Bombay, Calcutta, 
Madras and Delhi.  But if you compare 
the Madras airport with other international 
airports, the Madi as airport is  terribly 
&gte<fted In every respect. One Wgttment 
pirt forWord by the flepartmeni is that 
p&sseng;er traffic fit Mtfittais  airport is 
compaiiafively smaller and therefore, thirtl 
should be appr6ached in this Way.

When we are havrag ptrblic undertakings 
tote'#!* C6h»rationv foe  eieimfot
ffhduld tfotite the dhly cdnsi'derartô

be provided to the travelling :wt
â n̂ly tWnlclng ia/ ̂rrm of,
•'pbi&t of this ,. '.̂''coursjfe,  If*'

i .'J-.! :-tf «■ , . a
$ô rĉ l



institution, mm #** tjMak In
terms ’dr thacortvfcnicMCe of the public. 
Kl this Mfret, I* my hon, friend m£ 
Srikantan Nair has mentioned, the flight 
times are not convenient, particularly, to 
the’people of thesouth. The Boeing service 
which they have introduced in the South 
are Without connection to mtijor eities in 
the North...

MR. SPEAKER : The scope of the 
present Bill is very limited. It is just about 
the constitution of a body.  You speak 
something about the board and other matters 
which are mentioned in the Bill.

SHRI R. V. SWAMINATHAN : They 
are establishing a Corporation.  What is 
the Corporation goiilg to do ? The Corpo-
ration should look to the convenience of 
the people.  That is my point.

I may mention here about the engineer* 
ing section in Madras.  Suppose an aircraft 
is grounded at Madras Airport even for 
small repairs, they look to Bombay.  Even 
for small spare-parts, they have to wait to 
get them from Bombay. In other words, the 
plane will be grounded for 2 or 3 or 4 days 
in Madras.  Why not they create some 
full-fledged engineering section in Madras 
with sufficient spare-parts to meet this kind 
of contingency.

Then, whenever they want to Improve 
the airports, they do not give dye consi- 
deation to the small airports. The small 
airports are completely neglected.  When 
there is a large number of passengers and 
tourists coming, to some places of tourist 
interest they require bigger airport to land a 
btd&r aircraft.  If the airport is a small 
one and a bigger airport cannot land tjiere, 
they 'by pass such places and the South 
gets neglected ?bn account of this.  We 
should have a plan for small airports, say, 
for 10 years,  for their improvetiifeht. 
If they think thafa particular airport will 
achieve importance afte 10 years, they 
should ;■ plan now ijfcdf to improve it 
grafaajly* They should not come forward 
after lb years and say that it is ncrtpossible 
to lmd lmd aifcraft at the airport is small.

' jftegirding Avro dispute,. as uiy hon. 
fri<ted n 4 e t v o  reports 
' pilots arenOt

satisfied as the details. of 
not known to them.  Let the reports not bb 
relealed in the public interest.  But let the 
hon. ' Minister and the Department  .
pilots and hjive a discussion with thera. lf 
the two reports are contradictory, that 
should be detained to the pilots and  t&ey'. 
should get them satisfied.

Finally, I would like to ihake obe 
submission. I myself coifcingfrom Madurai, 
Isay* Madurai should not be neglectcd,
I am not able to come to Delhi if 1 want 
to attend the session the same day. If I 
leave Madurai in the eveninĝ I cpuJd 
reach Delhi only in the next night. I have 
to wait for 24 hours at Madras. T̂refoie, 
connections should be provided for &i the 
bigger towns. We have got a proposal that 
the Boeing that leaves from Delhi to Madras 
should be extended to Madurai  and 
Trivandrum. The Boeing coming form 
Bombay, Bangalore, Trivandrum could he 
extended to Madurai, Madras andDelta. 
The Delhi-Madras Boeing may be emended 
to  Madurai,  Trivandrum,  Bangalore, 
Bombay.  In this way, they will also get 
to aircraft surplus.

Again, I request the hon. Minister to 
see that restaurants should be provided even 
at small airports. I am not asking for big 
hotels. Wherever there are no good hotels 
in the tourist centres, they should start at 
least good restaurants. Tourists who come 
to a place in the morning and return in the 
evening should not find difficult to get good 
food. So, there should lie some good 
restaurants in these small airports, particu-
larly in the Tourist Centres.

wiWrfint  (mt) : srwnst 
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0; $t *r: % #'#nr:'

■Pfr anm t frf* »ft«f

fiwr smr | fv m  srepr 1 «w 

:VW.inn.--iEV-inv vt Ksrc  f sttt 

ff# ̂  forr wrr & w

 ̂  | i p  l W t̂ro <ft*o

m €t f» «nm* ̂ tt  —

f*nf (*rNk) : srmt 

<rr£f <rt 11

iwnw : >rrft *i€f% 

afrsfrrf sramr m *r* cftv̂

£fv?rvTihr *T*tfvt ?fr v*r & vret? 

if I 3WT *ft v*3r 11

MR. DEPUTY SPEAKER : These are 
important things, but  they have really 
nothing to do with the present BiU.

SHRI MOHAMMAD ISMAIL : This 
is an amendment.

MR. DEPUTY SPEAKER : Settled 
things only ace being amended.  We are not 
discussing the entire working of the Air 
Corporations. Anvway, try to conclude;

SHRI MOHAMMAD ISMAIL : I am 
mentioning this for the information of 
the Minister.

MR. DEPUTY SPEAKER : There is a 
more appropriate occasion for that. . Any-
way, please try to conclude.

•ft J9trww f'wnpn : $t t̂rr

mft*m fqfinr 

fc#n»m fitB T Or̂  *ft ot# wm 

%t W\  «t nN, <n*  w  aft 

Ills*; M* ff 1 eft ̂  ̂ # r 
rtfr |, ipn< anpw *f mm

got mw Jf

flffT'   ̂  WTW VT WWW fw

'«#:■■'fHMf ‘«(Sr’w

■■:; ■' PROF. S. L. SAKSENA. (M*ft*r*jgMv): .
Mr. Deputy Speaker, I have travelled by 
the Air India several tirae» and l.mu$t 
congratulate the Government for the fine 
service that Air India provides, and wherever 
I have gone, they have spoken very highly 
of it.

I am glad that they are opening hofc&s 
also under their control. One thing that 
we miss very much is Indian food.  I hope 
that Indian hotels wilt supply Indiaa food 
also in foreign countries hereafter.

Then, I would make one other sugges-
tion.  In fact, I had the complaint on a 
previous ocasion also. That« about tbe 
service to Calcutta;  it does not touch 
Gorakhpur. I want that after Lucknow, it 
should touch Gorakhpur and then go to 
Banaras, Patna and then Calcutta. For- 
marly, there was a service to Gorakhpur.
It was closed.  I do not know why. Gora-
khpur is an important place; it has got 
many sugar mills and so many industries 
have now come up there. When we have 
to go to Gorakhpur, we have to spend two 
days now. If there is this air service 
connection, we can reach it in a few hours.
I hope the hon. Minister will see that a 
halt at Gorakhpur will be provided in the 
fcrvice on its way to Calcutta and back.

I would also like to add nety voice $0 
the voice of my hon. friend about the 
labour conditions in the airlines* Labour 
conditions In the Indian Airlines and in 
the Air India should be given moreatten- 
tion. I am sorry that there has been mttch 
loss on account of strikes, etei If th«hon. 
Minister gives his attentionrr-I am sure ihe; 
is very largehearted-Hhesituation will; 
improve, and I hope he will see that there, 
are no more such quarrels, between the 
workers and the management

I support the Bill.  ,J;  ..y,

THE MINISTER OF miftimA AND 
CIVIL AVIATION (DR. KARAN 
Mr. Deputy-Speaket, there tojMen a*»ry 
wide-ranging and interesting fomsmvn 
th» BUI
Members ’vMho have' evident**' -.Uifmm great 
dcalof pain* to tbiafcitf ■
atiaftfrem, I agcee, are dieectty connocted ̂ 
with the Bili. NevertbeleM. I shall ŵ •
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yoiir try to Answer as many
M

Dr. Ranen Sen and some others also 
talked about the chairman not being whole-
time. $be position in the Act is that the 
general manners, who are now going to be 
called managing directors, are full time. 
Chairmen can either be fulltime or part-
time.  So far the chairmen had been 
peri-time. But it is not true that it is only 
big industrialists and others who have be 
come chairmen. As the hon. Members 
know my colleague Sbri Mohan Kumara- 
mangalam wa> Chairman of the Indian Air-
lines. There is no question of any ideology 
or bias in favour of businessmen or others. 
It is true that Mr. Tata has been the 
Chairman of Air India for many years
because of his special contribution to it----
(Interruptions), tie came for a shortwhHe; then 
came Mr. Mohan Kumaramangalam and 
now there is Mr.N.P.Sen who is an adminis-
trator. In any case I also feel that we have 
ultimately to move to a pas tion where we 
shell have wholetime paid chairman but they 
are not easy to get. Until such time as the 
correct person is identified we may have to 
continue with the present practice whereby 
the managing director is a Jutttsme senior 
AirforceQffiecr, A* Marshal Chaturvedi 
for Air India md Air Vice Marshal Hussein 
for the Mfea A ftfnes and the Chairmen 
are parHime Jor the tine being. I may 
clarify one poiat. Tfoe salary provision is 
rgnifigto be for full-time members. We 
Agoing to hove a mix. There will be 
t̂ime members -the general manager and 
*enior «xectt!tves of the company, who are 
already paid; they donothave to be paid 
in addition. At present there is only one 
person from the company management; the 
rest are people from outside.  In the 
concept of the functional director which the 
Administrative Reforms Commission has 
suggested* wemay appoint two or four 
senior execativea of the company on the 
bmx& It is no* as If we are going to pay 
somebody onty for being director. Them will 
be no separate payment, exceptof course the
■ ^  ' non-wholetime
diW|e»«t ..fA» Won. Meiiiber : After retire- 

ttBpwjw win not ne 
'  not be there

unless they are renominated in some other

capacity. Many Mcmbers have mentioned 
industrial relations. ■; '- -■;y '■  ^

It is true that last “““■-■ _:rrr*:
a bad phase In tli
particularlyIndian / * *<,  v
happy to say that the sftûfiM̂ m̂prove3f,“ 
and is improving. I share the hope and 
sentiments expressed by the hon. Members 
that we will not have any more trouble in a 
sector which is so vital to the security, 
progress and integration of the nation. 1 
feel that we should move away from the 
unhappy past towards a happier future. I 
can assure you that the Ministry will do 
whatever it can to help the progress towards 
better relations.

Dr. Ranen sen also raised the question 
of donations. This qnestion arises very 
often, not so much in India, but abroad 
where Air India sometimes is called upon to 
make some donation to local functions.
Let us say there is a local charity; there 
are local contacts and the Government has 
some kind of fete or fair. Air India has 
been giving these donations; there was no 
specific provision for it. We thought it was 
important for goodwtll purposes. Air 
India has offices in 40 or 50 countries all 
over the world and sometimes it may become 
necessary for it to make some small donaion.
Let us say there is a blind relief charity 
show or something else of this nature. . It 
is for that sort of thing.  When  an 
amendment was moved in the Rajya Sabha, 
there were fears that they might support and 
give money to political parties. The proviso 
was; added specifically to make it quit* 
dear that there is no question of giving 
any money to political parties.

With regard to the Dum Dum airpttl 
work has already started. Its tout 

oost it Rs. 120 lakhs. File foundation* are 
being laid, and it should be ready sometime 
in 1973. I agree that there is greatnecessity 
in Calcutta for a good airport hotel, and 
we are hoping that this will fill a long-felt 
need.

SHRI S. M. BANERJEE (Kanpur) : 
They want a hold: we want an

DR. KARAN SINGH : Another ; 
raised by several hon.  Membrs 
with regard to increasing the



hat c*n be inctttred by the Corpbi^ioiK' 
without reference to  tbe Central Govern* 
ment from Rs. 15 to  Rs, 49 lakhs. Use 
Administrative Reforms Commission went 
into this In very great detail, and they laid 
d o m  a certain formula according to the 
capital invested in the Corporation. It 
starts from Rs. IS lakhs and goes up to 
Rs 1 crore. Where the total investment is 
between Rs. 20 and Rs. 50 crores, it is laid 
down as Rs. 40 lakhs. Indian Airlines and 
Air India both come within this limit, the 
capital of Air India being Rs. 26.82 crores 
and of Indian Airlines being Rs. 31.96 
crores. But I can assure the hon. Members 
that the Central Government is very well 
represented even on the Board of Directors. 
Sot there is no question of this being misu-
sed. The only point is that bacause expe-
nses are increasing and because this is a 
statutory Corporation, 1 cannot come back 
to Parliament every time we want to incur 
more expenditure, and so we are taking 
broader powers, but we will ensure that 
there is no question of any misuse of these 
funds or this provision.

Shri Mayavan asked why we should have 
so many Directors. As I have explained, 
we need the wholetime Directors who are 
going to be senior executives. We also 
have representatives of the Ministry of 
Finance, we have a representative from the 
Ministry of Tourism and Civil Aviation, 
and would like to have some people 
who are generally interested in the subject 
and can make some contribution to it. 
Therefore, this is an enabling provision, 
otherwise if we want to raise the number, 
w;e have got to come to the House again. 
We will only appoint as many Directots as 
we consider necessary.

The International Airport Authority 
will come into being from 1st April, 1972; 
the Bill having been passed by this hon. 
H ouseandby the R*Jy* Sabha* is awiting 
the assent of the President.

With regard to schedoied castes andsche 
duledtribes, 1 have said on the floor of the 
otherHfewethat the situation is not satisfa-
ctory^ I  have; written personally to IN  
Chai rman, and I havebeen assured that they 
are making every effort possible. I t  is m e  
that sometimes we do not get candidates 
bat I  ban assure the hon, House that I

am particularly anxious about It. In 
fact, he said something to which I  take 
objection. He said that if we cannot take the 
scheduled caste man as a pilot, we should 
take him at least ss a leader. A sche-
duled caste person can become the President 
and Prime Minister of this country, *nd 
so there is no question at all of any sort of 
animus against them. It is merely question 
of getting people with the requisite qualifi-
cations. In fact, I was delighted the other 
day to learn that a scheduled caste has 
qualified as a commercial pilot. I  never 
interfere in matters of appointment, but 
I did write to the Chairman specifically and 
said that if this persen fulfilled the other 
conditions, the should be given some special 
priority.

We have been receiving suggestions 
from time to time about announcements m 
the regional languages. We will certainly 
try to see what we can do. One problem Is 
that the civil Aviation Department is an 
all-India service, and it is possible that 
there are not always people available kno-
wing the local language. For instance, m 
Orissa there may be somebody posted who 
does not speak Oriya. How is he going to 
make the announcement ? Subject to this 
difficulty, I  agree that more and more 
people are now beginning to travel by air, 
and it would therefore fee halpful If the 
announcements on the the grotmd are made 
in the regional languages also. I wifi get this 
matter carefully examined.

Shri Venkatasubbaiah is not here, and 
I need not go into detail into his points.

He talked about auditingof the com-
pany. The annual reports are laid before 
Parliament, instating the statement of audi-
ted accounts. The Public Undertakings Com-
mittee also looks into the affairs of these 
corporations. So, there is «iatoidM»$te 
parliamentary control. Naturally, one does 
not want to make It so rigid th^t tiwy can-
not function, because In a commercial ope-
ration, there must be flexibility and a pood 
deal of leewayto Work. But th*re is always 
vigilance to see that no mite misuasof 
funds takes place. He abo spoksabout 
chartered services and he made a pointthat 

.' we should concentrate on stnaHer.. airports
■ ’ 1 Althouah the iw*******1!!!!!!

authority will dwl wittt J te fo u t.
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tionalairports, I am making special efforts 
to look to the other airports also. 1 M e  
laid down the following order of priority, 
which may not satisfy my friend, Mr. 
Banerjee ; (1) International airports. <2) 
State capitals. I am going to Hyderabad 
on Sunday morning to open the airport 
there. (3) Places of tourist interest like Agra, 
Khajurfcho, etc, (4) Other cities like Kan-
pur. 1 have sent a person to Kanpur to 
look into the land. We are going to acquirc 
the land in the course Of this year and we 
will start construction next year.

Mr. Sreekantan Nair mentioned about 
labour relations, apart from the raising of 
the limit to Rs. 40 lakhs from Rs. IS lakhs. 
He also mentioned about Trivandrum. 
From 15th October this year, we have given 
a jet connection—Boeing 737—to Trivan-
drum. Apparently there is some genuine 
difficulty with regard to the timings. They 
say, they cannot take full advantage of 
this connection. I have asked my IA 
officials to look into it. They have assured 
hie that by the 1st January, they will try 
to make certain adjustments in the 
schedule. Incidentally, it is not true that 
Trivandrum is the only State capital which 
is not directly connected with Delhi. There 
are many State capitals like Bhubaneswar, 
for example, in .the eastern region, which 
are not directly connected with Delhi. 
That" «purt, we will certainly try to do 
whatever we can to. meet the demands Of 
the various regions. It is sometimes diffi- 
colt to  lit every flight into a  schedule which 
will satisfy everybody, because we have to 
tnatotS ther maximum utilisation of the 
pJAnes.They leave a t 6 in the morning 
and do a  nutnber of flights before coming 

'-'l|p^J.;̂ lft4)i»:'008fia’ of this arrangement, 
wi yfeiftea  Onc *cgtioa of people say; l i t  

^£oi£rfa$Rte m  the night; I  cannot attend 
office”  or *tfhave to  miss my lundi” -or

comes in the nightwhen it is too cold 
and vtry Inconvenient” and so on We 

' -have-to organise it as best ras we oan. 
Wccaiwot satisfyeverybod* But ceftahily 
genuinedifficuttiea e*n ha looked into: I
think I W to  peopte d o h a v e  a genuine 
itifflcuIty nbdut A e B o e in g flig h tan d w e

The question of food has been raised.

Certainty, food should %e 4mp*o*wd* 
hope it will be improved 4-. ^ ;

About unemployed pilots, IA is going 
to recruit in the next two to th reeyears 
upto 100 pilots. I hope «ome 'o^^thele 
boys will be absorbed, la  addition, .w* 
referred the matter to  the Public Service 
Commission and I have specifically amended 
the rules of recruitment for aerodrome 
officers in the Civil Aviation Department— 
not in the Airlines— to give these people 
also a chance. We have said, the holders 
of commercial pilots licence should also 
get an opportunity to appear for these 
interviews. I have also taken up the matter 
with the Ministry of Food and Agriculture 
for their crop spraying, etc. and other 
similar organisations. I am aware of this 
problem of unemployed pilots and we are 
tryi&g to tackle it urgently.

Mr. Swaminathan said that the Boeing 
trunk flight from here to Madras should 
stop at Madurai. The whole point of a 
trunk flight is firstly, high density of traffic 
and secondly it involves going from A to 
B in a certain short period of time. If I 
am to stop aM my trunk flights on the way, 
the economics of the operation will get 
completely knocked off. Secondly, it will 
not be a trunk flight any longer. Some 
MPs say, “ Your plane flies over us; why 
does it not land ?” It is not only a 
question of landing. We have got to have 
passengers and traffic. Then, eachlanding 
means additional expenditure on fuel ahd 
on time. Therefore, when he says that the 
plane should litnd at Madurai just because 
the plane goes over Madurai it ddbs not 
necessarily mean that a stop at M^tdura’i,
ii commercially profitable. But we will 
certainly do what we can In this natter. 
Madurai is already conneCtedbyair. ■

■■ Shri Bharat Singh has gone ewaty but 
he made one useful point that fhere shotild 
be feeder services within the States; in other 
words , he said that, apart taM r the>m*jor 
alllndia^erviccj, within the S l a t e '^ l  
planesshould link people living fo ttiflfefent 
areas.'1' T hisis ataattractiv* proposition 

1 .in' ■ theory tout fa '-ipradiiee- :mv. simply 
 ̂do nor'havt the smaU plants tbatcaan do 
thfifi- ■ ■ - v*'

- S H R IR  V. BADE (Khargone) :H e
said about air taxis.: ■'..:,



m~ <**«* :lknw,tfa*t.

^ve„«\‘be 
jwom qal tf̂ wtall. Bven„.... .... .....

&ey require over 3,000 &et of . lanaiug 
space* And they are getting very old. Had 
there been aay adequate number of small 
planeain Indiafor an air taxi »eryiee, it 
would have been all right. But in the 
absence of those, to buy them—the econo-
mics of a smalloperatitm are very difficult; 
the costs are very high—I am afraid, does 
not seem to be a practical possibility in 
the near future.

PROF. S. L. SAKSENA (Maharajganj): 
Manufacture them.

DR. KARAN SINGH : We have air- 
eady manufactured! one plane and if we 
start manufacturing  small planes,  the 
economy of the thing will completely 
collapse.

Then* he talked about Madhya Pradesh 
and Hindi newspapers. I have made a 
special point that Hindi newspapers should 
be provided.

sft % tnp TO  I 

ftfrrf % .ft* 

stst # %, fa Mtm

v*rfirft?rr $, tft fmn srNNrr

| fa M*jpt t & ft  ifapr t 

w r^rrli

Shri Mohammad Ismail made sometwo 
orthree points.One §eaeral poim he 
made was that the  management-labour 
nrfations should not bceharacterised by 
rigidity, prejudice or a bureaucratic appro-
ach on thepaetof the officers. I entirely 
agree with him. There it no scope, par- 
ticnlaely -im-. thi* stage of our national 
devetapranvfor a,aa*row*niiaded or -rigid 
approach. I cm assure himthat theinatru- 
ctions to my Miaiifcy; always ape <*hat 
these problems should be looked upon with

■ ima*»atMm. >. M.
meuta»4,

Hea t̂̂  *6Iifej*
was about the employe*»#IAirway*, IjfpP* 
Limited.  Many  Members—Shri S* M. 
Banerjee, Shri IndrajK Gupta and others—

position is. clear.,, py were ■ cog|f$g»
■  „a,. ■ j>̂te;vafflftwit.,., I 
r̂.̂ ŷerimiiut had no 
1>onsib11hy to abiorb them, However* la 
vlewjof fm &M tfeeyhada background 
of aviatioa, as ,aspecial ease on hmaani- 
tarian grounds, we were prepared to look 
into the matter.  We di4 that a%4 you 
will be glad to know that out of a total of,
I thiak, 123 or 124 employees,
been interviewed, 51 have been absorbed.
I am frankly not sure whether it i*nH be 
possible to absorb, all of them. The hqa. 
Member said that they Were interviewed. 
That does aot necessarily mean that all k 
them came up to the standard. I 4o aot 
have the details with me, but we have 
stretched the point already; we have already 
relaxed certain restrictions  which we 
have never done, so that these people may 
be absorbed. ;  '

SHRI S. M. BANERJEE : They can be 
absorbed ia posts which require the *&me 
experience and qualifications. I do aot 
thiak to that there cotOd be aay objection. 
They can be on probation for six ; or eight 
months. 1  i'

DR. KARAN SINGH ; We have ftoae 
out of our way to do it* I have Deceived 
a representation the other day and I have 
again taken the matter up. We will try 
and see what we caa do. :

. ■' Thea, I was.JW son-yte leant  ■
reports that the Calcutta hoteUfc&ve b̂n 
outofaction, because, as it .js,. 
admit that the foupst iraageof C*tovt$a, 
If I .may. say so, is not, m good  .

Ing, it will really lead to a vejry bad sitj*- 
tioq. I ;,wil> make inquiries 
although there is nothing that I c*ndir**ly 
do because this is a matter under the

■ V ^ W S tjS S V Z i
Government hottfs.  eaffr dfce- ,
ctly iatervene. But as the Minister of 
larowiwtt,' I *H! «wt ourwtiat ̂  irosition 

IHfera.  p   ̂j* .«'•%'?.'T-

On the ffight from Cakitt̂ b Aiartal̂ 
it is true that there is a limitatioa oa



bume. Bot tbat h becatae thi. h a 
Wtbl  Mrvic« ' and «n  want io 
cany as many passengers as possible.

iwriw ^

*T5f   fVFER # ̂1% nft W fFW 

|,«tf Tftft i

# «Afnt it***: ^ %• dt*

<R«   fin s ipftftr* n» <Wi twi 

t fa«rw  *femf   i |«r wr$fr | 

%   4%wrt * wr *rtw, wm to% 

ftf«nrw9»wi

SHRIBDIEN DUTTA (IWpora West) : 
You have given an assurance in reply to 
my tetter that a Caravelle cargo plane will 
be put from Calcutta to Agartala. Your 
letter is with me*  You have given an 
assurance.

DJL ARAN SINGH : That is a sepa-
rate freight plane. That is a matter also 
we are looking into. We are very short of 
planes. One of the reasons why we can-
not give Hit the services that we want to is 
the shortage of planes.

Then, Shri Ismail said about checking 
and security. I am afraid̂ it is Just not 
possible to relax on that. If it makes him 
feel better* i may tell him, whenever I go 
to any airport, I insist on going through 
*11 the security checks personally along 
wfth my luggage. We do not make an 
exception for Congress Members. Even a 
Minister is not made an exception. This 
isamfttter on which, I think, if 
im̂hlngt *» should err on the side of 
'&MNBMtiNL‘; :   ; ■ ■' 
*,•' ' '   ■ : ■ .

i' . .. r'W *jpr jWt

(jrifcrr 14 ̂prr   11 .

tW   : Wf Wt, WWtW 

vi iw nfr Tfwfi «nr wmi % iwirwc 

-.. wm   «f*r   wwr .iT̂fyPFt

l0 %l  ̂M  ̂  ^  I*

;' Wk & ftfw *rff ism *0 % r’:''■;'■■■'

1 :wim'■
East) : In the VIP rooin, 1 have ueo a 
security officer going there aad just putting 
a seal...(Interruptten)

DR. ARAN SINGH: In any case, 
we should be very Iitrict on this.

Shri Sakesena made two or three points. 
One is that Indian food should be served 
on flights. Hotels are going to be built 
in India, not abroad. On Air India flights, 
Indian food is served and should, quite 
rightly, as he said, be served.

DR. RANEN SEN : We are told that 
in spite of the catering arrangement, most 
of the food served in Delhi-Calcutta flights 
and other flights is supplied by the con-
tractors at a very high rate. Is that so ?

DR. ARAN SINGH : I may also 
clarify the position with regard to catering 
in general. So far, we have been relying 
almost entirely on private contractors. 
There was no other sources of getting food. 
Now, Air India has set up a flight kitchen 
in Bombay and also a flight kitchen in 
Delhi. There are two types of food. One 
is food served on flights and the other food 
is served by hotels at the airports. 
I want to move into a situation progressi-
vely hereby we are not dependent on 
private caterers and where we can produce 
food ourselves. For example* I have given 
instructions that in Bombay, from 1st of 
January, after the contract expires on 31st 
December, Air India flight kitchen should 
take over. In Calcutta, there is no flight 
kitchen as such. But when Dum Dum 
Hotel comes up, the I.TJXC. Hotel, my 
intention is that Hotel wffl be asked to 
make catering arrangement*.  Gradually, 
I will have to move into that situation. 
Meanwhile, we wiH have toe alt for tradem, 
whenever necessary. There is no other 
way of ensuring food.

'   Thftw,   f»»ia mrfsM - llw iwyWtin
' of Gorakhpur. Î am-aware Hat 
. northern' U. P. ' and ; northern Wm have 
been pot tp tremendous inconvenience 
‘ bscause all tfce fcirpotts treon the southern 

«wo ̂uwe|,   ::
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As for ts Northern Bihar it cooccmed, MR, DEPUTY-SPEAKER : Nowj W 
I have this year been able to cover take up dause-by-c!aute consideration,
Muzaffarpur, Clause 2—There are a numberof

amendments by Mr. Salve. but he is not 
R«*arding Northern UP, Gorakhpur, here. There are no amendments to

I am ia  touch with the Defence Ministry clauses. So, I will put than all
and if the traffic will justify, then we can together.
certainly consider starting a service. 
The matter is under carefitl consider-
ation.

PROF S. L. SAKSENA : There is 
enough traffic.

DR. KARAN SINGH : This covers, 
I think, broadly the various points that 
have been made.

I am very gratified that the Kon Mem-
bers have showed so much constructive 
interest in the working of the Air Cor-
porations.

In conclusion I would like to say that 
these two Air Corporations, particularly, 
the Indian Airlines, have a very very vital 
role to play in our economic development. 
I say particularly Indian Airlines because 
it is a monopoly undertaking within the 
country and in a country of the siw of 
India, air services can no longer be looked 
upon as a luxury. It is a sheer necessity 
for our political integration, for our 
economic development, for our administra-
tive viability and for any sort of tourist 
development. Therefore, I have tried in 
the last four or five yean to give very 
special attention to tibe Air Corporations 
and I  thiak, despite difficulties, we 
are going to raafce definite progress in this 
direction. ?

With these words, I hope that the M l 
will receive your approval.

MR. DEPUTY-SPBARER : How, the 
question it :

“That the $ill further to amend the
'Air: as passed
by Rajya Sabfca, be taken into consi-
deration” ' r ' '"

The question is :

“That Clauses 2 to 13, Clause 1. the 
Enacting Formula and the title  stand 
part of the Bill.** ’ ,

The motion Was adopted.

Clause 2 to 13, Clause 1, the Enacting 
Formula and the Title were added to Sim 
Bill.

DR. KARAN SINGH : I beg to move;

4‘That the Bill be passed.**

MR. DEPUTY-SPEAKER: The ques-
tion is :

“That the Bill be passed/*

The motto* was adopted

1406 hr*.

JAYANTI SHIPPING COMPANY 
(ACQUISITION OF SHARES)

,  ■ W LL: .

THE MINISTER OF PARLIAMENT 
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
Sir, I beg to move* :

“That the Bill to provide for the acquk 
sitioa of the shares ofthe Jayanti 
Shipping Company Limited ln order to 

. serve betfer the shipping needs of the 
nation andto flteflitete the promotion 
and development, la the interests of

' ' the gMMrll wnMk> irf wrtiwhil
ano ror nMxsera cnna^iss. w r o v ih i 
or incidfltttal thereto, be taken into

Moved withtbs recommendation o f . die: President.. . .  '
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Hon. Members are already aware of
the circumstances which led the Govern-
ment to acquire all the shares in the
Jayanti Shipping Company by promulgation
of the Jayanti Shipping Company (Acqui-
sition of shares) Ordinance, 1971, on 17th
October, 1971. A statement giving the
circumstances necessitating the acquisition
of these shares has already been laid on
the Table of the House. I do not, there-
fore, propose to dwell on this aspect. I
would, however, like to draw the attention
of Hon. Members to various important
clauses in the Jayanti Shipping Company
(Acquisition of shares) Bill before us.

,
di;
p

:n
I
d

Clause 3 of the Bill provides for the
transfer of all shares to Central Govern-
ment and vesting of these in the Govern-
ment free from all trusts, liabilities and
encumbrances on payment of a sum of Rs.
4.50 crores in aggregate as compensation
to the shareholders: The total issued and
subscribed shares of the Jayanti Shipping
Company, according to books; are 2,88,128
shares of Rs. 100/- each. Thus, the com-
pensation per share works out to approxi-
mately Rs, 156/. Out of 2,88,128 shares,
2,12,472 shares are in the name of Dr.
Dharma Teja and 70,825 shares are in the
name of Mr. M.M. Kulukundis. The remain-
ing shares are held by others.

Clause 4 of the Bill provides for the
apportionment and the manner of payment
of compensation. The shareholders are
being given option to ask for the amount
of compensation in any of the following
manner :-

(i) in cash in three equal annual
instalments;

(ii) in saleable or otherwise trans-
ferable promissosy notes or
stock certificates of the Central
Government issued and repayable
at per and maturing at the end of
10 years and carrying interest at
4{ % or 30 years carrying interest
at the rate of 5j%;

(iii) partly in cash and partly in
securities; and

iI

(iv) in different types of securities.
Besides this, it has also been
provided that the shareholders
to whom the compensation pay-
able does not exceed Rs. 2 lakhs,
may ask for full payment of
compensa:ion within three
months, and those shareholders,
the compensation payab le to
whom exceeds Rs. 2 lakhs, may
ask for an interim payment of
an amount equal to 75 per cent
of the face value of the shares
in respect of which compensation
is payable to them. This provi-
sion has been made to ensure
that full compensation amount
is paid to shareholders whose
shares are small in numbers and
a substantial payment in cash
is available to the remaining
shareholders.

Clause 5 of the Bill provides for the
transfer of shares to the Shipping Cor-
poration of India and certain other per-
sons. All the shares acquired by the
Central Government except 100 shall
immediately after they have so vested in
the Central Government stand transferred
to and vested in the Shipping Corporation
of India. The remaining 100 shares will
be transferred by the Central Government
by an order to such persons as may be
specified in that order. This is bei ng done
as the Shipping Corporation of India has
been managing this company since lOth
June, 1966, and as a result of its manage-
ment the company has shown considerable
improvement and has been able not only
to liquidate losses accumulated during the
time of the previous management, but also
achieve profits. It is, therefore, in public
interest that the good management of the
Shipping Corporation of India is con-
tinued. It is therefore, proposed under
clause 5 of the Bill to transfer -all the shares
except lOOto the Shipping. Corporation of
India. 100 shares have to be allocated to
other persons to enable the company to
function as a Government company,

Clause 6 empowers the Government to
make such amendments in the Memoran-
dum and Articles of Association of the
company as may be considered necessary
for the purpose of enabling the company
to function as a Government company.

",

""
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Clause 'provides'", for the interim 
management of the company. The con-
stitution of the board of directors of the 
company in accordance with the memor-
andum and articles of association of the 
company is bound to take so*ne time. In 
view of this, a board of directors to manage 
the company till that time has been con-
stituted under this clause.

Clause 8 provides that no director or 
managerial personnel shall be entitled to 
any compensation against the company or 
the Central Government for the loss of 
office or for the premature termination 
of any contract of management entered 
into by him with the company whether such 
loss or termination was due to the provisi-
ons of the Jayanti Shipping Company 
(Taking Over of Management) Act, 1966, 
or the Ordinance v-hich is sought to be 
replaced by this Bill.

Clause 9 empowers the company to make 
an application to the court for the purpose 
of cancelling of varying any contract or 
agreement entered into by the company in 
bad faith and which is detrimental to the 
interest of the company, at any time before 
the issue of the notified order under the 
Jayanti Shipping Company (Taking over of 
Management) Act, 1966. A similar pro-
vision existed in the Jayanti Shipping 
Company (Taking over of Management) 
Act, 1966, but no action under that was 
taken. Still, it cannot be said that any 
such contract may not come to notice even 
at this late stage; so, this clause has been 
provided as a measure of abundant caution. 
The period in which such an application 
can be made has, however, been limited to 
three years.

Clause 16 empowers the Central Govern-
ment to make rules to carry out the pur-
poses pit this Apt. This delegation is con-
sidered essential.

Under clause 18 of the Bill, the Jayanti 
Shipping Company (Taking over of Mana-
gement) Act, 1966 and Jayanti Shipping 
Company (Acqjjisition of Shares) Ordinance, 
1971, are being rcpealed.

. T b e /^ ^ t io n - b f  shares o'f the Jayanti 
1 S h ^ ^ ' ‘'''0^pany.' Limited had become ■ 

Q tfa r to serve better the

shipping needs of the nation and to facilir 
tate the promotion and development, in the 
interests of general public, of national 
shipping. The management of the Jayanti. 
Shipping Company had already been taken 
over by the Central Government under the 
Jayanti Shipping Company (Taking pver of 
Management) Act, 1966, following com pi a- 
ints against the previous management.

During the course of Government 
management, several irregularities com-
mitted by the previous management were 
detected and a number of civil suits had 
to be instituted by the Jayanti Shipping 
Company in respect of these irregularities. 
Besides, a criminal case had also to be 
instituted against Dr. Dharma Ttya who 
held 74 per cent of the shares of the Jayanti 
Shipping Company prior to the acquisition 
of its shares by the Government. In view 
of tiie fact that Dr. Dharma Teja and 
Mr. M. M. Kulukundis who between, them-
selves held about 98 per cent of the shares 
of the Jayanti Shipping Company before 
its acquisition by the Central Government 
are involved in many suits and Dr. Dharma 
Teja is also facing criminal proceedings on 
the charges of breach of trust, cheating, 
forgery and falsification of Jayanti’s 
accounts, the ownership of the company 
could not be left in their hands in the 
interest of the Jayanti Shipping Company 
Limited and also the national interest.

Jayanti Shipping Company has thus 
become a subsidiary of the Shipping Cor-
poration of India. _ The expertise and 
experience of the Shipping Corporation 
has been largely responsible for putting the 
Jayanti Shipping Company on its feet.

In this connection, may I in particular 
refer to the performance qf the Shipping 
Corporation ever since it took over the 
management of the Jayanti Shipping Com-
pany. It has been able to pay off the 
creditors of the Jayanti Shipping Company 
and to wipe off the cumulative losses of 
Rs. 2.59 crores upto 10 June 196$, The 
Company has after taking ftirther ilo^m 
froxns DFO also repaid Rs. 7;41 crores ind 
the present outstanding, loan ^ a i ^ t  the 
company is only of the order of 'Rs.' 19.84 
crpires. . .■.. ■ . '  7  ;.7 ■ ■' ' ■.

A third factor which should also go to



t̂ i  BaKadtxrl SHRI B1R22N DUTTA (THpura West) :
While I rise to support the Bill, I would

the credit of the new management is that 
decrees have been obtained on two civil 
suits. The decretal amount is about Rs. 
1.25 crores including interest from  due 
dates of decree. Apart from this, further 
suits have been instituted in the Bombay 
High Court against Dr. Teja and Mr. 
Kulukundfo, the money claims in wh:ch 
Amount to Rs. 2.87 crores. The Bombay 
High Court had also attached all the shares 
of Dr. Teja and proceedings  for  that 
were going on. As I have submitted ear-
lier, we acquired all these shares and hence 
this Bill.

I am confident that the above mentioned 
provisions which have the effect of con-
tinuing the Shipping Corporation of India 
and the Jayanti Shipping Co. Ltd. under 
one management for all practical purposes, 
would be of substantial benefit to India’s 
maritime growth. These measures would 
make it possible for the vessels of the 
Shipping Corporation and Jayanti Shipping 
Company to be operated together under 
fully co-ordinated management to the best 
advantage of the country and would further 
contribute to the growth of India’s inter-
national trade and the saving and earning 
of foreign exchange.

May I take this opportunity of inform-
ing hon. members that nearly fifty per cent 
of our shipping tonnage is now owned and 
operated by the public sector. Thus an 
important aspect of our national policy in 
regard to the merchant navy has been ful-
filled simultaneously.

With these observations, I commend 
the motion.

MR: DEPUTY-SPEAKER :  Motion

--'Hi '

‘That the Bill to provide for the acqui- 
trition of shares of the Jayanti Shipping 
Company limited in order to s:rve 
better the shipping needs of the nation 
and to facilitate the promotion and 
development, in the interests of the 
gsneralpublic, of national shipping and 
for matters connected therewith or 
.‘ incidental thereto, be taken into consi-
deration.*'

remind the House that in 1962 I bro-
ught some charges against Teja in this 
House and gave in detail the methods of 
the corrupt practices adopted by the share* 
holders, specially by Dr. Teja. Unfortuna-
tely, I could not even complete my speech 
at that time, as I was put in prison.

MR. DEPUTY-SPEAKER :  In the
course of his speech ?

SHRI BIREN DUTTA : I had not 
completed  my  speech,  there was a 
recess and before the House reconvened, 
I was arrested, so that I could not resume 
my speech. At that time, he was the favo-
urite of Pandit Nehru so that nobody dared 
to raise his little finger against this criminal. 
At long last, the truth has come out and 
this measure has come to be eccepted by 
Government.

While supporting this measure I must 
bring to the notice of Government one 
thing. He just now told us that some sha-
reholders had adopted corrupt practices and 
earned some money. May I know whether 
these shareholders are going to be benefited 
by the measure of compensation again in 
any way ? I am afraid the practice of this 
Government is that while they say that they 
are punishing the criminal, in real fact it 
is seen that the criminal is rewarded by 
way of compensation. In this case, I hope 
that this thing will not recur.

Another thing I want to bring to the 
notice of the Minister is this. You have 
given so much care for the payment of 
compensation to the shareholders, but you 
have not said anything in this Bill regar-
ding the employees. 1 have come to know 
that stevedores who are directly recruited 
by the company have been more or less 
absorbed, but those who were indirectly 
recruited through contractors have not been 
given a chance to be absorbed. This matter 
must be kept in mind while the Government 
takes over the management.

Sir, the employees in the service of 
this copany should be gi ven preferential* 
if not reverential, treatment because they 
have suffered from the very beginning in 
the hands of that corrupt management.



They require to be treated in a particular 
fashion so that their old grievances as well 
as their present grievances are removed by 
the Government.

1 do not know how many dead ships 
are to be taken by the Government and how 
they are going to be replaced by the new 
management. Particular care should be 
taken to sec that for taking over the dead 
ships, the Government do not incur any 
loss.

This measure is a welcome measure and 
I hope that it will be accepted by everyone 
of us. With these few words I support this 
Bill.

•SHRI C. CHITTIBABU (Chingleput) : 
Mr. Deputy-Speaker, Sir, I am grateful 
to you for gving me an opportunity
to participate in the debate on the Jayanti 
Shipping Company (Acquisition of Shares) 
Bill introduced by the hon. Minister of
Transport and Shipping. I  would like to 
pay my humb’e tribute to the hon. Minister 
for coming forward with the legislative 
measure to acquire the shares ofthe Jayanti 
Shipping Company which became notorious 
within a very short time of its existence. 
While I compliment him for acquiring the 
shares of Jayanti Shipping Company in the 
national interest, I would refer to the point 
he emphasised during his introductory
speech. He prided himself that nearly 50 
per cent of our shipping tonnage is now 
owned and operated by the public sector. 
I need not stress the important point that 
the shipping services establish world-wide 
contact for the country and it is in the
fitness of things that the shipping tonnage 
in its entirety, 100% of it, should be 
owned and operated by the public sector. 
It should be completely in the hands of 
the Government in whom the vast majority 
of our people have reposed their confideice 
and faith, I would repeat that the shipping 
should never be permitted to be in the 
hands of private sector. If it is solely in 
the hands of the Government, then ail the 
benefits from the world-wide contact will 
accrue to the people of the country.

After five years of taking over the 
management of the company, this opportu-

nity of acquiring the shares Of the company 
has come to the Government. But, you 
are aware, Sir, of the unpalatable history 
behind the growth of this company. Though 
the ruling Congress Party today has undc-r 
taken this laudable step of acquiring (he 
shares of the company, the blame for 
giving undue encouragement to this company 
squarely rests on the shoulders of the undi-
vided Congress Party then ruling the 
country. 1 don’t think that it is ever possi-
ble for the undivided Congress Party to 
erase this stinking stigma. The State Bank 
of India, the most important financial 
organ of the Government, gave a loan of 
Rs. 20 crores to an unknown and ordinary 
Dharam Teja who floated this shipping 
company. This huge sum was given to him 
without securing adequate guarantees, when 
Shri Jawaharlal Nehru was at the helm of 
affairs in the Government. It was reported 
in the Press then that Dharm Teja was 
able to get this enormous sum with the 
active encouragment of Shri Nehru. 1 am 
sure that Jayanti Shipping Corporation will 
stand as a monument of misplaced faith in 
an individual by the Government of the day 
and I am sure that the future Government 
will remember this episode as a standing 
guidance for their activities.

I remember distinctly even now the news 
items that used to appear in the daily news-
papers about the Jayanti Shipping Company, 
to in and how Dharam Teja managed to 
get a si m of Rs. 20 crores from the State 
Bank. He had made an arrangement with 
the Greek ship-owners under which their 
four or five ships would fly the Jayanti 
flag as soon as they reached the Indian 
coast. Dharam Teja would take the 
authorities to the Port and show them that 
all those four or five ships belonged to 
Jayanti Shipping Company and he had 
bought them outright. By taking recourse 
to this ruse, he would seek financial assi-
stance running to crores of rupees for his 
capital investment and for running his 
company. His another plea was that the 
more ships he bought the greater would be 
the foreign exchange that he would cam 
for the country. The authorities were 
greatly impressed by his arguments and 
even without taking the elementary Care 
of verifying his claims, they tised to sane-

♦ The original speech was delivered in Tamil.



2 0  ''.J tw m  Shfcpfot Xb. 7 : , f ^ECBMiaElt'j, :■ ̂ o#wrafif.■ .'•'
(Acqn. o f shares) Bill ’■ ■:' ..' ', ; ■•■ ; ■ ; ( ■ :  . ' ;■;V '\:-V''V'/^ 1; 7' V ■' ■'

(Shri C. Chittibabu]
tiotl the money to him. I need not say 
here that the Government on their own 
accord got into this awkward situation.

Now, the shares of the company are 
being purchased by the Government. I 
would like to know, in the background 1 
have just now explained, whether these 
shares are worth anything and whether the 
ships o f the company are worth taking 
over, I say this because 1 feel that the 
Government should not commit the same 
mistake of buying battered and old ships 
for which they arc to pay compensation 
to the shareholders of the company. I 
would like to know whether the Govern-
ment have made any attempt to find out 
the real value of these share' ,.

1 would also point out that the Jayanti 
Shipping Company is going to be a sub-
sidiary company o f the Shipping Corpora-
tion o f India. Though it is agreed that 
the Jayanti Shipping Company has been 
put on its feet with the expertise and 
experience o f  the Shipping Corporation o f  
India, the Government should guard itself 
from the eventuality that the loss which 
the Jayanti might suffer is not reflected in 
the working of the Shipping Corporation 
of India. I would like to state that the 
Shipping Corporation of India should not 
be made to suffer for the past irregularities 
of Jayanti Shipping Company simply be-
cause it is now under the management of 
Shipping Corporation of India. Tho work-
ing of the Jayanti Shipping Company should 
be watched for some more years before it 
is completely merged with the Shipping 
Corporation of India, The accounts of 
this subsidiary company should be kept 
separate from that of the Shipping Corpo-
ration. I would like to know how the 
value of the shares of Jayanti Shipping 
Company . is going to be arrived at 
before the compensation is distributed to 
the shareholders. It should also be ensured 
thatcompensution isn o t paid to the major 
shareholders who had indulged in several 
irregularities and malpractices. I would 
like to know from the hon. Minister on 
what basis, tfe  compensa tion is going to , be 
paid .'to the shareholders.

Before I conclude, I would refer to only

one thing. After five years o f  taking over 
the management o f  the company, on  
17.10.71 the President promulgated an 
Ordinance acquiring the shares o f ’Use 
Jayanti Shipping Company. I a m  not able 
to  understand why such an ordinance should 
have been issued during the intersession 
period. Having waited for five years, if  
the Government had waited for 27 more 
days for the convening of the Lok Sabha, 
the world would not have come to an 
ev.d. I am sorry to point out how the 
Parliament is being treated by the Govern-
ment. I would only say that by adopting 
such an authoritarian attitude, the Govern-
ment is not going to enrich democratic 
traditions for posterity in our country.

Though this Bill has been brought 
belatedly, I welcome the Bill which will 
enable the Government to acquire the shares 
of the Jayanti Shipping Company,

MR. DEPUTY SPEAKER : We shall 
take up private Member’s business now.

14.30 hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Amemlment o f article 51)

SHRI C. K. CHANDRAPPAN (Telli- 
cherry) : Sir, I beg to move for leave to  
introduce a Bill further to amend the Cons-
titution of India.

MR. DEPUTY SPEAKER : The ques-
tion is.......

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : Sir, 
we are opposing this Bill even at this stage. 
There are reasons for doing so. India's 
consistent anti-imperialist stand and support 
for the independence of nations in accor-
dance with her traditions even before 
Independence is well-known. There ijs no 
need to amend the Constitution. It is a 
matter of policy, not a matter of the Cons-
titution.

The introduction of the Bill might also 
give the impression to the outside w0rld 
that Indfa has rfcsiled fropi that stand; f t  i*



obviously not so, therefore, I oppose the 
Bill even at the introduction stage.

SHRI C. K. CHANDRAPPAN : It is 
well-known that our country during the 
period of our independence struggle had 
the tradition of upholding the cause of 
national liberation struggles all over the 
world. During the time of our indepen-
dence struggle, we also had received immense 
support from people from all over the 
world.

MR. DEPUTY-SPEAKER : The limited 
question is whether leave should be granted 
to introduce the Bill. You may meet his 
arguments.

SHRI C. K. CHANDRAPPAN : The 
hon. Minister has stated that it is a matter 
of policy that we support the freeeom stru-
ggles all over the world, but there are times 
when there is vacillation. Take the ques-
tion of Viet Nam, Laos and Combodia. 
The stand of the Government has not been 
convincing and in accordance with the 
traditions of our national movement. So, 
when we say that we are trying to give a 
new understanding to the Directive Principles 
of the Constitution, I think there is every 
reason to have such a clause included in the 
Directive Principles. That is why 1 have 
moved for leave.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“ That leave be granted to introduce a
Bill further to amend the Constitution
of India.'*

The motion was negatived

RAJASTHAN DEVELOPMENT 
BOARD BILL

RAJMATA KRISHNA KUMARI 
JODHPUR (Jodhpur) : I beg to move for 
leave to introduce a BiU to provide for the 
constitution of a Board for the purpose of 
rapid agro-industrial development of 
Rajasthan.

THE DEPUTY MINISTER IN THE

MINISTRY OJF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR ?RASAD) 
rose—

MR. DEPUTY-SPEAKAR : The prac-
tice is that whenever a Member wants to 
oppose leave for introduction, he should give 
prior notice to the Speaker. In any case, 
you can do that now.

SHRI SIDDHESHWAR PRASAD : I 
want a small clarification from the Chair* This 
Bill envisages expenditure from the Consoli-
dated Fund of India. I would like to know 
whether the recomntedation of the President 
has been obtained for the introduction of 
the Bill.

MR. DEPUTY-SPEAKER i I am not 
familiar with the contents of the Bill, but 
the President’s recomendation is required 
only in two cases, for introduction and for 
consideration, if a Bill involves expenditure 
from tho Consolidated Fund of India. 
As it involves expenditure out of the Con-
solidated Fund of India, he is objecting to 
the introduction of the Bill. Has the hon. 
Member any thing to say in reply ?

RAJMATA KRISHNA KUMARI 
JODHPUR : Dr. Karani Singh is not here. 
I am doing this on his behalf.

MR. DEPUTY-SPEAKER : I have no 
alternative but to put it to the House. The 
question is :

"That leave be granted to introduce a 
BiU to provide for the constitution 
of a Board for the purpose of rapid 
agro-industrial development of 
Rajasthan.”

The motion was negatived.

CONSTITUTION (AMENDMENT) 
BILL*

(Substitution o f article 36$)

SHRI C. CHITTIBABU (Chingleput) : 
I beg to move for leave to introduce a 
Bill further to amend the Constitution of 
India.
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MR. DEPUTY-SPEAKER : The ques-
tion i s : ' " ■ . ' ' '

. 4*That letvt be granted to introduce a 
Bill further to amend the Constitution 
of India.”

The motion was adopted.

SHRI C. CHITTIBABU : I introduce 
tbe BiH.

CROP INSURANCE CORPORATION 
BILL*

SHRI C. CHITTIBABU (Chingleput) :
I beg to move for leave to introduce a Bill 
to provide for the establishment of the 
Crop Insurance Corporation for the purpose 
of undertaking the business of crop insu-
rance so as to protect the interest of small 
farmers from loss due to unavoidable 
causes.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : Sir, I appre-
ciate the concern of the hon. member about 
crop insurance. All of us feel that there 
should be some protection to the farmer. 
But Government has already prepared a 
draft BiU and circulated it to the State 
Governments. We appointed an expert 
committee to go into the draft Bill. So, 
the matter is just before the Government. 
If Government comes to the conclusion 
that it is necessary, we ourselves would 
come before tihe House with a Bill.

MR. DEPUTY-SPEAKER : This is not 
an argument to oppose introduction of 
a BiU. This can be said at the time when 
the BiU comes up for consideration.

The question is :
“That leave be granted to Introduce a 
Bill to provide for the establishment 
of the Crop Insurance Corporation for 
the purpose of undertaking the business 
of crop insurance so as to protect the 
interest of small farmers from loss due 
to unavoidable causes.**

The motion was adopted.

SHRI C. CHITTIBABU : I introduce 
the Bill

1438 hrs.

JUDGES (PROHIBITION OF 
HEARING IN CERTAIN CASES) 

BILL*

PROF. S. L. SAKSENA (Maharajgaty) : 
I beg to move for leave to introduce a Bill 
to regulate the procedure for prohibiting 
Judges of the Supreme Court or of a High 
Court from hearing and deciding the matter 
in which they are apprehended to be biased.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a 
Bill to regulate the procedure for prohi-
biting Judges of the Supreme Court 
or of a High Court from hearing and 
deciding the matter in which they are 
apprehended to be biased.’*

The motion was adopted.

PROF. S. L. SAKSENA : 1 introduce 
the Bill.

14.39 hrs.

CONSTITUTION (AMENDMENT) 
BILL—Conted 

{Substitution o f Article 370)

MR. DEPUTY-SPEAKER : We will take 
up further consideration of Mr, Vajpayee’s 
Bill further to amend the Constitu-
tion of India. Shri Nitiraj Singh Chaudhary 
may continue his speech.

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARY) ; 
Sir* I appreciate the sentiments behind the 
Bill* but l  am afraid the mover did not 
consider the vacuum that would be created 
by the deletion of article 370. The propo-
sed Bill seeks to do away with the special 
status given to Jammu and Kashmir by 
amending the Constitution. For this, the

'Published in the Gazette of India Extraordinary Part II, Section 2, dated 3-12-71.



procedure laid  down Cor amending the President to correspond to matters specified
Constitution  under  article  368,  will  in the Instrument of Accession.  Such
have to be observed.  However under 
the proviso to article 368, any changes 
made in the Constitution under this article 
will be applicable to the State of Jammu 
and Kashmir only after a Presidential Order 
is made under article 370.  Such an order 
can be issued only after obtaining the 
concurrence of the State Government. 
Thus, even if the proposed Bill is passed 
by parliament, it wili not take effect unless 
the State Government gives its concurrence. 
It is very unlikely that the State Govern-
ment would at this time give its concurrence 
for this purpose.  Besides article 370, an 
various other articles have been amended 
so far as  applicability to Jammu and 
Kashmir is concerned.  If article 370 
done away with, what will happen to the 
articles, which have been amended ?

Unfortunately, the hon. Mover is not 
here otherwise I would have requested him 
to think over this matter and withdraw 
the Bill.

SHRI R. V. BADE (Khargone) : He is 
suffering from sciatica and has expressed his 
regret for not being able to be present in 
the House.

SHRI  NITIRAJ  SINGH  CHAU-
DHARY : Regarding the points made by 
him, the first point that he made was that 
article 238 has been deleted while article 
370(1) (a) refers to article 238.  It is true 
that it is so but it is only a matter of 
procedure. It had come to the notice of 
this Ministry as long back as 1965 but we 
thought it best to amend this part of the 
article along with similar other amendments 
that would come up later.  Just for one 
amendment, a Bill to be moved is neither 
proper nor necessary.

His next point was that India was not 
a Dominion but a free country, a Republic, 
yet in this article it is described as a 
Dominion. The Instrument of Accession 
was executed on 26th October, 1947 when 
the Indian Union was not a republic but a 
dominion. It was, therefore, necessary to 
insert the expession “Dominion of India**

matters could be applied to Jammu and 
Kashmir only in consultation with the State 
Government.  In short, the reference to 
the Dominion of India in article 370 is to 
the status of India at the time when the 
accession took place.

The third point made by Shri Vajpayee 
was that when similar Bills came up before 
this House previously, the Government had 
said that this article  would be ereded
gradually.  According to him, this has  not
happened.  He said in his speech :

“tffersrPT $ tpr $fsrcnr  | i 

jrfwr fror % «rer*fcr faq ̂  

frorf srt wm

t, ark  % sr* $

farter ̂  1)”

Further on he said

“m  ijfm ffcser  %

snrr  t ?"

The Union List has 97 items and for 
the information of the hon. Mover, who is 
absent, I would like to state that out of the 
97 items this Parliament can enact laws Which 
would be applicable to Jammu and Kashmir 
in 92 items; there are only five items in 
which this House at present cannot legislate 
for Jammu and Kashmir.

Then there was the Concurrent List 
which has 47 entries.  Out of these  47
entries this House can legislate on 20 
entries so far as Jammu and Kashmir is 
concerned.  Therefore, it is not correct to 
say that this House cannot legislate for 
Jammu and Kashmir so far as the Union 
or the Concurrent List is concerned, Gra-
dually we have come to the stage that the 
very few items that remain will be taken 
up and this House will be in a position to 
legislate on all the items that ate there 
either in the Union List or in the Con-
current List.

>n relation to the power of Parliament to 
make laws onmatters in the Union and  The other point raised by him ŵ that the
Concurresi Lists which are declared by the  President of India and die citizens of tndia



Nitiraj Singh Chaudh**$

could not acquire any property in the State 
of Jammu and Kashmir. Regarding the Prest- 
dent of India, I would like to submit that 
the President derives the right to purchase 
or acquire immoveable property in Jammu 
and Kashmir state by virtue of th c consti-
tutional position as contained in article 298 
and that right does not bepend upon the 
State laws or on the amendment to section 
140 of the Jammu and Kashmir (Transfer- 
of property) Act. However, the State Govern-
ment has been asked to undertake necessary 
amendments to their laws for removing any 
difficulty that may come in the way of purc-
hase and acqusition of immoveable pro-
perty,

Regarding the right of citizens of India 
to acquire immoveable property in Jammu 
and Kashmir, there is certainly a difficulty. 
My hon. friend, Shri Malhotra, while speak-
ing the debate said that the cultivable lands 
in the State are very few and if persons from 
outside were allowed to purchase, the peole 
there would starve. Therefore, the State 
Government is not permitting them to purc-
hase cultivable lands. About other property, 
persons in India have gone and purchased 
and have established industries.

The other point raised by Shri Vajpayee 
was that there has not been any industrial 
progress in the State of Jammu and 
Kashmir. My task has been lightened by 
my hon. friend, Shri Inder J. Malhotra 
who has given the details in his speech as 
to how industrial progress has been 
made in Jammu and Kashmir and how 
people from other parts of India have gone 
and established industries in the State of 
Jammu and Kashmir.

My hon. friend, Shri Daga, has moved 
a motion for circulation of the Bill for 
eliciting public opinion thereon. I request 
him to consider the whole matter and not 
to unnecessarily raise a problem or a 
situation by which the people may un-
necessarily, say something which 
may not &  either advantageous to us or 
to tiie people of Jammu and Kashmir, 1 
request him to withdraw his motion.

. then, my lion. SIpV Inder J.
Malhotra while sDeakiru said that in the

State of jamtnu and 'K^hirtfir^ f t ¥  no* 
the people of Jamrim and Kashmir who 
enjoy a special status but it is the (AS 
and IPS officers who go there take all 
sorts of advantages and they make rules to 
their benefit. About this, I have ouly this 
much to say that this matter was raised 
when Shri Prakash Vir Shastri moved a 
similar Bill in 1966, then Shri Gopal Dutt 
Mengi had raised this question. There-
after, the question has been examined. 
The IAS and IPS Cadres were not in 
existence in Jammu and Kashmir. Tbe 
people have been recruited for Jammu and 
Kashmir State after this and, for senior 
posts, persons from other States had been 
drafted on deputation. Whenever a man 
goes on deputation, he is naturally pa^d a 
deputation allowance bccause he has to 
maintain two establishments. It is these 
people who have been paid extra allowances. 
Therefore, I think, Mr. Malhotra, who is 
unfortunately not here, would be satisfied 
that it is not a rule that IAS and IPS 
officers draw this extra allowance. It is 
the few who are drafted by Jamrnu and 
Kashmir State from other States get it.

Shri Bhogendra Jha and Shri P. K. 
Deo also took part in the debate. Shri 
Bhogendra Jha opposed the Bill of Shri 
Vajpayee and Shri P. K. Deo said 
something primarily in self-praise and very 
little in support of it.

For the reasons I have given, I would 
request the mover of the Bill who is, un-
fortunately not here not to press his Bill 
and to withdraw it. 1 would also request 
Shri Daga not to press his motion and to 
withdraw it.

MR. DEPUTY-SPEAKER ; Shri 
Vajpayee is not here. So, he does not 
cxercise his right of reply.

Then, Mr. Daga, are you withdrawing 
your amendment for circulation of the Bill 
for eliciting public opinion thereon ?

SHRI M. C. DAGA: Yes.

The amendment was, by leave, withdrawn.

M R .„■ I > ^ ^ - S P E A K iR  ., This, 
b$ng ; (^ n ^ m e n t}  Bill,
the decision will be by division. I



be cleared.  Dixit, Shri G. C.

Dube, Shri J. P.
The question is......

ŜllI INPRAJIT GUPTA (Aiipore) : 
If I may make a submission, as far as I 
understand the Constitution, the first con
dition in the case of a proposed amendment 
to the Constitution is-..

MR. DEPUTY-SPEAKER : That is 
for adoption, not for rejection.

SHRI INDRAJIT GUPTA : The ma-
jority of the total membership should be 
present in the House.  Otherwise, you need 
not proceed with the Divis’on.

MR. DEPUTY-SPEAKER :  For adop-
tion not for rejection.

MR. Vajpayee is  not  here.  The 
question is ‘

“That the Bill further to ampnd the 
Constitution of India, be taken into 
consideration.”

The Lok Sabha divided:

Division No. 20]  AYES  f]4.$$ hrs.

Bade, Shri R. V.

Banera, Shri Hamendra Singh 

Chavda, Shri K. S.

Horo, Shri N. E.

Rao, Shri M. Satyanarayan 

Prof. S. L, Saksena

NOES

Aehal Singh, Shri 

Barupal, Shri Panna Lai 

Bhagat, Shri H,  L.

Bhattacharyya, Shri S. P.

Bhuvarahan, Shri G.

Chandrakar, Shri Chandulal 

Chandra- hekharappa Veerabasappa,

Shri T. V.
Chaudhary, ShriNitiraj Singh

Gill, Shri Mohinder Singh 

Gopal, Shri K.

Gowda, Shri Pampan 

Kadannappalli, Shri Rarmchandran 

Kamakshaiah, Shri J>.

Kapur, Shri Sat Pal 

Krishnan, Shri E. R.

Marandi, Shri lswar 

Mehta, Dr. Mahipatray 

Mishra, Shri Jagannath 

Muhammed Sheriff, Shri 

Negi, Shri Pratap Singh 

Pandey, Shri Damodar 

Pandey, Shri Krishna Chandra 

Pandey, Shri Narsingh Narain 

Par tap Singh, Shri 

Patel, Shri Prabhudas 

Rai, Shrimati Sahodrabai 

Raju, Shri M. T.

Ramji Ram, Shri 

Reddi, Shri P. Antony 

Reddy, Shri P. Bayapa 

Reddy, Shri p. Narasimha 

Saha, Shri Ajit Kumar 

Saha, Shri Gadadhar 

Shailani, Shri Chandra 

Sharma, Dr. H. P.

Sharma, Shri Madhorara 

Shastri, Shri Sheopujan 

Shukla, Shri B. R.

Sohan Lai, Shri T.

Sokhi, ShjTi Swaran Singh 

Suryanarayana, Shri K.

Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tulsiram, Shri V,

Uikey, Shri M. G.

MR. DEPUTY-SPEAKER : Ti e result
of the division is ; Ayes : 6 ; No<*$ I 4S> *

The motion is not adoped by the 
•  requisite majority

a, Shri M. C.

W  J&atfbara Singh voted by mistake for NOES but later Mooned the Spĉkw thit 
he wanted to abstain. ; . , . ■ ' ' ■. ' '■■■'  v.- ?■■■"■ . ■' ■



' 14.55. brs. ■. . ■

FREEDOM FIGHTERS (APPRECIA-
TION OF SERVICES) BILL

PROF. S.L. SAKSENA (MahanUgartf) : 
1 beg to move : •

“ That the Bill to honour freedom
fighters by State appreciation of their
services be taken into consideration.

This is a Bill which I think no Member in 
this House can oppose. This Bill is for appr-
eciation of the services of freedom-fighters. 
Everybody knows that these freedom-fighters 
have not been given the concessions that 
are due to them, during the last 24 years 
of our Independence. It is a matter of shame 
that even after this country has become 
independent, most of the freedom-fighters 
are in a miserable condition and Govern-
ment have not taken any care to look after 
them.

I know that there are some States which 
have given some paltry pensions to these 
treedom-fighters, and that too after their 
giving applications and having them verified 
by the magistrates etc. I think the humili-
ation which this involves is something which 
many of the freedom-fighters would not 
like to undergo. These freedom-fighters had 
lost their lives, had lost their properties and 
had lost their everything for the sake of 
freedom. Some of them are still living. 
Do wc want that they should go now to the 
district magistrates and get the pariculars 
verified that they went to jail and they did 
this or that 7 I think it is derogatory to 
their honour, and they would rather die 
than do all these things. I submit that it is 
the duty of the Government to find out 
yifeo these freedom-fighters were who have 
brought them to this august House and give 
them the powers of Government and done 
honour to them. But Government have done 
nothing like that. The pensions that are 
being given to them are so paltry that it is 
really shameful that these should have been 
given at all.

I have received hundreds of letters from 
the freedom-fighters of our country welco- 
min* my Bill and asking me to do something

■ I...... ...... . mm..... l , .....  ...
*Moved with the recommendation of the

to help them *n their present c o i t io n .  J 
am really surprised a n d s h o c k e d a t the 
condition in which they are at pressent 
passing on their days.

I have got here with me some applied? 
tions from the freedom-fighters in the 
Lahore Conspiracy case, who are getting a 
pension of just Rs. 25. although they were 
crippled and disabled for life.

14.57 hrs.
[SHRI K .N . TIWARY in the Chair]

Some of them have received some 
replies. I think that it is Government’s 
duty to find out who these freedom-fighters 
are and what they did, and to make a Roll 
of Honour of these freedom-fighters and to 
give them proper appreciation by giving 
them suitable pensions.

It is with this end in view that I have 
moved this Bill for consideration. I have 
stated in the Statement of Objects and 
Reasons:

"It is now nearly twenty-five years since 
India won freedom. But no apprecia-
tion has been accorded to freedom- 
fighters or their families. Many of the 
freedom-fighters or their dependents are 
living in objcct misery, while many 
traitors of the freedom struggle have 
been given positions of honour under 
Government. The mother of the Great 
Martyr Shri Chandra Shekher was 
known to be living as a pauper for 
many years. The meagre pensions to 
so-called political sufferers given by 
some State Governments are an insult 
to the freedom-fighters. The name 
‘political sufferer* to the heroes of the 
freedom struggle is also an insult to 
them. Every country remembers the 
martyrs and heroes of her freedom 
struggle with pride and does all it can 
to bestow honour on them. The Bill is 
intended to fulfil this great object or* 
showing gratitude to our freedom- 
fighters. The cost of pensions to the 
freedom-fighters, proposed In the Bill 
is about Rs. 252 lakhs per annum which 
is about half the amount of privy purses 
given to the Princes every year/*



I snbroit that this is a Bill which w m motion and the motion for circulation arc
long overdue. I had a ta lk  with Shri K.C. now before the House-
ta u t ia regard to th is  matter, and he ha^
assured me that Government themselves *SHRI E, R. KRISHNAN (Salem) : 
were very liberal and that he would also Mr. Chairman, Sir on the Bill brought
try to do something and he would talk to before the House by Shri Shibban Lai
me and discuss it. But unfortunately, for 
the last three days, he has been busy with 
the Constitution Amendment Bills, and he 
could not do so. Perhaps he thought it 
would not be coming today that is why he 
is absent today. I hope he will accept the 
BiU and help the freedom fighters in the 
manner they deserve.

15 hrs.

I have received suggestions from almost 
every quarter for improving the Bill. I have 
therefore tabled amendments to this end. 
These are nccessary to bring it in confor-
mity with the wishes of my correspondents. 
The amendments have been circulated. 
There are 13 or 14 of them, and these are 
in line with the wishes of the freedom 
fighters.

Government have on several occasions 
expressed concern for the freedom fighters. 
In fact, in this year’s Budget, they have 
provided Rs. 10 lakhs which I have said is 
too paltry a sum for the freedom fighters. 
Many have written to me to say that the 
pensions given are too meagre and the process 
by which they have to obtain is so difficult 
and humiliating that they do not like to 
undergo that.

I request the house to support my Bill 
and persuade Government to accept it so 
that honour is done to our freedom fighters.

MR. CHAIRMAN : Motion moved :

“ That the Bill to honour freedom figh-
ters by State appreciation of their
services, be taken into consideration.”

SHRI M. C. DAGA (Pali) : I beg to 
moye:

“ That the Bill be circulated for the 
\ purpose of eliciting opinion thereon by

the 1st March 1072.”

Saksena, 1 would like to say a few words. .

During the last two days, this House 
created a glorious chapter in the history Of 
independent India. Sir, I  am referring to 
the two Constitution Amendment Bills 
passed by the House. It is my sincere 
belief that as a result of these two amend* 
ments to the Constitution, the Government 
would be greatly helped in eradicating and 
rooting out the widespread poverty in our 
country. I also hops the Government would 
be taking ail the necessary and important 
measures to bring in an egalitarian society 
in our country.

However, Sir, I would like to afk the 
Government as to the kind of assistance 
and succour they have provided to the hun-
dreds of valiant freedom fighters of our 
country who lost everything while dedicating 
themselves for the noble cause of libeiating 
India from the foreign yoke ?

The Central Government formulated a 
scheme and brought into effect from 2nd 
October 1969 to provide some financial 
assistance to those freedom fighters who 
served a sentence of not less than five years 
in the Andaman jail. Even this scheme of 
assistance, imperfect as it is, could be 
thought of only after 22 years of indepen-
dence. Under this scheme the Government 
are extending financial assistance to 210 fami-
lies of the freemdom fighters who had served 
not less than 5 years sentence hi the Anda-
man jail. The total expenditure incurred 
by the Government in extending financial 
assistance to these freedom fighters is about 
Rs. 43,070 per mensem. I would ask the 
Government whether, in their view, there 
were only 210 such freedom fighters who 
served sentences of imprisonment in the 
entire period of our freedom struggle.

Sir, as I earlier pointed out this scheme 
applied only to such of those prisoners who

, . served not less then 5 years in the Anda-
MR. CHAIRMAN: Both the original man jail while fighting for the freedom of

Ofiglnal speech was delivered in Tamil. :
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our country. I would like to know the 
attitude of Government to the freedom 
fighters whoservcd aentences Of less then 
5 years. Do the Government feel nb 
sympathy for the hundreds of freedom 
f^hters who suffered from all sorts of 
misery bat served only sentences of less 
than 5 years ? Again, Sir, what about the 
multitudes of freedom fighters who served 
various sentences in the prisons of India 
and not in Andaman. Is it the contention 
of the Government that they do not deserve 
any assistance from the Government ? I 
am aware, Sir, that a mention has been 
made in the annual report of the Ministry 
of Home Affairs that this matter is under 
the consideration of the Government. It 
is pertinent to ask the Government as to 
what action they have taken in relieving the 
hardships faced by the freedom fighters and 
their families I would like the Minister to 
explain the nature of action the Govern-
ment have taken in this matter.

Sir, the Government are granting poli-
tical pensions totalling upto Rs. 18 lakhs to 
the families of ex-rulers every year. From 
1966-67 to 1970-71, a sum of Rs. 92.22 lakhs 
has been given to these families. This 
scheme of granting political pensions was 
formulated by the British Government in 
India and surprisingly the Government of 
India are continuing to enforce the scheme 
even today. A Government which did not 
hesitate to amended the Constitution 
to evolve a socialistic society in 
the country has no no justification what 
soever to implement a scheme for granting 
political pension to the ex-rulers and spend* 

|Jng lakhs Of rupees to implement it. I 
v\would like to know from the Minister as 

to when the Government are going to put 
an end to the wholly unjustified scheme. 
If this scheme is given up a large amount 
of money would become available which 
could be fruitfully employed in bringihg 
succour to needy and indigent families of 
the freedom fighters who served long 
sentences of imprisonment in the Andaman 
!»«• ' ' " ■ ■ ■ '

; Sir, we are well aware that some of the
■ national leaders who participated in the 

heroic struggle for independence are today 
Ministers in either the Central Govern-

ment or in the State Governments. Even the 
sons and daughters df thosc national leadera 
who passed away are alsO Ministersr. w e see ' 
the strange spectacle of hereditary minister* 
ship even in a democratic set up bf Govern-
ment. Is it conceivable Sir, that* but 
for the millions bf men and women Who 
sacrificed what all they had and joined the 
the freedom movement standing united 
behind these leaders, we can see some 
leaders as Ministers in the Central Govern-
ment arid in the State Governments. 
Thousands of families of the freedom 
fighters are spread all over the entire country 
and most of them are living in conditions 
of abject misery and peverty. These families 
are self-respecting families and may not 
approach the Government by themselves 
for any assistance. It is, indeed, the 
solemn and sacred duty of the Government 
to take census of the families of the free-
dom fighters who number in several thou-
sands and come forward to extend some 
meaningful financial assistance to them. It 
is the least that the nation can do in dis-
charging its debt of gratitude to tho^e fear-
less freedom fighters.

Government have announced their 
proposal to install a monument in com-
memoration of the memory of the innume-
rable heroic freedom fighters who participated 
in the liberation movement during the 
period from 1857 to 1947 and that the pro-
posed monument would be installed before 
April 1972 in front of the Red Fort in 
Delhi. To our iittar dismay and indig-
nation we do not see any sign of the 
proposal being implemented in the very 
near future, in spite of the proposal being 
very belated, coming as, it dbes after 24 
years Of our independence. I would re-
quest the Minister to announce the time 
by which this monument would actually be 
installed.

Sir, at this juncture, I cannot but help 
referring to the keen interest evinced by 
the DMK Government in Tamil Nadu in 
extending their helping hand to the freedom 
fighters in Tamil Nadu. Till March 1967, 
the Congress Government which was ruling 
in Tamil Nadu could extend financial assi-
stance of Rs. 50 per month to only 60 
families of frcedomfighters, But since the 
assumption o f bffee bjr the l&fctfc'thetamii 
Nadu Government h*ve extended financial
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assistances asmany as 6,000 families of 
' rreedOiti flgfatefs. One Corigress WlA■ Of 
M l Nadu made an appeal to Ihe State 
Government that all the political sufferers 
Who haVe A|#pH&l for & financial assi-
Stance upto 6th October, 1971 should be 
granted such assistance. The DMK Govern-
ment had no hesitation in acceeding to tho 
demand of litis Congress ML A and took 
immediate steps in granting financial assi-
stance to the applicants.  I am referring to 
this to show that the Government bf Tamil 
Nadu belonging to the DMK do nrit make 
any distinctions based on political affiliations 
and  are  ever willing  to  help  the 
fieedom fighters to which ever party they 
might belong.  I can quote innumerable 
individual cases to prove that the Tamil 
N du Government have no political bias ia 
granting financial assistance to the political 
sufferers.  However, I would make mention 
of only three such cases.  Namm&kkal 
Ramalingam Pillai poet laurette of Tamil 
Nadu who has many poems awakening the 
freedom spirit in the people to his credit 
has been granted a financial assistance of 
Rs. 230 per month.  Parali S. Nellaiappar 
was granted a sum of Rs. 150 per mensem. 
Virudhunagar Sankaralinga Nadar has been 
granted a sum of Rs. 250 per month and he 
was the person who undertook a fast for 
70 days demanding change in the name of 
Madras State to Tamil Nadu.

Sir, I wholeheartedly extend my full 
support to the Bill brought forward by Shri 
Shibban Lai Saksena as suggested under 
clause 4 (d) of the Bill,  the  family 
of the freedom fighter who was shot dead 
must be given Rs. 500 a month; the family 
of the freedom fighter who had served 5 
years of imprisonment  should be given 
Rs. 3001- a month; the family of a freedom 
fighter who had undergone one year’s 
imprisonment should be given Rs. 150/-a 
month.  I would strongly urge upon the 
Government to implement all the suggestions 
made in clause 4 bf the Bill. If necessary, the 
Government should not hesitate to increase 
the sum of Rs. 2.52 crores per annum to 
implement the proposals  contained in 
this feffl. With these few words I con-
clude.
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[''■Wî :':̂;^r; .̂̂  11 ip **

SRftW OT) 3mrw STT'T 3T> V* tpr,

* f© JT̂r  T̂fafT i   ̂*>f

n̂r it«T ̂ ?rr *if̂t crrt% fr 'rtf̂ f̂ y 

wft f» tt̂ct  ?r% 1 fsr̂ % w 
«pt  aKr $tt*t  fir«r sfV |,
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15.27 hrs.

SHRI INDRAJIT GUPTA (Aiipore) : 
Sir, first of all, I would like to congratulate 
Shri Shibbah Lai Saksena  for  having 
brought forward this Bill on a subject which 
cats across all party and political differenoes,
I think.  It is a matter, of courste, which 
has been raised in vefrious forms in both 
House of Parliament on more than onto 
occasion but still the necessity remains to 
agitate it over and Over again because, as 
the speakers who preceded me have said, 
we are all very much dissatisfied still with 
the way  Government  is handling this 
prbbtafa and th: Govefament’s attitude.

Sir, I consider H an auspicious thing, 
perhaps, that you happen to be in the 
Cftftir today when tfefr subject Is being 
defeated; I am optimistic enough to hope 
tKatuftdir your ctiaiamansfelp the Govern- 
meat w&l tak* this measure with the seridus-
m» ttWfah tt d*ems mA&awi}**tô
WŴWld ;mu&fe more opentaeanWty to 
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and indeed of the people Offcur ceuftiry 
outside.

I do not wish to add very much to 
what Pandit Dwarka Nath Tiwary has said 
about the suflfcriflgi of hundreds of them- 
*ands of valiant fighter* for freedom who 
are living lives of privation today anotiy- 
mously—their names are not known to us 
even now—in different parts of the country.
But whenever this subject comes up our 
minds turn again to the legendary heroes of 
the past whose names ate known and have 
gone down in our history books, whether 
it be the Sikh prisoners of the Lahore cons-
piracy case during the First World War, 
whether it be the heroes of the Chittagong 
armoury raid, whether it be the comrades 
in arms of Bhagat Singh or many others.
They are well known to all of us.

If I may, with all due respect to 
Pandit Tiwary, I would like to say that 
this is not a question of giving assistance 
by way of charity to some people because 
they are suffering today or are In privation 
or have not got enouth to get themselves two 
square meals a day.

SHRI D. N. TIWARY : I have never 
said that it is a question m charity.

SHRI INDRAJIT GUPTA; I do not 
want to put this question on the plane of 
that sort of assistance to the needy, assis-
tance to the distressed and all that. I 
think, it is derogatory to our national self-
respect to discuts this problem at all from 
that angle, lt is not a question of that.
It is a question of redeeming our debt to 
these people. It is a question of giving 
them some national honour, of letting the 
country know that these a-e the people who, 
when the need cams for it, when the call 
came for it, sacrificed their everything for the 
sake of the mother land. It is not a question 
of helping somehow to rehabilitate themsel-
ves. It is a question of elevating them to the 
position of honour which they deserve.  A 
grateful nation should treat these things not. 
even as a pension.  Mr. Saksena’s Bill 
speaks of pension. I would lay it should 
not be called even a pension. It should 
be some sort of a national honorarium 
which is awarded to these people for the 
. services"''that they have rendered. l am  ; 
afraidthis is nftt • ttie. •.
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being taken by the Government of India 
at all.

In a few minutes at my disposal, I wish 
to deal with one particular aspect of the 
question and that is regarding those priso-
ners who were sentenced by the British to 
what was known in those days as Kala Pani 
Ki Saza, the Kala pani which separated 
them from their mothe land, the Kala Pani 
which separated them from their near and 
dear ones because they were considered to 
be the most dangerous criminals in the eyes 
of the British Government, Those brave 
youngmen who wers sentenced to transpo-
rtation for life or for other rigorous terms 
were locked up in the dark dungeons of 
the Cellular Jail in Andamans, that noto-
rious jail of the Andamans. I know they 
do not exhaust the list of prisoners of 
freedom fighters of this country. There arc 
many more than hundreds and thousands 
who suffered equal hardships in other 
prisons and were even deported outside 
India to other places. But I wish to focus 
your attention to this because of a particular 
problem which has been brought to my 
notice regarding these ex-Andaman priso-
ners. Perhaps, you know, Sir, that due 
to the persevering endeavours of an Associa-
tion of long-term convicted and deported 
freedom fighters which is known as Ex- 
Andaman Political Prisoners Fraternity 
Association, they went on pleading with the 
Government, making representations to the 
Government, and at long last, in 1969, 
only two years ago, after 22 years of 
Independence, the Government took a 
certain decision. The decision is as 
follows—I am quoting from the Government 
Notification on the subject :

“The Government of India has sanc-
tioned from 2nd October, 1969, a scheme 
for grant of pensions in deserving 
cases......

-^-kindly mark these words “ in deserving 
cases’”—

“ ...to those freedom fighters who had 
suffered imprisonment in the Andaman 
and Nicobar Island for a period of not 
less than S years and also to their 
families in case freedom fighters are no 
jonger alive.

The Government further decided 
that the, scheme would be extended to 
all the freedom fighters who had suffered 
imprisonment in the Andamans irres-
pective of the period of their atay in 
the Celltl ir Jail provided the total 
period Of their imprisonment is not less 
than 5 years.”

If he has suffered imprisonment for 4 or 
3 or 2 years, his name is to be struck off 
the roll of freedom fighters in the eyes of 
our Government.

This was the first position they took, 
a thoroughly buraucratic attitude. This is 
not an attitude worthy of leaders who claim 
to be sitting in the Government as inheri-
tors of the legacy of those freedom fighters. 
It is an attitude of civilians, of bureaucra-
tic officials and many such officials who had 
served the British Government and also 
remain to serve this Government after 15th 
August, 1947.

Then there, was further agitation, 
further pressure, by this Association of 
Ex-Andaman Prisoners and it was taken up 
in both the Houses. In the Rajya Sabha, 
on the 5th December, 1969, Mr. Bhupesh 
Gupta had said :

“ I think, the Government should declare 
a general scheme of pensions for them. 
There should be no discrimination.”

Why should financial and other things be 
brought in ? It is no good. Because the 
‘deserving’ is defined to be that he must be a 
person who is really financially very badly off. 
‘Then we will help him’. So, the attitude 
is one of giving assistance, charitable aid 
to somebody who is badly off, not that, that 
he requirs recognition for the sacrifices he 
has undergone for the country. In reply 
to Mr. Bhupesh Gupta, Mr. Chavan who 
was then the Home Minister, had this to 
say in the Rajya Sabha :

"As far as financial conditions, etc. are 
concerned, whenever any financial 
scheme is sanctioned by Government, 
by way of abundant caution, they put 
in all these things. But, certainly, we 
will take into account the suggestion 
that has been made.” :



the ii. S ir /If  I may be given the liberty 
to quote; this matter was raised also in the 
same debate by Mr. Raj Narayan in that 
House. To him, Mr. Chavan replied as 
follows :

“ Government of India feel that here 
they have to treat a special class of 
people who had suffered when they were 
sent to transportation to the Andaman 
jail. Therefore, we tried to prepare a 
special scheme for th s. I would say 
that it is not that I am trying to oblige 
them. It is nothing like that. It is 
the duty of a grateful nation towards 
the Freedom Fighters. It is in that 
spirit that this is being done.”

This is what he stated on the floor of 
the House. Then, after some agitation, 
that restriction that was there that they 
must have served a minimum of five years 
in the Andamans, that was removed. That 
was the first victory, if you like to call it, 
of this agitation. But when they were 
thinking that now at least eveiybody would 
get whatever pension of Rs. 200 or that 
something will be given, then it was found 
that again the list was screened and it was 
said that certain people are deserving and 
certain other people are not deserving on 
the basis of financial considerations. If 
somebody in his middle age or after 
middle age, by his own efforts, has managed 
to earn a little livelihood for himself some-
where by setting up a small shop or by 
getting into some office or firm and as a 
result of which he earns Rs. 400 or Rs. 500 
a month at the age of 55 or 57, that for 
the Government of India is a disqualifica-
tion. He must be absolutely penniless, 
indigent, starved, in tatters. Then only, 
the Government of India will come forward 
to give him htlp. What is th is? What 
kind of attitude is this ? This is the 
attitude of a miser the attitude of a bania, 
towards people who gave their .everything 
when it was required, for the country.

Then, Sir, it was found that this deserv-
ing clause has been applied and as a result 
of that, la m  told now, that even now 
from the list of the Ex-Andaman prisoners 
whichf has been verified by the Government, 
some 15 or 16 people only have been left 
Wt ^  the ground that they are working 
somewhere, in some job. I have got a .•

list here, a full list, and I find from the 
list that 16 people have been left out the 
youngest age is 54 and the oldest is 82. In 
any case, they are not going to live very 
long and even for saving money on these
15 or 16 people the Government refuses to 
pay them this pension. I am willing to 
concede that if any individual among them 
is so well-off that he does not need this 
Rs. 200, then you need not pay him any-
thing. But, in any casr, it should be 
offered to him not for the money, but, 
for the honour and if he does not require 
it, it should be his option to say, *1 don’t 
require it. Thank you very much. I don’t 
need it.’

But I don't know whether there are any 
such rich people among them. If there is 
a person earning Rs. 500 or so, that also 
when he has already reached the age of 
superannuation, they will not continue to 
earn after one or two years. Many of them 
will not live much longer.

The Bill here talks of a recurring expen-
diture. Of course it is a recurring 
expenditure. But, from year to year, it 
is going to dwindle, go down, because 
time is taking its toll. The number of 
people who are going to be eligible is con* 
tinually going down.

SHRI D. N. TIWARY (Gopalganj) : It 
will vanish very soon.

SHRI INDRAJIT GUPTA : I might say 
here that a deputation of this ex-Andaman 
Political Prisoners Fraternity Circle met 
Mr. K. C. Pant a few months ago. 
Shri K. C. Pant assured them that he 
would see that the handful of remaining 
cases, numbering between 15 and 20, those 
that had been set aside on grounds finan-
cial, would be favourably dealt with. 
This was in July, last year. But up to 
date, nothing has been done about it. If 
I may remind you, Sir, on the I4th Dscem- 
ber, last year, K. N. Tiwary, hiim etfan 
ex-Andaman freedom-fighter, now sitting 
in the Chair here, also spoke in thfc.fioiise 
and he sa»d :. ■ ■■ ■ . .

"So far as Andaman prisoners are
ceroed, I can say, most of them have
been $a^tfain6d pension; but I4 cas*s
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are of (hose who are financially fatter 
off and they have not yet been sane- 
ticmed” .

The reply that Shri K. C. Pant gave to 
him was :

“ We shall consider those cases who are 
financially better later on; we are con- 
sintering these cases.1*

I do oat wishtaite up m o ro tim ^ I  fully 
. wipport the views expreMc^ f e  Shri D. ' 
Tiwary here that all freedom-figb^rs, irre*?. 
pectivc of whether th*^ were in 
Andamans or in any other jail or not^ and 
as my hon. friend Prof. S. L. Saksena has 
sajid in his Bill, evfsn those who had been 
injured, those who had lost their belongings 
or whose family members had all been 
killed, must all be rewarded in the sense 
that they should be given proper recognition 
by way of honouring them for the services 
that they rendered to the country.

So, all these assurances were given last 
year, but up till now, nothing has been 
done about it.

I would like to point out that the whole 
attitude of Qovernment has been a parsimo-
nious attitude; it is not a generous 
.attitude at ail; by ‘generous* 1 do not 
mean in terms of funds, because that has 
nothing to do with generosity; it is a ques-
tion of giyixig them their long-overdue 
honour which they require. I f  anybody 
is financially so well off that he does not 
require money, I think he will be a man 
of sufficient integrity to say so. It is a 
question of his honour. After all, Govern-
ment are going to give them only about Rs. 
200. So, what is the great tftiftg involved in 
it ? It was because of the activity of some 
of these ex-Andaman prisoners that their 
cases had been brought to the notice of 
Government and something has been done, 
and up tilf now, pension his been given to 
about 250* people. Bbt as my hon. friend 
Shri D, N. Tiwary has pointed out, in the 
history of the Andank&ft and Nicobar 
Islands, were there only 2S0 prisoners ? 
Certainly not; we all know if. Of course, 
many of them may no longer be living. 
But it is a big job to find out who those 
persons were, and to get the verified list 
from thei records and from the'archives of 
Government, unless the persons concerned 
t J ^ i t f  yes come; foiwfcrd, which many of 
tlliemfey nor be irt a 1 position to do. Bui 
a r t ^ y .  ia regard to the * eases which have 
f c ^  b ^ g h t  td the notice -of" Government 
at iea^» there is no dispute now and they 
werfc Andaman prisoners. So, why are 
those 15 o r 16 people left out m this kind 
of commercial attitude towards them ? 1 
hoih>; that this attitude wiHchange.

As far as this Bill is concerned, I 
support it wholheartedly. But I would 
plead with Government not to take exception 
to this Bill, on the ground that some clause 
or some provision is not suitable or some-
thing of that sort. The provisions of the 
Bill can be gone into and can certainly be 
studied more comprehensively and be suita-
bly amended if necessary and can be 
modified. I would suggest that this can 
be done by sending this Bill to a Select 
Committee. But let Government accept 
the principle behind it. If they accept the 
principle, the whole House will co-operate 
with them in working out a suitable and 
practical course to implement this properly. 
But Government should not reject this 
Bill outright and they should not compel 
Prof. S. L. Saksena to withdraw it......

PROF. S. L. SAKSENA : I will not 
withdraw it.

SHRI INDRAJIT GUPTA : ...on pain 
of defeating it by vote. Nobody wants to 
go in for voting on a Bill like this* because 
if we do it will be a disgrace to us, I 
hope Prof. S. L. Saksena also will not 
withdraw it, and I hope that Government 
will have the good sense after so many years 
to accept the principle behind it atid to 
agree to set up a small Select Committee 
which can take time and go into the details 
of the matter and frame a proper scheme 
which will give the long-overdue honour to 
these herOes of the past.

f t aft f tw  w n ? f  few  rfi

. T O  ^  ,8|T1Ph7 ..
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to |,i <{% Ĵt ®>r firisflre* s»r âr | 
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V*ft ft** ?r$i nft, to% <*¥% arr;;T tfV ■:■: 
q̂ftfaaPC  ̂qfVT # f, g?TÔT 

<flf?5F£3FSS mr<$ % ?*3rvf ft Vft r̂̂ T 

f> *?s?rr f, ft ft̂  eft TOTf̂nc *v<* ft 

tfV *p qf *r% i ft  wr̂rr J{ fa ̂r 

fefa?  srerf ft f̂ ?r,?r ft 3rr3rr̂
srrf i

ft tjv ̂tct afo; sp̂rr T̂gm g—-snre 

;;t¥3rW ?T ftft ?ft fl̂ R VT qrffaR 

•t |3rr g>m,  ?t ̂rt  srV *fi ft ftt 

r̂f̂rr q??fT i ft—

ft cqrt wr«y arnr  snft ft  srer

<r%ft—-ŝ'ft fsHsrr | fv f *rî ftcrr wt*r 
arrft srvsftq; ssrft % foq fore ?r̂ ft, w 

faft ̂ Tft ar'ff off % ̂rr«r snwfcrr vt
fo*rr i ̂*r  ft ̂rosrtar ?r$f toT i vs*
sfr *rcf ̂r?r  *ft fv *rvtt vr TT;;TT;;ff 
v wt* ft vfefts | —ft <p?n ̂tt̂t g- 

;;*r wr«r qft ft qo «n|o *ft© ffVo aft, 

s*rft sfr %wt ft, fsr̂fft ;;fv̂> %̂rw
?W::C\cfT ffWT, ̂   ft ̂ % VW *rfft-
^ tor, %to ̂  ̂ rf ft r̂iar |>cft 
«0, *t| 1930, 1932 m 1942 m 

r̂, f̂ r arr«T̂ «fft#, ?̂r ?r.t#̂ «Fft̂ 
ft &¥X sm «w, ̂ ârt?fn«r̂o?rr<ôo

qnf vt ̂fe-
«pr< «Rft ft 3̂7  gr̂f% ar̂TT ftm

qjrplf ;;rrft ft, wto
%mm j tsftsft *a*ft *!* wHf ft fpr

«prt $*wft ftm fer, ftw fftwirr* 

ftTR % ̂ ŴTftfV'  BfTVt  If 

w  n?m m *tft w w**m 

mt ft ̂»r ? *nft ?r̂f 'jw « *srfl̂ # 
fsrftr̂rr̂ R fmr̂ qi€f% ̂rt ft?rr ft, 

ft vxt* ft ft f?TRT flTT̂r ft, %to rt- 

vrc ̂  aprr Prm  p̂> mrft ott 
^wrfftfti nftf̂r ŝft̂r 

^%ft, ̂rft ŵrt ?nff ft, ^ arrc*ft ft 

?̂ft  urffcr ̂fr $ft | aftr ft ̂
ftmpf ft, ft ft sjt »Tft ft,  *f*ft %

q̂TT 5T§r ft, ̂Tcffar  JSTT

ft̂rraff ft ar'̂f ft ft  tor srk ttw-

 ̂  ft ̂  nft, q r̂ qro# ̂  *fftf OTT 

 ̂ sft i  ft ft ft ftm *rr wm 

ft tot  sr̂ ft otp*  ̂ ftr?rqtcrr |, 

*̂T ̂?rspt  3T5JT I,  v̂f qx
toft ̂ft arr̂ft | ft TEtew w x  |, 

ft prft ftm ft mj ̂ ft i

snrrofcr f̂t wtftvs m
t̂cft | ?r>% ft rft % ht«t ftzsi arrmf
ii1 anq- ?ftft aft arm ft «roft |, mft ft 

zxft  ft  ̂  |, m ft% 

ft  armt |, ftto  r̂r TtaT $ 

m ttft xft % m ?ft̂ f i f*nt 
qfcfJT q?r̂ q̂> | % ̂ f̂t

Trft % *rrar  11

ft 3TTWt ̂  ftx «tot  J—1933 

ft 5r«r  îrĉfV  ft *ift ?ft pift 20 m 

21 for 3m ft mr mi, w$ qraw 
3n̂rr?f ̂fŵr ̂Tf̂r 11 ftw ft 

m% % 3TC $*r ftwr%

*rft«rft, $*r vr t̂fr-?mr   ̂

tor mr «rr, ^̂rr-ŵr m & tor «m 

«rr# Wf ft  «Wf aft 1HTT TO «tt, fT*t 
?nr vft % m &r ŝr ft?n % ̂r?t 

nft  w %arr ft.fir «Wlf vst irf %
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mro |vi|j7% »fiR ffrw j?,

Upwt -irif.jp m  $, <J*t stwre
% »

*fr <n: OTrcFwsr m  *Pfr tot 

11M tft  | f*r> faproft 

arwff ft ̂ vt  p̂tst  ^ snfo-
#»... *»■.-'—' ■'*>■....-. ■_;-- .... ••-'•'a <3 .. r ̂ * f ̂.-.-  |*y ,j.*y.c
H5f? 5T«R f*TT VOT r tfTTOTî  ̂9>»t

ŝpt «rmT ̂  11 % fa

aw *r̂t <rc <ftffrfrsi»«y  ̂  % 3̂rr

fwn; $ ̂  I ert  ̂ %
f̂rcr snrarn: ̂f%er tot arcrtt i

SHRI  BIREN  DUTTA  (Tripura 
West) : I heard the speeches made here 
surcharged with emotion on behalf of those 
who fought for the emancipation of the coun-
try. But I would like to bring to the Notice 
of the House that at the call of the Congress, 
people from all other parties participated in 
our freedom move ment and some of them died 
instantaneously on the streets and in the 
fields and factories. We must not forget their 
cases as well.  In the speeches made here 
more often attention has been drawn to 
those people who have undergone suffering 
by way of imprisonment.  I would like to 
draw the attention of the Mover of the Bill 
to the fact that he must include such person 
also in the Bill.

PROF.S.L. SAKSENA : They are inc-
luded.

SHRI  BIREN  DUTTA : There are 
some people who have died in satyagraha 
movement, in police lathi charges or in the 
civil disobedience movement.  There are 
revolutionaries Who were termed as terrorists, 
who were pursued by the Britishers in the 
villages where they took shelter and so many 
families have been destroyed by the Briti-
shers then. About all these, there are records 
in the State Governments* archives. But in 
today's discussion, no reference has been 
madeto such people. I hope while accepting 
the Bill, government will include these 
people also. Otherwise, many Indian patri-
ots, workers, peasants and other sections of 
the l̂îutiity who participated in the 
libeic&l&to Jrttŷle and who are the real 
fighter* who fcave won ih’s independence 
for us would ba left out and only a few

pepple who way fee called leaders will W 
included. . .  ' V ■ '

While supporting this BiU, I would like 
to draw the attention of the mover and the 
Government to the fact that some specific 
steps should be taken to reserve some quota 
in the medical colleges and other training 
centres for the children of political sufferers* 
just as there are quotas for scheduled castes, 
etc. Their number may not be many because 
only a few of them will be remaining now. 
With these words, I do hope that the 
Government will unhesitatingly accept this 
Bill and bring it into a form which will be 
acceptable to us all.

S$taTT«lf  TW  (STIR)  :

tfsrrrfa nfm,  tft iftw

T̂f̂tr 1

Hirrrffr  : mv srrcr  $ ft?

5  *t  sfr̂r

agfrnanf m : vt

eft nfai f̂JTr $  i

BwrasSte t  11 1ft w 21
srTsfrof «rt ftrw | sfft fm qf*

qi ffRT 3TK»ft tit® f 1

 ̂ WnftV flffCT : 3THPT 

fcm  i

mnf̂t  : zm  eft  a*

 ̂ 3W 3TTT  * I

tfto fco t* (̂rrnirit) : $ arrqr 

 ̂IT? ar# TOTT ̂ T̂cTT j fa  *Pt -ifNJT

fmw *rrf̂ m% fsns «rft i

srmtf* nftor: arc m   f

*n*?rr x$w m  ^nr fas* 9*  ' jt

fr̂TT 1 .  ;■ .

%0 f̂ # IfT
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wttft. .twr ■ - *t$f* w fc i  f:-Wt 3 a?t% % *t*

 ̂ cTV <T£WT fa* *l$T T$T t, $?TTT

tsft ̂sco qo v m  (TOf̂ er-rfOT): 

?r# *rf | fv ^ *§?r  vt *r*rw 

| ■■. rfir .rsr TOW <TT jjffnft STf 5T  $T 

Nr  STFft  TT?T  VT  VTrTT

# i arrq%  arft*  f«?<T  *rr$ar  ark 

sit vfoft | 3* ft  gerrîr  | fv  w  

vt arrr Tt̂r sr% ?tv ̂ tt?̂  aflr s*r% sn*

3HR ̂  ̂   *ftcTT I eft **TVt  qtf£-

qfar vf& mfv $*rcf vt srwt arn 

vnrtvr fas h% i

«nmf?r  : $ arrq % an̂ vtctt 

j fv ̂  ̂  OTK& f*ra | afk w *R 
?revt *ta% vt *i>vr fâ r  r̂f̂q i 

&fv?r  tot 5ft fsr̂rr̂T snrarc t|*tt 

^t s*w arfT  sr%m i <lj%?  *|#  !̂ vt 

fore if * -*ft j » fvcFTT s?*t r̂ifftT <nfv 

«wvt .v*ftts fw anr  *r$ aft fsr̂rr̂-

f̂ T mm t̂ t̂t, 3*r% zht  feqte  vt<tt 

t t STT̂t If  ST$f VT  VT *̂TT 

fv *TO* sr̂rt ’STTffSr I

*ft x&o  mm: <rfar ar% arv ^

i w  afto am m ?r star ̂   ^

fî  swrêfasr t| i

WFPPifH ̂$Pf*T: *r?r?w ir̂t | fv arnr 

qt*sr 3%  n̂r *r$r $t*ft *rt **vw?$-

t$ am̂ft aftT ssvt pft for £v arq- 

tort wrqm i

«ft HTTV9 TWT (*t*ft) : fr«TT VT%

fsFrc §r «ft*T arfav *m * <ufv $* 

tftx t? w»ft «nr% fsr̂rrT srvs vt stv i

SHRI P. K. DEO: T lieil^^
mentis being repeated again and again, 
1 may be permitted only one minute to 
introduce my Bill.

MR. CHAIRMAN : I am helpless.  I 
cannot allow it because when one Bin is 
going on, the other cannot be permitted. 
Shri Pampan Gowda

AN HON. MEMBER :  Please come
to the front.

SHRI PAMPAN GOWDA (Raichur) : 
No, 1 would speak from my place because 
it is the duty of the Government to arrange 
that from every seat the speaker should 
be heard.  I do not want to move from 
my place.

♦Mr. Chairman Sir, 1 welcome the 
Freedom Fighters (Appreciation of Services) 
Bill, 1971 brought forward by Shri Shibban 
Lai Saksena.  Several members have al-
ready expressed their favourable views on the 
provison of the Bill, I fully share their views. 
It is the duty of the Government to honour 
the freedom fighters.  Had it not been for 
their sacrifice, privations and hardships, the 
achievement of independence would have 
very difficult.  It is on account of their 
sacrifice that we have been able to enter 
this Parliament.  The country should, 
therefore, be grateful for what all they have 
done*

Lakhs of people had participated in the 
freedom struggle.  It is difficult to maintain 
an accurate data of all of them. Govern-
ment should do everything possible to 
compile the list of freedom fighters, and 
honour them by giving adequate financial 
assistance and other facilities.  I under-
stand that the GoyernMent is already paying 
pension to about 500 freedom fijghters,
Evidently this is too small a figure when 

WUTqfff eft  ,3T̂t  lakhs of people had taken part in the free-

t fvqf* tor ®r  snnr<r fv*rr  d0|». ,t|̂ 81e- ( wnatever̂ ^
V  . ■ number, the important issue is payment of

1  * wibitantiaJ assistance $o itt <*f

*The original speech was delivered in Kannada.  ̂ T"



I understand that the children of the the Grief Minister will sign it. In many
freedom fighter&areentitled to get scholar- of the States, there are Chief Ministers who
ships for education ia the country. A have never seen what freedom is or what
sizeable amount is being paid annually, fighting is. It is all due to the leadership
Unfortunately *ome of the brilliant children which has fallen prey to bringing such

persons who had never been in the freedom 
fighting.

of the freedom fighters are not given 
scholarships for their higher education 
abroad. I hope the government will look 
into this and see that rules are amended 
to provide benefits for higher education 
abroad.

SHRI S. A. KADER (Bombay-Central 
—South) : Mr. Chairman, Sir, as an
old freedom fighter from the year 1930, 
I have had an opportunity to serve my 
country and, before me; there were lakhs 
of people from all over India who had gone 
and sacrificed their everything for the cause 
of the country.

It was not our cause that we were going 
to see Independence ourselves. In jails, 
we were thinking every time as to when 
next we will come. And we have achieved 
our Independence during our life-time. But 
I am very sorry to say that the greatest 
injustice on the face of this earth, if it 
has been done to anybody or any person, is 
in regard to those freedom fighters who 
have been responsible for bringing freedom 
to our country. There is an Urdu couplet 
which is very apt here :

^ t t5t  v t
*rfgrer fasft aft *Ft% m x  ?r ^  t

In our country, after Independence, 
what should have been taken care of has 
not been done. The freedom fighters were 
either treated as if they had performed 
their duty and there was no duty of the 
State, no duty of those who assumed 
governmental control, to see tliat some-
thing should be done for them.

After sometime, it was thought that 
something should be done, And what is 
being done ? The Government has said
that alt freedom fighters may be given a 
Woman patra. Who is going to sign it ? 
A Collector of the District. How, a free-

In the socialist countries and other 
countries, we see that all those Nazi ele-
ments and Fascists elements have not anly 
been ruthlessly exterminated but they have 
not been allowed any position or post, In 
our country, all those who fought against 
the freedom, all those who opposed national 
movement, are on the top posts. They are 
Governors; they are Ambassadors: they 
are officers and many of them are Ministers 
also.

AN HON. MEMBER : Shame !

SHRI S. A. KADER : It is not a
question of shame. It is all due to you 
and me that all these things have happened. 
If you were alive to the question, these 
things would not have happened.

Now, my hon. friend, Shri Saksena has 
brought forward a Bill saying that some-
thing should be done even at this late hour 
to see that those freedom fighters who need 
help should be rehabilitated. Many of us 
have gone; many of us are on the way and 
how many will remain is a question. Those 
freedom fighters who gave their everything 
without expecting anything in return are 
today economically hard put to, their 
families are hard put to—I would even 
improve upon it their children are hard put 
to—and some thing should be done 
about it.

When you are going to do something 
about it, please do not make a laughing-
stock of the freedom fighters and do not 
give them Rs. 50 as it is done in some 
States. Please give them sufficient amount. 
First you see that they are genuine freedom 
fighters and, if they are approved, you meet 
all their needs, of their families and
even their children’s education. They 
should get an opportunity of getting the 

dom fighter who fought With these people is highest education. ■
to becertifiedbythose verypeople that he ;
was a freedom fighter. When there was a If the Government is prepared to come 
protest ralscd again*t jt, it vaa said that with a comprehensive BUI creatmgamaphi-



£$hri SX Kedatf ..'  ■ . '

nery by which all these freedom lighters 
will be under the Central Government’s 
control, if the Government is prepared to 
do that and give an assurance on this 
account, I would request Shri Saksena to 
Withdraw his Bill.

- . r;';'

,?r?T  # *ft feiaiww strptt vt

ijr̂r fwrv wf ̂rr f t

% rrcr ̂r% t*v sp- vt fiw

1 would also endore the views expressed 
by Mr. Bibhuti Mishra that this is a very 
important Bill and this is a Bill which deals 
with the Freedom Fighters of our Indepeit- 
dence Movement and it should be in the 
fitness of things that the Prime Minister 
should have been here to listen to what we 
say.  Of course, reports go to her and she 
will see them.  But It is better if she comes 
and gives this categorical assurance to this 
House that 4We have committed a mistake. 
From now on, we shall do whatever we can 
for these  Freedom Fighters.  Even the
family of Freedom Fighters which are in 
need of national help will be taken care 
of.  We are not giving ex-gratia.  It is 
their right and their demand and their just 
demand. We have so far neglected that 
duty. Let us fulfil our duty even at this 
late hour.*

ttWPtfci  : srt  I

qfforegrf tw :

3TTT 3RT Vt !*5T  T|  j.

an* ft sfm̂r vt mwt  If

*r̂hr*r : ot cfr  yctft

f I an* ar̂ft ? fv wff vt
srrrY arrrt stictt | i smr # arrr 

vt ift srro *?t writ ir pra, ?ft 3rr<rvt 
*ftVT $  fa&*Tl I CTTT  Tfetr |

3tt<tv) tft i arnr eft wr

W5T?grrT%̂?r  v̂ srrfite

Vt 5*T 3TT5PT VT  WFTT »TfT $ 

fV fsf̂T 5ft»ft ?t *5T Vt T̂FRTcn % fatT 

HTW ?TTf VT ??TT*T fVPFT, 3r<T?TT
fêT, sft vWt % t* ?rcv *t3t, *rra?r

vt 3% UT 3̂ %  vt, f® fafR

Wt *1% I $ SPTSTcTT i fv  F̂?JT3rT

?PT ̂ft 5TFT fftT Vtf fT$f ft tfV̂ft | I

srrcr* vt m w svr vr fsr« stptt 

5srrf̂ *rr i   ̂crcv fr  ?tf *r

srs*  srrfafaar f«r*r arr?t  f, &fv*r 

S3 fa?TT $ vtf V3PT  3OTT IPTT | I

fer, «ft  faf sftfR, <TV

THR%V | I  VTVt *T*PT

<TV SWFT fVEIT, f̂v* fv?ft % 3T*TVt T̂?T

 ̂ ̂jft i %£ v?j fv sffSr vtf
3TTV8RT Vt *TrT *$1 îtfv aft *ft*T
«rftv 3T5T vr ?y?Tf *tt«t afĵ  ir

TT3TT ** *& $ wi zrxrf  *tt̂ an%

|, %  v̂tt̂ S i ̂ ?rr fv vf sRRrrafi 

 ̂vfr  r̂er̂n wmw % fanr r̂r̂nfY  ̂
5»rvt 3TTtft̂r fprr «rr, %  wf srwc

^ 11

cTV  far̂ VT OTr̂sr t, JTf

VfT ̂PrVT̂P̂tcT I 8ftr 3T|cT

vt 5>Tzm 11 ̂fv?r ̂ rv «ft% aft *tt**tt 
t,  arp  11 -sFĝrr srrarT?

*T52t srSt?r %  3r i  «it?rr #

fwfa arp qrw «ft sfhc art ^ irW
p̂̂ t t I am OT f̂t f̂fT VT*ft, «> 

vtw ̂ ptt ?

'<̂ gwy( tw i *tftfair drt 

iftvr  i

:*ft ar# i

t r̂ft *flh an* tot sr̂ trr̂r vt m 
sft ̂ srp v̂t mr, at mt vtl? 

«f Wt * 4t r %fv?r f mpi
 ̂  w m   11



% 'fipr%  % wnr

«riar f«? ?ft»r T»r TTfiwTite Jf  -fz-tfto 

WT̂  VT 9WRRT  Tgl t. 

f̂ Ranff  «mw fl|mr  * arnft

*Vuf̂-̂PP*r t*V swTteT V  i3TT 'IT 5̂1,

9#v  sifir 8rq?ft fr=nPTrTt srvs vr% % 

\ *rrar ̂  fsrrcr srrfav aftr TT3r#ferv 

iPtfatr | fv flT  sfttf vt  fa?Fr

%% qft ar^f 5ft i

3TTW TT̂ff If *Tf «WW | ft? 

sffrrf Vt V *̂£7 % 3rq% q>fofev*T  T O  

ifft vt sfefa&e sift %  f̂rr  tp̂r  ^mrr

11 v&*£* ffrp v??r | fv gfosr vt ft* 
vt# wraft i gfosr 3̂  v̂ ft | fv g*r 

tft  «rre ftar  »f t|, 3*

qt̂fevsr sqJTT ?r̂r $ i arsr to?* 

t fv %  jfswr st»t  *̂<r wiz  ark 

vprsrrcr  ̂  % wrif i wr  ?r̂

faftr*r sr̂RTTf 3fh arvffTf % ir̂t 

VT2% VI£?t % «TV 3TT̂ I I  3RT  %   ̂  

*Tcft % fâ Rt I, eft 3* V>  VfT  3TRTT  I 

fv §*T amvt tftsftfeaptT *<txt *TT*t %,

&fv*T 5TTT% qT?T V̂FET VT *rfefv%£

*|f | sfhc 33% fsnrr ^  ^

*TV?t I I SFTC vtf 3T*fta  % fwiT

aucrr l at ̂rfrspt v|t amrr | fv
arerraft fv  vto*ft 3r*fto  $t,  for

f*  fv *t srr sv<ft | m

*r$f i ̂  $$ toI % anrwV cfarra $t 

tot |f fcfv* ftrc tft  vtf ?rfnrcrr
*T$f #  11

irf *ft ̂ jt 3trcrr $ ft>  ̂ sfttff % 

«r«ff ̂   <frr%3ff t trsrfimsT 

f̂rŵnr 11 ftrcr ?n$ afl̂ arrf?r-

% f̂rq:  «ptM   f ® firar

fr̂snf  ̂ nf f,   ̂  5̂ftfe«r«5 

ft *fr  <3?rfwT yt ift

‘ Ihi «fwr ift fî Wrfijqr i

xftfi firw t  ̂ mt | ■ % %w

«nrWte jit tjrv ifNWw  iw #
^ «8fŵ  r̂firfiarsr % Unt qjap

wiiWd 3TO t(tsiT̂1Fr q t »r «P|pTT 
wr̂TT f ft? **  % %tt nfV #wn& %
fartr # m»r afh vfernr fw % wmx 
trB? ̂r> srctf? f̂ : r̂% sfe «w?ft 

srerarm jr*? *r% % r̂ t ste 
vsrm ssn% 13nft «fir f̂t?r f̂r f 
W I ftr OTT«T  sfar 
iRTffTJrt ar«ft m MY  % fax*
wztfmn 5f§r ̂rar to t r

t ̂ TSRTT | ft? JTTiT̂r ̂ T   ?T? 

ftr̂y arrfw ̂  #?rr ̂r%r aftr spr 5̂ 
W srrfasr ̂ f, eft   ̂ f̂t
#9PT If, q^ 3ft?T f?R % 3RfT; ̂  srrt 

*r  T̂frqfto- f̂ f ?rsr̂ % frm% wrr 

^Tf̂ 13HR TOPn: ̂  3»mnEr«T 6ft 

 ̂ftr̂ ̂tTth #% % vti %%  11 m
% ?r̂t   ̂  ̂srn'er afk  ̂^ 

*rt ?rf qgrr w«r to | ftr  ̂ arfft ?r̂r 

arqft toĵ tt ̂srifwlr spt |

artr  r̂r *?t 5«tr% % f̂r  ^ 
iw 11

?̂r fa** vr frj  vm j 1
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[Mr. Deputy-Speaker in the Chair]
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SHRI S. C. SAMANTA (Tamluk) : 
Mr Deputy-Speaker, Sir, I am very sorry 
that the Bill which is before us is being 
discussed when no Minister is present in 
the house. {Interruption) The Deputy Mini-
ster is there. But the subject is one which 
should have drawn the attention of the 
whole Cabinet; and the whole Hose is being 
neglected in this way, and they are laughing.
(Interruption) No fuilfiedged Cabinet Mini-
ster is present; not even one. There is 
scarcity of Ministers, Perhaps you have to 
advertise in the papers for some Ministers 
to be present rn the House. For their pre-
sence in the house you have to give an 
advertisement; It is a very sorry state of 
affairs. Who is hearing 1 Tbe Deputy 
Minister is hearing, on what Prof. S. L. 
Saksena has brought before the House.

We all owe so much to those who bro-
Ught freedom to the country. We must give

:; « * « *if *i»t''to:!n0Mar'■:&■■,.to**
■ in spnte other form. That is the idea of 

Mr. Saksena. ,;I also brought

forward one Bill but thathasnot Men 4$ 
light of the day. II is before th* House 
since 1962. Now, I am glad that this time 
Mr. Saksena hadthe good fortme of bring*- 
ing forward this Bill before the House.

I am hot accusing the Central Govern-
ment or the State Government. They did 
their minimum to the political sufferers; 
they should have done their maximum. 
My friend is asking the Central Government 
to do the things which should be done. But 
I know that almost every State in India 
has been thinking about them. There are 
so many committees for freedom fighters, 
for political sufferers. I was a Member of 
the Committee which was formed in West 
Bengal Which collected the names and 
addresses of persons who participated in 
the freedom movement and suffered. I do 
not know whether other States had done 
this. The Central Government had given 
aid to those sufferers whose condition was 
brought before  them. But why not the 
Government try to list those people who 
suffered and redress their difficulties to the 
maximum extent possible ?

The State Govenments  are giving 
pensions to some freedom fighters or mem-
bers of their families at the rate of Rs. 5 
per month, to some at Rs. 10 per month 
and to some at Rs. 100 or 200 or 300 per 
month. But it is not a settled or fixed 
affair; it is not done the way it should be 
done.

So, there is necessity of some Bill and 
my friend has brought foiward this Bill. 
I would request you to see that this Bill is 
taken to the next day. We should like the 
Prime Minister to be prosent for the con-
sideration of this Bill to hear what we the 
Members of Parliament feel  about the 
political sufferers and the freedom fighters 
of the country. The Home Minister should 
be here; so also the Finance Minister beca-
use he will have to sanction money. That is 
why I want the discussion to be extended 
to the next day. This should be discussed 
in their party meeting also so that some-
thing could be done. , They are those who 
went to give their life for the freedom of 
the country; they never thought df1 any 
help from anybody; they wonted to sacrificc 
themselves; they come out for sacrifice,; *o* 
for asking



. Thoie «te thep»opl« whom 
wc *dmire from the core me hearts 
because they did not want anything.but 
thosewhoate left behind and are enjoying 
the fnuk of the freedom should see to it 
that tom redress is gives to them and their 
dfpenflents. We have to come forward and 
giye something to them. With these words 
I commend the Bill to the acceptance of the 
House.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): On a point of order.

MR. DEPUTY-SPEAKER : I will hear 
you before the House adjourns. Do not 
disturb the debate.

SHRI R.V. SWAMINATHAN (Madu-
rai) : I am happy and I want to congra-
tulate my hon. friend Shri Saksena for 
bringing this Bill as it is a very important 
and urgent one. I have been hearing many 
speeches, particularly these of Shri Tiwary 
and Shri Indrajit Gupta who gave very 
valid reasons and highlighted the importance 
of the subject.

First of all I want to mention that the 
expression “political sufferers” should not 
be used. Mr. Saksena has made use of the 
correct expression “freedom fighters.” In 
some of the States even now something is 
being given to these people in the name of 
political sufferers and the freedom fighters 
resent being called as political sufferes,

Mr.Seksena, true to his tradition, has 
come forward with this Bill. 1 first saw him 
during the year 1934 in the Bombay 
Congress session held under the late Babu 
Rajendra Prasad. Afterwards from that year 
onwards I have been seeing him in all the 
AIOC meetings as a member of the Congress 
socialist Party. ̂ think it is an irony that 
he is now on the other side.

It is difficult to explain the amount of 
sufferings and sacrifices undergone by our 
freedom fighters. Mr. A. K. Gopalan, the 
opposition leader  of  the Communist 
(Marxist) party, was  underground in 
Madura} in the years 1939 and 1940 and 
I was helping fcfan. In 1940 when I was 
nested, one of the charges levelled against

helping him. Then all of us were working 
in the Kisan movement as myself and M*V 
A. K. Gopalan were members of the A« 
India Kinatt Sabha. So, as a Kisan Sabha 
worker he came to Madurai ft$d he was 
with me. Of course he was, then in under* 
ground.  Mr. Gopalan could give more 
datails about the sufferings of* freedom 
fighter inside the jail and underground.

In 1932 while I was in the veeliore jiil 
in Tamil Nadu along with other Congress 
prisoners, one fine morning we learned that 
one Mr. Tiwary (he was in the chair earlier 
today presiding over the) considered to be 
the most dangerous revolutionary by the 
then British Government. Some of us went 
near the gate and marched along with 
him upto  the  Single cell  in which 
he was locked.  While he was in Veeliore 
Jail he has also seen the sufferings of 
the prisoners there including one Shri M. 
P. Narayana Memon, who was with us in 
connection with the Mopja rebellion. He 
was a  condemned prisoners, sentenced 
tater to life imprisonment.  When the 
Congress assumed office in 1937, he was. 
released after suffering imprisonment fo* 
more than 15 years. His difficulties were 
great even after his release as no help was 
given to him.  I know the sufferings of 
the freedom fighters who participted in the 
1930 and 1932 movements along with me. 
During 1931, in my village, I started a 
reading room by the name of "Jawaharlal 
Nehru Reading Room”. Congressmen who 
came to my village with other friends from 
Madurai to attend meetings suffered Lathi 
Charge as we disobeyed the prohibitory 
order under Sec. 144 by police. They did 
not arrest us, bat lathi-charged us. Luckily 
I escaped without serious injuries, but one 
of my friends received severe injuries and 
he was in hospital for a long time. In 
1932, he was also with me in jail. Today 
he writes tome saying he is sick and he 
has no money to buy medicine. All these 
people have suffered for the cause of ttie 
country. J

My friend, Mr. Bhibuti Mishfa was 
saying that the press does not, give inpo?» 
tanee to debates like this. There wa*. a 
conference of the Tamil Nadu Freedom 
Fighters in Madutral town and sorne members 
' of tp f ■■
'taiM.vIMftiefr "M*,'
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Vifcaf, Mr.Bhagwat Jha Azad and Mr. 
Sheel Bhadre Yajee. They participated and 
addressed the freedom-fighters.  Same of 
the old freedom fighters were so militant 
in expressing their feelings that it looked 
as toough they have become young once 
again.  Their feeling was, Members of 
Parliament and Government are not taking 
interest in them. Therefore, the feelings 
expressed by all the members here today 
must be reported in the press properly, so 
that the freedom fighters may know that 
Parliament is taking interest in them, and 
is aware of their difficulties.  I appeal to 
the press, instead of just giving a two or 
three Tine reports.........

MR. DEPUTY-SPEAKER  :  You
cannot refer to anybody in the gallery.

SHRI R. V. SWAMlNATHAN :  1 am 
sorry; I am a new member. The freedom 
fighters are not asking for any charity. As 
a matter of right, they want that Govern- 
meat should recognise first of all their 
services. 1 want to cite one more example. 
Orte gentleman from Ramanad District near 
Madurai......(Interruption)

MRi DEPUTY-SPEAKER :  You are 
telling instances of so many people. If 
you go on like that, you will never come to 
an end.

SHRI R. V. SWAMINATHAN : I am 
concluding. After all, people who have 
suffered in the 1930 and 1932 movement 
and are living still now are very few*  Of 
course, tbe 1940-42 movement people are 
there. But, as Shri Tiwary said, whatever 

we are going to give Is not for all. People
who are well off are not going to get. 
Only people, who are in difficulty and who 
are suffering, must be provided with decent 
and sufficient help.

MR DEPUTY-SPEAkER : Please con- 
elude now.

S^ Ri V. SWAMINATHAN ; I do 
not fcnow what is the attitude of Govern- 

"j' ’̂keitoer they will accept the Bill 
. Government  going to
' :'«*k :̂ i;'$alcîa .'to withdraw the Bill they 
■ assurance that tfosy  bribg

 ̂to-
Houae incorporating ait thê jwints ftnd 
the feeling expressed in this House. Then, 
they can ask him towfthdraw the Bill. 
But at least a minimum of Rs. 350 must be 
given to each freedom fighter and ilieir 
nomenclature also  should be  changed 
from  “Political sufferers**  to freedom 
fighters’*.
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MR. DEPUTY-SPEAKER : The hon. 
Member may continue next time.

16.39 hrs.

RE : SITUATION ON THE BORDERS

SHRI JYOTIRMOY BOSU (Diamond 
H arbour): Sir. I have to make a sub*
mission. It is true, it has been conti-
nuously upheld that the Government should 
treat the House with utmost respect and 
should take it into confidence in all matters 
of public importance. It is also true that 
in matters of policy...(Interruption)

MR. DEPUTY-SPEAKER : What
are you trying to read 7

SHRI JYOTIRMOY BOSU : Some
confusion has been created among the press 
by what happened in the House this
morning. As a result of that the whole 
country has been deprived of news and 
what is happening in Agartala and
surrounding areas. It is a very tricky 
matter, you will appreciate.

When the House is in session, it should 
come before it first with a statement before 
giving it to the press. But a distinction 
has to be made between policy and news,
If what transpired this morning...........
(interruption)

MR. DEPUTY-SPEAKER : What
transpired this morning ?

SHRI JYOTIRMOY BOSU : This 
niorning, during the Zero hour, some hon.

heard you.

SHRI JYOTIRMOY BOSU : This 
is a very tricky matter. -

MR. DEPUTY-SPEAKER What I
understand is this......

SHRI S. M. BANERJEE (Kanpur) : 
Before you say anything, let me clarify one 
point. :

SHRJ P. K. DEO (Kalahandi) : Sir, 
n the morning, the Speaker gave a specific 
directive to the Government that they 
sh o u ld  come out with a statement as to 
wha t /> happening in Tripura, etc. To-
morrow is a holiday; day after tomorrow is 
a holiday. So, for three days, the country 
will be absolutely in the dark as to what is 
happening on our borders. It has been 
kept secret from the House and from the 
country. The Speaker gave a directive to 
the Government and, at that time, Mr. 
Shukla nodded his head and we expected 
that some statement will come from the 
Government before the House adjourns 
today.

SHRI JYOTIRMOY BOSU : This
House should not come in between the press 
and the people. The whole country is news 
hungry. Unless all the things are given 
correctly, there will be more confusion 
and more damage done.

SHRI S. M. BANERJEE : When this
question was raised by the hon. Member, 
Shri Indrajit Gupta, and others, I do not 
think anyone of us thought the Government 
should not come out with a statement 
before the House. The briefing is done to 
the press. But the Members are not taken 
into confidence and no statement is coming 
from the Government. I do not think we 
stand in the way of briefing the press. I 
do not think the Speaker's directive has

Members had raised issues concerning the 
bombing of Agartala and it was alleged 
here that the Government was taking the caused any confusion. I think, there was
press into cwifidieflc* but was not coming no confusion. TheSpeaker said that the
before the House. As a result, what is Government should come out with a  state-

I if

"ft*
is ip i t  ’TO «rr, *rrc w  m svt 
%  f t *  a re  w i  i j t a t  sftm r «flr,

happening is that the press is in utter con-
fusion because, unless the matter is placed 
before the House, they cannot publish 
anything. Tomorrow is a holiday; day 
after tomorrow is a holiday.. (Interruption)

MR DEPUTY-SPEAKER I have



'  men t and SOIM procedure should be evoled  the Speaker Mid that a procedure i$ to be
v;'-; for ■ that,' bo . that the Home is takes iiito evolved.;■• Until a ptfttefa** is -IvdtîdL''
confidence in regard to w&a* is happening the. present pr*cticc of the Government
oocmr bofders. .■ gWognews to the press should &n|tftîe

:   ̂ ̂ aad it is only in natters of policy that the
I wish to make it clear on behalf of my Government should first come before the

group thatwe do not stand between the Parliament.
Government and the press.  But this
Hovwe&ould not be ' deprived of a factual  SHRI JYOTIRMOY BOSU  : Do  I
statement by the Government.  We are  understand they will continue to publj&h

.  entitled to that. things as they were doing before ?

urn. DEPUTY-SPEAKER : Now, if  MR. DEPUTY-SPEAKER : I have said
there hat been a confusion like that, 1  the Government should continue to give

■  think; the confusion should be cleared,  whatever news it wants to given to the Press,
:  These are days when the whole country is  because for the next two days, the Parliament

anxious to know what i$ going on on our will not be in session. If there is a Mack-
;  borders.  A distinction has to be drawn  out of news, all sorts of speculations will
■i;.  between what is policy and what ig news,  arise in the country.  That will not be

It is true that in the matter of policy, the good for the morale of the people and that
!  Government should first come before the  will not be in the national interest........

House, before going to the press.  If infor- (Interruptions)
’  nation add news bf what is happening on

our borders should be with held or delayed,  Now the House stands adjourned  to
;  until the Government is able to make a  meet again on Monday at 11 a.m.

simultaneous statement in the House and 
;  tothe press/then, Ithink, it is unfortu-
lr  nate.  It will hot be in the national  w 

interest. It will give rise to all sorts of 
I  speculations. The Lok Sabha then adjourned till Eleven
J of the Clock on Saturday, December 4, 19711

; JI understand from the Members that Agrahayana 13, 1893 <Saka)
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